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RAJYA SABHA
Friday, the 7th August, 2009/16 Sravana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MEMBERS SWORN
Shri Kishore Kumar Mohanty (Orissa)

Shri Parvez Hashmi (NCT of Delhi)

ORAL ANSWERS TO QUESTIONS
Failure to check spurious drugs

*481. DR. JANARDHAN WAGHMARE :11
SHRI'N.K. SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is aware of circulation of fake and spurious drugs in Indian
markets;

(b) if so, the facts and details thereof;

(c) whether various Central as well as State agencies have completely failed to put a
check on the circulation of fake and spurious drugs in the country; and

(d) if so, the reasons therefor and steps Government proposes to take to ensure that fake
drugs are not available in the markets ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) A statement is laid on the Table of the House.

Statement

(a) and (b) The manufacture and sale of spurious drugs is a clandestine activity indulged in
by antisocial elements which exploit the confidence enjoyed by certain fast selling drug products.
The drug samples tested all over the country, however, reveal that approximately 0.3% to
0.4% of around 40,000 samples tested per annum were found spurious.

(c) and (d) No. The cases of spurious drugs are detected from time to time by the
State Licensing Authorities. Recently, a spurious drug racket was busted in Gurgaon, Haryana,

t1The question was actually asked on the floor of the House by Dr. Janardhan Waghmare.



wherein stocks of finished goods, semi-finished goods, packed tablets, printed packing
material, dies and punches used in the manufacturer of counterfeit drugs were seized by a team
comprising of the State Crime Branch and Drug Controller Organization of Haryana. The
Managing Director of the firm was arrested. In another case of import of bulk drugs from
unregistered sources originating from China were also detected at Chennai sea port by the
officers of Central Drugs Standard Control Organization (CDSCO). The consignments were not
permitted to be released and the Customs authorities’ were requested for Absolute Confiscation

and Prosecution in these cases.

To assess the extent of spurious drugs in the country, a country wide Survey has been
undertaken by the Ministry of Health, through CDSCO, on the basis of statistical principles
provided by Indian Statistical Institute (ISI), Hyderabad. Under this survey, around 24,300
samples of 61 brands of drugs belonging to 9 therapeutic categories of 30 manufactures from
100 different Pharmacy outlets located in each stratum viz. Metros, big cities, districts, towns
and villages in different regions of the country have been collected. This would help in
identifying geographical areas where spurious drugs are available so that a focused monitoring
is done by the concerned authorities in these areas for eliminating the menace of spurious

drugs.
Other measures taken to check the menace of spurious drugs are as follows:-

1. The Drugs and Cosmetics (Amendment) Act, 2008, has been notified on 5th
December, 2008, providing for stringent penalties for offences relating to spurious and
sub-standard drugs and making offences under the Drugs and Cosmetics Act

cognizable and non-bailable.

2. In the 3%9%h meeting of Drugs Consultative Committee (DCC), a statutory
body of drug regulators of all States/UTs constituted under the Drugs
and Cosmetics Act, 1940, held on 10th December, 2008, the States were requested to

play pro-active role in assessing the extent of spurious drugs in the country.

3. Inthe 40th meeting of DCC held on 29.6.2009, guidelines for taking action on samples
of drugs declared spurious or not of standard quality in the light of enhanced penalties
under the Drugs and Cosmetics (Amendment) Act, 2008, were adopted for the
purpose of uniform implementation of the Drugs and Cosmetics Act in the country.

The guidelines have also been placed on the web site of CDSCO.

4. Testing facilities at Central and State laboratories have been upgraded and new drug
testing laboratories have also been established so as to enhance the capacity of the
laboratories to test large number of samples. Under a Capacity Building Project, 23
States and 6 Central Drug laboratories have been strengthened through renovations,

extensions and provided with state of art equipments.



5. Schedule M to the Drugs and Cosmetics Rules, 1945, pertaining to Good
Manufacturing Practices was amended in 2001 to make it mandatory, and at par with
the international standards, for the manufacturers of drugs to comply with the
requirements of this Schedule for quality control of the drugs manufactured by them.
The amended Schedule M was made applicable to existing manufacturers from 1st
July 2005.

6.  Specific training programme for regulatory officials of State Governments on logistics

of intelligence work, prosecutions, etc. has been conducted.

7.  Pharma industry and trade have been requested to fight the menace of spurious drugs
as a shared responsibility. This would help in successfully detecting the cases of

spurious drugs by regulatory authorities.

8. A meeting with representative of Directorate of Revenue Intelligence, Commissioner
Customs and all port officers has been held to deliberate on modalities for absolute

confiscation and prosecutions in cases of import of spurious drugs.

9. Pharmaceutical Zones, dedicated areas for handling import and export of drugs, are

being developed at Port offices.

10. A whistle blower policy is being formulated whereby rewards would be given to the
informers for providing information on clandestine activities relating to manufacture

and trade of spurious/fake drugs.

DR. JANARDHAN WAGHMARE: Sir, the Indian market is flooded with fake and spurious
drugs and medicines. These drugs come especially from China. China is also misusing our
name; it is selling medicines with the label ‘Made in India’ in Africa. But here, Government has
rather failed in prosecuting the people who are involved in this. There are rackets and especially,
costly drugs and medicines are fake drugs. There must be some nexus between the officials, the

manufacturers, the agents, etc., but the Government has not yet detected it.
MR. CHAIRMAN: What is the question?

DR. JANARDHAN WAGHMARE: What has the Government done in this regard? That is my

question.

SHRI GHULAM NABI AZAD: Sir, it is true that insofar as spurious or counterfeit drugs are
concerned, their number has increased globally and so has their number increased in our
country. There has been, in the past few years, a boom in the Indian pharmaceutical industry.
With that boom, there has also been an increase, or, | would rather say, temptation, on the part
of some unscrupulous and anti-social elements to make quick money by floating spurious drugs.
This is in the domestic market, but even internationally — | would agree with the hon. Member
— very recently, it has come to the knowledge of the Government of India that some
consignments of fake drugs bearing the label, ‘Made in India’ were seized by Nigerian

authorities. The Government of India took up this matter with the Nigerian authorities and further



proved that these fake consignments had not originated from India. Rather these fake spurious
drugs had originated, or had their origin, from China. In another similar case, an import of bulk
drugs from unregistered sources originating from China was also detected at Chennai’s sea port
by the officers of Central Drugs Standard Control Organisation and the consignments were not
permitted to be released. So, these consignments, with the help of Custom authorities, have
been confiscated and are in their possession. Seeing the severity and magnitude of the case,

we have recommended this case to the CBI to probe into.

DR. JANARDHAN WAGHMARE: Sir, apart from the Ministry of Health, the Ministry of
Commerce, the Ministry of Chemicals, and even the Ministry of Finance are involved in this. But,
it seems that there is no co-ordination among them. The inter-Ministerial meetings should take
place and they should think over these problems very seriously. | would like to ask hon.
Minister, through you, Sir, that how many such inter-Ministerial meetings have taken place

during the last five years.

SHRI GHULAM NABI AZAD: Sir, hon. Member has mentioned about the co-ordination
among the Ministry of Health, the Ministry of Commerce and the Ministry of Finance. Rather |
would add one more Ministry, that is, the Ministry of External Affairs because once we are talking
about counterfeit of medicines across the globe, then, input or the help or assistance of the
Ministry of External Affairs is equally important. | would like to inform the House, through you,
Mr. Chairman, Sir, that there is a perfect co-ordination among the Ministry of Health, the
Ministry of External Affairs, the Ministry of Commerce and the Ministry of Finance. As a matter of
fact, the second part of the question is directly related with part (a) of the question raised by
hon. Member that in the Ministry of Commerce, we have an autonomous organisation called
Pharmexcil which promotes the export of Indian pharma products abroad and this organisation
works in close co-ordination with the Drugs Controller General of India. As a matter of fact, this
Nigerian case, which had come to the notice of the Government of India, it was the Ministry of
Commerce which took it up with the Chinese Government and subsequently, it was also the
Ministry of External Affairs which took it up with the Government of China, and it is at their
initiative that the Chinese Government, ultimately, agreed that the consignment had actually
originated from China to Nigeria, not from India. Very recently, we had, at the initiative of
Pharmexcil, as | have said that it is an autonomous organisation of the Ministry of Commerce,
organised one function in South Africa where the Drugs Controller General of the Ministry of
Health and MEA officers were present. They together discussed this issue of spurious drugs.
So, we have a perfect co-ordination in so far as the Ministries are concerned. Well, | am afraid, |

won’t be able to say, at this moment, whether there has been, in the past, any inter-Ministerial



meeting, but keeping in view the severity and importance of the situation, | personally feel that

there should be inter-Ministerial meetings.

SHRI N.K. SINGH: Considering that the Minister has recognised that there is both an
external and an internal dimension of this issue, on the external side, | would be
contemplating a much better sharing of intelligence information between our intelligence
organisations, particularly revenue intelligence with other international intelligence
organisations like INTERPOL. On the internal side, | would be contemplating the constitution
of a Central drug authority pending for long incentivising whistleblowers and generally ensuring
that the corporates invest much more on better packaging and labelling to prevent spurious

drugs.

SHRI GHULAM NABI AZAD: Sir, for the first part, | would lke to say, yes, it has
ramifications not only at the national level but also at the international level. We may not have
taken the assistance of Interpol so far but, as | said earlier, there is coordination between the
Ministry of External Affairs and the Ministry of Commerce, which have their offices across the
globe, in most of the countries; at least, the MEA has its presence across the world. For
example, in the case of Nigeria and China, we have taken the assistance of these two Ministries.
So, these two Ministries are always there to help us across the globe. | totally agree with the
hon. Member that we need to strengthen our intelligence abroad. But, | think, we also need to
strengthen our intelligence within the country, and, we have taken and we are going to take a

number of initiatives.

Mr. Chairman, Sir, Dr. Mashelkar Committee, which was constituted in 2003, has given its
report, and, some parts of the report, through an amendment, are going to be become law.
This amendment, which is going to be a part of the Act, has been notified by the Ministry of Law
in the month of December last year but it would not become law unless the Ministry of Health

notifies it.

The moment Ministry of Law notified it, there was a lot of hue and cry made by the
pharma industry because stringent actions are being taken under this, which includes life
imprisonment. Short of capital punishment, everything is being suggested in it, and, even
setting up of special courts has been suggested in the amendment. But, as | said, it could
not be notified by the Ministry because the pharma industry was against it. In these past six
months, the Ministry has held series of meetings with the representatives of the pharma
industry, and, now we have come to the conclusion that we shall go ahead with this. Only
yesterday, | have signed the papers for notification, and, within a week’s time, it is going to be

notified and implemented.

Sir, the Central Drug Authority is the second part of the recommendation. Subsequently,
we have made all the Cabinet papers. Some more consultation is required with the State

Governments, and, in the meantime, that shall also come into being.
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MR. CHAIRMAN: Sorry, | think, he has given a wrong notice. ..(Interruptions).. Shri
Satish Chandra Misra.

SHRI SATISH CHANDRA MISRA: Sir, with respect to Question No. 481, most of the drugs,
which are life saving drugs, are being spuriated and they are being sold and manufactured as

spuriated drugs. ..(Interruptions)..
MR. CHAIRMAN: Order please. ..(Interruptions)..

SHRI SATISH CHANDRA MISRA: These life saving drugs are being spuriated because they
are very costly. Now, costly drugs are being duplicated. | would like to ask the hon. Minister if
the Government is having some scheme to see that subsidies are given to the life saving drugs
which are costly drugs so that there is no duplication taken place of such drugs because only

expensive drugs are being duplicated.

SHRI GULAM NABI AZAD: Sir, there are two types of drugs which are being counterfeited
— one is costly drugs because if they counterfeit the costly drugs, they will make a lot of money;
and the other is the drugs which are being recommended by the doctors for longer duration like
diabetes drugs, cardio vascular drugs, malaria-related drugs, T.B. drugs or cancer drugs.
These are the drugs which are normally counterfeited. So, as | have said, steps are being taken,
and | do not think the Government could have or this Parliament could have taken it more
seriously than it has taken and made very stringent laws. In so far as the issue of free drugs is
concerned, | would like to say that in so far as the drugs are concerned, | think, across the

globe, we are the cheapest drug producers in the world. Even otherwise, all the vaccination,



immunisation across the country is free of cost. | do not think, at this stage it will be possible for
the Government to introduce more drugs. Except, of course, this Tamiflu, we are giving so far
three drugs. So, | do not think that it will be possible for the Government to give all types of
drugs free of cost. ..(Interruptions)..

oft Sa= g R, TR a1l &1 w791 T8 ). (aem)...
oY quTafy ; 319 IS S, 3MYdhT e 21 2l...(TaH)...

SHRI ABANI ROY: May | draw the attention of the Health Minister please? Sir, Livofloxacin
cost us Rs. 20.61 per 10 tablets — this is our price — whereas Sanofi Aventis is Rs. 951 which is
branded one. .. (Interruptions)..

MR. CHAIRMAN: Silence please.

SHRI ABANI ROY: Now, on the question of schedule ‘M and GLP’ that you have
mentioned, you know that for this very high capital investment is required. And, Sir, from the
side of the subordinate legislative committee, a report has been placed before the House. |
would like to ask what steps have been taken by the Government to ensure the competitiveness
of SME pharma units. As recommended by the Hathi Committee in 1978 to phase out branded
medicines. The said SME unit was closed due to financial burden imposed by you through
Schedule M and GLP.

SHRI GHULAM NABI AZAD: Sir, | am afraid | won’t be able to answer this specific question
concerning a specific drug. | will send the answer to the hon. Member.

*482. [The questioner (Shri Varinder Singh Bajwa) was absent. For answer vide page
20-22 infra.]

Treatment of Swine Flu patients

*483. SHRI VIJAY JAWAHARLAL DARDA:t1
SHRIMATI SYEDA ANWARA TAIMUR:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether in view of the global menace of Swine Flu, fool-proof capabilities have been
developed to treat patients who are contracting this virus from human-to-human transmissions;

(b) if so, how many suspected patients arrived from abroad and also those who
contracted this virus in India through infection from such patients, were treated till 30 June, 2009;
and

(c) whether any fatalites of Swine Flu patients have happened til 30 June,
20097

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) A statement is laid on the Table of the House.

t1The question was actually asked on the floor of the House by Shri Vijay Jawaharlal Darda.



Statement

(a) Yes. Capabilites have been created in the designated hospitals across the
country to treat patients who are either detected at the International airports, sea
ports and international check points or those who get the infection from cases who travelled from

abroad. Adequate stock of drug Oseltamivir to treat these cases are available.

(b) As on 30th June, 2009, a total of 103 influenza A HIN1 cases came to India from
affected countries. 9 cases were indigenous cases who contracted the disease in India. All of

them were treated and discharged.

(C) Till 30th June, 2009, there were no fatalities of swine flu patients in India.
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MR. CHAIRMAN: Just one minute. (Interruptions) Just one minute. (Interruptions) This is
not fair. (Interruptions)
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gl
MR. CHAIRMAN:: Your turn will come. Please don’t interrupt. ... (Interruptions)... GTfoT Sil,

I, 31T I8 SUI ...(™GY)... This is not fair. ...(Interruptions)... | would request you to
give short and crisp answers.
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MR. CHAIRMAN: This technique will not work.




SHRI GHULAM NABI AZAD: Excuse me, Sir. | beg your pardon. | think, this is the best
opportunity and the best forum for me. There is panic outside. | think, this is the best place. This
is the last day of the Parliament Session. So, what | think is that whatever little bit | know about it
and whatever little bit my colleagues know about it also would help us in spreading the right
message across the country. If you permit me, Sir, | would like to say that it is not put in the
right perspective outside because each channel has its own way of putting it and each channel
has its own interest. So, | think, it is the right time that | should put it in the right perspective.
IR, A1 Al 81 29 § ygol Mssars i, I9a) RfaRud) ol eex gaR S H e gl 9
e & a1 Ry foran S 21 g1 & 9gd AR <201 5 6 JelTs Bl &1 81 WS IR QU &, g
B WS eI {PBY1 6 JelTs BT WHO 7 Bal b T & <=0 71 319 84 S IeH o1 48 B T
21 Fife I8t 7R arall 3R uivifed ISl &I 6T S+ 9 TS 2, $Afeg -3 330
JTI-3TT f2TE | S B AT 8, BRI T MgSAS WHO o &8 T 1 E1 3119 6 TS o 7
3R, Ueb #e 1, Ueh {1 1 TRIT 2, 89 I Q21 A 37 1 2 & 3IR 4} I S PR W8 ol 89
anfY off dede SRIT &R <7 E, & ol N Byt ofiT R %7 €, Wi 98t W) - O R
FATIT 71 BT o 319 {9 TR IR 93 ST3M1, I=d Wl &R U= 46 SI13il, BHTA odhr Jal, fomddt & ar<
37131 &, P & urey STIsiT 7l, <ifehT 89 STei qe WY JIeT I R Al &, B 319! AP
TR B B JIGUTT U BI &1 GIRT U8, Sl g1+ addl, I8 1 8 [ U S o forg &
BOIR BUY oI 8, <Ifeh=T g9+ 31} deb R« it 9IRT et fhU €, I Ta-He 3 it 3k
g MR & IR A 90 U S 8, BTefifd I S 9gd Il MR T[S dg[iil &l
gifIfed B B & IV B8 € ard 81 3 foTT ol Aoie §, T B &l Sl hiidd 8, I8
ST &1 U B HU 8, Sl 3WRIel A 8, I8 UST 2, I YXI GIIAT Bl STl 81 G b gy
<1 A 3 o d ) A B, 59 g9 erf of R B e & & d W Il araw g8t o
PR 21 U Al Ugel BAR U Rt &1 &1 dlaRgIot off, U Y1 4, Uab faoell #, U HelH &
3fER B WITE WaNGIST 99T 21 Fel G 3§ U IR G ofagl It 171 78 ofangl TR
Bl B Pt AR 319 19 IR &, STef IR A e fvy o1 2 213 < quw A oy o <=
2l

i} BRI 91101 : FHIUT IS, $I1 81 U A1 I81 IR G &
ot guTafy ; 31T S 9 BRI

SHRIMATI SYEDA ANWARA TAIMUR: Sir, the Government of India has taken steps for
polio. But in the case of swine flu, the Government has not taken it seriously. That is why one
student died in Pune because of delay in treatment. So, | would like to say that the Government
should take it seriously just like polio. Now, polio is decreasing. In the case of swine flu, now
470 people got the infection. | would like to know whether the Government is going to have some

special cells in the hospitals for immediate treatment.

SHRI GHULAM NABI AZAD: Sir, | think, the hon. Member knows the global scenario. If
she knows the global scenario, then, she would have known what is happening across the

globe, in 168 countries. In comparison to other countries and keeping in view the size and
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population of the country, | think, the spread of the epidemic in this country is minimal. We have
been able to restrict it to some individuals so far and whatever is possible humanly and clinically,

that is being done by the Ministry of Health.

SHRI N. BALAGANGA: Thank you, Sir. Yesterday, the Government of Tamil Nadu
announced that those who were affected with swine flu should take treatment only from the
Government hospitals. In this connection, | would like to know from the hon. Minister whether
the Government would allow all the district and taluk Government hospitals to provide treatment
facilities to these patients. Would the Government also allow the corporate hospitals to treat

these patients?

SHRI GHULAM NABI AZAD: Sir, it is not that only the Government of Tamil Nadu has
advised the public to go to the Government hospitals. When this spread of epidemic took place
in our country, we had designated certain hospitals because this is a very highly contagious and
very communicable disease. So you cannot allow these patients to mix up with other patients
because it is a communicable disease. That is why, initially, at the entry points, when the
passengers were coming from across the globe at international airports and seaports, we
started the screening process. In those particular States, where we have international airports
and seaports, we had identified those hospitals which were having Isolation Facility Centres.
Each doctor and paramedical staff has been provided with personal protection equipment. The
private hospitals do not have these facilities. Even if they want, the private hospitals cannot
afford it. In that case, you have to restrict other passengers to that block or to that area. | don’t
think any private hospital would like to cut short the number of patients. Since these were
identified about a month-and-a-half ago, they are already in a position to take care of it and they
are also well versed with the disease and with the protocol. As the number is increasing, we are
now in touch with, the Director-General, Health Services is in touch with the private hospitals
across the country and seeking their cooperation that they should also identify some Isolation
Facility Centres in their hospitals and they should also train the doctors. We are ready to train
the doctors. Our Ministry is ready to train the doctors. We have already trained the doctors who
have been drawn from different areas at the national and State level. We have trained the
doctors at the State level. About a month-and-a-half ago, we have issued a direction that at the

district level also doctors should be trained to undertake this exercise.

sl A fe: § w30 wEied A g8 S A@nEdl § b swine flu B M UR <% H By
HUFTIT 3 TRE B ST HP M Sa1RAT BT 991 TET E MR 1 w1 <&t Bl ara # wedrs
FITE? TR A Gl 27 9T TANTEATS B, FF79 1 97 91 &) vt i Suere 1 U ot
AT 7 €1 U # 39 FRTi &5 1 31R 1frh eg &3 @t femm # o1 1 e IS o1 78
€, 39 Gy # § wearg S arg g2
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7} AT T} SIS § HST 8] b 3179 P11 ) 4TS B 91 PR IEI 87
il s R4 A swine flu 1 SaTS &1 IR H 919 BR I8 E

S} AT A STSATE: IR, WX AT H 4 Ga ol A 7 | s goid seo g9 ey
7 fou € ik 91 21 2R Sfhad 7 9 SreeR SR Sforfas & ST I8 9amrm & f6 59 forw
Wgﬁmﬁ%wé‘rm%ﬁﬁwmd Heath Organisationﬁfwm%\lw?ﬁﬂ?ﬂm
Tamiflu & 3R 3Tl AT Oseltamivir 2 3R I8 W TREHR & MM ¥ IR § Rea # i 95
2, a1 Forren! WY it o 81 Y 3fR 98 $9 <a18 I 1 1Y, fhe a1e A 3Rgct S9efv &l
ST AT ¥ e 81 Abell g1 TaTHE o U Bl B A U BRIS AN &b (oG I8 TaTs bR X!
TS 3R HUN & ITH ThIa 60 oRg SISt 3R R Tt &, fory STevel oo uR #91T S
FHAT & ST H 71 TSI [ $9 TdTS F SIRIRT Pls gaN] adls WIS Tl & fo7Q off 1
Faell &1 H T8 FHeIT {5 6T B I8 A1eqH © & a8 39 Ta1 & TR BIs ga%] <a1 T & oy
YT HR AP 81 Bl, WHO B TRW 3 41 IE advice & b 3R T SATeHl 1 P H Wil &,
oM 8, Al IGH g8 Tami Flu IR A SITY, STd I I AIH 81 SY P I8 9K 8, I8 7 8,
T IH W Y| 59 )8 A4d @R Gl & fofg a1 THd Jb™ & fofg a1 i W ReaR a1
DIs W HFAT BIS TdT <<t 81T, AT @RI HXh 19 Y ST swine flu fecae &1 a1, 99 #
ﬁw%iﬁgﬂﬂmwmiﬂu P IR feft gar o1 prescribe B

SHRI TIRUCHI SIVA: Sir, | appreciate Minister’s version that, as compared to the world, the
spread in India is much less. As per the Minister’s statement on 30th June, the total number of
cases was 103, and nine were indigenous cases. The World Health Organisation, as you may be
aware, has already designated the present outbreak of HIN1 virus as the planet’s fastest moving
pandemic. In just less than six weeks, the spread has been much more than what the past
pandemic flu viruses did in more than six months. Now, as per the present statistics, the total
number of affected people, as on yesterday, is 574, and the number of indigenous cases is 207.
From nine to 207 is a substantial increase. The number of affected children is 245, from amongst
these 504. We must stop one more Rheda from becoming a victim. While appreciating that the
Government is spending Rs. 10,000 for determination of every positive case and Rs. 5000 for
every negative case, | would like to ask the Minister whether he has instructed all the schools to
conduct awareness programmes for the school children. Also, have you instructed private
hospitals where Rheda seems to have acquired this infection, to take necessary care and to

make Tamiflu drug freely available ?

SHRI GHULAM NABI AZAD: Sir, this is a very pertinent question. This is one of the fastest
moving and travelling disease viruses across the globe and, that is why | have been saying, while
not taking credit for that, that | would like to give 100 per cent credit to our doctors who have
been working at different airports because contact-tracing, as far as | understand, is being done
and has been done by our country all over. | would like to again explain what contact-tracing is.

We started this entry screening and, so far, 43 lakh people coming from different parts of the
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world have been screened, not physically, but they have been provided a form at airports and
sea ports; if they have symptoms, they are supposed to fill up the forms. Whosoever had filled in
this form at the sea ports or the airports were immediately shifted to the nearest isolation facility
centres and tested, and for any person or individual who tested positive, immediately, within 12
hours, the contact-tracing started. If he had come in a particular flight, the manifest of that
airline was taken. The addresses and the manifest of passengers sitting up to three seats
behind him, three seats in front and also sitting on his left and right were taken and they were
contacted at their respective places in different States; they were put on the tamiflu. Such cases
are not in hundreds; such cases are more than 7,000; and all the 7,000 contact traces have been
treated successfully. So, it is not for nothing that the disease has not spread. Maybe, other
countries did not take so much of pains. If we would not have contacted, Sir, these so-called
7000-o0dd suspect cases would by now have gone to seven million cases because it runs into
geometrical ratio; 7000 cases would have spread to 14000 cases, 14000 cases would have
spread to 28000 cases, and then, it would have gone to millions. So, | want to say here that
most of the people do not appreciate that when other countries had hands-up, we did not
say, ‘hands-up’. We tried to trace it up to their place of residence and the State, and treated

them.

Sir, in the last part of his supplementary, the hon. Member has mentioned about the
school. As | have said, we are going to review it after every second day. We have not so far
allowed this Tamiflu to be sold in the retail market. In the next two-three days, we are, again,
going to review it. Should the need warrant that it has to be allowed for the public consumption
on the retail, we will do so. Our scientists and doctors are meeting almost everyday to take stock
of the situation. As and when the need will be felt to give directions to students and directions
with regard to open-market sale of Tamiflu that will be done.

viferat @ genfaa 3o
*484. ST, I TBTL: RIT IR 3R TRAR oo 73t I8 I B U1 Hedl (e
(%) o1 feg # padt IR <27 &1 diferal & g &
() T STH A U <2 IR & AT GIferal § I Feiferep f R H &
() A &, A $9P R BRI E; 3R
(&) RS H AIAT-S I DI e Db Feb YT B o ST bl HHIGT & ?

TR SR YRAR FHearor /33t (37 TR 6 31ATE): () 31X (F) fIaR0 9497 ued iR 3@
e w51

faavor

(®) 3R () faea # Paet 4 <20l 4 & Wil Rfear) & wU H A1 € R I8 Hdl
ft grae Qifert faur] & FeRor o T8 A1 B A I AR, WRd, rfdhae iR
IR B
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3 4 WITHHRT a1l <21 &b AfARE W 15 21 € R a9 2009 P SR 316 T Giferan
& IR B g S 2

Ty 2008 37R 2009 P SR <20 A Fferd by 7 iferar AR B A= faavor-1 7 g2 78
HIGEEEM)

YR § GiferaT & AT B IReaT by 81 81 ATSoNRAT T R I 3vel qferay &
31ferep IR BT g1 <1 81 99 2009 & SR 319 T IR = ATSoIRAT H giferal & 349 AT
BT AT H UITerdT P 163 IR BT a1 &1 81 a8 2008 H AR 7 Iferal & 559 IR &1 Gt
&1 oft STafes ArSSiRar 7 giferat & 789 AR @ o= <t ot

HRA WBR - AR {299 FeAedR o (MMssoi) TS fbar & forad S w@mey,
STaTfe e I IS 3iR faw] faems & &3 # I 3R SRS faeivst enfivet 21 98 &d
qiferdT BT FRIRT BT AHIE B & foTg TR 99 2 TR b PR 8 MR Ulferd] S & el
B IR B P ol IR IRBR DI FABIRE BT 81 AR (IR AASHR T 7 I, 2009
®I gs AU Ul Jo& H I8 ey fMarer 2 fob sidfesd I fasm, fawm) g, sfes
TR 3R Theiles] FHTOT | VT Gl <efdll & b ARG AoTgell A qiferdl &1 g8 ave o
I DR P el AT R FUAR 2| FAMY, IHAT b &g Pl UK PR D! Pl U] ARG
EEEISIKERIES

fageor.,
9 20082009 & GIRTT <11 4 Giferal & VIRl P e
(28 GTTg, 2009 B [RIfeT 3 ST

<R BT AH v 2009 g 2008 Y 2008 BT

3G IH 3G IH AT
1 2 3 4
YR 163%* 331 559
BlIERSIE] 25 17 17
R 13 0 0
EIESRR 349 483 798
BT 13 13 31
TS 7 9 37
PR (HITAR) 13 1 3
g 3 0 0
G| 17 0 0
AR 15 12 12
g™ 44 1 26
BIC Il AEAR 17 0 1

RSB I BTN 12 0 6
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SR 13 20 29
RUISH) 8 0 0
CIRE] 20 1 6
SraR At 2 2 5
IRl 6 0 3
ATt 1 0 1
T 0 0 8
BLIG] 0 4 6
I 0 2 3

*31 9T, 2009 BT

Polio affected countries

t%484. DR. RAM PRAKASH: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether only four countries in the world are afflicted by polio;

(b) whether one of them is India and maximum number of cases of polio are in India;
(c) if so, the reasons therefor; and

(d) by when the target of polio eradication is likely to be completed in India?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) A statement is laid on the Table of the House.

Statement

(a) to (d) Only four countries in the world are endemic for polio and have never stopped
transmission of the wild poliovirus. They are Nigeria, India, Pakistan and Afghanistan.

In addition to these 4 endemic countries, there are 15 countries that have reported polio
cases during 2009 so far.

The number of polio cases reported in the countries during 2008 and 2009 are shown in the
Statement-I (See below).

India does NOT account for the maximum number of polio cases. Nigeria has reported
more polio cases than India. During the year 2009 so far, India has reported 163 polio cases
compared with 349 polio cases in Nigeria. In the year 2008, India reported 559 polio cases while
Nigeria reported 789.

tOriginal notice of the question was received in Hindi.
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The Government of India has constituted the India Expert Advisory Group (IEAG) that
comprises of national and international experts in the field of public health, epidemiology and
virology. This group meets twice each year to review the polio situation and provide
recommendations to the Government of India to achieve polio eradication. IEAG in its last
meeting held in June, 2009, has concluded that epidemiological, virological, genetic, operational
and technical evidence suggests that India is firmly on the right path to finish polio eradication.
However, no firm date for achieving eradication can be given.

Statement-/
The number of polio cases reported in the countries during 2008-2009
Case breakdown by country

(as on 28th July, 2009)

Country Year-to-date Year-to-date Total in
2009 2008 2008
1 2 3 4
India 163* 331 559
Pakistan 25 17 17
Guinea 13 0 0
Nigeria 349 483 798
Afghanistan 13 13 31
Chad 7 9 37
CAR 13 1 3
Liberia 3 0 0
Kenya 17 0 0
Niger 15 12 12
Sudan 44 1 26
Cote d’Ivoire 17 0 1
Burkina Faso 12 0 6
Angola 13 20 29
Uganda 8 0 0
Benin 20 1 6
DRC 2 2 5
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1 2 3 4

Togo 6 0 3
Mali 1 0 1
Ghana 0 0 8
Nepal 0 4 6
Ethiopia 0 2 3

*As on 31st July 2009

S10 I FHTeT : AT, H AT b ATEH | /1Y H1 S A A1 g o afr- a9 qRa 3
aiferal fos gar faser= A= # i 1 ol &, fbait gar fbe-fépet <uii 3 S & ol & 8iR

I R R FY BT 57 HeIed, H qaTdl BT [Adl, WeT 3R Aewigdpd fay MY feaRad SR &
forq #i=f1 STt 1 gerg ot <ar g

it \ruTafy : 3y waret gftsy, urE A gl

S10 I 1Y : HEIS Y, § - Fare Yol 2 b ufy av 9Ra # qiferan fob fopai gar i a1
ST &, fopart &ar fope1-fopeT <211 < J1raTel ot STTe) © SR 9% IR i1 g BIAT 8 2

S} AT A SIS 2 IR, AT AS DI 4TS & oIQ 9gd-984 YihaT AR, diferl
P foIT mostly Sa1 89N 8T 3 a7l B 3R JRIT B GA S8 4 Al 377chl B 37} AR T
M el & qifep a1+l 89 7 Wiferdl Bl oA F81 eIl Y6 T81 B &1 98 U exercise I X8
21 319} B9 orally 9=di ®I Il &, U injectable B injection ST BN AT T8I <A1 BT, I & IR
# 34T exercise T VB! & 3R 54 IF exercise 39 3MTel &I-<I9 Ae 1 9 QX1 81 GG, I & a8
3T A1 At &1 B 3% B

10 XM YHT : FEIGY, UIferdl Bt ABAM H, YR H qaird Aheran f-fo uaen
IS s & 3R 99 ¥ SA1aT [UDs gU Uee 59 YT H $19 A 87 Heled, FT a8i gl S el
H SRAH AT BT SRV FB VI AHATE & b I S &1 I ged § D] AT $Y 39 RS DI
TRt 8 Al 87

i} AT T JMTSATE: AR, TAR <20 A UIferdl 35 3 4 Thia 33 141 H WA 81 T 8 3R
319 I Yiferar fHaR SR U9l 3R fIER I WA I8 17 81 S9! et HY 3117 10 |redt
9gd B S 2 3R 31T SR AT 10 ATl Ygel S T4 1126 HST I¥ <%0 4 9| fUsel A1,
2008 T 10 ATEAT H 7 HRIST BT AT 1126 A T B 560 Th Tgd T8 21 3T BN & T 560
H A A TR 538 ST Rt IR Y2l 3R [IER 4 &1 Rith B Toi9 et 81 ) fergear 4
B3 560 HHST H H 305 IR U9 H 3R 233 fAeR # €l

IR, Uiferal &1 S Immunization Programme ¥, T8 AT H Y&l &1 ST oI¥TdT 2T, 319 I8 6-7
ST BIAT B 3d IR U9 AR f[T8R UR W1 AR A &1 bived fbam 511 381 &1 311§+ |1-ad
& ggel vs W galrs off SiR SHH I8 goT AT f$ PR I8 qR <27 H WeH gl Il STR U2
3R faER 9 i 781 gan? § 39 ool W ug= § f5 S9d SR g © % aga 9t Al @
IRE, PO AT 4 Sl dioi ugat a1ey,  Tei ugdi| § 9 Teiiol IR g g b 399 1ol 9 84
S 3fieps fa S €, d fhe authentic 8, 9 gW@! 8 T SIHT 81 84 S forg &R fear oran @
o 3 9=l &1 Uiferal S0 oA U, SHHT authenticity FITE? 19 H9 319+ SrfSraptRal
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A YBT, Il S B8l 15T ARGR + o1 R < 71 81 3791 T il 59 I & AT 81 S 2,
Wmﬁﬁvaccines?éﬂﬁ I 2, H 3T Irglcrgwl satisfyqﬁg,m?éﬂaiﬁiﬁ
H 51 i S AfheR (W.H.301.) 8, 98 I8 fa@m & foy & § 954 ores1 o™ ar T g,
g U AT 9141 51 fhv a8 Hohe <l & IR ST 8, 370 - 3R I T¥ 3TU1-3TYAT 1eR 9gM
?W%@Wéﬁ%lWmmﬁgﬁaimwgqﬁinstructionsEﬁ%,ﬁ@%ﬂ@ﬂ@ﬁ
H TR BT S B HET & b TawaR 3 3711 31T dTel aeh & forg &9 it +ff uiferal gied aeat
Eal éﬁ, Wwaﬁﬁ%ﬂm, JdT address, BTI’CF?rparentage 3R STBT SAThI X soft disc
H STeTT ST 3R SH! Bt gt A &1 fiest =nfee arfe o8 WY Tdel, dIs e &4
PId R forg HR T A9l {6 FH 50 AT immunization fHIT AT 20 AT immunization ATl <19
Wmﬁﬁﬁwaﬁ:{%\ﬁﬁﬁaﬁﬁvaocineﬁﬁ’ﬂl

S1. (sfieth) o Q. 2uge: AR, 3l Sfl 7 answer T AITST Health Day &1 # #311 St 4
g grat _’EZ % we have been doing the ‘Polio Plus Campaign’, Tl T 39 YIferay & oral
vaocineﬁ%wmﬁm%ﬁaﬁ?ﬁﬁvamineﬁﬁﬂ'&,W@WWW@
affected B TA? Riifd J& S oral Polio vaccine f&aT I 7, 8 refrigerated condition GRS
TIEYI SR MY 777d H G &, PR IFDI T ¢ SATell & A1 a8 ineffective BT ST 81 37T fIgR
3R IR TS & WA I 91 B I 8, ol Sl vaccine Tt a1 7T B, &7 MU SABT Bl Big
| farar 87 31 figures 3 8 o feg=aT # o1d 9% 163 &, S 559 W & §U &, AR Tt
HI® 117 9 3 Rith 25 X8 T €1 gAY A1 © 3 Sfg WY Bl BAR Hob H 39 ARE Bl VIS B
91 BIct & A1 89 T 3B Ih+T AT ST helsl & BIc & S 8, 8F TSAT helel & dic H )
T2 S &, FHe Ao & gART R i faam Sran 872

ot e =1 3oTe : W), § oW 9 fiegdl wed g, S svei+ waTdl YO B, 98! ward H9
WW@W%WCompaﬂsm Qﬁmﬁgﬁm%-mwéﬁaﬁﬂaﬂwm%ﬁ
e Ryd < smiwT, g IR SITUT @) 910 BRd 8 IR ST81 8HR BHYIN 8l & a1 89 g9l
9T, TUTeT 3R MBI helel b AT comparison B 82 H ! BT fb I a1 J7+ 781
Tl AT A B 3R, fe iR ST & JbTacl & & AT EH ABIHT &b Gbldel b o, T8 THD!
BT HRAT BTN HY 319 HATS & AT BT 91 e & fop a7 Srexy #uds T8 gon|
gafery, #§9 ool ga1 fear & {6 & @rell 330 IR 3 921, afc 99 .(aem)..

T10 (STl ST QO FUGeAT : AT ST BT I ST

e el H Tl 3MISTIE : 91! 3799 immunisation programmes el =T %, ST W g
vaccine Eﬂ’d’ls_\\‘; EZG] %, g9 d @Wled %, Y 41 V¥ BRI B 3d %, TP 1%1(' incentives ¥
=) %, AfhT FER I Tholl BRI BN AT %\* JT 3Tl Immunisation Programme %ﬁ—cﬂ %,
DT BHR U DIy bl e 2l

S10 (ST IS QO FUYAT : WX, H specific question IBT & & I Polio Vaccine
Campaign %EI'I—Q’, STV TRE IR o U G’Iﬁ%,wiﬁqﬂﬂﬁ‘éﬂﬁ BT & fF vaccine 391 & 91
fopa gl ol Nifery _§’3TT? That is most important. You do what you want to do.

#Y M 7t ST 3 I & oI 89 @ W8 © 1P we are going to now introduce
compulsory. Y 3R 3MY |d B 1 g8 |d ot I«1 & WWC%?T[ immunisation 8T <9
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immunisation T aﬁé a1} TET a1 |d BT T 37} BN BRI g9 wEl b &F compulsory
Wﬁ?}?ﬂﬁﬁ&ﬁ?aﬁﬁ@ﬂimmunismion programmesaiﬁﬂf, in the medium term, 89 g1
AGHT computer § RBTS I - I g0 BT A, T, fThH TH=R e 3R b BIs Terd
mﬁm,mmﬁﬁﬁmﬂﬁmﬁwm%%ﬁvamine?'I"ﬁ%\'m:lﬁl
WY 31T T BTG AT ST oRIT 37 B, ST vaccine ST & I €1 9 Y 3T

Y 0 TFHA 1@ : TR, W el P 3rerrar Hi A U< &b grgaet YRATS A Sdl R B
TolE W 9gd A AN ... (ag)..

MR. CHAIRMAN: This Question is on polio. ...(Interruptions)...
DR. K. MALAISAMY: Thank you, Mr. Chairman, Sir.
MR. CHAIRMAN: Please put your question quickly because we are running out of time.

DR. K. MALAISAMY: Mr. Minister, we have been listening to you. You have been nice
enough to give an exhaustive reply and all that. We are happy for that. As far as my question is
concerned, how long the problem of polio has been in existence in Tamil Nadu? How long it is
there? It is very important to know. You have been trying your level best to do something and
you are making efforts this way and that way. All these things are there.

MR. CHAIRMAN: Question please.

DR. K. MALAISAMY: But the fact remains that it has not been eradicated. How long has it
been in existence and how long have you been trying to eradicate it? You have stated in your
reply that a time frame cannot be specified. You have been emphatic in many of your replies.
You seem to very keen on that.

MR. CHAIRMAN: Question please.

DR. K. MALAISAMY: | need a time frame within which you can eradicate polio. You have
done it in smallpox and many other diseases, why can’t you do it in polio also?

MR. CHAIRMAN: Do you want to put a question or to make a statement?
DR. K. MALAISAMY': Sir, my specific question is ... (Interruptions)...
MR. CHAIRMAN: Mr. Minister, you have exactly 30 seconds to reply.

SHRI GHULAM NABI AZAD: Sir, | will fully utilise this. ...(Interruptions)... Sir, as | have
said in the beginning, it is almost eradicated across the country except Uttar Pradesh and Bihar.
If the hon. Member goes through the chart, which we have provided, he will find that in the last
four years, rather including this fifth year also, there has not been even a single case reported
from Tamil Nadu. In the last 11 years, there have been only 8 cases, 7 in one year, and 1 in
another one year. In the last nine years, there has not been even a single case of polio.
Therefore, it should be treated almost as eradicated. Now our attention is to be focussed on
Bihar and Uttar Pradesh.

MR. CHAIRMAN: Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Spurt in prices of pulses

*482. SHRI VARINDER SINGH BAJWA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that the prices of pulses have shown a spurt in the recent
months;

(b) if so, the extent of increase in prices of pulses over the last six months and the reasons
therefor; and

(c) the steps taken or proposed to be taken to ensure that pulses are made
available, if possible, through Public Distribution System, to the people at reasonable prices?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) Yes Sir.

(b) In Delhi, the wholesale prices of pulses as on 4.8.2009 had registered an increase over
the last six months as follows: Gram (4.31%), Masoor (5.36%), Tur dal (47.54%), Moong
dal (39.47%), Urad dal (31.08%). The domestic prices of pulses have risen mainly on account
of demand supply mismatch. Availability of Tur, Moong and Urad reduced considerably during
2008-09 as compared to the previous year. As per 4th Advance Estimates, the domestic
production of pulses declined to 14.66 million tonnes during 2008-09 as compared to
14.76 million tonnes during 2007-08. In addition, hardening of international prices affected
imports of pulses, which declined from 2.95 million tonnes in 2007-08 to 2.57 million tonnes in
2008-09.

(c) Government has taken specific measures to improve the domestic availability and ease
the price situation with respect to pulses. These measures include, extending import of pulses at
zero duty up to 31.3.2010; extending ban on export of pulses (except kabuli chana) up to
31.3.2010 and extending the current dispensation for PSUs to import pulses against
reimbursement up to 15% of losses and service charge of 1.2% of cif value up to 31.3.2010. In
order to ensure the supply of pulses at reasonable rates to the vulnerable sections of society,
Government has initiated a scheme to give subsidy to PSUs @ Rs. 10 per kg to supply imported
pulses to state governments for distribution through PDS. This scheme is extended up to
30.9.2009.

Schemes launched in view of unemployment in rural areas

*485. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether in view of large-scale unemployment or under-employment of youth in rural
areas, any specific schemes have been launched containing incentives like access to finance or
giving preference to purchase of their products;
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(b) whether training facilities in organizations like State-run Industrial Training Institutes
have adequate rural penetration to avoid wastage of to-and-fro journeys involving significant

time and distance factors; and

(c) whether Khadi and Village Industries Commission has broadly achieved the purpose

for which it was set up aiming at optimum utilization of local resources and talent?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) Government in the Ministry of Micro, Small and
Medium Enterprises (MSME) formulates policies and programmes and coordinates activities
for the development of khadi, village and coir industries. With a view to providing employment
in rural as well as urban areas, the Ministry of MSME has been implementing ‘Prime Minister’s
Employment Generation Programme’ (PMEGP). PMEGP is a credit-linked subsidy scheme
launched in August 2008 by merging the erstwhile Rural Employment Generation Programme
(REGP) and Pradhan Mantri Rozgar Yojana (PMRY) of this Ministry. It is a significant initiative
and is more attractive and useful than both the above schemes. Under this programme,
financial assistance is provided to prospective entrepreneurs to set up micro-enterprises
costing upto Rs. 10 lakh in service/business sector and Rs. 25 lakh in manufacturing sector in

rural and urban areas. The permissible margin money subsidy provided under PMEGP is as

under:
Categories of beneficiaries Beneficiary’s Rate of Subsidy
under PMEGP Contribution (of project cost)
(of project cost)
Area (location of project/unit) Urban Rural
General Category 10% 15% 25%
Special Category (including 05% 25% 35%

SC/ST/OBC/Minorities/Women,
Ex-servicemen, Physically
handicapped, NER, Hill and
Border areas etc.)

PMEGP is implemented through Khadi and Village Industries Commission (KVIC) as the
single nodal agency at the national level. At the State/Union Territories level, the scheme is being
implemented through field offices of KVIC, State/Union Territory Khadi and Village Industries
Boards and District Industries Centres (DICs) with involvement of banks. Applications are
invited by implementing agencies and are screened by District Level Task Force and
recommended to banks for consideration and sanctioning of credit for setting up of the
proposed micro-enterprises. The State/UT - wise number of persons estimated to have
benefited from employment generated under REGP during 2006-07 and 2007-08, and PMEGP

during 2008-09 (provisional figures) are given in the Statement (See below).
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358 items have been reserved for purchase by the Central Ministries/Departments/Public
Sector Undertaking from small scale industrial units including units in handicraft sector like cane
furniture, bamboo file tray, baskets, pencil-stand, side racks, artistic wooden furniture, jute
products, file cover, woolen and silk carpets, etc. Some State Governments/local authorities
have also issued guidelines to agencies/offices under their control to extend preference to KVI

items while making purchase.

(b) The Government in the Ministry of Labour and Employment through Directorate
General of Employment and Training is considering setting up 1500 new Industrial Training
Institutes (ITls)/Industrial Training Centres (ITCs) and 5000 skill development centers in the
country preferably in the un-serviced blocks/difficult and backward areas; including hilly
areas, border areas, etc. in Private Public Partnership (PPP) mode so that large unskilled
workforce in these areas acquire skills and join mainstream workforce in progressive

regions.

Further, KVIC conducts training programmes in various disciplines for supervisors,
managers, artisans, orientation and refresher courses for artisans and entrepreneurs,
specialized courses for prospective entrepreneurs, etc., through a network of the training
centres run by KVIC, KVIB and Institutions/NGOs and accredited training centres which includes

peripatetic components for achieving rural penetration.

(c) Through its various programmes and aiming at optimum utilization of local resources
and talent, KVIC assists the khadi and village institutions for producing saleable products viz.,
khadi and khadi cloth, agarbatti, honey, pickles, handmade soap, handmade paper, papad,
etc. The details of growth in the value of production and sales of the khadi and village industries
sector as well as employment during each of the last three years are given below which indicates

that KVIC has broadly achieved the purpose for which it was set up:

Year Production Sales Cumulative
(Value Rs. crore) (Value Rs. crore) Employment

(Lakh persons)

Khadi V. EE Khadi VL EE Khadi V. EE

2006-07 491.52 13527.19 663.19 18888.21 8.84 80.08
2007-08 543.39 16134.32 724.39  20819.09 9.16 90.11
2009-09* 565.12 16779.70 854.78  21668.48 9.53 93.78

*Provisional * *Estimated
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Statement

State/UT-wise number of persons estimated to have benefited through employment generated
under REGP during 2006-07 and 2007-08, and PMEGP during
2008-09

(Number of persons)

Sl. States/Union Territories Estimated employment Estimated
No. generated under employment
REGP generated
under PMEGP *

2006-07 2007-08 2008-09

1 2 3 4 5

1. Chandigarh 50 199 310

2. Delhi 267 215 50

3. Haryana 28339 45185 8210

4. Himachal Pradesh 17102 26848 3400

5. Jammu and Kashmir 23274 43865 18210

6. Punjab 35604 37412 8870

7. Rajasthan 44168 94468 7030

8. Andaman and Nicobar Islands 323 273 80

9. Bihar 12334 20057 67410

10. Jharkhand 7289 9064 9400

1. Orissa 16311 21857 19760

12. West Bengal 42834 120126 56670

13. Arunachal Pradesh 2106 1783 1300

14. Assam 30912 48303 7280

15.  Manipur 1881 11056 30

16. Meghalaya 2174 3509 30

17. Mizoram 16455 17299 230

18. Nagaland 3358 6910 310

19. Tripura 5851 14178 50

20. Sikkim 2208 2260 40

21. Andhra Pradesh 59750 98449 %030
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1 2 3 4 5

22. Karnataka 42420 58855 24230
23. Kerala 30144 48668 3890
24. Lakshadweep 0 36 40
25. Puducherry 854 2099 420
26. Tamil Nadu 25216 54634 14730
27. Goa 1389 809 70
28. Guijarat 13520 19271 3070
29. Daman and Diu — — 60
30. Maharashtra 27182 33266 33680
31. Chhattisgarh 17719 25933 10780
32. Madhya Pradesh 22332 42793 6280
33. Uttarakhand 10962 19270 3780
34. Uttar Pradesh 51123 56652 44140

TOTAL 595451 975651 362870
*Provisional

Jan Aushadhi Outlets

*486. SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) how many Jan Aushadhi Outlets have been opened so far and the details thereof,
city-wise;
(b) what are the parameters of identifying the cities, locations and dealers for setting up

Jan Aushadhi Outlets;

(c) whether Government has set any annual target for setting up such Outlets;
and

(d) what steps have been taken to prevent black-marketing and pilferage from such
Outlets?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) At present, 14 Jan Aushadhi Outlets have been opened in the States of
Punjab, Haryana, Delhi and Rajasthan, as follows:-
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State District Nos.

Punjab Amritsar 1
Mohali 1
Bhatinda 1
Ludhiana 1
Jalandhar 1
Patiala 1
Faridkot 1
Moga 1
Haryana Panchkula 1
Gurgaon 1
NCT of Delhi New Delhi (in Shastri Bhawan) 1
Rajasthan Jaipur 2
Alwar 1
TOTAL 14

(b) Jan Aushadhi Outlets have been opened by Pharma Central Public Sector
Undertakings with the co-operation of State Governments in District Hospitals identified by the
States. These Outlets are managed by State Government or Non-Government Organisations
(NGOs), reputed Charitable Societies like Red Cross Society etc.

(c) The opening of Jan Aushadhi Outlets depends on the facilities that may be offered by
the States in District Hospitals etc. Government has plans to open 270 Jan Aushadhi Outlets in
2009-10.

(d) The unbranded generic medicines are sold in Jan Aushadhi Outlets in specially
designed packs. The sale price is printed on the strips/labels. Further software has been
provided to these Outlets enabling them to account for purchase and sales.

Pending consumer cases

*487. SHRI SHANTARAM LAXMAN NAIK: Wil the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of cases pending in the National and State Consumer fora in the
country;

(b) whether there is any time limit prescribed for disposal of cases by the various types of
consumer fora;

(c) if so, the details as regards the time limit fixed; and
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(d) the nature of consumer awareness programme, if any, carried out in the State of Goa
since the establishment of consumer fora at the State and District levels?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) The number of cases pending in the National Commission and State
Commissions in the country, as on 03.08.2009, as informed by National Consumer Disputes
Redressal Commission (NCDRC), is as follows:

National Commission State Commission Total
8588 110610 119198
(b) Yes, Sir.

(c) Section 13 (3A) of the Consumer Protection Act, 1986 provides that every complaint
shall be heard as expeditiously as possible and endeavour shall be made to decide the complaint
within a period of three months from the date of receipt of notice by opposite party where the
complaint does not require analysis or testing of commodities and within five months, if it
requires analysis or testing of commodities.

(d) In the State of Goa, a Multi-Media Consumer Awareness Campaign ‘Jago Grahak
Jago’ is being carried out. Electronic and print Media are being utilized for the same. Grant-in-
Aid has also been released to the State for carrying awareness activities. Song and Drama
Division of Ministry of Information and Broadcasting has also been involved in creating consumer
awareness.

Funds have also been given through the Consumer Welfare Fund to educational institutions
for the purpose of holding seminars/workshops/festivals etc. for consumer awareness activities.

National pharma policy

*488. SHRI JESUDASU SEELAM:
DR. T. SUBBARAMI REDDY:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government is working to revive a ministerial panel which was set up to
finalise national pharmaceutical policy that has been hotly contested;

(b) if so, whether the Ministry had recommended constitution of a Group of Ministers
(GoMs) to resolve differences that had delayed the policy;

(c) if so, whether the draft policy prepared after consultation with GoMs unveiled in 2006
contained proposal to bring all 354 essential drugs under price control;

(d) if so, whether the policy was opposed by pharmaceutical industry; and

(e) by when decision to set up a new GoMs would be taken and the final policy
announced?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (e) The draft National Pharmaceuticals Policy 2006 was
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prepared by this Department after extensive discussions with various stakeholders and in line
with the declared objective of the Government in the National Common Minimum Programme
(NCMP). The draft National Pharmaceuticals Policy 2006 was submitted before the Cabinet for
its approval. The Cabinet considered the Policy in its meeting held on 11.1.2007 and decided that
the matter may, in the first instance, be considered by a Group of Ministers (GOM). GOM was
constituted on 31.1.2007 and had held four meetings on 10.4.2007, 12.9.2007, 30.1.2008 and
30.4.2008.

In the meeting of GOM held on 12.9.2007, presentations were made separately by
representatives of Pharmaceuticals Industry and Consumer organizations. During this meeting.
GOM interacted with the representatives of Confederation of Indian Industry (ClI), Organization
of Pharmaceutical Producers of India (OPPI), Indian Pharmaceutical Alliance (IPA), Indian
Drugs and Pharmaceutical Associations (IDMA), Confederation of Indian Pharmaceutical
Industry (CIPI') and Federation of Indian Chamber of Commerce and Industry (FICCI). GoM also
heard the views of NGOs namely Centre for Consumer Education, Research, Teaching Training
and Testing (CONCERT), Consumer Unity and Trust Society (CUTS), Voluntary Health
Association of India (VHAI) and Voluntary Organization in Interest of Consumer Education
(VOICE). The representatives of Pharmaceuticals Industry and Consumer organizations have
expressed their perspective regarding the proposals made in the draft National Pharmaceuticals
Policy 2006 including Price Control. It has also been proposed in the draft National
Pharmaceutical Policy, 2006 that basket of drugs for price control would be the essential
medicines as contained in the National List of Essential Medicines 2003 (subject to certain
conditions and exemptions) in addition to the 74 drugs which are at present under price control
under the Drugs (Prices Control) Order, 1995, GOM constituted on 31.1.2007 has not yet made
its recommendations to the Cabinet.

After the formation of the new Government, the Department of Pharmaceuticals has
recommended on 12.06.2009 for continuation of the Group of Ministers constituted to consider
the National Pharmaceuticals Policy, 2006. The final decision on the issue of Pharmaceutical
Policy will be possible after GOM takes a decision in this regard.

Irregularities in fertilizer subsidy

1*489. SHRI SATYAVRAT CHATURVED!I:
SHRI MOTILAL VORA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that 80 per cent of the subsidy being provided by the Ministry is
given to the fertilizer producing companies and the remaining 20 per cent is given after the report

from State Governments is received;

(b) whether it has been brought to the notice of Government that most of the fertilizer
producing companies receiving subsidies are non-existent; and

tOriginal notice of the question was received in Hindi.
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(c) whether Government is considering investigation of irregularities prevalent in fertilizer
subsidy ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) Government gives subsidy on Urea, Di Ammonium Phosphate
(DAP), Muriate of Potash (MOP), 12 grades of NPK Complexes, Mono-Ammonium
Phosphate MAP, Triple Super Phosphate (TSP), Ammonium Sulphate (AS) and Single Super
Phosphate (SSP). As regard Urea under the New Pricing Scheme, fertilizer subsidy is
released to the manufacturers of Urea on 100% basis on the receipt of Urea in the Districts.
The 100% release is on the basis of ad hoc notified rates of subsidy. The concession rates are
finalized on quarterly basis based on the escalation/de-escalation in the fuel/feedstock
prices. The difference of subsidy is paid or recovered from the manufacturers. Under the
Concession Scheme for decontrolled P&K fertilizers, the manufacturers/importers DAP,
MOP, NPK Complexes, MAP, TSP and Ammonium Sulphate are provided ‘On Account’
payment of 85% (90% with Bank Guarantee) of the concession amount month-wise on
receipt of the fertilizers in the states w.e.f. 1.12.2008. Prior to that, the ‘On Account” payment
was released on the sale of the fertilizers. In the case of SSP, the ‘On Account’ payment is
released on the basis of sales of the fertilizers. The balance 15%-10% payment of
concession is released to the manufacturers/importers of P&K Fertilizers after the State
Governments certify the receipt/sale of the fertilizers.

(b) No, Sir.

(c) Department of Fertilizers investigates complaints regarding alleged irregularities by the
fertilizer companies in claiming payment of concession.

Arrest of agents and without-ticket travellers

1%*490. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that a large number of agents and passengers travelling on other’s
tickets and without tickets have been arrested by Railways in the third week of July, 2009;

(b) if so, the details thereof;

(c) the number of arrested agents and passengers travelling on other’s tickets and
without tickets from 5 July 2009 till date and the details zone-wise and division-wise; and

(d) whether any order has been issued by the Ministry in this regard in July, 2009; if so,
the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (c) Yes, Sir.
Apprehension of touts/agents selling tickets in fictitious names and detection of passengers

tOriginal notice of the question was received in Hindi.
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travelling on such tickets/travelling without tickets through checks is an ongoing activity.
Date-wise figures of such checks are not maintained. However, the date for the period
05.07.2009 to 29.07.2009 are as under:

Railway Number of Number of persons Number of
touts/agents apprehended travelling passengers
apprehended on tickets purchases in travelling without

other’s names tickets

Central 15 158 28148

Eastern 16 5 30911

East Central 4 1 15534

East Coast 1 4 2383

Northern 65 50 30525

North Central Nil 24 6436

North Eastern 4 2 12527

Northeast Frontier 1 4 3774

North Western 3 17 20697

Southern 49 1707 18654

South Central 1 45 34652

South Eastern 2 Nil 16783

South East Central Nil Nil 2376

South Western 3 18 Nil

Western 8 52 34836

West Central 15 12 49

TOTAL 187 2109 248285

Since persons travelling on other’s tickets in reserved accommodation are apprehended
and charged by the ticket checking staff in the running trains, Division-Wise originating journeys
of such passengers is not segregated.

(d) Orders have been issued to intensify such checks and effectively combat the menace
of touts, passengers travelling without tickets, etc., so as to provide better service to the
genuine passengers.

Loss of crops due to floods in Assam

*491. SHRI KUMAR DEEPAK DAS: Will the Minister of AGRICULTURE be pleased to
state:
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(a) whether itis a fact that production of rice and other agricultural products in Assam has
been affected by heavy floods and the farmers are facing immense loss due to such perennial
problem every year;

(b) if so, the details of action plan to provide protection to the farmers and to increase the
agricultural production;

(c) whether various mission agencies working under the Ministry have forwarded any
views or plan of action in this regard;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (e) Flood occurs
almost every year in the State of Assam and affects the production of kharif crops, mainly winter
paddy. According to the State Government, due to the floods of 2007-08 and 2008-09, about
5.82 lakh hectares and 3.15 lakh hectares of area, respectively, were affected. The State
Government has informed loss of 5 human lives and damage to about 6348 hectares of cropped
area during South-West Monsoon 2009.

2. The State Government has further informed that they have been taking up contingency
measures under Calamity Relief Fund (CRF) and State plan schemes.

3. Itis primarily the responsibility of the State Government to take necessary measures in
the wake of natural calamities including floods to mitigate its impact through funds available in
CRF. However, in case additional assistance is required for relief operations, Government of
India considers it on the submission of a detailed Memorandum by the State Government.

4. Moreover, the Ministry of Agriculture is constantly monitoring the kharif sowing
operations in various States including Assam, in consultation with the State Government and
other concerned agencies, and assistance is available to Assam through various Centrally
Sponsored Schemes under implementation in the State.

Adulteration of edible oil with animal fat

*492. SHRI SANJAY RAUT:
SHRI O.T. LEPCHA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government has taken cognizance of the media reports regarding
adulteration of edible vegetable oil with animal fat;

(b) if so, the details thereof;
(c) what steps Government has taken or propose to take in such cases;

(d) whether responsibility of local authority has been fixed in such cases of adulteration;
and

(e) if so, the details thereof ?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to

(e) There have been some media reports regarding adulteration of food items.

The State/UT Governments which are responsible for implementation of the Prevention of
Food Adulteration (PFA) Act, 1954 and Rules, 1955, have been requested from time to time to

keep strict vigil on adulteration of food.

They have been further advised to draw food samples, test them and take strict action
against the offenders whose samples do not conform to the standards laid down in the PFA Act

and Rules.
Gas cracker project in Assam

*493. SHRI BIRENDRA PRASAD BAISHYA: Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the target set for the commissioning of gas cracker project ‘Brahmaputra Cracker and

Polymer Limited” (BCPL) in Assam showing the details of phase-wise implementation;

(b) the domestic as well as international market link envisaged for the products and for

the downstream industries;

(c) the steps taken for awareness and training of entrepreneurs in phases for direct and

indirect employment avenues; and
(d) the details of recruitment drive made and planned for future ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) The target for project commissioning is April 2012. The phase wise

achievements of the project implementation in major areas is as given below:

An Agreement for constituting Joint Venture Company was executed on 18.10.2006 and
M/s. Brahmaputra Cracker and Polymer Limited (BCPL) was incorporated on 8th January
2007. Hon’ble Prime Minister of India laid the foundation stone for the Project at Lepetkata in
Dibrugarh, Assam on 9th April 2007. Feedstock supply agreements for Naptha with
Numaligarh Refinery Limited (NRL) and Oil India Limited (OIL), and Gas with Oil and Natural
Gas Commission (ONGC) were signed in 2007. M/s Engineers India Limited (EIL) were
appointed as the Project Management Consultant in 2007. 1157 Acres of land has been
acquired for the project, including township etc. Civil construction activities for various
components of the Project, including Plant and Non-Plant buildings have been started.
Technology licensors for all the major units have been selected and license agreements signed
during 2008 and 2009. Pipeline survey work has been competed. Firm commitments of
Procurement and Contract in terms of Work Orders/Purchase Orders/Fees stand at Rs. 1686

crores till date.
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(b) There is a huge gap between demand and supply of Polymer materials in the domestic
market and it is envisaged that the total product will be consumed by domestic polymer
Processors.

(c) Central Institute of Plastics Engineering and Technology (CIPET), Guwahati and
Imphal are conducting various training programmes for Entrepreneurship Development and
Skill Upgradation Programmes for the direct and indirect employment avenues for the
upcoming Assam Gas Cracker Project. The training programmes are sponsored by different
Government organizations like Gas Authority of India Limited (GAIL), Brahmaputra Cracker
and Polymer Limited (BCPL), Ministry of Development of North Eastern Region (DONER),
Department of Science and Technology, Government of India, Financial Institutions like Small
Industries Development Bank of India (SIDBI), National Bank for Agriculture and Rural
Development (NABARD), and North Eastern Development Finance Corporation Limited
(NEDFI).

(d) Written Test for 60 Graduate Engineering Trainees (GETs)/Executives Trainee (ETs)
and 20 experienced Executives have been conducted. Further manpower to be recruited in
future will be based on the specific requirements for Construction phase, Pre-Commissioning.
Commissioning and Operation and Maintenance phases.

Collaboration with US in agriculture

*494. SHRIMATI SHOBHANA BHARTIA:
SHRI'N.K. SINGH:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government has recently entered into a collaboration with the
United States in the field of agriculture;

(b) if so, the details thereof;

(c) whether US has agreed to provide help in agricultural research work to improve
productivity ; and

(d) if so, the facts and details thereof?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (d) Department of
Agricultural Research and Education (DARE) has cooperation with USA under the Indo-US
Agriculture Knowledge Initiative, signed on 12.11.2005. Besides this, there is cooperation
between DARE/ICAR and some of the American Universities such as Cornell University and
Lowa State University in the field of agricultural research.

Use of organic manure
*495. SHRI M. RAMA JOIS: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has taken/is planning to take measures to popularize and
increase use of organic manure for agriculture and progressive reduction of the use of chemical
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fertilizers, in view of the beneficial aspects of the organic manure and adverse effects of the

chemical fertilizers both on the quality of agricultural produce and the fertility of land;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (c¢) Government has
taken measures to popularize organic manure and increase its usage under different schemes of
Department of Agriculture and Cooperation such as the National Project on Organic Farming, the
National Project for Management of Soil Health and Fertility etc. because of its beneficial impact
on soil health.

Though imbalanced and injudicious use of chemical fertilizers has been observed to have
affected soil health and productivity in some parts of the country, balanced and judicious use of
chemical fertilizers is not known to adversely affect quality of agricultural produce or soil fertility.
Keeping in view the imperative of increasing agricultural production, it is not feasible to reduce
the use of chemical fertilizers in the country as a whole.

Insurance scheme to protect cash crops farmers
*496. SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has formulated any plans to extend the insurance scheme under
the Agriculture Ministry to the Ministry of Commerce and Industry to protect the cash crops,
farmers; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) Ministry of
Agriculture, Department of Agriculture and Cooperation is implementing two insurance
schemes /.e. National Agricultural Insurance Scheme (NAIS) and Pilot Weather Based Crop
Insurance  Scheme (WBCIS). Under both the schemes, food, oilseeds and
annualcommercial/horticultural crops are covered. Plantation and Cash Crops such as tea,
coffee, rubber, tobacco are not covered under these schemes. However, Department of
Commerce is already implementing Weather (Rainfall) Insurance as a Risk Management
Support for Coffee Growers and have formulated a proposal on crop insurance scheme for
tea, rubber, tobacco and some spices.

Construction of new station at Nedumbassery
*¥497. SHRI M.P. ACHUTHAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether the State Government of Kerala has submitted a proposal for construction of
a new railway station at Nedumbassery to make better rail connectivity with Nedumbassery
Airport, which is one of the fast developing international airports in the western coast of the
peninsula; and
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(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) A
Memorandum has been received from Shri M. Vijayakumar, Minister for Law and Parliamentary
Affairs, Government of Kerala on 18.6.2009. One of the items in the Memorandum is regarding
construction of new railway station at Nedumbassery to provide connectivity to the International

airport at Nedumbassery. The matter is under examination.
Increasing number of cancer patients

*498. SHRI DARA SINGH:
SHRI RAMDAS AGARWAL:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the number of new cancer patients is increasing by one lakh

annually;

(b) whether Government has conducted any survey to find out the reasons for the
increasing number of cancer patients in the country, particularly food pipe/breast cancer

amongst women;
(c) if so, the details thereof;

(d) the strategies to be adopted to make Government hospitals/health centres equipped

to handle such cases, free of cost; and

(e) the fiscal allocation made to combat increasing number of cancer cases for the last

three years till the current year?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(e) Health being a state subject, such information is not centrally maintained. However,
according to the population based cancer registries under the National Cancer Registry Program
of Indian Council of Medical Research (ICMR), there are about nine lakhs new cancer cases
occurring every year in the country. Further, the estimated annual increase in the incidence of
new cancer cases is about 17000. There are several factors in the causation of these cancers but

the exact reasons are still not known clearly.

Central Government has evolved a comprehensive cancer control strategy /.e. National
Cancer Control Programme (NCCP) where emphasis has been laid down on awareness,
prevention, early detection and treatment. The Central Government is also supplementing the
efforts of the State Government is also supplementing the efforts of the State Governments by
providing financial assistance for setting up of Radiotherapy Units in Government Medical
colleges/Hospitals for providing treatment facilities. Diagnosis and treatment of cancer is
available in the health care delivery system at various levels in Districts Hospitals, Medical

Colleges and tertiary apex centers. There are 27 Regional Cancer Centres for comprehensive
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care management in the country. The treatment of cancer is either free or subsidized in the
Government institutions. The Government has set up the “Health Minister’s Cancer Patient
Fund” (CPF) to provide financial assistance to Below Poverty Line (BPL) Cancer patients for

treatment of this chronic disease.

The fund allocation for the National Cancer Control Program pertaining to last three years is

as under:-
Year Allocation (Rs. in Crores)
2007-08 110.00
2008-09 105.00
2009-10 120.00

Curtailment in budgetary allocation for health schemes

1%499. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government has made curtailment in health budget;
(b) if so, the details thereof;
(c) the details of health-schemes in respect of which budget has been curtailed; and

(d) whether Government has made an assessment of the effects of curtailment in health
budget on human resource development in the country ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) no curtailment has been made in the health budget. Rather, there is a steady increase in the
allocation for the entire health sector over the years as given below:-

Year Plan Non-Plan Total
2006-07 11688.00 1322.55 13010.55
2007-08 14363.00 1491.88 15854.88
2008-09 16534.00 1589.00 18123.00
2009-10 19534.00 3107.33 22641.33

Difference between consumer purchase price and producers’
selling price

1*500. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is fact that there is a huge difference between consumer purchase price
and producer’s selling price of essential daily use consumer commodities in the country;

(b) if so, Government’s reaction thereto and the average minimum and maximum
difference in the first quarter of the years 2008-09 and 2009-10; and

(c) whether this difference has caused high inflation and if so, Government’s reaction
thereto?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) to (c) The difference between producer’s price and
consumer’s price of essential commodities vary from commodity to commodity and location.
Wholesale and retail prices are collected on a weekly/daily basis. Any large differences
between the wholesale and retail prices are brought to the Notice of the respective State
Governments. The wholesale and retail prices are mainly determined by market forces of
supply and demand. Difference in wholesale price and retail price of essential commodities is
mainly due to (i) transportation and handling costs (i) packaging and other marketing
expenses at retail, (iii) retailers mark-up and (iv) various taxes levied by different State
Governments e.g. octroi duty.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Empowerment of women in animal husbandry and dairy sector

13656. SHRIMATI MAYA SINGH: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government has formulated any scheme for empowerment of women in
animal husbandry and dairy sector;

(b) whether women have any contribution in the field of fish, milk and food and they also
remain forerunner in dairy cooperative; and

(c) ifso, the level at which Government is helping them?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) Women are actively involved in allied fisheries activities like seed collection, fishing and
juvenile fishes, collection of mussels, sea weeds, fish marketing, fish processing and product
development etc.

Under the Central Sponsored Scheme on Development of Marine Fisheries, Infrastructure
and Post Harvest Operations, Central financial assistance to the tune 75% of the product cost is
provided to fisherwomen/fishermen cooperatives, self help groups of women for creation of post
harvest infrastructure facilities with a view to empowering the women.

tOriginal notice of the question was received in Hindi.
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About 71% of women are involved in various activities in dairy sector. They have been at
the forefront of Dairy Cooperative Movement which was initially carried under the “Operation
Flood” Programme and later under the “Integrated Dairy Development Programme”
implemented by the Central Government.

(c) Ministry of Women and Child Development is administering a Central Sector Scheme
called ‘Support to Training and Employment Programme for Women (STEP) scheme which
provides skill upgradation training in animal husbandry and dairying sectors by mobilizing women
in viable cooperative/SHGs, arranging for marketing linkages, support services and access to
credit etc. Financial assistance is provided to women beneficiaries through various implementing
agencies.

The Indian Council of Agriculture Research has established a Directorate of Women in
Agriculture with the major objective of empowering of women in agriculture with advance
knowledge and skills in farm operations. Such empowerment schemes carried out through
training and demonstration also covers the animal husbandry sub sector. In addition to this all
the Kissan Vikas Kendras in the country carried out women centric training in Animal Husbandry
Sector.

Implementation of National Agriculture Insurance Scheme

3657. SHRI RAMDAS AGARWAL: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether National Agriculture Insurance Scheme (NAIS) is under implementation;

(b) if so, the details thereof along with crops included and norms for payment under the
said scheme;

(c) whether Government proposes to amend the NAIS;
(d) if so, the details thereof;

(e) the extent to which the farmers are likely to be benefited under modified NAIS along
with the likely additional financial liability on Government as a result thereof during the current
financial year; and

(f) how much amount has been paid towards this scheme to farmers in last three years
against their crops losses ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. The National Agricultural Insurance scheme (NAIS) is under
implementation in the country from Rabi 1999-2000 season onward. The scheme is voluntary for
the States and UTs and is available to all the farmers—loanee and non-loanee both —
irrespective of their size of holdings. It envisages coverage of food crops, oilseeds, pulsus and
annual commercial/horticultural crops for which yield data is available for adequate number of
years.

tOriginal notice of the question was received in Hindi.
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As per provisions of the scheme, farmers are not required to file/lodge any claims. The
payment of claims in a notified area becomes payable if there is a short fall in yield against
guaranteed yield due to any non-preventable risk.

(b) and (d) Yes, Sir. Based on the recommendations of the Joint Group on Crop
Insurance, constituted by the Government, a proposal on Modified National Agricultural
Insurance Scheme (MNAIS) has been prepared. Modified NAIS inter alia include reduction in the
unit area of insurance for major crops, improved method of calculation of threshold yield; higher
indemnity level; coverage of additional risk etc.

(e) and (f) In view of improvements in the proposed Modified NAIS more farmers would like
to take insurance cover and hence, more farmers would be benefited by way of payment of
compensation. As the scheme is yet to be finalized, no claim amount has been paid so far under
the Modified NAIS.

Corruption in regional testing laboratories at Kanpur and Chandigarh

3658. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether any complaints have been received from the industry about corruption in the
regional testing laboratories at Kanpur and Chandigarh;

(b) is there any specific complaint received about officials in the laboratory demanding
ratifications for modification of reports on results;

(c) if so, the nature of enquiries made into these complaints;
(d) the action taken in the specific cases of complaints; and

(e) the measures proposed to be taken to avoid corruption in national testing laboratories
in future?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) A complaint was received from pesticides industry regarding analysis of pesticide
samples at the two Regional Pesticides Testing Laboratories (RPTLs) located at Kanpur and
Chandigarh. Following the complaint, some of the pesticide samples which were earlier tested
by these RPTLs were re-analyzed at the Central Insecticides Laboratory (CIL), Faridabad. This
revealed that a number of samples which were reported to be ‘misbranded’ or ‘branded’ by
RPTLs were found ‘branded’ or ‘misbranded’ respectively. The officers in charge of RPTLs were
placed under suspension and disciplinary proceedings initiated against them.

(e) Multi-tier coding system has been adopted in the Central Insecticides Laboratory
(CIL), Faridabad as well as the Regional Pesticides Testing Laboratories (RPTLs), Chandigarh
and Kanpur so that identity of pesticide samples is not revealed right from receipt of sample to
dispatch of the test report from the laboratory.

Co-operative farming

3659. SHRIMATI T. RATNA BAI : Will the Minister of AGRICULTURE be pleased to state:
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(a) whether Government is introducing co-operative farming as a new initiative covering
one or two villages in every district, without compelling farmers, to achieve agriculture growth in
long term;

(b) if so, the details thereof worked out so far especially for Andhra Pradesh compared to
other States; and

(c) the funds to be earmarked for this purpose for the current five year plan and the role of
farmers in this regard especially for Andhra Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Government of Andhra Pradesh has proposed a scheme on following premises (i)
Pooling of land of all farmers of a village on a voluntary basis and the land to be managed by the
legal entity to be formed by the farmers, (i) The Government to render maximum assistance for
the success of the effort with least interference (i) The government will ensure to provide
guaranteed income to each share holder on the basis of maximum income earned by them
during the last five years, and (iv) The main aspect of the scheme is to select 2 villages in 22
districts for integrated Agricultural collectively farming. The farmers are proposed to be given
shares in lieu of their surrendering of individual rights over their land to the proposed
body/society. The Government will provide seed capital equivalent to the land value contributed
by farmers during first five years and banks have to be approached for extending loans to a tune
of three to four times against the land guarantee to be offered by the farmers body. The well
established practice of Consent Awards will be followed for acquisition of land (Jalayagnam)
thereafter works will be followed for arriving at valuation of land, pooled up. The scheme once
evolved, is planned to be implemented on an experimental basis in two villages selected in the
district, based on the success of the projects. One month time is given for response from
villages to be identified through a Gramsabha resolution to reach the Government of Andhra
Pradesh before 28.8.2009.

(c) The information sought in the question about state-wise details is not maintained in the
Department. However, Government of Andhra Pradesh has stated that in Andhra Pradesh,
2,295 Joint Farming Cooperatives are registered with a total membership of 1,92,716 covering a
total area of 2,62,776 acres. Out of these, 898 societies were extended finance assistance to a
tune of Rs. 796.75 lakhs.

Calling back of fishermen by Coast Guard
3660. SHRI D. RAJA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has received complaints that the Coast Guard routinely handles
our fishermen in a very rough way;

(b) whether it is also a fact that Coast Guard interrupts fishing operations for trivial
reasons and generally call back fishermen to the port;

(c) has Government considered a code of conduct for the Coast Guard to ensure that
such incidents are not repeated;
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(d) what steps Government will take to ensure that the Coast Guard does not hamper
fishing operations in our Exclusive Economic Zone (EEZ); and

(e) the details of steps proposed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (e) The Coast Guard has been entrusted to oversee the fishing operations of the Deep-
Sea Fishing vessels in the Indian Exclusive Economic Zone (EEZ) in accordance with conditions
laid down in Letter of Permission (LOP) issued by the Ministry of Agriculture. The members of
the Coast Guard are bound by the Coast Guard Discipline Rules, 1986 which also involve treating
the fishermen and seamen humanely at sea. The Coast Guard takes proactive measures for
fishermen by training them, conducting Community Interaction programmes and rescuing them
whenever they are in distress. No specific complaints regarding rough handling of fishermen by
the Coast Guard have been received by the Government.

National Livestock Policy

3661. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:
(a) whether a National Livestock Policy has been formulated;
(b) if so, its salient features and follow-up action thereof;

(c) the total indigenous and foreign cow-cattle population, breed-wise and whether
indigenous breed is declining over the years, statistics, State-wise; and

(d) if so, the reasons therefor and the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) The salient features of the proposed National Livestock Policy are as under:

(i)  Enhancing productivity in Livestock and removal of constraints which hinder
productivity.

(ii) To double the availability of animal protein from the present level of 10 gm per capita
per day to 20 gm per capita per day within a decade.

(i)  To improve understanding of socio economic problems relating to small holding
systems and development of appropriate extension modules for transfer of
technology for small farm production.

(iv) Formulation of breeding policy for each Livestock species aiming at qualitative and
quantitative improvement in livestock products.

(v) To provide quality assurance in the entire food chain to meet international standard
concerning quality, hygiene and food safety.

(vi) Preparation of contingency plan concerning natural calamities and disease outbreaks
which would also include appropriate insurance packages.
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(vii) Strengthening of education infrastructure for training and retaining of Veterinary
graduates, auxiliary staff as well as farmers.

(viii) Eradication and control of major animal diseases to improve productivity of animals
and exploit export potential of livestock and livestock products.

The National Livestock Policy is under active consideration.

(c) and (d) The total number of indigenous cattle (state-wise) based on 1997 and 2003
census is annexed as Statement-I (See below) and total number of crossbred population
(state-wise) is annexed as Statement-Il (See below). The breed wise information on
cattle/buffalo was not collected during the Livestock Census held up to 2003. Some breed wise
parameters on the livestock have been included for the livestock census for 2007 which is under
compilation.

Statement-/

State-wise total number of indigenous Cattle based on 1997 and 2003

census
(in thousands)
SI.No. State/UTs Indigenous Total Cattle
Male Female Total

1997 2003 1997 2003 1997 2003 1997 2003
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 5712 4707 4139 3486 9851 8193 10602 9300
2. Arunachal Pradesh 224 201 217 244 441 445 451 458
3. Assam 3710 3878 4017 4122 7727 7999 8097 8440
4. Bihar 12877 4184 11489 5271 24366 9455 24598 10729
5. Chhattisgarh 4604 4343 4076 4286 8680 8629 8786 8882
6. Goa 43 32 38 31 81 63 88 76
7. Gujarat 3155 3286 3251 3498 6406 6785 6749 7424
8. Haryana 675 410 878 557 1652 967 2401 1540
9. Himachal Pradesh 945 800 861 759 1805 1559 2174 2236
10. Jammu and Kashmir 959 714 1133 1050 2092 1764 3175 3084
1. Jharkhand — 4181 — 3332 — 7513 — 7659
12. Karnataka 4511 3677 5027 4260 9539 7936 10831 9539
13. Kerala 71 47 462 341 533 387 2491 2122
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1 2 3 4 5 6 7 8 9 10

14. Madhya Pradesh 10362 9077 8958 9519 19320 18595 19497 18913
15. Maharashtra 8783 7610 6832 5917 15615 13527 18072 16303
16. Manipur 258 189 182 160 439 349 508 418
17. Meghalaya 344 347 394 397 738 744 756 767
18. Mizoram 10 12 15 14 26 27 33 36
19. Nagaland 99 93 130 15 230 208 383 451
20. Orissa 7017 6838 5881 6002 12898 12840 13810 13903
21. Punjab 327 289 483 219 810 508 2638 2039
22. Rajasthan 4228 3547 7703 6843 11931 10390 12141 10854
23. Sikkim N 33 49 46 91 79 143 159
24. Tamil Nadu 2317 1599 3224 2402 5541 4001 9046 9141
25. Tripura 527 314 628 388 1155 702 1228 759
26. Uttar Pradesh 9614 8239 8298 8678 17911 16917 20016 18551
27. Uttarakhand 949 879 979 1082 1927 1961 2031 2188
28. West Bengal 7762 7945 9134 9849 16895 17794 17832 18913
29. Andaman and Nicobar 24 23 30 28 54 51 60 64
Islands
30. Chandigarh 1 28 1 1 1 1 7 6
31. Dadra and Nagar 39 32 20 17 59 49 60 50
Haveli
32. Daman and Diu 4 3 2 2 6 4 6 4
33. Delhi 6 4 30 30 36 34 96 92
34. Lakshadweep 1 1 2 2 3 2 4 4
35. Pondicherry 6 3 17 12 23 16 73 78
TOTAL 90203 77534 88580 82961 178783 160495 198882 185181

Note: Totals may not tally due to rounding up of figures.
0 is less than thousand figure
‘“—’NA

Source Directorate of Economics and Statistics, M.O. Agriculture and Department of Animal
Husbandry and Dairying.
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Statement-1/

State-wise total number of Crossbred Cattle based on
1997 and 2003 census

(in thousands)

Sl.No. State/UTs Male Female Total

1997 2003 1997 2003 1997 2003
1 2 3 4 5 6 7 8
1. Andhra Pradesh 213 272 539 836 751 107
2. Arunachal Pradesh 4 5 7 9 1 13
3. Assam 95 122 274 318 369 440
4. Bihar 17 217 115 1057 232 1274
5. Chhattisgarh 39 127 67 126 105 253
6. Goa 1 2 7 1 7 12
7. Gujarat 62 118 280 521 342 639
8. Haryana 292 14 556 459 848 573
9. Himachal Pradesh m 139 257 538 368 677
10. Jammu and Kashmir 480 359 603 961 1083 1320
1. Jharkhand 29 116 145
12. Karnataka 155 139 1138 1463 1293 1602
13. Kerala 144 135 1813 1600 1957 1735
14. Madhya Pradesh 46 83 131 234 177 317
15. Maharashtra 578 538 1879 2238 2457 2776
16. Manipur 29 25 39 44 69 69
17. Meghalaya 2 2 15 21 17 23
18. Mizoram 2 2 6 7 8 9
19. Nagaland 59 71 95 172 154 243
20. Orissa 257 328 655 735 912 1063
21. Punjab 398 274 1430 1257 1828 1561
22. Rajasthan 33 69 178 394 21 464
23. Sikkim 14 24 38 56 52 80
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1 2 3 4 5 6 7 8

24. Tamil Nadu 1060 993 2445 1147 3506 5140
25. Tripura 18 1 55 47 73 57
26. Uttar Pradesh 929 459 176 175 2105 1634
27. Uttarakhand 29 50 74 178 103 228
28. West Bengal 161 222 775 897 936 1m9
29. Andaman and 2 3 5 10 6 13

Nicobar Islands

30. Chandigarh 1 0.42 5 5 6 5

31. Dadra and Nagar 0.36 1 1 1 1 1
Haveli

32. Daman and Diu 0 0.05 0 0.04 0.01 0.08

33. Delhi 9 6 50 51 60 58

34. Lakshadweep 0.19 0.32 1 2 1 2

35. Pondicherry 6 9 44 54 50 63
TOTAL 5344 4945 14755 19741 20099 24686

Note: 1. Totals may not tally due to rounding up of figures.
0 is less than thousand figure
‘“—’NA

Source Directorate of Economics and Statistics, M/O. Agriculture and Department of Animal

Husbandry, Dairying and Fisheries.
Decline in nutrition value of soil

13662. SHRI PRABHAT JHA:
SHRI PRAKASH JAVADEKAR:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware of the fact that there has been an inordinate fall in soil

nutrition factors in several regions of the country;

(b) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(c) Government action plan towards encouraging the use of bio-fertilizers to enhance soil

fertility and control the use of urea in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Over the years, imbalanced and indiscriminate use of chemical fertilizers, with little
or no use of organic manures, has affected soil health and fertility in the intensively cultivated

Indo-gangetic plains in the country.

(c) Under National Project on Organic Farming (NPOF) use of bio-fertilizers is encouraged
through trainings, field demonstrations, farmers’ fairs etc. To increase availability of bio-

fertilizers, financial assistance is provided for setting up new bio-fertilizer production units.

A new scheme, namely, National Project on Management of Soil Health and Fertility has
been introduced during 2008-09 to promote soil test based balanced and judicious use of

chemical fertilizers including urea.
Claim made under National Agriculture Insurance Scheme
1t3663. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is going to introduce the revised National Agriculture Insurance
Scheme;

(b) if so, the details thereof;

(c) the number of farmers covered under the National Agriculture Insurance Scheme

during the last five years, State-wise; and

(d) the payment made of amount claimed under National Agricultural Insurance Scheme

so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Based on the recommendations of the Joint Group on Crop Insurance
constituted by the Government, a proposal on Modified National Agricultural Insurance Scheme
(MNAIS) has been prepared. Modified NAIS inter-alia includes reduction in the unit area of
insurance for major crops; improved method of calculation of threshold yield; higher indemnity

level; coverage of additional risks etc.

(c) A statement indicating State-wise number of farmers covered under NAIS during the

last five years is at Statement-| (See below).

(d) A statement showing State-wise claim amount paid under NAIS so far, is at

Statement-Il.

tOriginal notice of the question was received in Hindi.
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Statement-/

State-wise farmers covered under NAIS during the last five years
(from 2004-05 to 2008-09)

Sl.  State/UTs Farmers Covered
No.
Year Year Year Year Year

2004-05  2005-06 2006-07 2007-08 2008-09
1 2 3 4 5 6 7
1. Andhra Pradesh 2592621 2247535 2270278 2333702 2134420
2. Andaman and 118 208 78 176 198

Nicobar Islands

3. Assam 21241 22535 14618 19609 35165
4. Bihar 411576 409946 684435 913018 765401
5. Chhattisgarh 738704 665750 729320 708590 828297
6. Goa 643 565 544 513 393
7. Gujarat 1068284 891075 877882 839273 841662
8. Haryana 168583 121400 98743 140741 1788
9. Himachal Pradesh 25529 9499 19272 13228 22293
10. Jammu and Kashmir 4486 4501 5770 6012 1764
1. Jharkhand 123313 828225 1262681 742089 742837
12. Karnataka 963418 970767 1340337 636976 1288574
13. Kerala 32549 31776 30212 33961 27953
14. Madhya Pradesh 2132923 2176304 1859108 2215524 1845381
15. Maharashtra 2210168 2555440 1676064 1984301 3502107
16. Meghalaya 1504 1969 3102 1319 3225
17. Mizoram 0 0 0 0 0
18. Orissa 1083404 1130061 1080217 973145 773544
19. Puducherry 3682 4831 2824 2670 1545
20. Rajasthan 1943030 2336993 2619180 2834649 2250815
21. Sikkim 167 237 38 23 314
22. Tamil Nadu 145639 119967 315371 557200 808617
23. Tripura 1772 2651 2472 1889 4118
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1 2 3 4 5 6 7
24. Uttar Pradesh 1733429 1277156 1998002 239791 2168213
25. Uttarakhand 2882 15575 20135 33293 53793
26. West Bengal 808484 897391 1001321 1052765 955280
GRAND TOTAL 16218149 16722357 17912004 18442577 19057697
Statement-1/

State-wise claims paid under NAIS since inception (i.e. Rabi 1999-2000)
till present season (i.e. Kharif 2009)

Sl State/UT Claims Paid
No. (In Lakhs)
1 2 3

1. Andhra Pradesh 176246.58
2. Andaman and Nicobar Islands 423.18
3. Assam 0.63

4. Bihar 98268.59
5. Chhattisgarh 24267.73
6. Goa 2.25

7. Gujarat 256171.86
8. Haryana 3111.81
9. Himachal Pradesh 601.32
10. Jammu and Kashmir 10.21
1. Jharkhand 13307.19
12. Karnataka 139780.89
13. Kerala 2155.83
14.  Madhya Pradesh 86050.66
15. Maharashtra 132331.70
16. Meghalaya 32.13
17. Mizoram 0.00
18. Orissa 48104.03
19. Puducherry 178.05
20. Rajasthan 109458.49
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1 2 3

21. Sikkim 1.28
22.  Tamil Nadu 43635.18
23. Tripura 52.59
24. Uttar Pradesh 65301.10
25. Uttarakhand 1338.31
26. West Bengal 42713.67
TOTAL 1243545.25

Suicide by farmers in Eastern Uttar Pradesh

t3664. SHRIMATI KUSUM RAI : Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether a number of farmers have committed suicide during the past three years in
Eastern Uttar Pradesh particularly in Mau, Azamgarh, Gorakhpur, Basti, Deoria, Balia, Gazipur,
Jaunpur and Varanasi;

(b) if so, the details thereof, year-wise, district-wise;

(c) whether Government is aware of the fact that the plight of farmers in these districts is
very pathetic and they are on the verge of committing suicide in large numbers any time; and

(d) vyear-wise and district-wise details of the steps taken by Government for the farmers
of Eastern Uttar Pradesh in such conditions during the past five years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) The information is being collected and shall be laid on the Table of the House.

Central assistance for drought affected Karnataka

3665. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that Karnataka State Government submitted to the Centre a
Memorandum seeking Central assistance of Rs. 2019.55 crores on account of drought in the
State in the year 2008; and

(b) if so, the extent to which State’s request for drought relief has been accepted and by
when the same is likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) This was considered by the High Level Committee (HLC), headed by the

tOriginal notice of the question was received in Hindi.

48



Union Finance Minister, in its meeting held on 1st July, 2009 and the HLC approved as

under:-

(i) Rs. 83.83 crores from National Calamity Contingency Fund (NCCF) subject to the
adjustment of 756% of balance available in the Calamity Relief Fund (CRF) account of
the State.

(ii) Rs. 14.28 crores from Special Component of Accelerated Rural Water Supply
Programme (ARWSP), implemented by the Department of Drinking Water Supply.

Expansion of NAIS

3666. SHRI B. K. HARIPRASAD: Wil the Minister of AGRICULTURE be pleased to

state:

(a) whether only 4 per cent of the country’s farmers have availed the National Agriculture
Insurance Scheme (NAIS) cover and more than 57 per cent farmers are unaware of crops being

insured;

(b) whether a modified version of the existing insurance scheme for farmers is under

examination by Government to expand the risk cover to more and more farmers;

(c) whether the present crop insurance scheme covers 23 States and 2 UTs and whether
the Agricultural Insurance Corporation is insisting for a hike in premium for expanded coverage;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) No, Sir. At present, about 15.8% of total farmer’s holdings are being covered under the
National Agricultural Insurance Scheme (NAIS). For better awareness about the scheme and to
expand its coverage, particularly for non-loanee farmers, publicity campaigns both in print and

electronic media through States/implementing agency is carried out.
(b) Yes, Sir.
(c) and (d) NAIS, at present, is being implemented by 25 States and 2 Union Territories.

No, Sir. For normal risk coverage (sum insured) flat premium rates ranging between 1.5%
to 3.5% for food (including pulses), oilseeds and actuarial rates for annual commercial/
horticultural crops are being charged. In case farmer wants to avail higher level of risk coverage
(upto 150% of sum insured) commercial/actuarial rates of premium would be charged in

respect of food and oilseed crops.
Alternative arrangements to tackle the uncertainty of monsoon

3667. SHRI AMIR ALAM KHAN: Wil the Minister of AGRICULTURE be pleased to

state:

49



(a) the percentage of rain fed agriculture in the country;

(b) whether some alternative arrangements have been made for rain fed agriculture in the
country in view of uncertainty of the monsoon;

(c) if so, the details thereof;

(d) whether any assessment has been made of the ground water utilization by the farmers
for irrigation purposes;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) About 57% of the net sown area is cultivated under rainfed condition.

(b) and (c) Government has accorded very high priority to the holistic and sustainable
development of rainfed areas through integrated watershed management approach. Following
major schemes are being implemented by Government to enhance soil and water conservation.

Ministry of Agriculture
(i) National Watershed Development Project for Rainfed Areas (NWDPRA)

(i) Soil Conservation for enhancing productivity of degraded lands in the catchments of
River Valley Projects and Flood Prone River (RVP and FPR)

(ii) Watershed Development Project in Shifting Cultivation Areas (WDPSCA)
Ministry of Rural Development
(iv) Integrated Watershed Management Programme (IWMP)

Government of India has established the National Rainfed Area Authority (NRAA) to
address various problems of farming in the rainfed areas and to ensure a coordinated strategy
for development of rainfed areas. Under the programmes like Rashtriya Krishi Vikas Yojana,
National Food Security Mission, Micro Irrigation, National Horticulture Mission also, special focus
is given to rainfed areas for improving the livelihood and agricultural productivity.

(d) to (f) No specific assessment has been made regarding percentage of farmers utilizing
ground water for irrigation. However, assessment of ground water resources is carried out jointly
by Central Ground Water Board and State Ground Water Organisations. As per the assessment
carried out during 2004, the ground water draft for irrigation is 212 billion cubic meter per year.
About 60% of the total irrigated land in the country is irrigated by ground water.

Losses due to drought

1t3668. SHRI AMIR ALAM KHAN: Will the Minister of AGRICULTURE be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) the number of States affected by drought this year in the country;

(b) the extent of loss incurred by each State as a result of this;

(c) the norms prescribed for providing relief to drought affected States;

(d) the amount of assistance and food-grains demanded by each States; and

(e) the State-wise amount released and quantum of foodgrains provided to tackle the
problem of drought?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (&) As reported by the India Meteorological Department (IMD), during the period
1.6.2009 to 29.7.2009, out of 36 meteorological sub-divisions in the country, 18 received
deficient rainfall (-20% to -59%) and 1 received scantly rainfall (-60% to -99%). In view of
deficit rainfall in the State during South-West Monsoon, 2009, the Governments of Assam,
Jharkhand, Manipur Nagaland and Uttar Pradesh have declared drought/drought like
conditions in their States. It is primarily the responsibility of the respective State Governments
to take immediate necessary measures for drought relief from the funds available in its
Calamity Relief Fund (CRF). For assistance from the National Calamity Contingency Fund
(NCCF), over and above CRF, the drought affected States are required to send
Memorandum, with all relevant details. No such Memorandum for financial assistance or
allocation of foodgrains has been received from any State, including the States, which have
declared drought, for the current monsoon period. The existing norms of expenditure for
assistance from CRF/NCCF include assistance towards input subsidy for crop loss of 50%
and above, assistance for providing fodder for cattle maintained in the cattle camps,
assistance for transportation of drinking water, assistance towards supplementary nutrition
and gratuitous relief.

Steps to meet growing demand of foodgrains
3669. SHRI N.K. GOVINDARAJAR: Will the Minister of AGRICULTURE be pleased to state:

(a) whether the current level of production of foodgrains, oilseeds, sugarcane etc. is
declining and not adequate to meet the growing demand in our country;

(b) if so, the details thereof;

(c) whether there has been decrease in the area of cultivation and which is causing
decline in food production; and

(d) if so, the strategy adopted and the schemes formulated by Government to increase
the production of foodgrains and also increase areas for cultivation to meet the growing demand
of foodgrains in our country ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The estimated production of foodgrains has been continuously increasing in the
last few years and it is sufficient to meet the current demand in the country. The estimated

51



production of oilseeds and sugarcane have also increased sine 2006-07, except during the year
2008-09. The details of projected demand of foodgrains, oilseeds and sugarcane for 2008-09

against their estimated production during the year are as under:-

(Million Tonnes)

Crops Projected Demand Estimated Production *
Foodgrains 219.01 233.88
Oilseeds 47.43 28.16
Sugarcane 275.91 271.25

*As per 4th advance estimates released on 21.07.2009.

(c) and (d) The details of area under cultivation vis-a-vis production of foodgrains from

2004-05 onwards is given in the table below:-

Year Production Area
(Million Tonnes) (Million Hectares)
2004-05 198.4 120.08
2005-06 208.6 121.60
2006-07 217.3 123.71
2007-08 230.8 124.07
2008-09* 233.9 123.22

* As per 4th advance estimates released on 21.07.2009.

To increase the production of rice, wheat and pulses, the National Food Security Mission
(NFSM) is under implementation in the country since November, 2007. The NFSM aims at
adding the production of rice by 10 million tones, wheat by 8 million tones and pulses by 2 million
tones by the end of the Eleventh Plan, /.e., 2011-12 through area increase and productivity

enhancement in targeted districts.

In order to increase the production of cereals in the country, a Centrally Sponsored Scheme
“Integrated Cereals Development Programme in Rice Based Cropping Systems Areas (ICDP-
Rice), Integrated Cereals Development Programme in Wheat Based Cropping Systems Areas
(ICDP-Wheat) and Integrated Cereals Development Programme in Wheat Based Cropping
Systems Areas (ICDP-Cereals)” subsumed under Macro Management Mode of Agriculture with
effect from October, 2000 are under implementation to provide more flexibility to States based

on local needs.

Further, the Rashtriya Krishi Vikas Yojana (RKVY) with an objective to incentives the States

to increase investment in agriculture and allied sector is also under implementation.
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In order to increase the production and productivity of oilseeds and pulses, a Centrally
Sponsored Scheme “Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize” (ISOPOM) is
being implemented since 01.04.2004.

Spurious pesticides
3670. SHRI RAJEEV SHUKLA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has conducted any survey to find out the estimated sale of
spurious pesticides in the country;

(b) if so, the details thereof; and
(c) the steps taken to curb the menace?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) No, Sir. The Government has not conducted any survey to find out estimated sale
of spurious pesticides in the country. However, analysis of pesticide samples for previous five
years from 2004-05 to 2008-09 indicates that 2.42 to 3.54 percent of the samples analyzed were

misbranded in terms of provisions of the Insecticides Act. 1968.

(c) Import, manufacture, sale transport, distribution and use of the insecticides is
regulated under the Insecticides Rules, 1971.

Following steps have been taken to regulate the quality of pesticides:—

(i) Twenty one States and one Union Territory have set up 55 State Pesticides Testing
Laboratories with analyzing capacity of 52,940 samples per annum.

(i) Union Government has established two Regional Pesticides Testing Laboratories with
analyzing capacity of 1,000 samples per annum for each laboratory to supplement the
resources of the States.

(i) Central Insecticides Laboratory has been established under section 16 of the Act to
perform the statutory requirement of the referral analysis.

(iv) Government of India provides assistance to States Pesticides Testing Laboratories

for procuring sophisticated equipment for proper analysis.

(v) Licensing authorities of State Agriculture Departments take action against the
suppliers of the misbranded pesticides under provisions of Act, 1968.

Steps to achieve targets of production of foodgrains and pulses

13671. SHRI SATYAVRAT CHATURVEDI: Will the Minister of AGRICULTURE be pleased to
state:

(a) the increase in foodgrains production during the Tenth Five Year Plan, year-

wise;

tOriginal notice of the question was received in Hindi.

53



(b) increase in foodgrain production required to met out increasing population of the
country;

(c) the reasons for slow growth rate of agricultural production; and

(d) steps taken/being taken by Government to achieve the targets of production of
foodgrains and pulses?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The year-wise estimated production alongwith increase(+)/ decrease(-) in production of
foodgrains during the Tenth Five Year Plan, /i.e., 2002-03 to 2006-07 is given in the table
below:—

(Million tonnes)

Year Estimated Increase(+)/decrease(-) in
production production of foodgrains as
compared to the previous year

2002-03 174.77 -38.08
2003-04 213.19 38.42
2004-05 198.36 -14.83
2005-06 208.60 10.24
2006-07 217.28 8.68

(b) and (c) The current level of production of foodgrains is more than the consumption
requirement of population of the country. As against projected demand of 219.01 million tonnes
of foodgrains for 2008-09, its estimated production (4th advance estimates) stands at 233.88
million tonnes.

The production of cereals (rice and wheat) has increased considerably during the 1st Two
Year of Eleventh Plan Period and there has been record production of these crops. The
production of pulses has not picked up due to biotic and abiotic stresses apart from area
diversion to other crops. However, the overall production of foodgrains in the country has shown
an increasing trend in the past few years and the estimated production of foodgrains has
increased from 217.28 million tonnes in 2006-07 to 230.78 million tonnes in 2007-08 and 233.88
million tonnes in 2008-09.

(d) The Government has introduced National Food Security Mission (NFSM) since
November, 2007 to increase the production of rice, wheat and pulses. It aims at adding the
production of rice by 10 million tonnes, wheat by 8 million tonnes and pulses by 2 million tonnes
by the end of the Eleventh Plan, /.e., by 2011-12 through area increase and productivity
enhancement in targeted districts.

In order to increase the production and productivity of oilseeds and pulses, a Centrally
Sponsored Scheme “Integrated Scheme of Qilseeds, Pulses, Oil Palm and Maize” (ISOPOM) is
being implemented since 01.04.2004.
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Further, to increase the production of cereals in the country, a Centrally Sponsored Scheme
“Integrated Cereals Development Programme in Rice Based Cropping Systems Areas
(ICDP-Rice), Integrated Cereals Development Programme in Wheat Based Cropping Systems
Areas (ICDP-Wheat) and Integrated Cereals Development Programme in Coarse Cereals Based
Cropping Systems Areas (ICDP-Coarse Cereals)” subsumed under Macro Management Mode
of Agriculture with effect from October, 2000 are under implementation to provide more flexibility
to States based on local needs.

The Rashtriya Krishi Vikas Yojana (RKVY) with an objective to incentivise the States to
increase investment in agriculture and allied sector has been launched.

Purchase of paddy at lower rate by traders

3672. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that traders are purchasing paddy at the rate of Rs. 650/~ per
quintal in Jharkhand whereas Food Corporation of India (FCI) has fixed the price at Rs. 900/~
per quintal;

(b) if so, the steps Government propose to take against the trading community in
Jharkhand; and

(c) whether Government would ensure that less amount paid to farmers by the traders is
reimbursed and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Under the existing policy of
foodgrains procurement, FCI and agencies of the State Governments procure paddy conforming
to the prescribed specifications at Minimum Support Price (MSP) fixed by the Government.
However, farmers are free to sale their produce either to FCI/State Governments agencies or in
the open markets as is advantageous to them. FCI has not received any complaint about sale of
paddy by farmers in Jharkhand at less than the MSP.

Production and use of organic manure and cow products

1t3673. SHRI SHREEGOPAL VYAS: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government has got the cow-products (milk, dung and cow’s urine) tested
in laboratory that are being produced and sold in the country;

(b) whether it is a fact that the scientists of Rural Science and Technology Institute, Delhi
visited certain villages of Haryana to learn about the economic independence based on organic
manure and cow-products and prepared a report;

(c) whether the said reports has been received; and

(d) if so, the salient points of this report?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Milk produced and marketed by dairies in organized sector from cows and buffalos is tested
for its fat, SNF (solid not fat) and quality by the respective dairies/collection centres before

procurement and selling to the consumers.

Mahatma Gandhi Institute of Rural Industrialization, Wardha (I\/Iaharashtra), an institution
under the purview of Khadi and Village Industries Commission, has conducted testing of
samples of cow urine for proposing standards for ‘Gomutra’.

(b) The scientists of Centre for Rural Development and Technology. Delhi visit rural areas
in different States, including villages of Haryana, for various studies. However, no report on
economic independence based on organic manure and cow products has been prepared at the
Centre.

(c) and (d) Do not arise.
Minimum support price of foodgrains

13674. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that minimum support price is declared by Government from time
to time for the selling of foodgrains in the country;

(b) if so, whether any arrangements are also made on national level for procurement of
foodgrains from the farmers at this price; and

(c) if so, the number of procurement centres setup in each State in the year
2008-09 and the name and quantity of foodgrains procured in each of these centres?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
commodities, including foodgrains, every year based on the recommendations of Commission
for Agricultural Costs and Prices (CACP) in consultation with States and Central Ministries.
Food Corporation of India (FCI) and the State Government agencies procure the foodgrains
conforming to the prescribed specifications at the Minimum Support Price (MSP) and incentive
bonus, if any. However, farmers are free to sell their produce either to FCI and State
Government agencies at MSP or sell the same in the open market as is advantageous to them.

(c) The State-wise number of procurement centers opened by FCI and State agencies in
Kharif Marketing Season (KMS) 2007-08 and 2008-09 and Rabi Marketing Season (RMS)
2008-09 and 2009-10 are at Statements-I and Il respectively. (See below). Owing to large
number of centres, the name and quantity of foodgrains procured in each of these centres are
not maintained at the Ministry of level. However, as on 05.08.2009, procurement of rice during
KMS 2008-09 has been 32.27 million tonnes while in RMS 2009-10, the procurement of wheat
has been 25.29 million tonnes.

tOriginal notice of the question was received in Hindi.

56



Statement-/

State -wise number of procurement centres for Kharif Crops

Region 2007-08 2008-09 (Provisional)
(as on 02.07.09)
FCI State Total FCI State Total
agencies agencies

Andhra Pradesh 162 634/782%  796/782* 168 321 489
Assam 20 - 20 1 - il
Bihar 198 5343 5541 150 3361 351
Chandigarh — - - — - —
Chhattisgarh - 1533 1533 - 1333 1333
Delhi 2 - 2 2 - 2
Guijarat — - - — 9 9
Haryana 8/4232% 273 513 47 132 179
Himachal Pradesh 5 - 5 5 - 5
Jammu and Kashmir 2 — 2 15 - 15
Jharkhand 26 1 27 30 NA 30
Karnataka - 56 56 - 120 120
Kerala - 200 200 - 420 420
Madhya Pradesh 166 254/189%  420/189* 85 527 612
Maharashtra - 752 752 - 760 760
Nagaland - — — NR NR NR
Orissa 610 1933 2543 69 1933 2002
Punjab 14+278% 1264 1543 208 1338 1546
Puducherry 7 — 7 12 — 12
Rajasthan 12 - 12 12 - 12
Tamil Nadu - 1200 1200 - 1074 1074
Uttar Pradesh 148 1974 2122 302 1974 2276
Uttarakhand - 53 53 - 52 52
West Bengal 50 1301 1351 38 1371 1409
TOTAL 1927 17742 19669 1154 14725 15879
$Centres operated jointly, *Paddy and coarse grains

KMS 2008-09-Punjab- (5 excl + 203 jointly) = 208, Madhya Pradesh—338 + 189 C. grains =
527, Haryana (13 Excl. + 34 jointly) = 47
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Statement-1

State-wise number of procurement centres for Rabi Crops
(Updated on 15.4.2009)

Region 2008-09 2009-10
(Rabi Marketing Season) (Rabi Marketing Season)
FCI State Total FCI State Total
agencies agencies
Punjab 221 1379 1600 383 1259 1642
(incl. 93
shared)
Haryana 80 284 364 74 291 365
(Incl. 32 (incl. 34
shared) shared)
Uttar Pradesh 978 3865 4843 515 4358 4873
Rajasthan 84 206 290 118 177 295
Madhya Pradesh 579 1038 1617 31 1173 1204
Delhi 2 - 2 4 - 4
Bihar 203 4295 4498 115 2692 2807
Himachal Pradesh 7 — 7 7 — 7
Uttarakhand 43 115 158 33 167 200
Guijarat 62 153 215 — 45 45
Chhattisgarh - 1333# 1333 - - -
Jharkhand 13 - 13 15 0 15
Jammu and Kashmir 15 — 15 15 — 15
Maharashtra — 85 85 0 85 85
TOTAL 2287 12753 15040 1310 10247 11557

#Through Co-Operatives.

Settlement under crop insurance scheme in Maharashtra and
Andhra Pradesh

3675. SHRI M.V. MYSURA REDDY: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government is contemplating to review and modify procedures under
indemnifying crop losses (Five Years average yield and thresh hold yield etc.);
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(b) whether any revised guidelines are issued for settling crop loss claims before due date
of loan;

(c) the amount of premium collected under Crop Insurance during Kharif and Rabi 2009 in
Andhra Pradesh and Maharashtra; and

(d) out of (¢) above, claims settled and amount passed on to policy holders under Crop
Insurance Scheme in Andhra Pradesh and Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. A Joint Group was constituted by the Government to review the existing crop
insurance schemes. Based on the recommendations of the Joint Group, a proposal for Modified
National Agricultural Insurance Scheme (MNAIS) has been prepared.

(b) No, Sir.

(c) Details of premium collected during Kharif and Rabi 2009 are not yet available as the
Kharif 2009 is still in progress and Rabi 2009-10 season has not yet been started.

(d) Does not arise.

Export of fruits and vegetables

3676. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether itis a fact that 90 per cent of the fresh fruits and vegetables (including onion)
are exported to neighbouring countries like Bangladesh, UAE, Kuwait, Saudi Arabia, Malaysia
and Sri Lanka;

(b) if so, the details of quantity of export of various fruits and vegetables, country-

wise;

(c) the details of quantity of exports and imports of fresh fruits and vegetables from
European countries to India and vice versa;

(d) whether the Europeon Commission has issued any notification approving the
procedure of Directorate of Marketing and Inspection for pre procurement inspection for export
of fresh fruits and vegetables; and

(e) whether India is also insisting any preshipment inspection before the preship
consignment leaves Europeon ports, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) As per data available from DGCI&S the total export of fresh fruits and vegetables
during 2007-08 and 2008-09 (upto January, 2009) along with share of the 6 countries is given

below:
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(Qty : MTs Val : Rs. lakhs)

Fresh Fruits and Veg. 2007-08 2008-09 (April’08
to January’09)
Qty. Value Qty. Value
A. Total Export Of this: 1724573 243733 2026145 266181
1. Bangladesh 502093 56053 689193 70977
2. UAE 283025 43067 390321 47591
3. Kuwait 20778 3615 32031 5136
4. Saudi Arabia 45426 8072 46854 9620
5. Malaysia 203734 21055 240997 26741
6. Sri Lanka 141940 11713 147756 15645
B. Total (1-6) 1196996 143575 1547152 175710
Share of Bin A 69.42% 58.92% 71.92% 66.01%

(c) The details of fruits and vegetables export from India to EU and imports into India from
EU during the last two years is as under:

A. Exports to EU:

(Value in Rs. lakhs)

(Quantity in MTs)

Fresh Fruits and Veg. 2007-08 2008-09 (April ‘08 to
January’ 09)

Quantity Value Quantity Value

Fruits 64634 40194 36466 24003

Vegetables 27177 743 22806 6494

TOTAL 91811 40937 59272 30497

Imports : During 2007-08 imports of fruits and vegetables from EU into India was:

Quantity Value
Fruits 1165 804
Vegetables 183 162
TOTAL 1348 966

Source : DGCI&S
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(d) European Commission vide Commission Regulation (EC) No. 1580/2007 dated
21.12.2007 has approved checks on conformity procedures of India for fresh fruits and
vegetables. Agricultural Marketing Adviser has been notified as Official Authority and Directorate
of Marketing and Inspection as Inspection Body (earlier it was Commission Regulation (EU) No.
761/2003 dated 30.04.2003 which has since been repealed.)

(e) Import of fresh fruits and vegetables is regulated under the Destructive Insects and
Pests Act 1914 and Plant Quarantine (Regulation of Import into India) Order, 2003 issued
there under. The purpose and intent of this Act is to prevent the introduction of any insect,
fungus or other pest, which is or may be destructive to crops. As per the provision of PQ
Order, 2003, the import of plant and plant material into the country is permitted based on the
Pest Risk Analysis to conclude the phytosanitary conditions for its safe import. The exporting
country is required to inspect and test, as required, the consignment to ensure that the
consignment is free from specified pests and meets all the phytosanitary requirements/
conditions prescribed under the Plant Quarantine Order and incorporate this information on
the phytosanitary certificate issued by the authorized officers of exporting country, which
accompanies the consignment. As such inspection of shipment by the exporting country
before export is a must.

Signature campaign by farmers for mercy killing

1t3677. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government is aware that more than five thousand farmers of Chhatarpur
district of Madhya Pradesh who are reeling under the spate of drought for the last three years,
have started a signature campaign for giving permission for mercy killing;

(b) whether Government has received the request letter of these farmers of Chhatarpur;
(c) if so the Government’s reaction thereto; and
(d) the steps being taken by Government to help these farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) While the Government of Madhya Pradesh declared drought in parts of the State
during 2007-08 and recently for the deficit rainfall during 2008-09, there is no information from
the State Government about declaration of drought on account of deficit rainfall during the
current South West Monsoon.

No Memorandum signed by the farmers of Chhatarpur district of Madhya Pradesh regarding
permission for mercy killing has so far been received.

Proposal for development of Bhadeli-Jagalala fisheries harbour in Gujarat

3678. SHRI KANJIBHAI PATEL : Will the Minister of AGRICULTURE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether there is any proposal for development of Bhadeli-Jagalala fisheries harbour in
Guijarat;

(b) if so, the details thereof; and

(c) the time schedule for implementation of the works of development of the said
harbour?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) Yes, Sir. The Government of Gujarat has conveyed their intention to develop a fishing
harbour at Bhadeli-Jagalala in Valsad District of Gujarat. The Techno Economic Feasibility
Report (TEFR) in respect of this proposal has been finalized by the Central Institute of Coastal
Engineering for Fisheries, Bangalore. The Government of Gujarat has been requested to convey
the acceptability of TEFR and to confirm availability of land, environmental clearance and
adequate budgetary provision in the State budget.

New agro-meteorological service
3679. SHRI R.C. SINGH: Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that his Ministry has launched a new agro-meteorological
advisory service to offer more precise advice to farmers with a view to improve agriculture
productivity ;

(b) if so, the details thereof;

(c) whether it is also a fact that the existing agro-meteorological service is being operated
from the agro-climatic zones; and

(d) if so, how the new agro-meteorological advisory service is different from the existing
one?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) No, Sir. However, India Meteorological Department, Ministry of Earth Sciences is
implementing new agro-meteorological advisory service to offer more precise advice to farmers
with a view to improve agriculture productivity by involving stakeholders such as Ministry of Earth
Science, Ministry of Agriculture, State Agriculture Universities/Departments etc. under a five tier
structure with defined roles and responsibilities.

(b) In order to help the farming community to minimize weather and climate induced risks
in farming sector, India Meteorological Department, Ministry of Earth Sciences has launched
Integrated Agro-meteorological Advisory Services (IAAS) since June, 2008. The main objective
of the scheme is to provide district level weather forecast in a quantitative form and prepare need
based agromet advisories on weather wise farm management. The service is multi-disciplinary,
hence, the project is being implemented involving stakeholders such as Ministry of Earth
Science, Ministry of Agriculture, State Agriculture Universities/Departments etc. under a five tier
structure with defined roles and responsibilities.
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IMD is issuing district level weather forecast since 1st June 2008 for rainfall, temperature,
wind direction and speed and cloudiness for 5 days with cumulative rainfall. A number of
advanced forecasting models are being used to generate district level forecast. The district
weather forecast is communicated to 130 Agromet Field Units (IMFUs) in the country on every
Tuesdays and Fridays for preparation of the District level farm advisory bulletins. These AMFUs
are located at State Agriculture Universities, Institutes of Indian Council of Agriculture Research
etc. and are supported and managed by IMD. Agro-meteorological advisories, prepared by
these AMFUs, include suggestions on farm management action in view of prognosticated
weather conditions for crops and livestock. It helps farmer in selecting the crop/variety, sowing
period, irrigation management, fertilizer management, pest/disease management, harvest time
and post harvest handling of farm produce.

The advisories are communicated through multi-channel dissemination system including
radio, television, newspapers, internet, NGOs, Krishi Vigyan Kendra, Kisan Call Centres,
Extension network of State Agriculture Universities etc.

(c) No, Sir.

(d) (i) In the new service, the temporal range of weather forecast has been increased
form 4 days to 5 days.

(i) The new service has been upgraded and is being operated at district level.
Poaching of intellectual property rights

3680. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that a large areas has been sown in Pakistan with Pusa-1121 variety
and that a similar area was sown there with the same seed last year also;

(b) whether it is also a fact that Pakistani authorities are trying to pass it off as a new
variety under the name Kayanat;

(c) if so, the action Government has taken or proposes to take against this poaching of
intellectual property rights of the Indian Council of Agriculture Research; and

(d) how will this development would affect the dispute on the issue of Basmati rice in
progress in WTO?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) As reports available, it is being grown in Pakistan, but not in a major way.

(b) Pakistan Government has not registered the variety Kayanat so far. However, media
reports and traders’ advertisements on the Internet suggest the existence of generic/trade
names like 1121 (Kayanat), Kianat (1121) and 1121-Kiynat-Pussa etc. in Pakistan.

(c) For protection of intellectual property rights vested in ‘Basmati Rice’ abroad, Ministry
of Commerce, Government of India, through Agricultural and Processed Food Products Export
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Development Authority (APEDA), under the Basmati Development Fund, have appointed a
watchdog agency and a law firm to scan all applications in different countries filed for
Registration of Certification Trade Mark and Patents etc. with the names including words
‘Basmati Rice’ or similar phrases; and pursuing legal cases in respective countries. In Pakistan,
a case is being pursued by APEDA in the High Court of Sind at Karachi, opposing the grant of

Certification Trademark to Basmati Growers’ Association of Pakistan.

The Indian Council of Agricultural Research has already filed its application for the
protection of this variety under the Protection of Plant Varieties and Farmers’ Rights Act,
2001.

(d) The present complaint from India to the WTO is regarding ‘Restrictions on Certain

Import Duties on Rice’ by the European Communities.

As a first step, APEDA has filed application for Registration of Basmati Rice under the
Geographical Indications (Registration and Protection) Act, 1999; and is also holding

consultations with the trade regarding the registration of Certification Trade Mark.
MSP for onion

3681. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether it is a fact that the major onion producing States of the country like
Maharashtra, Karnataka and Gujarat have demanded that the Central Government should fix a
minimum support price (MSP) for onion in addition to the 25 commaodities for which it fixes the
MSP; and

(b) if so, whether any decision is taken by now and if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The Government of Maharashtra requested to Government of India to declare MSP
for Onion like other agricultural commodities. In this regard, it was intimated to Government of
Maharashtra that Government of India fixes Minimum Support Prices (MSPs) for 25
commodities and onion is not covered within this group. It was also informed to them that for
onion and other horticultural commodities of perishable in nature, the Government of India
implements another scheme called Market Intervention Scheme (MIS). The objective of MIS is
to protect the growers of such crops from losses due to distress sale in the event of bumper
crop. The MIS is implemented on the request of State/UT Government willing to bear 50% of
the loss (25% in case of North-Eastern States), if any, incurred on procurement of such
commaodities, which is restricted to 25% of the procurement cost. No proposal from the State
Government of Maharashtra, Karnataka and Gujarat has been received for procurement of onion
under MIS.
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Indigenous variety of Bt. Cotton seed

3682. SHRIO.T.LEPCHA:
SHRI KALRAJ MISHRA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Central Institute for Cotton Research has developed an indigenous variety
of Bt. Cotton;

(b) if so, the results relating to the quantum and quality of cotton produced with this
indigenous variety; and

(c) the steps taken to promote the use of this new variety of Bt. Cotton seeds this
season?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. The ‘BN Bt variety was developed by the University of Agricultural Sciences (US),
Dharwad, the Central Institute of Cotton Research (CICR), Nagpur and the National Research
Centre on Plant Biotechnology (NRCPB), New Delhi.

(b) In the multilocation trials on BN Bt. Cotton variety conducted by State Agricultural
Universities and CICR, Nagpur showed that the variety can yield up to 4-6 quintals per acre seed
cotton under rainfed conditions. This variety has fibre quality of medium staple length and good
ginning out-turn.

(c) A total of 11,000 packets of 2kg each of BN Bt. seed have been made available to
farmers through the state seed corporations in the States of Maharashtra, Andhra Pradesh and
Gujarat for sowing in 2009-2010 crop season.

Soil testing laboratories in the country

13683. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has prepared any plan to provide information to each farmer of
the country regarding the quality of soil of his farming land;

(b) if so, the plan thereof;

(c) whether laboratories for testing the soil of farmers’ land are established in each district
of the country; and

(d) if so, the facts in this regard and daily testing capacity of each laboratory?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) The soil samples of farmer’s fields are tested by 686 soil testing laboratories (STLs)

tOriginal notice of the question was received in Hindi.
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all over the country with total analyzing capacity of 69.68 lakh soil samples per annum in
2007-08. Based on such tests, soil health cards are also issued to farmers by State
Governments.

Under the ‘National Project on Management of Soil Health and Fertility” launched during
2008-09, it is planned to set up 500 new STLs and 250 mobile STLs during Eleventh Five Year
Plan to enable coverage of all districts of the country. The annual analyzing capacity of each STL
is 10,000 samples and that of each mobile STL is, 5,000 samples, generally.

Improvement in the breed of Indian cows and buffaloes

13684. SHRI RAM JETHMALANI:
SHRI SHIVANAND TIWARI:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that animal husbandry could be made profitable occupation for the
farmers of the country;

(b) if so, the reaction of Government thereto;

(c) whether it is also a fact that possibility has been explored for improvement in Indian
breed of cows and buffaloes in the country; and

(d) if so, the details thereof and Government’s plan to enhance improved breed of
animals?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) In order to make milk production more profitable and remunerative to small and marginal
farmers, the Government is implementing comprehensive centrally sponsored scheme “National
Project for Cattle and Buffalo Breeding” (NPCBB) since October, 2000 over a period of ten
years, in two phases each of five years duration, NPCBB envisages genetic up gradation of
bovine population. For promoting Sheep and Goat as a viable economic activity, a new scheme,
“Integrated development of small ruminants and rabbits” with an outlay of Rs.134.825 crore has
been sanctioned for implementation during Eleventh Plan period.

(b) to (d) It has a focus on development and conservation of indigenous breeds. During
Phase-| of the project an amount of Rs.58 crore has been released exclusively for development
and conservation of indigenous breeds. An amount of Rs.356.78 crore has been exclusively
earmarked for development and conservation of indigenous breeds under Phase-Il of NPCBB.
Government is also implementing three central sector schemes, namely Central Cattle Breeding
Farms (CCBFs), Central Frozen Semen Production and Training Institute (CFSP&TI) and
Central Herd Registration Scheme (CHRS) for production of genetically superior breed of bull
calves, good quality frozen semen and identification of location of superior germplasm of cattle
and buffaloes to meet the requirement of bulls and frozen semen of some of the important
indigenous breeds in the country.

tOriginal notice of the question was received in Hindi.
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Scientific experiments of water harvesting

13685. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that research scientists of the country have been successful in their
scientific experiments for water harvesting and for its use in agriculture;

(b) if so, the facts thereof and the details of experiments and the time when the first
successful experiment was conducted in the country;

(c) whether any arrangements have been made to help the farmers to access this
research; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) The ICAR through its research institutes has been engaged in undertaking research
experiments on water harvesting since 1954 with the establishment of a dugout pond at
Dehradun. Since then, experiments to develop location specific water harvesting technologies
have been undertaken for different agro-climatic, soil and physiographic conditions in the
country. The experiments were conducted on:

. In situ moisture conservation and harvesting through agronomical measures such as
contour farming, strip cropping, tillage practices, mulching, vegetative barriers, etc.
and mechanical measures such as contour bunding, graded bunding, bench terracing,
conservation bench terracing and conservation ditching etc.

¢  Surface runoff collection through open areas and storage in ponds and underground
tanks.

. Flood water harvesting from ephemeral streams and springs and its storage in sub-
surface dams, small earthen dams and on-stream ponds.

. Recharge of runoff into ground water.
(c) Yes, Sir.

(d) The Council is engaged in dissemination of water harvesting technologies generated
through its institute operational research projects, Institute Village Linkage Programmes,
Integrated Wasteland Development Programmes and National Watershed Development
Programmes for Rainfed Areas since late 1970’s. Water harvesting forms an integral component
of all participatory watershed development programmes. For example, the concept of water
harvesting was demonstrated successfully by Central Soil and Water Conservation Research and
Training Institute (CSWCRTI), Dehradun in Sukhomaijri watershed project in foothills of Shiwalik.
Motivated by its success, the Govt. of India and many State Governments have launched

tOriginal notice of the question was received in Hindi.
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programmes for replicating it in their respective states. The various institutes of Council located
in different agro-climatic regions of the country disseminate their research findings to State
Governments, through research reports, publications, bulletins and leaflets in local languages.

Impact of climatic change on agriculture

13686. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether ‘climate change’ has started affecting agricultural production of the country;
(b) if so0, the details thereof of the last three years; and

C the easures be| g conte pa[ed by GOVG ent to taCke this serious
9 Ob S {

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOI\/IAS)i
(a) and (b) The agriculture production especially for foodgrains increased in the past three
years which is evident from the following.

Year Target Achievements
(million tons) (million tones)
2006-07 220.00 217.27
2007-08 221.50 230.77
2008-09 233.00 233.87

(c) During Eleventh Plan the Indian Council of Agricultural Research has initiated research
project to monitor climate change impacts through a network project entitled National Project on
Climate Change (NPCC) involving State Agricultural Universities and ICAR Institutes. Under this
project, Climate change impacts on rice, wheat, pulses, horticulture, livestock and fisheries are
being studied. The measures contemplated by the Council consist of both (i) Mitigation
strategies like advancing dates of sowing of kharif crops, conversion of C3 plants to C4 in rice,
methane emission reduction in livestock, shelter management, promotion of resource
conservation strategies, and better utilization of weather forecasts in crop production, and (i)
The Adaptation strategies to develop short duration and temperature tolerant crop varieties
during rabi.

In addition to the above initiative of ICAR, the Government of India has prepared the
National Action Plan on Climate Change (NAPCC) under which 8 national missions are formed
to address the impacts of Climate Change on agriculture, energy and water resources.

Famine situation in country

1t3687. SHRI Y. P. TRIVEDI: Wil the Minister of AGRICULTURE be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) whether there is famine like situation in whole country because of less rainfall so far in
all parts of the country;
(b) if so, the measures taken by the Central Government to deal with the situation;

(c) whether Central Government has given any directions to the State Governments also
to tackle the situation; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) No report on famine like situation has been received from any State so far due to
deficient rainfall during South-West Monsoon 2009.

Impact of shortfall of rains

3688. PROF. ALKA BALRAM KSHATRIYA:
DR. T. SUBBARAMI REDDY:

Will the Minister of AGRICULTURE be pleased to state:
(a) whether delayed rains have hit kharif onion crop;

(b) whether after the Meteorological Department projected below normal monsoon this
year, Ministry have pointed out that shortfall of rains in June, would affect country’s food
production;

(c) whether IARI officials met in the month of July and devised plans to meet this crisis;
and

(d) if so, other steps Government has taken or consider to take in this regard and whether
Centre has also asked States to monitor kharif sowing?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. The delayed rains during South-West Monsoon 2009 affected the timely sowing of
onion in major Kharif onion growing states namely Maharashtra, Gujarat, Rajasthan, Punjab,
Haryana, Karnataka and Andhra Pradesh.

(b) The Indian Meteorological Department (IMD)’s long range forecast for South-West
Monsoon 2009 season (June-September) for the country as a whole was likely to be near
normal. Quantitatively, the monsoon season rainfall was likely to be 96% of long period average
with a model error of +5%.

(c) Yes, Sir. Research Advisory Council of the Institute under the Chairmanship of Dr.
R.S. Paroda, Former DG, ICAR and Secretary, DAER, met in 17-18th July, 2009 and suggested
that new projects formulated at the Institute should address such issues like shortfall of rains. In
other words emphasis to be laid on drought tolerant varieties, water utilization efficiency and
impact of climate change.

(d) It is too early to assess the agriculture production. Ministry of Agriculture has been
constantly in touch with the State Governments and agencies like Indian Council of Agricultural
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Research (ICAR) to monitor the progress of sowing operations and provide technical advice to
the States through periodic telephonic discussions and video-conferences/meetings.
Contingency plans suitable to specific agro climatic conditions have been prepared, which
include replacement of main crop with alternate crops like millets, oil seeds and pulses, planning
for short duration varieties of the main crop, planning for protective irrigation by efficient use of
available water and promoting technical package of practices like direct sowing, less plant

spacing, more seed rate etc.
Steps to increase production of foodgrains
3689. SHRI RAJEEV SHUKLA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether country needs to consider all options including genetically modified
technology to increase wheat production which has been stagnant at an average 2.7 tonne per

hectare for the past 6 years according to renowned agriculture scientist;

(b) if s0, whether according to agriculture scientist country may be net importer of wheat

by 2020 if the yields of grain remain stagnant; and

(c) how long will Government continue to ban export of wheat and rice and what steps
have been taken and proposed to be taken to improve yield growth of wheat and rice in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Indian Council of Agricultural Research (ICAR) is intended to increase the wheat production
and productivity involving the latest tools and technologies available including those in
biotechnology. Genetically modified technology although not used in wheat improvement for the
moment, can also be utilized specially for specific trait improvement in accordance with the laws,

rules, regulations of the country including those related with bio safety measures.

(b) With the advancement of technology and Government’s policy to give emphasis on

agricultural growth, the wheat production is not likely to be stagnant.

(c) The decision with regard to export of wheat and rice is taken in accordance with the
need of the country and as per relevant rules, regulations and guidelines. Steps to enhance
production and productivity of wheat and rice include; broadening of genetic base of
varieties/hybrids biotechnological interventions such as gene pyramiding, marker aided selection
for biotic, abiotic and quality traits, structural and functional genomics, resource conservation
technologies, improving soil health, integrated pest management, use of hybrid rice technology

and other policy interventions etc.

Investment in the fertilizer sector

3690. SHRI RAJIV PRATAP RUDY: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:
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(a) whether any new investments in the fertilizer sector have been made in the past five
years;

(b) whether the proposed nutritional based subsidy regime scores over the prevailing
product pricing regime; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) no new investments in fertilizer sector has been made in past five
years. However, many of the existing urea units have taken up revamp of their existing units over
last 1-2 years in view of the increasing demand-production gap of urea in the country and the
pricing policy for new investments in urea sector announced by Government in September,
2008.

(b) and (c) Under the proposed nutrient based subsidy regime, the subsidy on fertilizer will
be fixed on the basis of nutrients contained in the subsidized fertilizers. It is expected that
nutrient based subsidy regime would encourage production and availability of innovative fertilizer
products in the market at reasonable prices, which will lead to better agricultural productivity and
consequently increased returns to the farmers. The unshackling of the fertilizer manufacturing
sector is expected to attract fresh investments in this sector.

Justice to victims of Bhopal gas tragedy

13691. SHRI SHREEGOPAL VYAS: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the extent of success achieved in getting justice to the victims of Bhopal gas
tragedy;

(b) whether efforts are being made to clean the land and ground water around the
factory;

(c) the status of extradition of Anderson; and
(d) the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) In its judgment dated 14th and 15th February, 1989, the Supreme
Court directed the Union Carbide to deposit US $ 470 millions as a settlement of all past,
present and future claims. As a result of Supreme Court Order, Union Carbide Company
deposited US $ 470 millions (420 million in US dollar and approximately Rs.69 crore in Indian
rupees) in March, 1989. The process of giving compensation started in November, 1992.
10,29,517 cases were registered for compensation. All the cases have since been settled.
Compensation has been awarded in 5,74,370 cases by the Welfare Commissioner who is a
sitting judge of the Madhya Pradesh High Court. An amount of Rs. 15649.04 crore has been

tOriginal notice of the question was received in Hindi.
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disbursed as compensation till 30th June, 2009. After deciding all the cases, except appeals and
revision petitions, some amount remained unutilized. The Supreme Court in its judgement dated
19.7.2004, directed the Welfare Commissioner to disburse this unspent amount to the persons
whose claims have been settled, on pro-rata basis, having due regard to the number of claims
settled, unsettled and pending. The disbursement of pro-rata compensation started from
15.11.2004 and as on 10th July, 2009, 5,62,513 claimants have received additional Rs.1509.49

crores as pro-rata compensation.

(b) The High Court of Madhya Pradesh while hearing the Public Interest Litigation (PIL)
filed in Writ Petition No. 2802/2004 regarding removal of toxic wastes from the former Union
Carbide India Limited (UCIL) Plant site at Bhopal, constituted a Task Force vide Order dated
30th March, 2005 for implementation of toxic waste removal/destruction. Vide Order dated
13th May, 2005, the High Court also considered a roadmap submitted by the Government of
Madhya Pradesh, prepared in consultation with the Madhya Pradesh Pollution Control Board,
for environmental remediation of the former UCIL plant site. The Task Force has been
monitoring the implementation of the roadmap. As per the Orders/directions issued by the
High Court and in compliance thereof, 40 MT of Lime Sludge was disposed of at the
Treatment, Storage and Disposal Facility (TSDF) at Pithampur, near Indore in the last week of
June, 2008. The High Court had directed vide Orders dated 15th July, 2008 and 16th
December, 2008, that 350 MT of other toxic wastes will be transported to Ankleshwar for
incineration in the incinerator of M/s. Bharuch Enviro Infrastructure Limited, at Ankleshwar,
Gujarat. However, the Government of Gujarat has filed Special Leave Petitions in the
Supreme Court against these orders of the High Court of Madhya Pradesh. The matter is

sub-judice.

The Task Force has assigned National Geophysical Research Institute (NGRI), Hyderabad
and National Environmental Engineering Research Institute (NEERI), Nagpur to carry out
detailed studies in respect of soil and ground water remediation around the UCIL factory
premises. For dismantling the structures of the plant of the UCIL, the study has been assigned to

Indian Institute of Chemical Technology (IICT), Hyderabad.

(c) and (d) The matter of extradition of Warren Anderson is being followed up by Central
Bureau of Investigation and Ministry of External Affairs with the U.S. Authorities. The Ministry of
External Affairs had informed that the request for extradition of Warren Anderson had been
rejected by the U.S. Authorities on two occasions as the grounds on which the extradition was
sought were not acceptable to the U.S. Authorities. The CBI had again sent their request for
extradition of Warren Anderson to the Ministry of External Affairs. The matter is still pending with

Ministry of External Affairs/U.S. Authorities for execution.

tOriginal notice of the question was received in Hindi.
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Schemes for Bhopal gas victims

1t3692. SHRI RAGHUNANDAN SHARMA: Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that in the schemes meant for Bhopal gas victims, participation of
Government of India and Madhya Pradesh Government in the ratio of 75 per cent and 25 per
cent respectively, has been ensured;

(b) if so, whether it is a fact that in keeping with the above agreement on rehabilitation
schemes operational for gas victims, funds are being provided to Madhya Pradesh Government;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) The Government of India had sanctioned Rs.102.00
crores for relief and rehabilitation and financial assistance to the victims of Gas Tragedy
from 1985 to 1989. In 1990, Government of India approved a 5 year Action Plan of the State
Government of Madhya Pradesh with a total outlay of Rs.258.00 crores for Medical,
Economic, Social and Environmental rehabilitation of Bhopal Gas Victims. The major
component of the Action Plan was Medical Rehabilitation. It was decided that the
expenditure on 5 year Action Plan to be implemented by State Government of Madhya
Pradesh would be shared by the Government of India and State Government of Madhya
Pradesh in ratio of 75:25 in accordance with the recommendation of 9th Finance
Commission. This Action Plan was extended up to July, 1999. This financial assistance has
been fully utilized in various relief and rehabilitation programmes of the Gas Victims. The
Central Government has already released its entire share of Rs.193.50 crore and the Action
Plan has been completed in the year 1999-2000.

Subsidy on fertilizers

3693. SHRI RAJKUMAR DHOOT: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the amount of subsidy given on fertilizers for the last three years for Nitrogenous and
phosphatic fertilizers;

(b) the number of farmers who were benefited by this subsidy;

(C) whether there is any ceiling on the quantity of fertilizers for which the subsidy is
given;

(d) whether the issue of fertilizer subsidy has been reviewed in the recent past; and

(e) if so, details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) The expenditure on fertilizer subsidy in last three years is as
below:

(Rs.incrore)

ltem Amount of subsidy (gross) disbursed

2006-07 2007-08 2008-09
Imported Urea 5071.06 9934.99 12971.18
Indigenous Urea 12650.37 16450.37 20968.74
Imported P&K 3649.95 6600.00 32597.69
Indigenous P&K 6648.16 10333.80 32957.10
ToTAL 28019.54 43319.16 99494.71

(b) and (c) The Fertilizer subsidy is transferred to the farmers in the form of subsidized
MRPs which are much lower than delivered cost of subsidized fertilizers at farm-gate level. There
is no quantitative restrictions on purchase of subsidized fertilizers. All farmers who use
subsidized fertilizers benefit by this subsidy.

(d) and (e) The Government intends to move towards a nutrient based subsidy regime
instead of the current product based pricing regime, in order to ensure balanced application of
fertilizers and increase in agricultural productivity, which can consequently lead to better returns
to farmers. The entire gamut of issues in fertilizer sector is being currently looked into by the
Government including the subsidy regime.

Supply of fertilizers and pesticides to Jharkhand

3694. SHRI S.S. AHLUWALIA: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government has been ensuring supply of various fertilizers and pesticides
matching the demands of farmers in Jharkhand;

(b) if so, the item-wise demand and supply status thereof during the last three years,
including the last sowing season;

(c) whether Government has been receiving complaints about scarcity/black marketing of
fertilizers in Jharkhand off-late;

(d) the veracity of these complaints indicating reasons, if any, attributable thereto; and
(e) the steps taken to mitigate the same?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) Urea is the only fertilizer which is under partial movement
and distribution control of the Government. Union Government ensures availability of urea at
State level. State Governments are responsible for its distribution within the State. All other
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fertilizers viz. DAP, MOP, SSP and NPK etc. are decontrolled/de-canalized since 1992. The
availability of Phosphatic and Potassic fertilizers is decided by the market. Forces of demand and
supply. The requirement, availability and sales of Urea, Di-Ammonium Phosphate (DAP) and
Muriate of Potash (MOP) during the last three years 2006-07, 2007-08, 2008-09 for Jharkhand
is given in the Statement (See below). As can be seen from the position Annexed, that the
availability has been adequate to sustain sales.

(c) to (e) The State Governments are adequately empowered under the provisions of the
Fertilizer (Control) Order, 1985 to check malpractices like black marketing. Any violation of the
provisions of the FCO, 1985 attracts penal/administrative action under the Essential
Commodities Act 1955/FCO, 1985. State Governments have been advised to prevent such
malpractices including hoarding/black marketing and ensure that the farmers are provided with
proper quality of fertilizers at statutory/indicative price.

Statement

The requirement, availability and sales of Urea, DAP and MOP during
last three years for Jharkhand

(Qty. in lakh metric tones)

Year Particulars Urea DAP MOP

2006-07 Demand/Assessed 1.74 1.10 0.07
requirement

Supply (Availability) 1.63 0.71 0.01
Sales 1.60 0.68 0.01
2007-08 Demand/Assessed 2.10 0.90 0.13

requirement

Supply (Availability) 1.67 0.75 0.08
Sales 1.58 0.74 0.08
2008-09 Demand/Assessed 2.00 1.05 0.13

requirement
Supply (Availability) 1.57 0.80 0.16

Sales 1.54 0.80 0.14

PCPIR in Orissa

3695. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Petroleum Chemical and Petro-chemical Investment Region (PCPIR)
project in Orissa has been approved by Government and if not, how long it will take to accord
the approval; and
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(b) the components of the project and the milestones proposed or fixed to achieve
completion of the project within a reasonable period?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) The Petroleum Chemical and Petro-chemical Investment Region
project in Orissa has not yet been approved. Government of Orissa is expected to submit a
revised proposal to Government of India shortly.

(b) The Final project proposal is awaited. Components of the project and Milestones for
completion will be arrived at thereafter.

Review of subsidy disbursement method to fertilizers

3696. DR. K. MALAISAMY : Will the Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that good deal of subsidy is given for the use of chemicals and

fertilizers;

(b) whether there are cases of misuse of this subsidy and whether there is a case of any

major scams;

(c) whether the existing system vyield for any misuse or the whole system warrants a

review; and

(d) what is the system of transparency and accountability in the process of subsidy given
or being given?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (d) It is a fact that a high amount of fertilizer subsidy is released by
Government of India on sale of subsidized fertilizers in the country. There have been some cases
of misuse of this subsidy especially by the SSP industry in the State of Bihar and Uttar Pradesh
where cases have been lodged against the manufacturers by the CBI and the matter is under

investigation.

The fertilizer subsidy is transferred to the farmers in the form of subsidized Maximum
Retail Prices (MRPs) notified by the Government, which are much below the normative
delivered cost of these fertilizers. The difference between normative delivered cost and the
notified MRPs is released as fertilizer subsidy to manufacturers/importers of these
subsidized fertilizers on receipt of fertilizers in the district. The receipt/sale of these
fertilizers in the district is confirmed by the State Governments on the online web based
“Fertilizer Monitoring System”.

On the Fertilizer Monitoring System, the complete production/import of fertilizers in the
country along with despatch, distribution and its receipt in the district is monitored on a real time
basis. Further, the State Governments are empowered under the Essential Commodities Act to
ensure equitable distribution of fertilizers within their States and its sale at MRPs.
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100 days programme

3697. SHRISABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whatis the 100 days programme of the Ministry;

(b) what other programmes will be taken up after 100 days period; and

(c) the steps being taken to ensure full utilization of current year’s budget?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) A statement about 100 days programme is enclosed as Statement-I (See
below).

(b) The programmes to be taken up after 100 days have been drawn and enclosed at
Statement-Il (See below).

(c) Ministry has planned its activities to make sure full utilization of available funds.
Statement-/
The details of 100 Days Programme
Department of Pharmaceuticals
A. Medicines Availability

1.  Affordable medicines for All: To decide Policy Initiatives and Action Plan to provide all
types of medicines at affordable prices used by common people throughout the
country.

2.  Formulation of New Pharma Policy: For holistic development of Pharma industry and
ensure availability of essential medicines for major diseases for all.

3. Revival of Indian Drugs and Pharmaceuticals Ltd.: To utilize idle capacity and locked
investment in the public sector for production and availability of essential medicines
and of mass consumption for all.

B. Research and Development including Human Resources
4. Cabinet clearance for full Operationalisation of 6 new NIPERs.

5. A comprehensive plan for creation of infrastructure facilities for R and D sector and
improvement of manpower skills in the Pharma sector.

Department of Chemicals and Petrochemicals

1. World class investment hubs in the Chemicals and Petrochemicals sectors through
provision of state of the art infrastructure under the Petroleum Chemicals and
Petrochemicals Investment Region Policy (PCPIR) are proposed to be established in
Andhra Pradesh, Gujarat and West Bengal. Memorandum of Agreement with each of
these States will be signed before 30th August, 2009.
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2.  CIPET Center at Jaipur will be made functional before 30th August 2009.
3.  Plastic waste management center at Guwahati will start functioning.

4. To ensure speedy implementation of the Assam Gas Cracker Project, enhanced
financial outlay will be provided.

5. To promote reprocessing of Plastic waste, a note to the COS will be prepared on
various facts of plastic waste re-processing.

Department of Fertilizers
1. UPGRADATION OF FERTILIZER MONITORING SYSTEM

Fertilizer Monitoring System (FMS) will be upgraded to ensure timely availability
of fertilizers and quick disbursal of subsidy.

2. REVIVAL OF CLOSED UREA UNITS

Various feasible options for revival of closed units of Hindustan Fertilizer
Corporation Limited and Fertilizer Corporation of India will be generated before 30th
August 2009.

3. RESTRUCTURING OF SICK PSUS /.e. FACT, MFL etc.

A roadmap to make these units profit making ventures will be prepared through
financial restructuring, modernization, conversion of feedstock to gas etc.

4. INVESTMENT POLICY FOR PROMOTING INDIGENOUS PRODUCTION IN UREA AND
P&K SECTOR

Investment policy in urea and P&K sectors will be revisited and a
comprehensive policy will be drafted to attract investments in these sectors.

5. AMENDMENTS TO NEW PRICING SCHEME STAGE IIl (NPS-III)

There is a need to amend certain provisions of the New Pricing Scheme Stage-IlI
(NPS-III)) for Urea in order to address the concerns of the industry. Accordingly, a
proposal will be submitted for consideration of CCEA.

6. MODIFICATION IN CERTAIN ELEMENTS OF THE CONCESSION SCHEME FOR P &
K FERTILIZERS w.e.f. 1st APRIL, 2009

Concession Scheme for P & K fertilizers w.e.f. 1-4-2008 is continuing.
However, in the implementation of the scheme, it has been observed that certain
modifications are required to modify methodology of costing and price adjustments. A
note for CCEA shall be submitted and finalized.

7.  CONTINUATION OF CONCESSION SCHEME FOR SSP w.e.f. 1st July, 2009.

Concession scheme for SSP approved by the Government w.e.f. 1st May, 2008
is in effect upto 30th June, 2009. The matter of continuation of the scheme of
concession for SSP w.e.f. 1st July, 2009 onward shall be submitted to CCEA and
finalized.
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Statement-1/

The details of the Programmes to be taken up after 100 days

Department of Pharmaceuticals

Medicines Availability

1.

Expand Jan Aushadhi Program to newer regions and States like Andhra Pradesh,
Karnataka, Goa, Maharashtra, Orissa and Bihar etc. so as make available all types of
essential medicines at affordable prices to all specially the poor people.

To enlarge the list of medicines to be made available under the Jan Aushadhi
program.

Pharma Central Public Sector Undertakings

3.

Once the revival package of Indian Drugs and Pharmaceuticals Limited is approved,
steps will be taken to implement it.

The revival packages of others Central Public Sector Undertakings (CPSUs) would be
implemented as per programme.

Research and Development including Human Resources

5.

Proposal for assistance in setting up of GMP Complied Biological/Bio Pharmaceutical
Testing Lab.

Proposal for setting up of GLP Complied Chemical Lab.
Proposal for setting up of GLP Complied Large Animal Facility.

Proposal for conducting Educational Programme for Drug Regulatory/Industry/Lab
representatives (560 persons/year)

Proposal for assistance to public funded institutions for extra Mural research in
Pharmaceutical Sciences.

Proposal for National Award for innovation and Research in Pharmaceuticals.

Project Proposal for Venture Finance and Incubation Fund for Innovative R and D in
Pharmaceuticals.

Department of Chemicals and Petrochemicals

1.

Petroleum Chemicals and Petrochemicals Investment Region Policy (PCPIR):

Three more PCPIR proposals from Tamil Nadu, Orissa and Karnataka will be closely
monitored through constant interaction with the concerned State Government, so that
they can eventually be placed before and approved by the High Powered
Committee/Cabinet Committee on Economic Affairs in accordance with the PCPIR
policy.

Setting up of CIPET Satellite Centre at Maduari:

Subject to a suitable for provision of land and construction of building being submitted
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by the Government of Tamil Nadu, action will be taken for setting up a Satellite Centre
at Maduari.

Construction of new CIPET Centre at Aurangabad:
Close monitoring of work so as to ensure its timely completion.
Re-cycling of Plastic Wastes:

Preparation of a scheme to provide assistance for processing of plastic wastes for

consideration to the Government.

Department of Fertilizers

1.

2.

Follow up action will be taken on achievements made during the 100 days programme.

Correction of MRP of NPK complex fertilizers to enable production and sale of
granulated mixture and customized fertilizers.

Examination and submission of proposal for considering import of NPK complex
fertilizers to supplement indigenous production for meeting requirement for Rabi 2009~
10.

Department of Fertilizers proposes to conduct Cost Price Study of Ammonium
Sulphate and certain NPK complexes for which the Department is announcing the

rates of concession.
Policy for New Pricing Scheme Stage-IV will be finalized.

The supply of fertilizers will be as per assessed requirements projected by the
Department of Agriculture and Co-operation.

The following modules are under development and will be completed within the year
2009 and beginning of 2010:

. SSP Claims

. Indigenous Urea Claims

. Imported Urea Claims

. Management and tracking of Port Activities
. Urea Cost Evaluation Module

Pay and Accounts Office will come under Fertilizer Monitoring System (FMS) so that
their processes related to claim processing are captured on the system.

Further improvements to be brought about in the payment of subsidy bills so as to
ensure speed and quality.

Tracking of Movement of Fertilizers till retailer level will be built and implemented.

Possibility may be explored for joint ventures abroad.
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Import of fertilizers

3698. SHRI T.T.V. DHINAKARAN: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether fertilizers are being imported;
(b) if so0, the details thereof and the reasons therefor; and
(c) the action taken to step up indigenous production of fertilizers ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) Yes, Sir. Urea is the only fertilizer under statutory price
control and it is imported for direct agriculture use on Government account through State
Trading Enterprises (STEs) to bridge the gap between assessed demand and indigenous
production. Government is also importing approximately 19 LMTs urea from Oman India Fertiliser
Company (OMIFCO) under Long Term Urea Off Take Agreement (UOTA) between GOI and
OMIFCO. The details of urea imported during the last three years and the current year (upto 31st
July 2009) are as under:-

(Quantity in Lakh MT)

Year Imports from Imports through Total
OMIFCO STEs
2006-07 18.37 28.82 47.19
2007-08 18.91 50.37 69.28
2008-09 19.06 37.61 56.67
2008-10 7.00 5.97 12.97
upto 31.7.09

Fertilizers, like DAP and MOP, are also imported under Open General Licence (OGL).
Fertilizer suppliers import these fertilizers as per their commercial judgement. However,
Government is paying subsidy on these fertilizers under Concession Scheme. The details of P
and K fertilizers imported during last three years and the current year (upto 31st July 2009) are

as under:-
(Quantity in Lakh MT)
Year Imported DAP * MOP
2006-07 28.41 34.48
2007-08 29.78 44.31
2008-09 66.31 43.46
2009-10 upto 31.7.09 30.28 5.99

*DAP includes MAP/TSP

(c) Government is always encouraging production of urea in the country to achieve self-
sufficiency. The Government has announced a new policy on 4th September, 2008 to attract the
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new investments. The policy is based on Import Parity Price (IPP) benchmark with suitable floor
and ceiling prices aiming to revamp, expansion, revival of existing urea units and setting up of
Greenfield projects. The policy aims to substantially bridge the gap between consumption and
domestic production of urea in next five years subject to adequate availability of gas at
reasonable prices. The country is almost fully dependent on imports to meet the requirements of
phosphatic and potassic fertilizers. Government has taken initiatives to encourage indigenous
production in P and K sector by allowing import parity price to the indigenous manufacturers of
DAP. Government has also reduced the custom duty on phosphoric acid from 5% to 2% to
enable indigenous manufacturers of P and K fertilizers to acquire this important input at
reasonable price. Government is also encouraging private sector and public sector companies to
explore the possibilities for joint ventures abroad to ensure uninterrupted supply of fertilizer
inputs to P and K sector.

Potash market in India

13699. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:
(a) whether itis a fact that India is a major buyer of potash in the international market;
(b) if so, the average annual share of India in the international market;

(c) whether it is also a fact that a variation upto 25 per cent in the prices of potash in the
above market is being seen; and

(d) if so, the facts in this regard and the names of the big and small countries selling
potash in the international market?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) Yes, Sir.

(b) Average annual share of India in the international market in the import of potash is 10-
1%.

(c) and (d) India is one of the four largest consumers of potash in the world alongwith
China, USA and Brazil. Indian entities are importing potash on requirement basis. Noticeable
variations have been seen in the prices of Potash in international market during the last three
years. The prices of potash imported in India during last three years are given below:

Year Price (US $) PMT
2006-07 210.41
2007-08 252.00
2008-09 613.36
2009-10 (April to June) 615.00

tOriginal notice of the question was received in Hindi.
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Agreements for supply of potash for the period July, 2009 to March, 2010 have been
finalized by different Indian entities for US$ 460 per metric ton CFR India. Russia, Germany,
Belarus, Canada, Jordan, Israel, United Kingdom and Spain are the countries which are selling
potash in the international market.

Indigenous production of urea

3700. SHRI R.C. SINGH: Will the Minister of CHEMICALS AND FERTILIZERS be pleased to
state:

(a) whether it is a fact that in view of abundant production of gas in the country,
particularly in KG Basin, our country can produce the required quantity of urea to meet the
indigenous demand; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) The total requirement of natural gas for fertilizer sector has
been projected at 95.448 MMSCMD by 2011-12, keeping in view the need for natural gas for all
the expansion urea projects, revival projects and Greenfield urea plants in the country. It is
expected that if sufficient gas as projected above is allocated to fertilizer sector, the country can
not only produce the required quantity of urea to meet the indigenous demand but can also
become a major exporter of urea in the world. Further, the availability of gas will need to be
complemented with scheduled pipeline connectivity to the existing non-gas based urea units
including closed urea units in the country.

Currently, the total availability of natural gas for fertilizer sector is 40.388 MMSCMD.
Further, it has been decided that the demand emanating beyond 2008-09 from de-bottlenecking
of and expansion of fertilizer plants, conversion of naphtha-based and fuel oil-based fertilizer
plants, and revival of closed fertilizer plants would be given the highest priority at that stage and
will be met from production in subsequent years.

Subsidy cut on fertilizers

3701. SHRI MOHD. ALI KHAN: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government is going to cut subsidies on fertilizers which are used by the poor
farmers;

(b) if so, the details worked out so far;

(c) how Government will protect the poor people like minorities who are unable to
purchase it in the open market on such high rate; and

(d) why Government is failing to provide fertilizers at the rates affordable to the farmers in
the current year?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) At present, there is no such proposal.
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(b) Inview of (a) above question does not arise.

(c) and (d) The Fertilizer subsidy is transferred to the farmers in the form of subsidized
MRPs which are much lower than the delivered cost of subsidized fertilizers at farm-gate level.
Currently, all farmers are getting subsidized fertilizers notified under the subsidy regime at
subsidized MRPs.

Non-payment of outstanding amount to sugarcane farmers

1t3702. SHRI VEER PAL SINGH YADAV: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the outstanding balance to farmers of Uttar Pradesh
on sugar mills;

(b) whether Government is taking any concrete measures to have the payment of
sugarcane dues made to farmers; and

(c) if so, the details thereof and the time by when the payments would be made?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) As per the fortnightly report for the
fortnight ending 15.07.2009, received from the Cane Commissioner, Government of Uttar
Pradesh, the outstanding cane price arrears payable by the sugar mills of Uttar Pradesh to the
sugar cane farmers for the current sugar season 2008-09 was Rs. 18.19 crore which is just about
0.29 percent of the total cane price payable for the season. Besides, a sum of Rs.11.04 crore is
outstanding as arrears for the last sugar season 2007-08 and a total sum of Rs.80.53 crore
pertaining to the sugar seasons prior to 2007-08.

(b) and (c) The position of cane price arrears is monitored on fortnightly basis. The
Government of Uttar Pradesh has issued recovery certificates to 64 sugar mills for the sugar
season 2006-07 and 21 sugar mills in private sector for the sugar season 2007-08. For the
current sugar season 2008-09, the process of payment is on. As such, it is not possible to
pinpoint the time by which such outstanding payments would be made.

Conditions for BPL status

1t3703. SHRI SAMAN PATHAK: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether persons satisfying the 13 conditions prescribed by Government for giving BPL
status to a family are getting the facilities meant for BPL families;

(b) whether Government is considering to amend the stipulated conditions; and
(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) For identification of rural Below

tOriginal notice of the question was received in Hindi.
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Poverty Line (BPL) households to be assisted under its programmes, Ministry of Rural
Development issued guidelines for BPL census 2002 based on 13 socio-economic parameters.
For formulation guidelines for next BPL census in rural areas, Ministry of Rural Development has
constituted an Expert Group in August, 2008. The new methodology is yet to be finalised by that
Ministry. The Ministry of Consumer Affairs, Food and Public Distribution has not issued any such
guidelines.

The Planning Commission is the nodal agency of Government of India for estimating poverty
at National and State Level. For allocation of foodgrains to States and Union Territory (UT)
Governments under Targeted Public Distribution System (TPDS), Department of Food and
Public Distribution uses the number of BPL families based on 1993-94 poverty estimates of
Planning Commission and population estimates of Registrar General of India as on 1st March,
2000. This number of BPL families is 6.52 crore, which include 2.43 crore Antyodaya Anna
Yojana (AAY) families.

Responsibility for identification of eligible BPL families, issuance of ration cards to them and
supervision of distribution of allocated foodgrains to eligible ration card holders through Fair Price

Shops is of the States/UT Governments.

For issuing ration cards under TPDS, The States/UT Governments have to identify the BPL
families as per the estimates accepted by the Central Government (6.52 crore) as provided
under the Public Distribution System (Control)) Order 2001.

Monitoring agency to look after the functioning of PDS

3704. SHRI A. ELAVARASAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Wadhwa Committee has recommended monitoring agencies to
look after the functioning of PDS since the provisions of the PDS (Control) Order, 2001 are being

violated by some State civil supply departments, as informed by this Committee;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Central Vigilance Committee
(CVC) set up by Hon’ble Supreme Court in the context of Writ Petition No. 196/2001 to study
functioning of Targeted Public Distribution System (TPDS), submitted its report on TPDS in
Delhi to Supreme Court in August, 2007 containing certain recommendations. This report of CVC
was sent to Government of Delhi on 28-09-07 for comments. Delhi Government has informed, in
their reply dated 02-05-09, about some of its decisions taken on the CVC report as given in the

Statement (See below).
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Subsequently the CVC submitted its study reports on TPDS in respect of Jharkhand,

Karnataka, Orissa and Uttarakhand on 25.3.2009. Copies of these reports were obtained from

the Website of the Committee and forwarded to the respective State Governments on 15.4.2009

to examine on each of the recommendations, to take necessary action thereon and send action

taken reports.

However, as per Supreme Court Order dated 10.01.08, suggestions of the CVC will be

considered only after study of TPDS in other States is completed.

Statement

Details of Action Taken Report of the Government of NCT of Delhi on the select

recommendations of Central Vigilance Committee (CVC)

Sl. Recommendations of Action taken

No. the CVC

1 2 3

1. Abolition of APL category The Government of Delhi has completed the APL
households from TPDS cards and thus excluded 9,38,000 APL cards

2.  Elimination of bogus cards The department has deleted 29,970 bogus cards
through door to door survey so far.

3.  Zero tolerance — strengthening The Government of NCT of Delhi has approved
Enforcement wing and Anti- the proposal of creation 09 posts of Police
Hoarding Cell. personnel in Anti Hoarding Cell.

4.  Computerization of PDS Computerization of Food Supplies and Consumer
operations. Affairs department is almost complete.

5.  Establishment of help lines The State Government has already formed a
under TPDS Grievance Mechanism and has a full fledged Public

Grievance Commission.

6.  Independent agency like The Government of NCT of Delhi has not
Ombudsman/Regulator for accepted this. As it feels that the compliance of the
TPDS functioning Citizen Charters can be effectively done by the

administrative machinery.

7. Delhi State Civil Supplies The Government of NCT of Delhi does not agree
Corporation (DSCSC) to be agree with the above suggestion.
taken over by the Department
of Food and Supplies.

8.  Constitution and strengthening A Single Vigilance Committee has been notified

of Vigilance committees at
State/District level.

on 16.2.2009.
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2

3

9.  Strengthening the legal regime The department feels that the existing Legal
Regime is sufficient.

10. Toincrease public awareness The department is giving due publicity by

about TPDS Scheme organizing street plays and through Periodic
advertisements in the leading newspapers.

1. Toincrease viability of FPSs Department has allowed FPS holders to sell 14
consumer usable items in addition to the PDS
items.

12.  Putting up banners at The trucks carrying food articles are fitted with
prominent places on trucks boards prominently displaying “ON PDS DUTY”
carrying PDS commodities FPS holders are provided display Notice Boards

of uniform size.

13. Implement Model Citizen The citizen’s charter is being followed.

Charter dated 30th July, 2007

14. Amnesty scheme to surrender The scheme was launched in the department.
bogus ration cards However, it was noticed that there was no

response from the public.

15. Repeal of Section 15A of The Government of NCT of Delhi does not agree
the EC Act, 1955 with this suggestion.

Import of pulses
1t3705. SHRI PRABHAT JHA:
SHRI BHAGAT SINGH KOSHYARI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether itis a fact that Government has imported pulses from abroad;

(b) if so, the names of the countries from where the pulses have been imported and their
quantity;

(c) the reasons for non-reduction of prices of pulses in wholesale and retail markets

despite the import of pulses from abroad; and

(d) the steps taken by Government to check the efforts of black marketeers and hoarders

to hike the prices artificially and further action to be taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND

PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No Sir. Government has permitted import

tOriginal notice of the question was received in Hindi.
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of pulses by private importers and Public Sector Undertakings at zero duty. Government has
also permitted PSUs to import pulses with a reimbursement of their losses if any, to the extent of
up to 15% of landed cost and 1.2% of service charge of CIF value in these operations.

(b) The details of countries from where the pulses have been imported by PSUs and
private importers along with the quantity are given in the Statement (See below).

(c) Domestic prices of pulses have risen mainly on account of a supply demand mismatch.
As per 4th Advance Estimates, the domestic production of pulses has declined to 14.66 million
tonnes during 2008-09 as compared to 14.76 million tonnes during 2007-08 (Final Estimates). In
addition hardening of international prices affected imports of pulses and total domestic
availability .

(d) Powers have been vested with State Governments for taking action under the
provisions of Essential Commodities Act, 1955 and Prevention of Black marketing and
Maintenance of Supplies of Essential Commodities Act, 1980. To enable the State Governments/
UT Administrations to continue to take effective action for undertaking de-hoarding operations
under the Essential Commodities Act, 1955, it was decided to enable State Governments to
impose restrictions like licensing and stockholding limits by keeping in abeyance some provisions
of the Central Order dated 15.02.2002 in respect of certain essential commodities such as
pulses. The validity of the Central Orders dated 02.04.2009 is extended upto 30.09.2009.

As per information available 14 State Governments have imposed stock holding limits on
different commodities and 4 State Governments have imposed restrictions like licensing/stock
declaration for the essential commodities.

Statement

The details of import of Pulses during 2007-08 and 2008-09 (Apr.-Feb.) and
Countries of Import alongwith the quantity

(Qty. in tonnes)

Countries 2007-08 Apr. 08-Feb. 09
1 2 3
Australia 148841 162837
Canada 1495239 889146
China p Rp 24117 32481
France 93717 58874

Iran 501 132
Malawi 30649 7219
Myanmar 724478 724778
Nepal 4108 3331
Pakistan Ir 275 -
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1 2 3

Russia 16518 20065
Tanzania Rep. 92354 68427
Turkey 1763 462
Ukraine 26972 36727
Uzbekistan 427 751
USA 230604 115459
Others 61472 21775
TOTAL 2952035 2142464

100 days programme

3706. SHRI SABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whatis the 100 days programme of the Ministry;
(b) what other programmes would be taken up after 100 days period; and
(c) the steps being taken to ensure full utilization of current year’s budget?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) This Ministry has not drawn up
any specific programme for implementation of the 100 days programme.

However, the programmes which are being taken up for implementation by this Ministry
include making available foodgrains/sugar/edible oil etc. to public, particularly for people below
poverty line and also include creation of additional storage capacity, financial assistance to
States/UTs for curbing leakage/diversion of foodgrains meant for public distribution system and
capacity building of PDS officials, setting up of Village Grain Banks etc.

Besides, consultations with the related Central Ministries and State Governments are also
underway in respect of the proposed National Food Security Act.

(c) Appropriate monitoring mechanism has been put in place to monitor the
implementation of these programmes through monitoring and quarterly expenditure plan which
would ensure full utilization of budget.

Procurement of wheat by FCI in Punjab and Haryana

3707. SHRIMATI JAYA BACHCHAN : Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:
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(a) what is the quantity of wheat procured by FCI in Punjab and Haryana this summer;

(b) whether it is a fact that FCI has started moving out fresh stocks of wheat to
consuming States ignoring “first in, first out” norm;

(c) if so, what are the reasons therefor; and
(d) what s the quantity of old stocks of wheat still lying with FCI?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) In Punjab and Haryana, 107.19 lakh
tonnes and 69.12 lakh tonnes of wheat was procured by Food Corporation of India (FCI) and
State Agencies respectively during Rabi Marketing Season 2009.10.

(b) and (¢) Yes, Sir. A quantity of 4.05 lakh MT wheat was moved by FCI from Punjab
during RMS 2009-10 directly from the mandies in order to clear glut in the mandies. FCI, thus,
saved an amount of approximately Rs. 5 crores by avoiding double handling. This movement
was also necessitated due to acute shortage of space, otherwise the stocks would have been
stored in unscientific storage spaces. Further, a quantity of 1.17 lakh MTs wheat was moved
out from covered spaces for creating space for receiving rice in KMS 2009-10. Similarly,
during the peak purchase period (1.4.2009 to 10.5.2009), some fresh stocks from mandies
were dispatched from Haryana in order to evacuate stocks from mandies due heavy
|arriva|s.

(d) The old wheat stocks held by FCI in Haryana and Punjab as on 30.06.2009 is as
below:

(in LMTs)
Year Haryana Punjab
2007-08 0.26 0.09
2008-09 4.95 2.38

Stock of wheat and rice

3708. SHRIMATI BRINDA KARAT: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the available stock of wheat and rice in the country at present;

(b) the quantity of stock considered to be good enough from the food security point of
View;

(c) the plan of action to achieve the same; and
(d) if surplus, what Government intends to do with surplus stock?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The stock position of foodgrains in the
Central Pool as on 01.07.2009 was 329.22 lakh tons of wheat and 196.16 lakh tons of rice.
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(b) to (d) Annual requirement of foodgrains as per existing level of allocations for TPDS,
Other Welfare Schemes, calamity relief, etc. is about 52 million tons. In addition, required
minimum reserves are also to be maintained as per norms. Stocks of foodgrains in the Central
Pool are formed by the quantities of rice, wheat and coarse grains procured during the Kharif
and Rabi procurement years. Allocation of foodgrains under TPDS are made for every month.
Inflow and outflow of stocks in the Central Pool is a continuous process all over the year.
Government is carrying out procurement of rice, wheat and coarse grains for the Central Pool
under MSP based operations during relevant marketing seasons. As stated above, allocations
have been issued under Targeted Public Distribution System, Other Welfare Schemes, for

calamity relief, etc.

Price rise of essential commodities

3709. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government has accepted rise in prices of essential commodities, according
to data by Ministry of Finance which shows that prices of cereals, pulses and vegetables have

gone up by more than 12 per cent to 20 per cent in the last one year;

(b) whether according to data while overall inflation rate has been consistently coming
down since November, 2008 and is currently in negative domain, prices of essential commodities

are rising sharply; and

(c) if so, what are main reasons for rise of prices especially cereals and pulses and what
steps Government has taken or proposed to take to check rise of prices of essential

commodities ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Government is aware of the rise in prices

of essential commodities such as Sugar, Pulses and potato.

(b) The overall WP inflation as on 18.7.2009 was (-) 1.54% (provisional) and the Food

Avrticle inflation was reported at 9.19% (provisional).

(c) Rise in domestic prices is owing to the combined effect of different factors such as,
growing demand on account of increase in population and income, hardening of international
prices, changes in consumption pattern, diversion of food grains for fuel, adverse weather and
climate change, increase in crude oil prices, hikes in MSP, improvement in income and living
standards, increase in freight rates. Delayed Monsoon, hike to petrol and diesel prices on st
July, 2009, increase in demand owing to rise in prices of pulses as well as seasonal factors have

contributed to increase in prices of vegetables.
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The Government has taken a number of steps to control the price rise and to soften the
impact of price rise on consumers such as augmenting domestic supplies of foodgrains through
imports at zero/reduced rates of duty and ban on exports. As a result of the various steps taken
by Government, prices of certain essential commodities such as wheat, edible oils have

generally declined or are steady.
Perishing of fruits and vegetables before reaching the customers
3710. SHRIMATI KANIMOZHI: Will the Minister of AGRICULTURE be pleased to state:

(a) whether a large proportion of fruits and vegetables produced in India perish before
reaching the customers;

(b) whether any study has been conducted to asses the extent of such wastage and if so,
the details thereof;

(c) what are the steps taken by Government to minimize such wastage; and

(d) the details of the projects and programmes under implementation in Tamil Nadu in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. To assess the extent of wastage of fruits and vegetables, an Expert
Committee was constituted by the Government of India which estimated the post harvest losses
of horticultural produce at about 25-30% of the total production due to lack of adequate post
harvest infrastructure facilities.

(c) and (d) With a view to minimize the wastage, the Government is implementing the
following three schemes in the country including the State of Tamil Nadu:-

(i)  Scheme of National Horticulture Board (NHB) involving development of commercial
horticulture through production and post harvest management.

(i) Technology Mission for Integrated Development of Horticulture in North Eastern
States, Sikkim, Jammu and Kashmir, Himachal Pradesh and Uttarakhand (TMNE);
and

(i) National Horticulture Mission (NHM) for the remaining States of the country.

Under these schemes financial assistance is provided for setting up of cold storages,
collection centre, pack houses, refrigerated vans, mobile processing unit etc. In Tamil Nadu
State, so far an amount of Rs.202.40 lakhs has been provided for cold storage, pack houses,
refrigerated vans and mobile processing unit.

Escalation of food prices

3711.  SHRI SANTOSH BAGRODIA:
SHRI SANJAY RAUT:
SHRI KALRAJ MISHRA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:
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(a) whether it is a fact that till September, there will be no crop arrival and the monsoon is

also expected below par; and

(b) if so, what steps Government is taking to reduce the food price inflation which is a

major concern for common man ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Knarif crops are sown from June up to

end of July/first week of August and are harvested from September to December/January.

As per the Indian Meteorological Department report on monsoon during the period 1st June
to 29th July 2009, the Cumulative rainfall received for the country as whole, was 353.22mm
which is 19% below the L.P.A. The monsoon has revived in many parts of the country and has

resulted in advancement of agricultural activity in many states.

(b) The Government has taken a number of fiscal and administrative measures to control
the price rise and to soften the impact of price rise on consumers such as augmenting
domestic supplies of foodgrains through imports at zero / reduced rates of duty, ban on exports
and imposition of stock limit orders. As a result of the various steps taken by Government, prices
of certain essential commodities such as wheat, edible oils have generally declined or are
steady.

Delegated powers to States to keep a check on sugar stocks

3712. SHRI GIREESH KUMAR SANGHI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether growing concern over speculative activity in sugar future is the main concern

of Government;

(b) whether Government is considering a proposal to delegate more regulatory powers to
States to keep a strict tab on sugar stocks and their movement in addition to the existing powers

of State to impose stock and turnover limit granted to them in February, 2009; and

(c) if so, to what extent States have been able to keep tab on sugar stocks and what is
the latest position and to what extent the State Governments propose to take steps in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The domestic future trading in
sugar has been suspended with effect from 27.05.2009 till 31.12.2009. At present, there is no
proposal under consideration of the Central Government to delegate more regulatory powers to
States to keep a strict tab on sugar stocks and their movement in addition to the existing power

to States to impose stock and turnover limit granted to them.

(c) Does not arise.

93



Transportation of foodgrains

3713. SHRI M.V. MYSURA REDDY : Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the details of foodgrain stocks in the country;
(b) whether itis a fact that FCI godowns are almost full with foodgrain stocks;

(c) if so, whether it is a fact that his Ministry has requested Railways to provide rakes for
transportation of foodgrains;

(d) if so, whether it is also a fact that inspite of Railways consent to provide more rakes
for transportation of foodgrains, his Ministry is failing to provide a list of destinations where the
foodgrains have to be transported; and

(e) if so, the reasons therefor and by when the Ministry would transport foodgrains to
desired destinations before arrival of fresh stock ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The stocks of rice and wheat in the
Central Pool as on 30.06.2009 were 196.16 lakh tons and 329.22 lakh tons respectively.

(b) Due to record procurement of wheat and rice in RMS 2009-10 and KMS 2008-09, the
stocks of foodgrains held by FCI have increased. Substantially as on 1.07.2009, there was 88%
utilization of the storage capacity available with FCI.

(c) to (e) FCI plans the movement of foodgrains on monthly basis on the basis of the
demand of the foodgrain by the States under TPDS and other schemes, availability of storage
space, and buffer stocks in consuming/procuring region etc.

In case FCI faces problem in getting adequate number of Railway rakes, the issue is taken
up with Railway Board.

Bogus ration cards

3714. SHRIMATI T. RATNA BAI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether bogus ration cards are adding to the woes of PDS system to function
normally;

(b) if so, the details thereof, State-wise especially in Andhra Pradesh;

(c) the bogus ration cards identified so far during the last three years in each State
especially in Andhra Pradesh; and

(d) the steps being taken to remove the bogus ration cards completely from each State
especially from Andhra Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Targeted Public Distribution System
(TPDS) is operated jointly by Central and State/UT Governments. The responsibility for correct
identification of eligible BPL families as per poverty estimates of Planning Commission and
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effectively distributing the allocated foodgrains to eligible ration card holders through Fair Price
Shops (FPSs) if of the State/UT Governments.

(b) As reported by Government of Andhra Pradesh, based on demographic details and

eligibility criteria, the State Government recognizes prevalence of some bogus ration cards.

(c) and (d) To streamline functioning of TPDS in consultation with State Governments, a
Nine Point Action Plan was evolved in 2006, which inter-alia includes continuous review of
BPL/AAY lists and to eliminate ghost/bogus ration cards. As part of implementation of this
Action Plan, 15 State Governments have reported by 14.07.2009 deletion of 148.45 lakhs
bogus/ineligible ration cards as given in the Statement (See below).

Further, instructions have been issued to all State and UT Governments to take action as
per law against the persons found in possession of bogus or fake ration cards and the

Government staff found responsible for issuing ration cards to ineligible families/persons.

As reported by the State Government of Andhra Pradesh, for issuance of ration cards it
uses iris biometric technology. This technology allows the State authorities to identify
duplicates and bogus cards. Based on this, the State Government is planning to take up a
comprehensive door to door verification in the entire State starting from August, 2009 to weed

out bogus cards.
Statement

The number of bogus/ineligible rations cards deleted by the State/UT Government
with effect from July 2006 onwards

(Updated on 14.07.2009)

Sl. State/UT Nos. of bogus/ineligible ration cards deleted
No. (in lakhs)
1 2 3

1. Andhra Pradesh 10.46
2. Assam 0.05
3. Chhattisgarh 2.74
4. Delhi 16.32
5. Gujarat 0.36
6. Himachal Pradesh 0.01240
7. Karnataka 4.54
8. Madhya Pradesh 24.97
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1 2 3

9. Maharashtra 29.45

10. Meghalaya 0.00341

1. Orissa 2.50

12.  Sikkim 0.00914

13.  Uttar Pradesh 3.96

14.  Uttarakhand 0.16

15.  West Bengal (individual cards) 52.92
TOTAL 148.45

Discrepancies in number of BPL card holders

3715. SHRI PRAKASH JAVADEKAR: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that there is a lot of discrepancies in the exact number of BPL card
holder families in the country and there is large scale of pilferage of food items provided under
the scheme;

(b) what is the exact number of BPL card holders and Antyodya Anna Yojana
beneficiaries in the country; and

(c) whether the available figures are based on the last census report, or any fresh list has
been prepared by each State?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Targeted Public Distribution
System (TPDS) is implemented jointly by Government of India and State/UT Governments with
sharing of responsibilities in this regard. The Government of India carries out procurement of
foodgrains for the TPDS, their storage, transportation and bulk allocation to the State/UT
Governments. The responsibilities for allocation of foodgrains within State/UT, identification of
eligible Below Poverty Line (BPL) families based on estimates of Planning Commission and
issuance of ration cards to them, licensing of Fair Price Shops (FPS) as well as supervision over
distribution of allocated foodgrains to eligible ration card holders through the fair price shops are
of the State/UT Governments.

For allocations of foodgrains to States and UTs under TPDS, Department of Food and
Public Distribution uses the number of BPL families based on 1993-94 poverty estimates of
Planning Commission and population estimates of the Registrar General of India as on 1st
March, 2000 or the number of such families actually identified and ration cards issued to them,
whichever is less. This number of BPL families is 6.52 crore, which include 2.43 crore Antyodaya
Anna Yojana (AAY) families.

However, as reported by end of June, 2009, State and UT Governments have issued
10.86 crore BPL cards, which include 2.43 crore AAY cards. A statement showing State-wise
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estimated number of BPL families and BPL and AAY cards issued by the State Government/UT
Administrations is given as Statement-1 (See below). While issuing the excess BPL ration cards,
most of state governments have used BPL census 2002 in rural areas. The wide variation in
number of BPL families accepted by Central Government for allocations and BPL ration cards
issued by State Governments is to a large extent because of exclusion and inclusion errors in
identifying the BPL families.

Complaints as and when received by government from individuals and organizations, as
well as through press reports about pilferage/leakages/diversion of TPDS commodities are sent
to the concerned State/UT governments for inquiry and action.

Statement-/

State-wise total No. of BPL Households and Ration cards issued to BPL,

AAY Households
As reported by 30.06.2009
(figures in lakhs)

Sl. State/UT No. of estimated BPL Ration cards issued by
No. families as on 1.3.2000 State/UT Governments

based on 1993-94

poverty estimates BPL AAY Total
1 2 3 4 5 6
1. Andhra Pradesh 40.63 175.54 15.58 191.12
2. Arunachal Pradesh 0.99 0.61 0.38 0.99
3. Assam 18.36 12.02 7.04 19.06
4. Bihar 65.23 39.94 24.29 64.23
5. Chhattisgarh 18.75 11.56 7.19 18.75
6. Delhi 4.09 2.88 1.5 4.38
7. Goa 0.48 0.13 0.14 0.27
8. Guijarat 21.20 25.75 8.1 33.85
9. Haryana 7.89 9.05 2.92 11.97
10. Himachal Pradesh 5.14 3.17 1.97 5.14
1. Jammu and Kashmir 7.36 4.80 2.56 7.36
12. Jharkhand 23.94 14.76 9.18 23.94
13. Karnataka 31.29 76.77 12 88.77
14. Kerala 15.54 14.82 5.96 20.78
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1 2 3 4 5 6
15. Madhya Pradesh 41.25 52.65 15.82 68.47
16. Maharashtra 65.34 45.13 24.64 69.77
17. Manipur 1.66 1.02 0.64 1.66
18. Meghalaya 1.83 1.13 0.7 1.83
19. Mizoram 0.68 0.42 0.26 0.68
20. Nagaland 1.24 0.77 0.47 1.24
21. Orissa 32.98 37.63 12.65 50.28
22. Punjab 4.68 2.89 1.79 4.68
23. Rajasthan 24.31 16.53 9.32 25.85
24. Sikkim 0.43 0.27 0.16 0.43
25. Tamil Nadu 48.63 181.91 18.65 200.56
26. Tripura 2.95 1.82 1.13 2.95
27. Uttar Pradesh 106.79 65.84 40.95 106.79
28. Uttaranchal 4.98 3.46 1.51 4.97
29. West Bengal 51.79 37.98 14.8 52.78
30. Andaman and Nicobar 0.28 0.13 0.04 0.17
Islands
31. Chandigarh 0.23 0.09 0.02 0.1
32. Dadra and Nagar Haveli 0.18 0.12 0.05 0.17
33. Daman and Diu 0.04 0.03 0.01 0.04
34. Lakshadweep 0.03 0.02 0.012 0.03
35. Puducherry 0.84 1.14 0.32 1.46
TOTAL 652.03 842.78 242.75 1085.53

*Separate figures of APL/BPL cards have not been made available by the Government of Tamil

Nadu as there is no distinction between APL and BPL categorization of households.

PUBLIC DISTRIBUTION be pleased to state:

Decline in the sugar production

3716. SHRI PRAKASH JAVADEKAR: Will the Minister of CONSUMER AFFAIRS, FOOD AND

(a) the reasons for drastic decline in sugar production in the country;

(b) the total production of sugar in 2008-09 and what steps are being taken by
Government to improve the production;
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©

whether the farmers are diverting from sugarcane cultivation considering it non-

profitable; and

(@)

if 0, the incentives Government plans to give to sugarcane farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The production of sugar during

the current sugar season 2008-09 (October — September) is estimated to be lower at 150-155

lac tons, as compared to 263 lac tons in previous sugar season 2007-08. The drastic decline in

sugar production in the country is mainly due to decrease in area under sugarcane, reduction in

cane yield, higher diversion of sugarcane for the manufacture of jaggery (Gur) and Khandsari

and fall in recovery rate. The Government has taken the following steps to encourage cultivation

of sugarcane and increase sugar production in the country:-

®

(i)

(i)

Statutory Minimum Price (SMP) of sugarcane for the sugar season 2009-10 has been
increased to Rs. 107.76 per quintal, with an additional premium of Rs. 1.13 for every
0.1% point increased in the recovery above 9.5%. The SMP for the previous sugar
season was Rs. 81.18 per quintal, with an additional premium of Rs. 0.90 for every

0.1% point increase in the recovery above 9%.

A centrally sponsored scheme of Sustainable Development of Sugarcane Based
Cropping System (SUBACS) is under implementation to increase the production and
productivity of sugarcane. The main thrust of the scheme is on the transfer of
improved production technology to the farmers through field demonstrations, training
of farmers, supply of farm implements, enhancing production of planting materials,
efficient use of water, treatment of planting materials etc. The scheme is under

implementation in 22 States/Union Territories.

Concessional loans at an interest rate of 4% per annum are given to sugar factories
from Sugar Development Fund (SDF) for modernization of plant and machinery,
expansion of crushing capacity, up-gradation of technology and sugarcane
development including better irrigation facilities, improved seed variety, ratoon

management etc.

(c) The Government has received no report to the effect that the farmers diverting from

Sugarcane cultivation, considering it non profitable.

(d) Does not arise.

Civil supply facilities in Jharkhand

3717. SHRI PARIMAL NATHWANI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

@

whether Government is aware that a large portion of population of Jharkhand is not

getting two meals a day;
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(b) what provision is made by Government for food security of the rural population of
Jharkhand;

(c) whatis the percentage of villages having proper civil supply facilities in Jharkhand; and

(d) the details of the plan of Government to provide civil supply facilities in the villages of
Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The State Government of
Jharkhand has informed as follows:

(i)  No report has been received from any district about large population not getting two
meals a day.

(i)  Foodgrains are being provided to targeted families under Antyodaya, Mukhyamantri
Khadyan Sahayata Yojana (BPL) and APL under the Targeted Public Distribution
System. Regular monitoring is being done.

(i) All the villages of Jharkhand are covered under the Targeted Public Distribution
System.

(iv) For proper and timely distribution of foodgrains, the State Government has taken a
decision for door step delivery of foodgrains to Fair Price Shops.

Complaints in consumer courts of Maharashtra

3718. SHRI Y.P. TRIVEDI: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the total number of complaints received by consumer courts in Maharashtra during
last three years, year-wise;

(b) the number of cases disposed of during that period, year-wise; and
(c) the total number of accumulated cases pending for disposal till date ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The total number of complaints received
by Consumer Fora in Maharashtra during last three years, year-wise as informed by National
Consumer Disputes Redressal Commission (NCDRC), is as follows:

Year State Commission District Fora Total
2006 3183 10942 14125
2007 4708 11780 16488
2008 4673 16956 21629

(b) The number of cases disposed off during the period, year-wise as informed by
NCDRC, is as follows:
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Year State Commission District Fora Total

2006 2063 14614 16677
2007 3153 12830 15983
2008 3935 16375 20310

(c) The total number of accumulated cases pending for disposal at the end of 2008, as
informed by NCDRG, is as follows:

Year State Commission District Fora Total

End of 2008 17755 14181 31936

Stem cell therapy to cure blindness

3719. SHRI R.C. SINGH: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that British scientists from the Institute of Ophthalmology at
University College of London have developed the world’s first stem cell therapy to cure the most
common cause of blindness; and

(b) if so, the details of the discovery?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) The Ministry does not maintain information on research underway in United Kingdom.

Shortage of pentavalent vaccine

3720. SHRI PRAKASH JAVADEKAR: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the steps Government is taking to overcome the shortage of pentavalent vaccine in
the country; and

(b) whether it is a fact that the shortage of pentavalent vaccine is affecting the
immunization programme against Diphtheria, Pertussis, Tetanus, Hepatitis-B and HIB?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Government of India is planning to introduce Pentavalent combination vaccine of DPT —
Hepatitis B — Hib (Haemophilus influenzae b) in 5 States, namely, Himachal Pradesh, Jammu
and Kashmir, Karnataka, Kerala and Tamil Nadu during 2009-10 to 2011-12. Cabinet approval is
being sought for the same. The domestic vaccine industry has assured adequate availability of
Pentavalent vaccine.

(b) No. As the vaccine is yet to be introduced, it has no bearing on immunization with
Hepatitis B, DPT (Diphtheria, Pertussis, Tetanus) and Hib vaccines.

Mortality rate in Assam due to cancer

3721. SHRI KUMAR DEEPAK DAS: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:
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(a) whether there is increase of mortality due to cancer in Assam;

(b) whether there is lack of cancer treatment services in districts like Barpeta which
require therapy centre, etc., for cancer treatment;

(c) whether the State Government has approached Government for assistance in this
regard;

(d) whether any Central team will visit Barpeta and other districts of the State to assess
the problem and redressal thereof;

(e) if not, the reasons therefor;

(f) whether the problem of cancer disease in these districts will be covered under NRHM;
(g) if so, the details thereof; and

(h) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
to (e) As reported by Indian Council of Medical Research (ICMR), the data from Population
Based Registries at Assam does not indicate any increase in mortality rate due to cancer in
Assam.

Health is a State subject and it is for the State Government to provide the treatment facilities
to the patients for diseases including Cancer. This Ministry has released an amount of Rs. 44.00
lakhs as Grant-in-aid to Dr. B.B. Cancer Institute, Guwahati for undertaking District Cancer
Control Programme in the districts of Barpeta, Nalbari, Darrang, Kamrup, Marigaon and Nagaon
in Assam.

The Central Team is sent for inspection only after proposals complete in all respects are
received in this Ministry for financial assistance under scheme of National Cancer Control
Programme (NCCP).

(f) to (h) Under the National Rural Health Mission (NRHM) grant-in-aid is provided to
various State Governments for upgradation of the district hospitals in their respective States.

Investment in the healthcare system

3722. DR.T.SUBBARAMI REDDY:
PROF. ALKA BALRAM KSHATRIYA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Private Equity and Venture Capital (PE and VC) have invested over $2 bn.
into Healthcare and Life Sciences companies in India over the last five years and are keen to step
up the pace of investments in the industry;

(b) whether over 42 per cent of PE and VC investors felt that there was a strong
opportunity to tap market for healthcare services in semi-urban and rural areas; and

(c) if so, to what extent Government has agreed to help and assist these companies in
India and what assistance provided to these sectors to improve healthcare investment ?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Venture Intelligence, a division of India based TSJ Media Pvt. Ltd. carried out a survey
of Private Equity and Venture Capital firms and brought out a study report titled “Private Equity
Pulse on Healthcare and Life Sciences”. According to the study report, Private Equity and
Venture Capital investors have invested over $2 billon into Healthcare and Life Sciences (HLS)
companies in India over the last five years and are keen to step up the pace of investments in this
industry. As per the findings of the survey, over 42% of investors felt that there was a strong
opportunity to tap the market for Healthcare services in increasingly prosperous semi-urban and
rural areas.

(c) No specific requests have been received.
Food labelling

3723. DR.T.SUBBARAMI REDDY:
PROF. ALKA BALRAM KSHATRIYA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Centre has requested State Governments not to book cases against
companies not complying with Health Ministry’s recently notified nutritional labelling provisions
on packaged foods for next three months more;

(b) whether packaged food manufacturers must declare on their product labels,
nutritional information to enable consumers make informed choices while purchasing;

(c) whether Ministry had on September, 2008 notified Prevention of Food Adulteration
(5th Amendment) Rules, 2008 mandating packaged food manufacturers to declare on their
product labels, the nutritional information; and

(d) if so, the reasons for asking States not to book cases on erring food companies?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) The Central Government issued notification G.S.R. No. 664(E) dated 19.9.2008 under
Prevention of Food Adulteration Rules, 1955 making it mandatory for the manufacturers of all
packaged food items to indicate on the labels of the product the nutritional information, and
claims made with regard to the amount or type of fatty acids, the amounts of cholesterol,
saturated fatty acids, monounsaturated fatty acids, polyunsaturated fatty acids, claims about
the product being free from Trans Fat, etc.

The intention of the notification, which, read with the corrigendum No. G.S.R. 135(E)
dated 27.2.09 came into effect on 19.3.2009 was that the food manufacturers ensure that the
products are suitable labeled and consumers, are able to make an informed choice for use of
these products with the help of the information provided on the lable of food packages. After the
said labeling provisions were notified, the Government received numerous representations from
the industry inter alia seeking additional time so that it could prepare itself to accommodate
these requirements.

After considering the issues raised in the representations received, especially the
constraints faced by the small scale manufacturers, the Government issued advisory to the
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States/UT Governments asking them not to book cases for violation these labeling provisions
during the initial period of three months of implementation of the provisions of the said
notification.

Ready to use therapeutic food

3724. SHRI SYED AZEEZ PASHA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether a new branded food in the name ‘ready to use therapeutic food™ has been
imported into the country by international agencies worth crores of rupees;

(b) if so, the details of the importing agencies and its timing;
(c) whether this has been supplied to different States of the country;

(d) whether this was done within the ambit of national policy and approval of the Union
Government; and

(e) what is the action being taken by Government to prevent such commercialization of
child malnutrition and to ensure necessary regulation of international aid/assistance in future ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) As per information received from the Ministry of Women and Child Development, ‘Ready To
Use Therapeutic Food™ (RUTF), costing approximately Rs.11.5 crores, was imported by UNICEF
India into the country between August 2008 and January 2009.

RUTF was supplied and used in Madhya Pradesh and Bihar to treat children with severe
acute malnutrition.

(d) RUTF was used in Bihar and Madhya Pradesh without any request or approval of
Government of India. Use of RUTF is not a policy of Government of India.

(e) The whole issue was examined in consultation with the Ministry of External Affairs.
UNICEF has been directed to discontinue the use of RUTF and ship the stocks out of the
country. UNICEF has further been asked not to act on any requests received directly by them,
from State Governments. Disbursal of medicines and other health and family welfare related
supplies be made under the supervision of the State Health and Family Welfare authorizes with
the knowledge/concurrence of Ministry of Health and Family Welfare.

Expansion of Government hospitals in Delhi

t3725. DR. PRABHA THAKUR: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the total number of Government hospitals in Delhi wherein various departments have
been expanded during the last three years alongwith the details of total number of hospitals and
the number of beds increased therein; and

(b) the details of total number of Government hospitals in Delhi for treatment of children

tOriginal notice of the question was received in Hindi.
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and total number of beds and treatment facilities expanded for sick children in these hospitals
during the last three years?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) health being a State subject, such information is not centrally maintained. However, as
far as Central Government Hospitals namely Safdarjung Hospital, New Delhi, Dr. Ram Manohar
Lohia Hospital, New Delhi and Lady Harding Medical College, New Delhi and its associated
hospitals are concerned, there is well equipped Pediatrics Department in each of these hospitals
having facilities such as Echo Color Doppler, Pulmonary Function Test Machine, Cardiac
Defibrillator, Electronics ICU Beds, Ventilators, Multi Function Monitors, NIBP, Open Care
Systems, Laminar Air Flow etc.

Kalawati Saran Children’s Hospital which is associated with Lady Harding Medical College
under Ministry of Health and FW is a 370 bedded Government Hospital for children which has a
number of special clinics such as Child Health Promotion Clinics, Pediatric Orthopedics,
Pediatric Dermatology OPD, Pediatric Ophthalmology etc. The facility for Anti-Retroviral
Treatment Centre has been added in the last three year.

The expansion and upgradation of various departments including Pediatrics is a continuous
dynamic process. Number of beds available in Central Government Hospitals for treatment of
children is as under:

Name of Hospital No. of Beds
LHMC and its associated hospitals 370
Dr. RML Hospital 153
Safdarjung Hospital 368

Swine flu deaths

3726. PROF. P.J. KURIEN: Will the Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the number of deaths due to ‘swine flu” in the country till date;

(b) the details of steps taken by Government to prevent its further spread;
(c) the number of persons affected by this virus attack; and

(d) the remedial action taken by Government?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) Till date there have been 574 laboratory confirmed cases of influenza A HIN1 (earlier called
swine flu”) with one death. (as on 04.08.09)

Government of India took a series of actions. A comprehensive plan including guidelines
and standard operating procedures were put in place. Travel advisory was issued to defer non
essential travel to the affected countries. Entry screening of passengers is continuing at 22
international airports and five international checkpoints. Community surveillance to detect
clusters of influenza like illness is being done through Integrated Disease Surveillance Project.
National Institute of Communicable Diseases, Delhi and National Institute of Virology, Pune are
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testing clinical samples. Sixteen additional laboratories have also started testing. There is
adequate quantity of Oseltamivir, the drugs and protective equipments. License has been issued
to three Indian manufacturers for importing seed virus to manufacture flu vaccine. Training of
district level teams is supported by Ministry of Health and Family Welfare.

Short term media plan has been implemented. Travel advisory, do’s and don’ts and other
pertinent information has been widely published to alley fear and avoid panic. Media is kept
informed on daily basis. The pandemic preparedness and response calls for actions in sectors
beyond health. National Disaster Management Authority has issued guidelines for such actions.
All States have been requested to gear up the State machinery and strengthen isolation facilities
including critical care facilities at district level.

Upgradation of medical equipment

3727. SHRI MANGALA KISAN: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) the number of projects sanctioned and approved, State-wise under the NRHM for
upgradation of health facilities through procurement of medical equipment;

(b) the details of projects approved under NRHM for the States of Uttarakhand, Punjab,
Madhya Pradesh and Orissa;

(c) the total budgetary allocation made under NRHM for these States for the last three

years;
(d) the total quantum utilized for the last three years;

(e) whether the steps are being taken to simplify the process of procurement of medical
equipment under NRHM;

(f) if so, the details thereof; and
(9) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(9) NRHM provisions for all health facilities viz., Sub-Centre, Primary Health Centres,
Community Health Centres and District Hospitals to reach the Indian Public Health Standards
(IPHS) as per facility specific requirement which inter alia includes medical equipment. The IPHS
are available on the official website of this Ministry. /.e. www.mohfw.nic.in. Funds are sanctioned
for health facilities in the state, as per their requirement reflected in the Annual State Programme
Implementation Plan (SPIP), which is appraised and approved by the National Programme
Coordination Committee (NPCC) under NRHM. Records of Proceedings of the NPCC meeting
approving State/UT PIPs including the states of Uttarakhand, Punjab, Madhya Pradesh and
Orissa are available on the official website of this Ministry. /.e. www.mohfw.nic.in. The information
regarding budgetary allocation under NRHM and the expenditure for the last three years is given
in the Statement.
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Statement

State-wise allocation and expenditure under NRHM during the years 2006-07 to 2009-10
(Rs. in lakhs)

Sl. Name of State/UT 2006-07 2007-08 2008-09 2009-10
No. Allocation
Allocation Expenditure Allocation Expenditure Allocation Expenditure

1 2 3 4 5 6 7 8 9

1. Andaman and Nicobar Islands 910.30 914.03 609.14 634.79 1083.22 1094.45 1704.91
2. Andhra Pradesh 42005.98 44701.62 59783.51 42533.49 59743.47 74283.09 71704.55
3. Arunachal Pradesh 3188.31 3345.87 4339.43 4067.09 4347.02 4858.53 5316.19
4. Assam 51322.36 26437 .11 64227 .58 54250.83 57849.38 69691.23 88313.65
5. Bihar 50921.44 39151.10 68070.16 43530.67 69526.35 76722.96 86651.94
6. Chandigarh 636.57 418.87 734.93 323.20 776.53 661.30 960.94
7. Chhattisgarh 17457 .98 20086.42 22522.77 17009.34 22361.18 14247 .15 30503.56
8. Dadra and Nagar Haveli 346.20 211.63 377.78 253.34 400.18 336.99 451.39
9. Daman and Diu 360.35 217.28 343.47 183.60 356.86 236.72 422.77
10. Delhi 5724.73 4802.34 7920.46 5416.02 8521.06 6264.20 11892.39
1. Goa 949.11 480.51 1338.47 448.66 1241.78 381.11 1372.59
12. Gujarat 31847.89 29668.02 38057.86 31510.67 38273.13 54621.50 46888.05
13. Haryana 11769.25 10721.74 13759.89 10423.45 15184.27 25178.12 17914.59
14. Himachal Pradesh 5935.93 6296.46 6769.91 3671.46 7102.93 9896.13 9909.87
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1 2 3 4 5 6 7 8 9

15.  Jammu and Kashmir 6582.67 6119.52 8676.75 6121.71 9060.64 10817.55 13525.59
16. Jharkhand 22920.47 12092.90 26292.30 14855.42 27034.34 33994.12 36102.80
17. Karnataka 29829.03 20784.58 395605.32 22811.83 42465.61 42465.35 50652.95
18. Kerala 17721.08 17986.91 21857.20 29547.55 23510.80 39243.33 28185.23
19. Lakshadweep 247.20 83.97 224.53 64.22 248.08 187.90 280.45
20. Madhya Pradesh 41309.59 41781.64 54404.54 56008.65 57565.15 69052.53 71043.09
21. Maharashtra 51294.55 38009.64 67114.17 38829.45 70167.49 93098.60 86057.51
22. Manipur 5375.46 2298.86 6668.09 3142.84 6340.89 5581.58 9116.33
23. Meghalaya 5287.10 2496.45 6227.19 2568.81 6091.36 4256.86 8768.97
24. Mizoram 2847.83 3104.67 3669.85 4109.89 3784.29 5025.46 5276.00
25. Nagaland 4914.02 3964.48 5618.81 4068.59 5427.53 5059.94 7742.96
26. Orissa 28467 .66 24745.31 34520.41 26611.35 33810.24 31192.45 43719.35
27. Pondicherry 528.63 789.73 998.15 511.15 1038.56 739.33 1172.64
28. Punjab 12844.46 10514.63 16196.89 10804.54 17324.33 18625.14 20909.32
29. Rajasthan 40790.74 33749.74 54818.48 51210.88 535632.62 87471.12 63819.10
30. Sikkim 1450.89 1124.59 1796.27 1156.03 1956.21 4833.58 2677.91
31. Tamil Nadu 33855.17 35013.47 43315.55 31613.84 46819.50 61297.59 56502.13
32. Tripura 6634.68 3522.49 8814.36 3037.57 8578.84 6521.60 123%90.05
33. Uttar Pradesh 114270.03 96986.97 145942.48 102878.56 148037.41 160305.34 186189.44
34. Uttaranchal 7188.80 5336.29 8443.95 12654.94 9236.61 13050.28 11772.36
35. West Bengal 43326.24 36720.53 54019.71 37539.80 60385.31 44665.64 68722.66

Grand Total 710062.70 584680.37 898070.36 674404.23 919183.17 1076558.77 1158634.23
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Target fixed for Rajasthan under NRHM

3728. DR. GYAN PRAKASH PILANIA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the details of programme being implemented under Rural Health Scheme, in the
country;

(b) the targets fixed for 2007-08 and 2008-09, and the achievements thereof, particularly
in Rajasthan;

(c) the status of health scenario in India, programme-wise and where does Rajasthan
stand; and

(d) how do various national parameters of Rural Health in India compare to
developing/developed countries ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) The programmatic details of the National Rural Health Mission (NRHM)) are available on the
website of the Ministry at www.mohfw.nic.in. Though NRHM does not have a target based
approach but there are expected outcomes outlined in the Mission relating to health indicators
like, MMR, IMR, TFR etc., which for the Country and Rajasthan are as follows:

Indicators Current Status Current Status
(National) (National)
Maternal Mortality Ratio (MMR) 254 388

Source: SRS-04-06

Infant Mortality Rate (IMR) 55 65
Source: SRS-07

Total Fertility Rate (TFR) 2.7 3.4
Source: SRS-07

Institutional Deliveries (ID) 47.00 45.5
Source: DLHS-1I1-2007

Crude Birth Rate (CBR) 23.1 27.9
Source: SRS-07

Crude Death Rate (CDR) 7.4 6.8
Source: SRS-07

(d) There is no national parameter to judge the progress of the rural health scenario in the
developed and developing country but the same could be done by analyzing TFR, IMR, MMR,
under-5 mortality rate, immunization coverage, contraceptive prevalence rate, births attended
by skilled health personnel etc. under Millennium development Goals which are the vital health
indicators for assessing the situation between countries around the world. This information is
available in the public domain on website (htto//har.undp.org/en/reports/global/hdr 2007 -
2008). While significant progress has been made since independence in improving life
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expectancy, reducing infant mortality and deaths due to malaria, India has a long way to go in
reaching the levels of developed nations in health indicators. The thrust under the National Rural
Health Mission is likely to improve the above health indicators further.

RCH programme Phase-l and Il

3729. DR. GYAN PRAKASH PILANIA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) what are the objectives of Reproductive and Child Health (RCH) programme Phase-|
and Phase-Il and how far have they been achieved;

(b) whether NRHM aims to provide rural healthcare services through creation of a
cadre of ASHA, usually a local matriculate, getting a monthly pittance only and is a dissatisfied
cadre;

(c) whether any survey/feedback has been undertaken to assess utility of ASHA and
satisfaction level of villages with their performance;

(d) if so, details thereof; and

(e) the present status of ASHA in Rajasthan, how many have been appointed, how many
villages covered, how much budget has been sanctioned etc.?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
The Phase-I| of Reproductive and Child health (RCH-1) was launched in the year 1997 with the
overall objective of reducing infant, child and maternal mortality.

The second phase of RCH programme (RCH-II) was launched in April 2005 for a period of
five years. The main objective of the programme is to bring about a reduction in mainly three
critical health indicators, namely, Infant Mortality Rate (IMR), Maternal Mortality Ration (MMR)
and Total Fertility Rate (TFR). The overall progress achieved on these goals is as follows:

Indicator RCH-Il Goals Current Status
(2005-10)
Infant Mortality Rate <30/1000 55/1000
(IMR) (SRS 2007)
Maternal Mortality Ratio <100/100000 254/100000
(MMR) (SRS 2004-06)
Total Fertility Rate <2.1 2.7(SRS 2007)
(TFR)

(b) ASHAs do not constitute a cadre of regular healthcare employees. National Rural
Health Mission aims to provide accessible and affordable healthcare services to the poor and
vulnerable sections of the population, through up-gradation of infrastructure, up-gradation of
skills, hiring of contractual manpower including doctors, Auxiliary Nurse Mid-wives (ANMs) etc.
The Mission aims at bridging the gap in Rural health Care Services through ASHAs, who is an

110



Accredited Social Health Activist in the community. She creates awareness on health and
mobilizes the community towards local health planning, promotes good a health practices and
provides a minimum package of curatie care and make timely referrals. She is a woman
volunteer with minimum education up to eighth class and is compensated through performance
based payment mechanism built into the programme.

(c) and (d) Yes. Common Review Mission | and Il under NRHM and Joint Review Missions
and Mid-Term review under RCH-Il component of NRHM have been undertaken. The Reviews
indicate that people in the villages find that ASHAs are playing a useful role in fulfilling their health
care needs.

(e) ASHA sahyogini has been playing a vital role in improving the health status of
vulnerable section of population in Rajasthan. Presently there are 42496 ASHA sahyogini in 31988
revenue villages. Total budget sanctioned for ASHA component for the year 2009-10 is Rs.41
crores.

National Urban Health Mission

3730. SHRI T.T.V. DHINAKARAN: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is proposed to launch National Urban Health Mission;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) A proposal in this regard is under consideration. After due deliberations, a decision will be
taken in this regard.
Bio-medical waste treatment

3731. SHRI SANTOSH BAGRODIA:
DR. E.M. SUDARSANA NATCHIAPPAN:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government has issued guidelines for disposal of bio-medical waste of health
care facilities and if so, the details thereof;

(b) whether such guidelines provide for common bio-medical waste treatment facilities in
close vicinity and if so, the details thereof;

(c) how many such common treatment facilities have been established in the country;
and

(d) what are the major constraints insetting up such common treatment facilities ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) National Guidelines on Hospital Waste Management were prepared and circulated to
States and Union Territories by the Ministry of Health and Family Welfare in March, 2002. These
guidelines have been prepared to enable hospitals to implement the Bio-Medical (Management
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and Handling) Rules, 1988 notified under the Environment Protection Act, 1986, by developing
comprehensive plans for segregation, collection, treatment, transportation and disposal of the
hospital waste.

(c) and (d) Health being a State subject, such information is not centrally maintained.
However as far as Central Government Hospitals namely Safdarjang Hospital, New Delhi,
Dr. Ram Manohar Lohia Hospital. New Delhi and Lady Harding Medical College, New Delhi and
its associated hospitals are concerned, bio-Medical Waste (Management and Handling) Rules,
1998 is strictly adhered to while disposing of Hospital waste materials.

Welfare officers

3732. SHRI VARINDER SINGH BAJWA: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Welfare Officers attached to C.G.H.S. dispensaries in Delhi
continue on the post even after their retirement and their functioning is never watched and they
act mostly in self interest and as pawns of administration;

(b) whether Government propose to review this system for the better;

(c) if so, by when that is likely to be done with details of thinking of Government on the
issue; and

(d) ifnot, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) The Area Welfare Officers are nominated by Department of Personnal and Training (DOPT)
and are co-opted to the Welfare Committee attached to dispensary. The Area Welfare Officers
continue to function till replaced by another officer by DOPT. The CGHS has no role in the
appointments of Area Welfare Officer.

Admission to private medical courses

3733. SHRI'V. HANUMANTHA RAQO:
DR. T. SUBBARAMI REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Supreme Court recently found sufficient reasons to suspect foul play in
admissions to professional medical and dental colleges in the country after it came across two
identical cases of students being denied admission to college, offered during counseling;

(b) if so, whether sounding critical of DGHS contention of communication gap, Court was
unnerved to the functioning of regulatory bodies in the country that facilitate setting up of private
professional colleges without recognition;

(c) if so, what is the latest position and whether any directive has been issued by
Government in this regard; and

(d) if so, the reaction of Government thereto?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) The All India Counseliing for Postgraduate (PG) Courses are conducted to the 50% of
seats of Central/State Government medical/dental colleges. In the extended 2nd round of PG
Counselling 2009, there were two cases where the students were offered admission during
counseling but later denied admission by the concerned State Government medical/dental
colleges on the grounds of non-availability of seats etc. Later on, on correspondence by Dte.
General of Health Services (DGHS) with the concerned State Government medical/dental
colleges and on the basis of Supreme Court order, both the students were adjusted against
other categories of seats etc.

Disposal of bio-medical wastes

3734. SHRIMAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government has issued guidelines for disposal of bio-medical waste of health
care facilities and if so, the details thereof;

(b) whether such guidelines provide for setting up of incinerators in health care facilities, if
S0, the details thereof;

(c) whether it is a fact that most of Government run hospitals and medical colleges do not

have such incinerators;
(d) if so, the reasons therefor; and
(e) what steps are being taken to install incinerators in Government run hospitals ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) National Guidelines on Hospital Waste Management were prepared and circulated to
States and Union Territories by the Ministry of Health and Family Welfare in March, 2002. These
guidelines have been prepared to enable hospitals to implement the Bio-Medical (Management
and Handling) Rules, 1988 notified under the Environment Protection Act, 1986, by developing
comprehensive plans for segregation, collection, treatment, transportation and disposal of the
hospital waste.

As per these guidelines the incinerator should be installed and made operational as per
specifications under Bio-Medical Waste Rules, 1998. Specific requirement regarding the
incinerator and norms of combustion efficiency and emission levels has been defined in it.

(c) to (&) Health being a State subject, such information is not centrally maintained.
However, as far as Central Government Hospitals namely Safdarjung Hospital, New Delhi Dr.
Ram Manohar Lohia Hospital, New Delhi and Lady Harding Medical College, New Delhi and its
associated hospitals, are concerned, Bio-Medical Waste (Management and Handling) Rules,
1998 is strictly adhered to while disposing of hospital waste materials.
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Spurious drugs of cancer

3735. DR. JANARDHAN WAGHMARE: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that a racket is involved in manufacturing and selling of fake and
spurious cancer drugs in the country;

(b) if so, the steps taken to check it; and
(c) whether there is any permanent mechanism to prevent such illegal activities?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
No, Sir. As per the information received from the different Zones of the Central Drugs
Standards Control Organisation (CDSCO), the central drugs regulatory body in the country, no
racket has been found in manufacturing and selling of fake and spurious cancer drugs in the
country.

(b) Do not arise.

(c) Though the Drugs and Cosmetics Act, 1940 has enough deterrent provisions, the
Government has taken additional measures from time to time to check the menace of spurious
drugs. Recently, to assess the extent of spurious drugs in the country, a country wide Survey
has been undertaken by the Ministry of Health, through CDSCO, on the basis of statistical
principles provided by Indian Statistical Institute (ISI), Hyderabad, Under this survey around
24,300 samples of 61 brands of drugs belonging to 9 therapeutic categories of 30 manufacturers
from 100 different Pharmacy outlets located in each stratum viz. Metros, big cities, district,
towns and villages in different regions of the country have been collected. This would help in
identifying geographical areas where spurious drugs are available so that a focused monitoring
is done by the concerned authorities in these areas for eliminating the menace of spurious drugs.
Other measures taken to check the menace of spurious drugs are as follows:-

1. The Drugs and Cosmetics (Amendment) Act 2008 has been passed by the Parliament
on 5th December 2008 for providing stringent penalties for offences relating to spurious
and sub-standard drugs and making offences under the Drugs and Cosmetic Act
cognizable and non-bailable, etc.

2. In the 3%9th meeting of Drugs Consultative Committee (DCC), a statutory body of drug
regulators of all States/UTs constituted under the Drugs and Cosmetics Act, 1940,
held on 10th December, 2008, the States were requested to play pro-active role in
assessing the extent of spurious drugs in the country.

3. In the 40th meeting of DCC held on 29.6.2009, guidelines for taking action on samples
of drugs declared spurious or not of standard quality in the light of enhanced penalties
under the Drugs and Cosmetics (Amendment) Act, 2008 were adopted for the
purpose of uniform implementation of the Drugs and Cosmetic Act in the country. The
guidelines have also been placed on the web site of CDSCO.
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4. Testing facilities at Central and State laboratories have been upgraded and
new drug testing laboratories have also been established so as to enhance the
capacity of the laboratories to test large number of samples. Under a Capacity Building
Project, 23 States and 6 Central Drug laboratories have been strengthened through
renovations, extensions and provided with State of art equipments.

5. Schedule M to the Drugs and Cosmetics Rules, 1945, pertaining to Good
Manufacturing Practices was amended in 2001 to make it mandatory, and at par with
the international standards, for the manufacturers of drugs to comply with the
requirements of this Schedule for quality control of the drugs manufactured by them.
The amended Schedule M was made applicable to existing manufacturers from 1st July
2005.

6. Specific training programme for regulatory officials of State Government on logistics of
intelligence work, prosecutions, etc. has been conducted.

7. Pharma industry and trade has been requested to fight menace of spurious drugs as a
shared responsibility. This would help in successfully detecting the cases of spurious
drugs by regulatory authorities.

8. A meeting with representative of Directorate of Revenue Intelligence, Commissioner
Customs and all port officers has been held to deliberate on modalities for absolute
confiscation and prosecutions in cases of import of spurious drugs.

9. Pharmaceutical Zones, dedicated areas for handling import and export of drugs are
being developed at Port offices.

10. A whistle blower policy is being formulated whereby rewards would be given to the
informers for detection of spurious drugs.

Food and medical facilities to undernourished population

3736. DR. JANARDHAN WAGHMARE : Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government is aware of the fact that malnutrition is India’s crucial problem
and about 230 million people in the country are undernourished suffering from diseases and ill
health;

(b) whether Government knows the startling fact that the undernourished people in India
constitute 27 per cent of the world’s undernourished population; and

(c) if so, what measures are being taken to provide adequate nutritious food and medical
facilities to the undernourished people?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As
per National Family Health Survey (NFHS-III) — 2005-06, about 42.5% children under 5 years,
36% women in the age group 15-49 years and 34% men in the age group 15-49 years are
undernourished in the country.
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(b) Specific information in this regard is not available.

(c) The Government has initiated various measures to improve the health and nutritional

status of vulnerable population including:

1.

Integrated Child Development Services Schemes (ICDS) including Supplementary
nutrition.

Emphasis on appropriate Infant and Young Child Feeding.

National Programme of Nutritional support to Primary Education (Mid day meal
Programme).

Specific Programme to prevent and combat micronutrient deficiencies of Vitamin A and
Iron and Folic Acid through Vitamin A supplementation for children till the age of &5 years
and Iron and Folic Acid supplementation for Pre-school Children, pregnant and
lactating women. Iron and Folic Acid syrup has been added in the programme for
children 6 to 59 months.

National lodine Deficiency Disorders Control Programme (NIDDCP).

Nutrition Education to increase the awareness and bring about desired changes in the
dietary practices including the promotion of breast feeding and dietary diversification.

Treatment of severe acute malnutrition through Nutrition Rehabilitation Centres
(NRGCs) set up at public health facilities.

Integrated Management of Neonatal and Childhood lliness and malnutrition.
Immunization.

Maternal Health by promoting institutional deliveries improved coverage and quality of
ANC skilled care to Pregnant women, Post- partum care at community level.

Janani Suraksha Yojana (JSY)

Vaccination for childhood pneumonia

3737. SHRI B.K. HARIPRASAD: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether it is a fact that India is apart beneficiary of the grants made by Bill and Melinda

Gates Foundation meant for prevention of childhood pneumonia by vaccination;

(b) whether Global Alliance for Vaccines and Immunization (GAVI) is globally monitoring

the vaccination programme including India;

(c) whether independent critical appraisal has established low efficacy of the vaccine as

reported in lancet journal and also the bulletin of the WHO; and

(d) if so, the details thereof ?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
to (c) No.

(d) Not applicable in view of the reply to part (¢) above.
Health care facilities for Central Government pensioners

3738. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Central Government pensioners, other than those of Defence
and Railways, living in areas not covered by C.G.H.S. are without any healthcare facilities;

(b) if so, whether Government propose to formulate a scheme to provide
them adequate health care as has recently been done in the case of ex-servicemen; and

(c) if so, by when that is likely to be done and if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Central Government pensioners living in non-CGHS areas have an option to have a CGHS Card
made in the nearest CGHS covered city by paying the appropriate contribution for availing I.P.D.
facilities. In addition, they are entitled to get Rs. 100/~ per month as fixed medical allowance for
OPD expenses.

(b) and (c) The Ministry of Health and Family Welfare has floated an “Expression of
Interest” from health insurance agencies and insurance consultants for extending health care
facilities to Central Government pensioners not covered by the CGHS, Considering the enormity
of the work involved, it is not possible to fix a time limit for introduction of the scheme.

Basic amenities to CGHS dispensary at Kalibari

3739. SHRI RAJNITI PRASAD: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether there is an acute shortage of basic amenities like drinking water, toilets,
furniture etc. in Homoeopathic dispensary situated at Kalibari due to which patients as well as
staff/doctors have to face difficulties;

(b) if so, the efforts being made to sort out them;

(c) whether due to difference between actual postings and sanctioned strength,
beneficiaries have to wait for hours;

(d) if so, by when this deficiency would be met;

(e) despite being centrally located, the facility to provide indented medicines the same
day is not available; and

(f) if so, whether Government would instruct AYUSH Department suitably ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
No.
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(b) Inview of (a) above, question does not arise.
(c) No.
(d) Inview of (¢) above, question does not arise.

(e) and (f) The medicines which are not available in the dispensary are purchased from the
Authorised Local Chemist by the Homoeopathic Store with the imprest money, on the same day
and issued to the beneficiary on the same day or next day. However, those medicines which are
not readily available with the Local Chemist may take a day or two for procurement and issue to
the beneficiary.

Trained ASHAs

3740. SHRI RAMA CHANDRA KHUNTIA: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total number of ASHAs selected, trained and recruited in India as part of the
NRHM, and the number of ASHAs working in Orissa;

(b) the total amount released for ASHAs for the State of Orissa for the years of 2007, 2008
and 2009; and

(c) whether there is any complaint of ASHAs for non-payment of their salary and

allowances in time?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)

All India Orissa
Total ASHA selected Trained in 6,96,367 34,252
Module 1 6,20,848 34,117
Module 2 4,95,038 32,832
Module 3 4,55,153 32,786
Module 4 4,20,441 32,352
()
Year Amount Received in Lakhs
2007-08 Rs.2114.62
2008-09 Rs.1314.17
2009-10 No amount received so far

(Rs.2789.57 is budgeted)

(c) There is no provision of salary for ASHAs. No complaint has been received regarding
non payment of their incentives.
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Reduction of seats in Veer Surendra Sahay Medical College, Sambalpur

13741. SHRI RUDRA NARAYAN PANY : Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the number of seats meant for the students are being reduced in Veer
Surendra Sahay Sambalpur Medical College located in Burla, in district of Orissa;

(b) whether it has resulted in utter discontentment among the people;
(c) if so, the facts thereof;

(d) whether the State Government has submitted any memorandum or letter of request to
the Centre for not reducing the number of seats; and

(e) whether Centre would take any steps for not to reduce the number of seats in this
famous college of Orissa?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(e) The Centre Government has granted permission for the admission of 3rd batch of MBBS
students for the increased intake from 107 to 150 for academic year 2009-10 at Veer Surendra
Sahay Medical College, Burla, Orissa.

Under five mortality figures

3742. SHRI N.K. SINGH: Will the Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that under five mortality figures are considered critical indicators of
children’s well being;

(b) if so, what is India’s rating in this regard; and

(c) whether it is also a fact that India’s ranking slid this year from 52 in 2006 to 72 deaths
per 1000 live births?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Globally the under - 5 mortality rate is a leading indicator of the level of child health and overall
development in a country.

(b) and (c¢) According to UNICEF’s State of World’s Children, 2009 Report, the under five
mortality for India for the year 2007 is 72 per 1000 live births and is placed at rank 49. According
to the UNICEF’s Report 2008, its under five mortality was 76 per 1000 live births for the year 2006
and was placed at rank 49 in descending order with reference to the under five mortality rate.

Neo-natal deaths

3743. SHRI N.K. SINGH: Will the Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whatis the current rate of neo-natal deaths in the country;

(b) whether it is a fact that 40 per cent of the children die in the first week itself; and

tOriginal notice of the question was received in Hindi.
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(c) if so, what are the reasons for (a) and (b) above and the steps taken to address the
problem ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) The reported Neo-natal Mortality Rate as per Sample Registrar Survey (SRS), Registrar
General of India (RGI), Ministry of Home Affairs for the year 2007 for India, is 36 per thousand
live births. There is no independent data available for early neo-natal deaths.

(c) The primary causes of neo-natal deaths are
. Sepsis,

. Low birth weight and

. Asphyxia.

The Reproductive and Child Health programme (RCH) Il [2005-10] under the National
Rural Health Mission (NRHM) [2005-12], comprehensively integrates interventions that improve
child health and addresses factors contributing to mortality amongst children.

The Components of child health programme which help reduce child morbidity and mortality
are as follows:

(i) Essential newborn care

(i)  Immunization

(ii) Infant and young child feeding

(iv) Vitamin A supplementation and Iron and Folic Acid supplementation

(v) Early detection and appropriate management of Acute Respiratory Infections,
Diarrhoea and other infections

(vi) Integrated Management of Neo-natal and Childhood llinesses (IMNCI) and Pre-
Service IMNCI.

(vii) Facility Based New Born Care.
Increase in one-time payment for Health Card

3744. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Government has increased the one-time payment for Health
Card for ex-Members of Parliament;

(b) if so, the reasons therefor;

(c) whether increase of one-time payment of more that 500 per cent is justified as
compared to pension received by MPs; and

(d) if not, the steps being taken to reduce the payment with immediate effect?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
to (d) Subsequent to implementation of the recommendations of the Sixth Central Pay
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Commission, CGHS subscription rates have been revised for all categories of CGHS card
holders, including ex-MPs. The increase in subscription is commensurate with increase in
salary/pension of Central Government Employees, and pensioners and pension of ex-MPs.
There is no proposal to reduce the rates of subscription.

Medical reimbursement of CGHS beneficiaries

3745. SHRI VARINDER SINGH BAJWA: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that CGHS offices in Delhi while heavily pruning medical
reimbursement claims of ordinary beneficiaries do not communicate the extent and reasons for
deducting the various items of claims;

(b) if so, the reasons therefor;

(c) whether it is also a fact that CGHS while passing the claims acts arbitrarily by allowing
higher percentage of VIPs while making heavy deduction in cases of others; and

(d) whether Government would evolve a uniform policy for all beneficiaries, if so, by when
and if not the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) A copy of calculation sheet indicating details of admissible amount, as per CGHS rates
and deduction, if any are provided to individual beneficiaries if requested for by the beneficiaries.

(c) and (d) All Medical Reimbursement claims are examined in the background of the
existing CGHS Rules and bills are cleared as per the CGHS rates in force.

Over-charging by private empanelled hospitals

3746. SHRI VARINDER SINGH BAJWA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware that private multi-speciality hospitals in Delhi and NCR
which were earlier in C.G.H.S. panel, are indulging in over-charging such as charging for two
days room rent and services for only one day hospitalization as also more than one consultation
in such cases;

(b) whether Government ensures that such hospitals like Indraprastha Apollo hospital in
Delhi, do not indulge in such mal-practices;

(c) if so, how and if not the reasons therefor; and
(d) whether Government would evolve mechanism to curb such practices?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) No such complaint has been received in respect of hospitals empanelled under CGHS.
CGHS has no power to regulate charges, etc. of hospitals not empanelled under S.No. 121 it.
All private hospitals empanelled under CGHS are required to sign Memorandum of Association
with the CGHS at the time of empanelment. One of the conditions of MoA is that the hospital will
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charge from CGHS beneficiaries only as per prescribed package rate. Indraprastha Apollo
Hospital is not empanelled under CGHS and as such are not bound by MoA.

Health care infrastructure in Assam

3747. SHRI KUMAR DEEPAK DAS: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government is aware that the rural health care infrastructure is lagging in
Assam;

(b) whether Government is also aware that there are lack of doctors and there are
frequent complaint of sub-standard medicines supplied in the Government rural health care
centres;

(c) if so, the details thereof;

(d) whether Supreme Court has expressed concern over functioning of such rural health
care centres; and

(e) if so, the details thereof and the steps proposed by Government thereto?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As
per the Bulletin on Rural Health Statistics in India, 2008 (updated to March, 2008), there are a
total of 4592 Sub Centres [SC], 844 Primary Health Centres and 103 Community Health Centres
[CHC] functioning in Assam. As per the summary of facility survey conducted by the
Government of Assam, there is a considerable improvement in key indicators of health
infrastructure /.e. man power, infrastructure, equipment, drugs, furniture etc. There are 18
surplus Primary Health Centres [PHC] in Assam. However, there is a shortage of 471 SCs and
103 CHCs in Assam.

(b) and (c) There is a shortfall of 47 Specialists at CHCs and 436 Doctors at PHCs in
Assam. No such complaint of sub standard medicines supplied by the Government has been
received so far by the Government of Assam.

(d) No observation has come to the notice of the Government over the functioning of Rural
Health care System in any order of the Hon’ble Supreme Court. There was, however, coverage
in the Newspapers regarding remarks of learned judges.

(e) The endeavor of the Government through NRHM is to provide accessible, affordable,
and quality health care to rural population, especially to the vulnerable section wherein
upgradation/strengthening/establishment of new SCs PHCs and CHC is an ongoing process
depending upon the need on the basis of population, case load and distance. The need is
projected by the State/UT Governments in their annual Programme Implementation Plan [PIP].
Funds are released to them as per the approval of National Programme Coordination Committee
[NPCC].

Infant mortality in Jharkhand

3748. SHRI PARIMAL NATHWANI: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:
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(a) whether Government is aware that Jnarknand has a very high infant mortality ratio;

(b) what steps are proposed for reducing the infant mortality and also death of mothers at
the time of delivery; and

(c) what actions have been taken and what are the plans of Government for immunization
of children below 12 years of age?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As
per the Sample Registration Survey (SRS) 2008, the Infant Mortality Rate (IMR) for Jharkhand is
48 per 1000 live births as compared to the national average of 55 per 1000 live births.

(b) A Statement is given as Statement-1 (See below).

(c) Under the Universal Immunisation programme all vaccines for TB, Diphtheria, Pertusis
and Tetanus, Poliomyelitis and Measles are administered to children under the age of 5 years
and tetanus booster does to children below 16 years.

Statement-/

Steps proposed for reducing the infant mortality and death of mothers
at the time of delivery

The Reproductive and Child Health Programme (RCH) Il [2005-10] under the National
Rural Health Mission (NRHM) [2005-12], comprehensively integrates interventions that improve
child health as well as maternal health and addresses factors contributing to morbidity and
mortality.

(I) The key components of child health care which help reduce child morbidity and
mortality are as follows:

*  Essential newborn care

. Immunization

. Infant and young child feeding

. Vitamin A supplementation and Iron and Folic Acid supplementation

*  Early detection and appropriate management of Acute Respiratory Infections,
Diarrhoea and other infections

* Integrated management of neonatal and childhood llinesses (IMNCI) and Pre-
Service IMNCI

. Facility Based New Born Care.

(I) The key components of maternal health care which help reduce maternal morbidity and
mortality are as follows:

*  Janani Suraksha Yojana (JSY), a cash benefit scheme to promote Institutional
Delivery with a special focus on Below Poverty Line (BPL) and SC/ST pregnant
women;
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. Operationalising Community Health Centers as First Referral Units (FRUS) and
Primary Health Centers for 24x7 services;

*  Augmenting the availability of skilled manpower by means of different skill-based

trainings such as Skilled Birth Attendance;

* Training of MBBS Doctors in Life Saving Anaesthetic Skills and Emergency
Obstetric Care including Caesarean Section;

. Provision of Ante-natal and Post Natal Care services; prevention and treatment of
Anaemia by supplementation with Iron and Folic Acid tablets during pregnancy
and lactation;

*  Organizing Village Health and Nutrition Day at Anganwadi Centers;

*  Appointment of an Accredited Social Health Activist (ASHA) to facilitate
accessing of health care services by the community including pregnant women;

¢  Strengthening of Health Facilities.
Early warning system for outbreak of epidemics

3749. SHRIMATI SHOBHANA BHARTIA:
SHRIMATI MOHSINA KIDWAI

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether there is a need to transform the integrated disease surveillance programme

into an early warning system for outbreak of epidemics;

(b) if so, whether Government has since taken any steps to introduce early warning
system of any such diseases;

(c) if so, the details thereof;

(d) whether Government proposes to seek the help of foreign countries in this regard;
and

(e) if so, the details thereof ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) In National Institute of Communicable Diseases (NICD), Integrated Disease Surveillance
Project (IDSP) is a decentralized state based disease surveillance programme, intended to
detect and respond to early warning signals of impending disease outbreaks and identify new
emerging diseases. Information on disease outbreaks is collected on SOS, daily and weekly
basis under IDSP.

(d) and (e) IDSP seeks technical collaboration and support from the Centre for Disease
Control, Atlanta (USA), as and when necessary, in the areas of disease surveillance and
outbreak investigations, health informatics and laboratory-based surveillance.
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National Institute of Biologicals

3750. SHRIMATI SHOBHANA BHARTIA:
PROF. ALKA BALRAM KSHATRIYA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether CAG has recently pointed out several discrepancies in the functioning of the
National Institute of Biologicals (NIB);

(b) if so, the facts and details thereof;

(c) whether NIB has been found testing of biological products of Chinese drugs and
issuing batch release certificates without conducting all compliance tests; and

(d) if so, the facts thereof ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(d) The CAG has pointed out inter alia the following discrepancies with regard to the functioning
of the National Institute of Biologicals (NIB):

(i) Lapses in Scientific activities, including the batch release certification of biologicals
without testing critical parameters prescribed by Pharmacopoeia.

(i) Non deployment of commensurate manpower despite completion of infrastructure.
(ii) Lapses in equipment purchase and their non/under utilization.
Clinical trial of drugs

3751. SHRIMATI SHOBHANA BHARTIA:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
(a) whether Government proposes to regulate clinical trial of drugs in the country;
(b) if so, the details thereof including norms/guiolelines for such trials;

(c) whether Government is aware that certain drug manufacturers have been found
violating norms/guidelines on clinical trials of drugs on human beings; and

(d) if so, the facts thereof and action taken by Government thereon?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
and (b) Clinical trials are already regulated under the Drugs and Cosmetics Act 1940 and the
Drugs and Cosmetic Rules, 1945 made there under. Clinical trials are required to be carried out
in accordance with requirements and guidelines specified in Rule 122DA, 122DAA, 122DB, 122E
and Schedule Y of Drugs and Cosmetic Rules. Schedule Y also mandates that clinical trial is
conducted as per Good Clinical Practices (GCP) Guidelines issued by Central Drugs Standard
Control Organisation (CDSCO).

(c) and (d) There was a report of serious adverse events regarding death of a subject
involved in a clinical trial of 13-valent pneumococcal conjugate vaccine at one of the site in the
country. A team was constituted to investigate the matter. The team conducted the inspection at
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the said site. The inspections started on 13th December 2008 and continued till 14th December
2008 revealed various Good Clinical Practices (GCP) violations. Therefore the concerned
investigator, sponsor and monitor were issued warning letters asking corrective actions to be
taken by them to prevent such violations in future. The clinical trial remained suspended at all the
twelve sites from 06.11.08 to 22.04.09. The sponsor submitted various corrective actions taken
to ensure GCP compliance. CDSCO scrutinized the same and decided to revoke the suspension
on 23.04.2009 from all the sites except the inspected site. Further monitor and investigator of the
inspected site also submitted details of corrective action taken by them, based on which the
suspension from the inspected site was also revoked on 2.06.09.

Government guidelines on private medical colleges

13752. SHRI SUBHASH PRASAD YADAV: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the risk undertaking format to be taken by Government/private hospital/lab
centres is in accordance with Government guidelines and approval;

(b) if so, the details of Government approval in this regard;
(c) therights that remain safe for patients following signing of the format;

(d) the steps taken or proposed to be taken by Government to safeguard the right of
patients against management and surgeon in the case of any untoward incident during or after
operation; and

(e) the vital decisions taken during the last three years in the process of safeguarding the
rights of patients?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(e) Health is a State subject. However, in so far as the Central Government Hospitals located in
Delhi are concerned, all procedures including operations/surgery are performed after obtaining
the consent from patients/patient’s relatives/representatives informing about the procedures
and risk involved as well as the benefits of the procedures to be undertaken. Committees like
Patients safety committee, Infection Control Committee and Blood Transfusion Committee are in
existence, in these hospitals to monitor the safety of the patients.

Population policy

3753. SHRI RAJEEV SHUKLA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government proposes to achieve the Medium Term Goals identified in the
National Population Policy 2000 for the year 2010;

(b) if so, the details thereof; and

(c) ifnot, the reasons therefor?

tOriginal notice of the question was received in Hindi.

126



THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) Yes. The medium term objective of National Population Policy 2000 is to bring the TFR to
replacement levels by 2010, through vigorous implementation of inter-sectoral operation
strategies. TFR which was 3.2 in 2000 i.e. at the time of adoption of National Population Policy
has declined to 2.7 in 2007 (as per Sample Registration Survey-SRS). 14 States/UTs out of 35
states have already achieved the replacement level TFR of 2.1 viz., Andhra Pradesh, Delhi,
Himachal Pradesh, Kerala, Punjab, Karnataka, Maharashtra, Tamil Nadu, West Bengal, Goa,
Andaman and Nicobar Islands, Chandigarh, Puducherry and Sikkim. 5 States namely Assam,
Gujarat, J&K, Haryana and Orissa, are quite close to achieving the replacement level as they
have attained TFR between 2.3 to 2.7. Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh,
Rajasthan, Uttar Pradesh, may not be able to achieve the replacement level in the near future as

these states have TFR ranging from 3.1 to 3.9 as per SRS 2007.

Efforts on Population stabilization very much require strengthening of the primary health
care system as there is a very strong correlation between health indicators like Maternal Mortality
Rate and Infant Mortality Rate to the population stabilization. As such in line with the National
Population Policy, 2000 the Government has launched the National Rural health Mission
(NRHM) on 12th April, 2005 throughout the country to address the strengthening of primary
health care system. The approach to population stabilization under NRHM is providing through
quality health services in remote rural areas along with a wide range of contraceptive choices to
meet the unmet demands for these services which includes delivery, safe abortions, treatment of
reproductive tract infections and Family Planning Services while ensuring full reproductive

choices to women.
Improving CGHS scheme

t3754. SHRI RAM JETHMALANI:
SHRI SHIVANAND TIWARI:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
(a) whether itis a fact that wide improvements are required in CGHS;

(b) if so, the facts in this regard and whether Government has prepared any outline for the

improvement in the scheme; and

(c) if so, the details thereof and the total number of cities in the country where this

medical facility is available at present?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to
(c) At present CGHS facilities are available in 25 cities. Improvement of CGHS is a continuous
process, however, the following initiatives have been taken by the CGHS to make its services

more user friendly.

tOriginal notice of the question was received in Hindi.
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®

(i)

(iin)

(V)

W)

(vi)

(vii)

(viit)

()

)

i)

Commencement of computerisation of CGHS. It has been completed in Delhi and will
be extended in other cities in a phased manner.

In order to provide more options for treatment in private hospitals for CGHS
beneficiaries, CGHS introduced the scheme of “Continuous Empanelment Scheme”
whereby private hospitals and diagnostic centres which fulfilled the terms and
conditions for empanelment and accepted the rates fixed for that city were
empanelled under CGHS after being recommended by the Quality Council of India.
This scheme has now been discontinued.

It has been decided that private hospitals/diagnostic centres to be empanelled under
CGHS should have NABH/NABL accreditation.

As there was hardly any hospital in the list of empanelled hospitals providing
treatment to CGHS beneficiaries who are cancer patients, instructions have been
issued to authorities to give permission to cancer patients in any hospital providing
treatment for cancer patients and reimbursement made as per rates for year
2001-02.

As no private hospital/diagnostic centre was willing to be empanelled under CGHS,
in Mumbai, Shillong and Thiruvananthapuram, instructions have been issued to
permit CGHS beneficiaries, in these three cities, to get treatment in any hospital and
get reimbursement as per the rates fixed for that city.

A pilot project has been introduced in CGHS Delhi to place indents directly on
manufactures for supply of drugs on rate contract basis. This has resulted in most of
the beneficiaries in these dispensaries getting medicines on the same day.

To tide over the shortage of medical officers in dispensaries, approval of the
Government was conveyed to CGHS for recruiting retired medical officers on contract
basis for a period of 2 years.

CGHS has been holding claims adalats every year to settle any old pending unsettled
claims.

As part of computerisation process, it has been decided to issue plastic cards
individually to each beneficiary of the CGHS. This will enable beneficiaries to avail
CGHS facilities in any CGHS city after the process of computerisation and networking
of cities is completed.

Ministries/Departments have been delegated powers to handle all medical
reimbursement cases if no relaxation of rules is involved.

As there is perennial shortage of Group D staff in the CGHS, it has been decided on a
pilot project basis to outsource cleaning work for mechanised cleaning. The existing
Group D staff in these dispensaries have been relocated in other dispensaries where

vacancies exist.
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(xii) Due to paucity of funds, settlement of bills of private hospitals and diagnostic centres
get delayed with the result that many private hospitals and diagnostic centres refused
to extend credit facility to pensioner CGHS beneficiaries. To overcome the problem,
it has been decided to engage Third Party Administrators (TPA) to processing of bills
and release of payments electronically through a bank within a fortnight. After the
bank makes the payment through electronic medium, it will lodge its claim in the
CGHS to recoupment of the payments made. CGHS will then carry out medical audit
of the bills passed for payment by the TPA.

(xii) Two geriatric centres for CGHS beneficiaries have been set up at Timarpur and
Janakpuri in Delhi.

(xiv) Instructions have been issued for CGHS beneficiaries to claim reimbursement of
expenses from two sources, first from the insurance agency if the beneficiary had
obtained mediclaim policy and then from the CGHS for the balance amount subject
to the condition that the reimbursement from the two sources did not exceed the
actual expenditure and also that reimbursement from CGHS will be limited to
package rate fixed for the treatment.

Swine flu in school children

t3755. SHRI ALI ANWAR ANSARI: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether school children in Delhi are falling victim to Swine Flu/HIN1 virus and
Government has failed to check the spread of infection;

(b) whether cases of infection of this virus in St. Columba’s School in Delhi have
reportedly been confirmed;

(c) if so, the details of schedule for sanitizing and quarantising the school
complex/children respectively as per rules;

(d) the details of action taken in case of negligence; and

(e) by when the school was to be closed and the details of action taken in case of
negligence?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes. Government has taken all steps to check the spread of infection among the school children
in Delhi.

(b) One case of Pandemic Influenza A HINI infection has been confirmed in St Columba’s
School.

(c) The building was sanitized by the school with the assistance of local health authorities,
the class section and its teachers/attendants were home quarantined for the remaining seven
days period of incubation and provided preventive treatment etc. as per the guidelines.

tOriginal notice of the question was received in Hindi.
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(d) and (e) The class section in which the confirmed case studies, was closed for a period
of five days. There is no act of negligence involved.

Recommendations of Valiathan Committee

3756. SHRI MAHENDRA MOHAN: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government is going to establish more AIIMS like institution in the country;

(b) if so, whether Health Minister would be presiding functionary of all AlIMS, instead of
being President of individual AlIMS Institute Body;

(c) what are the recommendations of Valiathan Committee in this regard; and

(d) whether Government considers to accept the recommendations of this Committee in
this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes. Under the first phase of Pradhan Mantri Swasthya Suraksha Yojana (PMSSY), six
AlIMS-like institutions are being set up, one each in the States of Bihar (Patna), Chhattisgarh
(Raipur), Madhya Pradesh (Bhopal), Orissa (Bhubaneshwar), Rajasthan (Jodhpur) and
Uttaranchal (Rishikesh). In addition, Cabinet has approved the proposal in February, 2009 for
setting up two AlIMS-like institutions, one each in the State of Uttar Pradesh and West Bengal,
in the second phase of Pradhan Mantri Swasthya Suraksha Yojana.

(b) The Governing structure for new AlIMS-like institutions has not yet been finalized.

(c) and (d) The Valiathan Committee with regard to AIIMS, New Delhi is under
consideration of the Government.

Fundings for AIDS related programmes

3757. SHRI RAMA CHANDRA KHUNTIA: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether district awareness campaign on HIV/AIDS, “Jiban Jindabad’, ‘the village
resources centre’ and the ‘Red Ribbon Express Project’ are successful in all States and who is
funding these programmes, Central Government or State Governments; and

(b) the total budget allocation of the Union Government for prevention of HIV/ AIDS for
the years 2007, 2008 and 20097

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a)
Yes. National AIDS Control Organization, Department of AIDS Control, Ministry of Health and
FW, New Delhi is funding “Jiban Jindabad” and “Red Ribbon Express” campaigns. The Village
Resource Centres (VRCs) are being funded by Indian Space Research Organization (ISRO).
The VRCs have been set up by ISRO in 22 States in association with partner agencies including
NGOs, Trusts and few State Government agencies.
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(b) The information is available in the Statement.
Statement

Total budget allocation under National AIDS Control Programme

for three years

(Rupees in Crores)

Sl.No. State 2006-07 2007-08 2008-09
1 2 3 4 5
1. Andaman and Nicobar Islands 2.48 2.66 1.86
2. Andhra Pradesh %0.81 64.90 67.66
3. Bihar 28.87 19.66 23.01
4. Chandigarh 4.32 4.73 4.93
5. Chhattisgarh 9.81 5.04 11.86
6. D&D 2.09 1.50 1.19
7. Delhi 22.25 23.52 24.89
8. DNH 1.17 1.16 1.19
9. Goa 5 4.81 6.04
10.  Gujarat (including Anmedabad) 43.95 32.67 40.45
1.  Haryana 6.95 6.79 10.73
12.  Himachal Pradesh 6.49 8.42 8.70
13.  J&K 6.2 4.74 6.55
14.  Jharkhand 7.59 5.99 14.54
15.  Karnataka 48.62 47.27 52.16
16.  Kerala 23.98 18.44 23.42
17.  Lakshadweep 0.93 0.50 0.40
18.  Madhya Pradesh 18.46 13.60 24.58
19.  Maharashtra (including Mumbai) 71.59 70.44 79.56
20.  Orissa 19.46 14.91 23.66
21.  Pondicherry 3.19 3.67 3.59
22.  Punjab 9.37 7.96 13.42
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23. Rajasthan 13.47 10.63 22.37
24.  Tamil Nadu (including Chennai) 69.57 73.88 82.37
25. UP 38.85 33.94 37.92
26.  Uttarakhand 8.35 5.81 7.63
27. West Bengal 56.87 48.65 37.88
SUB TOTAL: 620.69 536.28 632.57
NE States
28.  Arunachal Pradesh 5.06 5.44 7.07
29.  Assam 20.53 16.24 19.12
30.  Manipur 20.75 27.00 26.27
31.  Meghalaya 6 1.52 4.76
32.  Mizoram 12.72 11.43 13.53
33. Nagaland 21.08 24.44 20.93
34.  Sikkim 3.66 3.58 3.10
35.  Tripura 4.83 4.51 5.69
SUB TOTAL: 94.63 94.15 100.47
Total Allocation to States 7156.32 630.43 733.05
Total Allocation including 705.67 953.89 1123.36

Expenditure at the central
level and commodity assistance
(R.E. Figures)

Malaria eradication programme

3758. SHRI RAMA CHANDRA KHUNTIA: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the status of Malaria Eradication Programme in the country and how many type of
malaria are still in our country and whether the detailed statistics of people affected and died is
available, if so, the details thereof;

(b) whether still people are dying in Kalahandi, Koraput, Nuapada, Rayagada, Sonepur,
Bolangir and Malkangiri due to Malaria, if so, the detailed statistics of 2007, 2008 and 2009;
and

(c) whether itis a fact that NRHM in Orissa has completely failed to achieve the target?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) At
present the control and not eradication strategies are being adopted under National Vector
Borne Disease Control Programme (NVBDCP) for effective containment of malaria incidence in
the country. Out of four species, in India only two, namely, the P. Vivax and P. falciparum are
prevalent in almost equal proportion. However, the species of P. malariae is also found
sporadically in some States like Orissa. The incidence and death due to malaria is being
continuously monitored. The malaria situation in the country during the last three years and
current year is given below:

Year Total Total Total Deaths
positive P. Vivax P. falciparum reported
cases Cases cases
reported reported reported
2006 1785129 Q44769 840360 1707
2007 1508927 767851 741076 131
2008 1524939 769357 755582 935
2009 (Upto May) 374490 151408 223082 235

(b) Deaths are being reported in these districts. The District-wise malaria deaths reported
in these districts during 2007, 2008 and 2009 are given below:

Sl. District 2007 2008 2009
No. (upto July)
1. Kalahandi 2 4 1

2. Koraput 30 15 26

3. Nuapada 23 21 3

4. Rayagada 27 23 9

5. Sonepur 7 16 2

6. Bolangir 0 0 0

7. Malkangiri 1 7 4

(c) It is incorrect to say that National Rural Health Mission (NRHM) in Orissa has
completely failed to achieve the targets. In fact, the activities under National Rural Health Mission
have shown overall improvement in terms of improved performance under Janani Suraksha
Yojana (JSY), better community mobilization by Accredited Social Health Activists (ASHAs) as
witnessed by increase in number of institutional deliveries, increased attendance in Out Patient
Departments (OPDs) and improvement in bed occupancy. Brief information on the progress
under NRHM is given below:

. 34252 ASHAs have been selected and 25654 have been trained up to 4th Module.
34188 ASHAs have been provided with drug kits.
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* 5927 sub-centres are functional with an Auxiliary Nurse Midwife (ANM). 1138
contractual AYUSH Doctors have been appointed. 366 Staff Nurse and 703 ANMs have
been appointed under National Rural Health Mission.

*  Village Health Sanitation Committees have been constituted in the State and 23302
Joint Accounts at sub-centre level are operational. Rogi Kalyan Samiti is operational at
32 District Hospitals, 231 Community Health Centres (CHCs) and 117 Primary Health
Centres (PHCs).

. 131 Community Health Centres are functioning on 24x7 basis. 25 District Hospitals, 9
Sub-District Hospitals, 4 Community Health Centres and other level are functioning as
First Referral Units (FRUs).

The above shows that National Rural Health Mission is working successfully.
Trans Fatty acids in edible oils

13759. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to refer to the reply to
Unstarred Question 607 given in the Rajya Sabha on 20 February, 2009 and state:

(a) the companies whose samples were collected and the number of samples out of this
found as per the standards;

(b) whether Government keeping in view the bad impact of trans fatty acid on the health
of people would prescribe the quantity of trans fatty acid in edible oil and fats as per international

norms;
(c) if so, by when the desired steps would be taken in this regard; and
(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As
per the report titled “Fatty acid profile of edible oils and fats in India” brought out by the Centre
for Science and Environment (CSE), in January, 2009, the companies from whom the 30
samples of edible oil and fats were drawn are M/s Adani Wilmer Ltd., M/s Cargil India Pvt. Ltd.,
M/s Bungee India Ltd., M/s Marico Ltd., M/s Agrotech Foods Ltd., M/s RR Qomerbhoy Pvt.
Ltd., M/s Dhara Vegetable Oils and Foods Company Ltd., M/s Jindal Oils and Fats Ltd.,
M/s Milk Food Ltd., M/s Seil Edible Qils Ltd., M/s Gujarat Cooperative Milk Marketing
Federation Ltd., M/s Amrit Banaspati Company Ltd., M/s Consumer Marketing India Pvt. Ltd.,
M/s Recon Qil Industries Pvt. Ltd., M/s Shalimar Agrotech Pvt. Ltd., M/s Sarda Agro Oil Ltd.
and M/s Ruchi Infrastructure Ltd.

(b) to (d) The Prevention of Food Adulteration Rules, 1955 do not prescribe any limit of
Trans Fatty Acid in edible oils and fats. Issues like fixing of limits of harmful substances in food

tOriginal notice of the question was received in Hindi.
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items, including Trans Fatty Acids, are, however, reviewed from time to time based on the
scientific research and findings. In this regard, the Government has, vide notification GRS
664(E) dated 19.09.2008 (effective from 19.03.2009), made it compulsory:-

* to declare that the products containing Hydrogenated vegetable fat or bakery

shortening shall declare on the label that it contains trans fatty acid.

* thatin case itis claimed on the label of the product that it is free from Trans Fatty Acids

then the amount of Trans Fatty Acids shall not be more than 0.2g per serving.
Closure of small scale industries

3760. SHRI P. RAJEEVE: Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES
be pleased to state:

(a) whether Government has any statistics regarding closure of small scale industries

during the last three years;
(b) if so, the details thereof State-wise; and

(c) whether Government has taken any concrete steps to help the sick units under this

category?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) Based on the Third All India Census of
SSls with reference year 2001-02, out of 22,62,401 SSI units registered up to 31.03.2001,
8,87,427 units were found closed. The State/UT-wise distribution of These closed units is given
in the Statement enclosed (See below). The information on year-wise closure of small scale

industries (SSIs) is not maintained centrally.

(c) The Reserve bank of India (RBI) has announced several measures for reviving MSMEs
which, inter alia, includes: (|) As a one time measure, the second restructuring done by banks
of exposures up to June 30, 2009, will also be eligible for exceptional regulatory treatment; and
(i) While sanctioning/renewing credit limits to their large corporate borrowers, banks have been
advised to fix separate sub-limits, within the overall limits, specifically for meeting payment
obligations in respect of purchases from MSEs. Recently, the RBI has advised the banks to
apply the Reserve Bank’s guidelines on debt restructuring optimally and in letter and spirit and to
put in place a non-discretionary one-time settlement scheme for the MSMEs. The Government
has also issued an advisory to central public sector enterprises to ensure prompt payment of bills
of MSMEs.

In addition, the Government has promulgated the Micro, Small and Medium Enterprises
Development (MSMED) Act, 2006 to facilitate the promotion and development of MSMEs and to
enhance their competitiveness. The Act, inter alia, provides for rigorous provisions to counter

the problems of delayed payments to the micro and small enterprises.

135



Statement

State-UT-wise distribution of closed SSI units as per third all India census of
registered SSls, 2001-02

Sl. Name of State/Union Territory Total No. of closed
No. units
1 2 3

1. Jammu and Kashmir 22709
2. Himachal Pradesh 6509
3. Punjab 82731
4. Chandigarh 1405
5. Uttaranchal 12100
6. Haryana 27546
7. Delhi 8357
8. Rajasthan 36847
9. Uttar Pradesh 122282
10.  Bihar 20525
1. Sikkim 155
12.  Arunachal Pradesh 248
13.  Nagaland 129
14.  Manipur 1226
15.  Mizoram 1313
16.  Tripura 1077
17. Meghalaya 1908
18.  Assam 10338
19.  West Bengal 26080
20.  Jharkhand 13822
21.  Orissa 9708
22. Chhattisgarh 27830
23. Madhya Pradesh 65649
24. Guijarat 39159
25.  Daman and Diu 454
26. Dadra and Nagar Haveli 423
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1 2 3

27. Maharashtra 54243
28.  Andhra Pradesh 38582
29. Karnataka 46611
30. Goa 2327
31.  Lakshadweep 16
32. Kerala 74832
33.  Tamil Nadu 127185
34. Pondicherry 2586
35.  Andaman and Nicobar Islands 515
ALL INDIA® 8,87,427

100 days programme of Ministry

3761. SHRISABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to
state:

(a) whatis the 100 days programme of the Ministry;
(b) what other programmes would betaken up after 100 days period; and
(c) the steps being taken to ensure full utilisation of current year’s budget?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The Ministry of Micro, Small and
Medium Enterprises (I\/ISI\/IES) continues to focus on the promotion and development of MSMEs
and enhancing their competitiveness through implementation of various schemes/programmes
across the country. The major schemes, inter alia, include Prime Minister's Employment
Generation Programme, National Manufacturing Competitiveness Programme, Cluster
Development Programme, Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme,
Performance and Credit Rating Scheme and Market Development Assistance Scheme.

(c) The expenditures under all the Plan schemes are being monitored/reviewed on regular
basis to ensure full utilization of the current year’s budget.

Agro-based industries in Orissa

3762. SHRIMATI RENUBALA PRADHAN : Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the number of agro-based industries set up in Orissa as on 31 March, 2009;

137



(b) whether any proposals to set up such units in that State have been pending for
Government’s consideration;

(c) if so, the details thereof; and
(d) the steps taken to consider those proposals?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) Village industries, including agro-based
industries throughout the country, including those in Orissa, are promoted by the Government
(in the Ministry of Micro, Small and Medium Enterprises) through two credit-linked subsidy
schemes, namely, (i) the Rural Employment Generation Programme (REGP), implemented by
the Government from 01.04.1995 to 31.03.2008 through the Khadi and Village Industries
Commission (KVIC), and (i) the Prime Minister’s Employment Generation Programme
(PMEGP), being implemented from 2008-09 through KVIC as the single nodal agency at the
national level and through field offices of KVIC, State/Union Territory Khadi and Village Industries
Boards and District Industries Centres (DICs) at the State/Union Territories level, with
involvement of banks. 8745 projects (6769 under REGP and 1976 under PMEGP) have been set
up/sanctioned in Orissa till 31 March, 2009.

(b) to (d) Applications for setting up ‘micro enterprises’ including agro-based rural
industries under PMEGP are not received directly by the Government in the Ministry of Micro,
Small and Medium Enterprises. Under PMEGP, an eligible entrepreneur can establish a ‘micro
enterprise’ by availing of margin money assistance from KVIC and loans from public sector
scheduled commercial banks. For this purpose, proposals are invited from potential
entrepreneurs at district level through advertisements in press and other media by KVIC, KVIBs
and DICs at periodic intervals depending on the target allocated under PMEGP. The project
proposals so received are scrutinized by the District Task Force Committees (DTFCS)
constituted for the purpose headed by the concerned District Magistrate and based on the
experience, technical qualifications, skill of the applicant, viability of the project, etc., the
applications/project proposals are short-listed and the applicants are called for interview to
assess their knowledge about the proposed project, skill and entrepreneurship abilities to make
the proposed project a success. Banks take final credit decision on the basis of DTFC
recommendation and sanction the credit.

Hassle-free access to finance for development of industries

3763. SHRIMATI SYEDA ANWARA TAIMUR: Wil the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether there is hassle-free access to finance from public sector banks or
other financial institutions for the development of industries, especially in micro, cottage sector;

(b) whether any alternative arrangement exist on institutional basis to meet the power
requirements of micro, small sector industries in view of the continuous power outages, either

due to fixed duration of power shut-down or due to random fault-oriented reasons; and
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(c) what is the perspective planning for development of micro, cottage, small sector

industries for the Eleventh and Twelfth Five Years Plans?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) The constraints faced by the micro and small
enterprises (MSEs) in accessing the required credit facilities from institutional sources, inter alia,
relate to elaborate procedural requirements, inadequate exposure to banks/financial institutions
and collateral requirements. The Reserve Bank of India (RBI) has issued detailed guidelines to
all scheduled commercial banks on lending to micro, small and medium enterprises (MSME)
sector which, inter alia, provide for a time frame for disposal of loan application, loan limit for
dispensing the collateral requirement and sub-targets for micro enterprises within the MSE
lending. Further, the Government is implementing schemes like Prime Minister’s Employment
Generation Programme, Credit Guarantee Scheme, etc., to facilitate enhanced flow of credit to

the sector, particularly the micro enterprises.

(b) While there is no alternative arrangement existing on institutional basis to meet the
power requirements of MSEs across the country, MSEs are encouraged to install own diesel
generator sets and use non-conventional energy sources. For the purpose, the Small Industries
Development Bank of India (SIDBI) has introduced Diesel Generator (DG) Set Financing
Scheme and the public sector banks provide finance for purchase of gensets on soft terms. In
some States, separate feeder connections have been provided to industrial areas to reduce

outages and provide more reliable power supply.

(c) The Eleventh Plan period extends from 2007-08 to 2011-12. The Plan recognises the
MSE sector as an important segment of industry and emphasises on the need for meeting their
credit, technology, marketing, skill development and infrastructural needs. Further, the Plan
envisages increasing the production (at current price) and employment in the MSE sector from
Rs.6,82,613 crore and 322.28 lakh persons in 2007-08 to Rs.13,98,803 crore and 391.73 lakh
persons in the terminal year (2011-12) of the Plan period respectively.

Establishing SMEs in North Gujarat

3764. SHRI PRAVEEN RASHTRAPAL: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether he is aware about scope to establish small and medium industrial units in
North Gujarat /.e. Mehsana, Sabarkantha, Banaskantha and Patan districts of Gujarat State;

and
(b) if so, what action is proposed by his Ministry to commence such units ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) In order to assess the scope and

potential to establish micro, small and medium industrial units, the Micro, Small and Medium
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Enterprises — Development Institutes (MSME-DIs) conduct District Industrial Potential Surveys
in various districts once in five years. The potential surveys in respect of Mehsana, Sabarkantha,
Banaskantha and Patan districts in Gujarat were conducted in the year 2004-05, 2005-06,
2003-04 and 2006-07, respectively. As per the surveys, these districts have scope to
establish agro based, livestock based, local demand based, forest based and mineral based

enterprises.

The development and promotion of Micro, Small and Medium Enterprises is primarily the
responsibility of States/Union Territories. The Central Government, however, supplements the
efforts of the State Government/Union Territories for development and promotion of Micro, Small
and Medium Enterprises through various schemes/programmes implemented across the country
including the State of Gujarat. In addition, the Government announced the “Package for
Promotion of Micro and Small Enterprises” on 27.02.2007, which inter-alia, provides for credit
support, fiscal support, support for cluster based development, technology and quality
upgradation, marketing entrepreneurial and managerial development, empowerment of women
owned enterprises and strengthening of data base for Micro, Small and Medium Enterprises

Sector.
Creation of fund for slow down hit unorganized sector

3765. SHRIMATI T. RATNA BAI: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government has created any development bank or a fund for slowdown-hit
unorganized sector which is bearing the brunt of slowdown like National Fund for the
Unorganized Sector (NAFUS) to disburse credit as low as Rs. 10,000 at subsidized interest

rates to small entrepreneurs, like paanwallahs, ‘kirana store owners’ or ‘dhaba owners’;
(b) if so, the details thereof; and
(c) if not, by when such fund would be created?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (¢) A Fund for the Unorganised sector with a

corpus of Rs.1,000 crore is under consideration of the Government.
Effect of economic slowdown on small scale industries

3766. SHRI RAMDAS AGARWAL: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) how many small scale industries in the State have been affected due to economic

slowdown in the country, State-wise;

(b) what steps have been taken by the State/Central Government to boost up the moral

support of such affected industries; and
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(c) how many employees have been thrown out in this sector during the last two
years?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (c) While there is no State-wise information
on micro, small and medium enterprises (MSI\/IES) affected by the economic slowdown, some
of the most affected sectors are textiles, leather, gems and jewellery, auto components, etc.
Keeping in view the impact of global/domestic economic slowdown on MSMEs, the
Government, the Reserve Bank of India (RBI) and the Public Sector banks have taken several
measures for protecting and providing a stimulus to the MSMEs which, inter alia, include: (|)
extending the loan limit under Credit Guarantee Scheme from Rs.50 lakh to Rs.1 crore with a
guarantee cover of 50 per cent; (i) increasing the guarantee cover under Credit Guarantee
Scheme from 80 per cent to 85 per cent for credit facility up to Rs.5 lakh; (iii) an advisory to
Central Public Sector Enterprises to ensure prompt payment of bills of MSMEs; (iv) interest
subvention of 2 per cent in pre and post-shipment export credit to small and medium enterprises
(SME) sector; (v) refinance limit of Rs.7,000 crore to Small Industries Development Bank of
India (SIDBI) for incremental on-lending to the micro and small enterprises (MSE) sector; (vi)
grant of need-based ad hoc working capital demand loans up to 20 per cent of the existing
fund-based limits; and (vii) reduction in interest rates for borrowing by micro enterprises by 1
per cent and in respect of SMEs by 0.5 per cent. The information on number of persons
rendered jobless in the MSME sector is not maintained centrally.

Revision of criteria for season tickets
3767. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has any proposal to increase the earning income criteria to Rs.
3,000/~ a month for availing the facility of the season ticket;

(b) if so, the details thereof; and
(c) if not, by when such proposal would be implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) and (c) Do not arise.
Rajdhani Express between New Delhi and Ranchi

3768. SHRI PARIMAL NATHWANI: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether she is aware that Rajdhani Express between New Delhi and Ranchi running
thrice a week has very old coaches;

(b) whether she is looking to the need of connecting Ranchi, the capital of Jharkhand with
New Delhi for six days a week and also replacing the old coaches with new rakes/
compartments;
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(c) whether the direct train between Ranchi and Mumbai runs only twice a week;

and
(d) whether there is any provision for running it on daily basis and if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The codal life of passenger carrying coaches is 25 years. The age profile of coaches running
presently in three rakes of Rajdhani Express between New Delhi and Ranchi is as under:

Age (in years) No. of coaches
0-5 0
6-10 8
11-15 19
16-20 9
21-25 0

(b) At present, there is no proposal to increase the frequency of Rajdhani Express

between New Delhi and Ranchi.

The acquisition of new coaches for replacement of over-aged stock is an on-going activity

for Indian Railways.

(c) Train Nos.2811/2812 Hatia (Ranchi)-Lokmanya Tilak Terminus (Mumbai) Express
(Bi-weekly) and 8609/8610 Ranchi-Lokmanya Tilak Terminus (Mumbai) Express (Weekly)

provide direct service for Ranchi-Mumbai passengers.
(d) At present, there is no such proposal.

Three laning of Virar-Vadodara rail line
3769. SHRI KANJIBHAI PATEL : Will the Minister of RAILWAYS be pleased to state:

(a) whether time limit was fixed for three laning of Virar-Vadodara section of the Western

Railway;
(b) if so, the current status of the project; and
(c) the reasons for delay in implementation of the project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) No, Sir. There is no sanctioned for work 3rd line between Virar and Vadodara. An updating
survey for construction of 3rd line between Virar and Ahmedabad was completed during 2004~
05. As per the survey report, cost of construction of 504 km. railway line was assessed as Rs.
1851 crore with rate of return of 3.57%. The line capacity on this route is being augmented by
adopting Automatic Signalling. The construction of Dedicated Freight Corridor on the Western

route will also provide additional capacity on this route.
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Ghanauli-Baddi railway line

3770. SHRIMATI VIPLOVE THAKUR: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether the Ghanauli-Baddi railway line has been approved by Government and the
scheme could not be taken up due to the problem of land acquisition in the UT of Chandigarh;

(b) if so, the reasons therefor;

(c) whether Government has received any proposal to provide a link from Ghanauli to
Baddi from the existing Sirhind-Nangal railway line;

(d) if so, whether Government proposes to undertake technical feasibility and financial
viability survey; and

(e) if so, by when this survey is likely to be completed and the work on Ghanauli-Baddi
railway line would be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) No, Sir. However, problem of land acquisition in the Union Territory of Chandigarh has
been faced in the Chandigarh-Baddi new line project.

(c) VYes,Sir.

(d) and (&) The Ghanauli-Baddi new line survey has been completed and the survey report
is under preparation. Since Ghanauli-Baddi new line project has not been sanctioned, no time
frame for completion of the same can be given at this stage.

Nadikudi-Bibinagar rail line
3771. SHRI GIREESH KUMAR SANGHI: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that a new line between Nadikudi and Bibinagar in
Andhra Pradesh was laid about 20 years ago thereby shortening the distance between Chennai
and Hyderabad by about 70 kms. linking vital installations;

(b) whether because of single line there is scope for running about 7 to 10 pairs of trains;

(c) whether this is causing lot of inconvenience and avoidable strain to travelling public
and increasing traffic provided track consisting length of 280 kms. is electrified and doubling
work taken up; and

(d) if so, whether long felt need of Andhra Pradesh and Tamil Nadu would be fulfilled and
what are the proposals on hand?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) to (d) A survey for doubling of track between Bibinagar-Nallapadu covering
Bibinagar-Nadikudi section has been included in Budget 2009-10. The work can be taken after it
is sanctioned.
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Nanur railway station

3772. SHRI SHYAMAL CHAKRABORTY: Will the Minister of RAILWAYS be pleased to
state:

(a) when the Nanur railway station started its operation; and
(b) how many trains pass through that station daily?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir. There is no Station by the name of ‘Nanur’ on the Indian Railway Network.

(b) Does not arise.
Opening of new halt station at Maharaja Nagar in Tamil Nadu
3773. SHRI T.K. RANGARAJAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether there is any distance restriction guideline from the nearest available station for
opening of a new halt station;

(b) if not, under what circumstances the demand for a new halt station at Maharaja Nagar
on Tirunelveli-Tiruchendur railway line in south Tamil Nadu was declined even though adequate
land available for construction of the new station was identified; and

(c) with the policy of developing Tier Ill Capitol, in this case district headquarters, whether
the Ministry would have a relook of the matter and sanction the new halt station?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes. Sir.

(b) and (c) The proposal for opening of a new halt station at Maharaja Nagar has not been
found feasible from engineering point of view as the land available near the proposed halt is not
adequate to construct station building, circulating area, approach road and other amenities.

Extension of reservation time
3774. SHRI S. ANBALAGAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to extend the reservation time of Namakkal
railway reservation office from the present half-a-day to full working day /.e. 8.00 A.M. to 8.00
P.M.;

(b) if s0, the details and the time by when it is likely to be implemented; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) Does not arise.

(c) The daily average number of reservation requisition slips being handled at Namakkal
does not justify provision of reservation facility in two shifts.
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Change in unreserved ticket system
3775. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased to state:
(a) whether Railways has made any change in the unreserved train ticket system;
(b) if so, the reasons therefor;

(c) whether passengers have been denied the facility to take ticket earlier than the
travelling date;

(d) whether there is any ban to take ticket from a station other than the boarding station;
and

(e) if so, whether Railways would get financial benefit from this decision?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) As per recent instructions, unreserved tickets involving journey upto 200 Kilometers are
issued upto three days in advance excluding the day of journey.

This change has been made after observing the trend of booking as well as to avoid misuse
of short distance unreserved tickets booked much in advance.

(d) No, Sir. Through UTS, passengers can purchase unreserved tickets from the cluster of
station in that area for journey commencing from any of these cluster stations to any destination.

(e) No, Sir.
Absence of basic amenities at Gurgaon railway station

3776. SHRIMATI JAYA BACHCHAN: Will the Minister of RAILWAYS be pleased to
state:

(a) what are the annual earnings from the Gurgaon railway station in Haryana;

(b) whether it is a fact that about 20,000 passengers use railway station everyday which
contributes more than Rs. 60 crores every year; and

(c) if so, what are the reasons that basic amenities have not been provided at this station
including the ones promised years back, for e.g., provision for coolies, installation of camera
facilities, adequate halt time and state of the art restaurant etc.?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The total earning collected from Gurgaon station in Haryana during 2008-09 is Rs.50.98 crores.

(b) About 14,000 passengers (non PRS) on an average use the railway station every
day.

(c) (i) Tnis station has all the minimum essential amenities as per yardstick.

(i) The process on engagement of new licensed porters and provision of close
circuit TV at Gurgaon station is in process.

145



(i) At present 14 pairs of Mail/Express and 9 pairs of passenger trains are stopping
at Gurgaon station. The duration of halt is 2 and 1 minutes respectively.

(iv) There is no proposal for the present to construct state of art restaurant (Food
Plaza) at Gurgaon railway station. However, there are 4 catering stalls and 7
catering trollies functioning at Gurgaon railway station which meet the catering
requirements of the passenger.

Attacks on candidates appearing for railway board examinations
3777 . SHRIMATI KANIMOZHI : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware of the recent attacks on the candidates appearing for
railway board examinations at a few places;

(b) if so, the steps taken by Government to protect the candidates and prevent such
happenings in the future;

(c) whether there is a proposal to give priority to local candidates in group ‘C’ and other
lower level posts in Railways; and

(d) whether there is a proposal to conduct such recruitment exams on all India basis
instead of through regional boards ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) 1t is law and order issue. Instructions have been issued to the Zonal Railways to
provide adequate security through RPF and local police authorities.

(c) and (d) Recruitment system is under review.
Upgradation of rail track and stations in Jharkhand

3778. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Railways propose to upgrade single rail track to double rail track in the State
of Jharkhand;

(b) if so, the details thereof; and

(c) the details of Government’s plan to upgrade the existing railway stations in Jharkhand
and how much amount has been earmarked for this during the next one year, project-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) There are following 7 doubling projects in various stages of progress falling fully/partly in
the State of Jharkhand:-

1. Barharwa-Tinpahar
2.  Chandrapura-Rajabera-Chandrapura-Bhanaridaj

3. Goelkera-Manoharpur 3rd line (Chakradharpur-Bondamunda section)
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4.  Muri North Outer Cabin-Muri (Doubling of section with provision of 2nd bridge over
Subarnarekha).

5.  Padapahar-Banspani
6.  Rajkharsawan-Sini 3rd line
7. Tinpahar-Sahibganj as Phase-| of doubling of Tinpahar-Bhagalpur.

(c) Twenty four stations in the State of Jharknand have been identified for upgradation.
The allocation of funds under ‘Passenger Amenities’ for 2009-10 for Eastern Railway, South
Eastern Railway and East Central Railway, in whose jurisdiction railway stations in the State of

Jharkhand are located is Rs.319.83 crore.
Construction of new Railway Station in Chhattisgarh’s capital

t3779. SHRI SHREEGOPAL VYAS: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether the Government of Chhattisgarh has requested for construction of a new

railway station etc. in its new capital; and
(b) if so, the latest information in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) A letter has been received from Chief Secretary, Chhattisgarh requesting Railways to

consider providing rail connectivity to its proposed new capital at ‘Naya Raipur’.

Coach factory to manufacture ICF design fabricated bogies
3780. SHRI M.P. ACHUTHAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that the establishment of a coach factory to
manufacture ICF design fabricated bogies for passenger coach was announced in the railway
budget 2007-08;

(b) if so, what is the progress made, so far, in the implementation of the proposal; and

(c) what is the total cost of the project and the budget allocations made, so far, and by

when the project is proposed to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir. Setting up of a Rail Coach Factory in Kerala was announced in Railway Budget 2008~
09.

(b) Government of Kerala has promised to make 1000 acres of land available, free of cost,
for this project. RITES have prepared the Detailed Project Report after inspecting the land
earmarked by the State Government. Requisite approvals are under process.

tOriginal notice of the question was received in Hindi.
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(c) The abstract cost of the project is estimated to be Rs.1215.76 crores. No budget
provision is required at this stage. The target date will be declared after the project is
sanctioned.

Wagon repair/periodical overhauling workshop in Kerala

3781. SHRIM.P. ACHUTHAN:
SHRI K.E. ISMAIL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Government of Kerala has submitted a proposal to set up a wagon
repair/periodical overhauling workshop at Nemom in Thiruvananthapuram, Kerala, considering
the fact that on an average 130 coaches are being taken for overhauling every month from
Thiruvananthapuram Central railway station to Chennai causing considerable delay in the
completion of the work; and

(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) A reference was received from Hon’ble Minister for Law, Parliamentary Affairs and
Railways, and Government of Kerala. The matter is under examination.

Persons authorized for PH, FT and Defence quota

3782. SHRIKAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
SHRI BRIJ BHUSHAN TIWARI:
SHRI BHAGWATI SINGH:

Will the Minister of RAILWAYS be pleased to refer to answer to Starred Question 39 given in
the Rajya Sabha on 3 July, 2009 and state:

(a) who is authorized for Parliament House, Foreign Tourist and Defence quota for
waitlisted reservation;

(b) whether there has been any deviation in these quotas since 3 July, 2009 till date;
(c) if s0, the details thereof and the reasons therefor; and
(d) how preference is decided by Railways when none of the MPs mention it ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Unutilised Defence Department, Foreign Tourist and Parliament House quotas can be used for
wait-listed passengers with the permission of the Chief Commercial Managers/Divisional Railway
Managers of the Zonal Railways as per extant instructions.

(b) No such case has been reported.

(c) Does not arise.
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(d) While deciding the allotment, requisitions received are considered taking into account
factors like status of passenger, nature of urgency e.g. bereavement in the family, sickness, job
interview, etc.

Parking facility at Tughlakabad station
13783. SHRI RAJNITI PRASAD : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that parking facility at Tughlakabad railway station in
Delhi has been closed;

(b) if so, the reasons therefor and by when it would be restored;

(c) whether Government is aware that illegal parking is done there in the premises built for
Government accommodation and arbitrary parking fees is charged from passengers; and

(d) if so, the action being taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Yes, Sir. The facility could not be continued due to low earnings and repeated no
response for the tender. The process for awarding tender afresh has been initiated and
restoration of the facility would be incumbent on the response to it.

(c) and (d) No complaints in this regard has been received so far. However,
surprise checks are being conducted and suitable action will be taken against persons found

guilty.
Extortion of money in collusion with RPF staff at New Delhi station

3784. SHRIRAJNITI PRASAD:
MS. MABEL REBELLO:

Will the Minister of RAILWAYS be pleased to state:

(a) whether she is aware of extortion of money in collusion with RPF staff at New Delhi
railway station before departure of trains from workers/labourers , who catch trains for Bihar,
Bengal and Assam;

(b) if s0, whether there is any action/inquiry conducted at New Delhi railway station by
Government; and

(c) if not, whether Government has any plan to look into the matter in near future to
ensure the protection of these workers whose hard earned money is getting snatched by the
anti-social elements at the New Delhi railway station?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) No
such case involving RPF staff has been reported.

(b) Does not arise.

tOriginal notice of the question was received in Hindi.
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(c) The following measures are being taken to prevent such incidents:-

(i) Surprise checks are being conducted by supervisory officers and senior
officers.

(i) Queues are made for passengers boarding in General Compartments of trains going
towards Bihar, West Bengal, Assam and Uttar Pradesh.

(i) Surveillance is made through CCTV.

(iv) Co-ordination with GRP is maintained and such issues are discussed during co-
ordination meetings.

Modernization of stations in backward and rural areas
3785. SHRI N.R. GOVINDARAJAR: Will the Minister of RAILWAYS be pleased to state:

(a) the details of the modernization of railway stations particularly in backward and rural
areas in the country during the last three years and the current year, zone-wise;

(b) the funds allocated for these projects;
(c) the details of the expenditure incurred on these projects; and

(d) the target set for the modernization work of railway stations where the work is in
progress ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) Modernisation of railway stations is done under Plan Head-Passenger Amenities. Zone-wise
details of allocation of funds and expenditure for the last 3 years /.e. 2006-07, 2007-08 and
2008-09 and proposed allocation for the current year /.e. 2009-10 under plan head — Passenger
Amenities are given in the Statement (See below). Stations are identified for modernization on
need basis irrespective of whether it is in backward or rural area. As such, details are not
maintained on backward and rural area basis.

Modernization work at railway stations, wherever in progress, is planned for completion by
March, 2010.
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Statement
Zone -wise details of final allocation and expenditure under plan head — Passenger Amenities for the last three years

(Fig. in thousands of Rs.)

Year2006-07 2007-08 2008-09 2009-10
Railway Allocation Expenditure Allocation Expenditure Allocation Expenditure Proposed
(Approx) allocation
1 2 3 4 5 6 7 8
Central 327529 346300 496885 510900 533400 683900 527876
Eastern 446048 379400 607950 600800 588800 682500 2558445
Northern 375437 407700 766438 693300 790900 1033200 1776025
North Eastern 222606 233000 130670 265500 151500 199800 257805
North-east Frontier 322173 338300 519758 478000 333600 309100 666508
Southern 351080 444600 503898 761000 769700 873900 753640
South Central 347425 398800 939795 1167800 1479500 1707800 1185333
South Eastern 104395 99300 149700 136000 192300 212300 263561
Western 284854 287700 554952 434400 626500 754900 567482
East Central Railway 331549 223500 306376 275300 3156600 227900 376335
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1 2 3 4 5 6 7 8
East Coast 134395 114300 245721 194200 235400 287200 199357
North Central 130873 80400 228493 183400 279700 264200 424763
North Western 172281 213300 286879 231800 265800 218400 275414
South-east Central 193644 169800 200653 157200 150500 119500 363206
South Western 124016 192300 249594 406200 309000 426000 304866
West Central 129500 140500 121733 169200 225900 209100 295962
Metro 12500 9900 29121 19900 39600 21200 138422
TOTAL: 4011033 4079100 6337616 6684900 7314700 8230900 11025000
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Maintenance of reservation requisition

13786. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
SHRIMATI KUSUM RAl:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the details of reservation requisitions are kept in divisional and
zonal offices by the Railways for six months;

(b) if so, whether any order was issued by the earlier Government in this regard;
(c) if so, when and under which order; and

(d) the total number of reservation requisitions received by different divisions and
zones from 3 July, 2009 to 6 August, 2009 and the number of reservations confirmed against
those reservation requisitions alongwith the details thereof zone-wise, division-wise and
date-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) As per instructions issued vide letter No.94/TG-1/20/P/8 dated 02.08.1994, the period of
preservation of all records pertaining to reservation is six months, except in those cases where

some action is under process.

(d) Because of the large number of reservation requisitions received and the voluminous
work involved, details of such data are not compiled.

Kanpur-Mathura line not being used as alternative route

3787. SHRI MAHENDRA MOHAN: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether Government is aware that Kanpur-Mathura line via Farrukhabad was
developed as an alternative route, however, it is not being used as alternative route;

(b) if so, the reasons therefor;

(c) whether Government is also aware that there is paucity of trains between Kanpur and
Delhi via Farrukhabad;

(d) if so, whether Government would introduce AC compartments on this route; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Kanpur-Mathura via Farrukhabad line has been planned to be developed as an
alternative route. Full benefit will accrue after interlinking at Mathura Junction, which is planned
with Mathura-Achnera gauge conversion.

tOriginal notice of the question was received in Hindi.

153



(c) Kanpur and Delni via Farrukhabad is linked by one pair of express train.

(d) and (e) Attachment of Air — Conditioned Coach has not been found feasible at
present.

Renewal of rail track between Shikohabad and Farrukhabad

3788. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:

Will the Minister of RAILWAYS be pleased to state:

(a) the latest position with regard to the renovation and renewal of the railway track
between Shikohabad and Farrukhabad; and

(b) the steps being taken to expedite the work and complete it early?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Track Renewal Works for entire 105.69 kms. in Shikohabad-Farrukhabad section have been
sanctioned and most of the works have been completed.

(b) All efforts are being made to complete the remaining work shortly.
Laying of new railway lines in Vidarbha and North Eastern States

3789. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS be pleased to
state:

(a) that as funding of rail-link with Kashmir valley is being done from the Consolidated
Fund of India, whether similar consideration would also be shown to laying new railway lines in
tribal and backward regions of Vidarbha, or inhospitable terrain in remote North-Eastern States;

(b) if so, the nature of considerations kept in view for laying of such new railway lines; and

(c) by when the new railway line projects approved in 2008-09 railway budget would be
completed and the priority fixed project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) The projects undertaken for the development of Jammu and Kashmir and North East
Region resulting in greater integration with the rest of the country have been categorized as
‘National Projects’ having different funding pattern.

(c) The completion of projects would depend upon availability of resources and allied
factors.

Construction of new railway line between Berhampur and Bolangir

3790. SHRIMATI RENUBALA PRADHAN: Will the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal for construction of a new railway line from Berhampur to
Bolangir via Phulabani and Gopalpur to Daspalla via Aska and Bhanjanagar in Orissa;
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(b) if so, whether any budgetary allocation has been made for it in this year’s
budget;

(c) whether there is any proposal to run a direct express train from Berhampur to New
Delhi; and

(d) if so, by when it is expected and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) No, Sir. However, survey for new line from Sambalpur to Behrampur has been included
in Budget 2009-10.

(c) Thereis no proposal at present.
(d) Does not arise.
Express/passenger/Rajdhani trains for Orissa

3791. SHRIMATI RENUBALA PRADHAN: Will the Minister of RAILWAYS be pleased to
state:

(a) the number of express/passenger/Rajdhani trains which are destined to or originate
from Orissa;

(b) the amount of revenue earned by the East Coast Railway from Orissa in the last three
years, year-wise in comparison with other States of the railway zone;

(c) how much investment was made for the passenger amenities and the modernization
of the railway stations in the State, station-wise in last three years; and

(d) how many new routes are under survey by the railway in Orissa alongwith the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) At
present, 92 Mail/Express, 4 Rajdhani Express and 92 passenger trains are destined to or
originate from Orissa.

(b) The year-wise revenue earned (/.e. total earnings) by East Coast Railway during the
last three years is as under:-

Year Earnings (Rs. in Crore)
2006-07 4424.76
2007-08 5457.37
2008-09 6638.21

State-wise contribution of revenue is not maintained.

(c) The information is not maintained station-wise. Allocation of funds for provision of
passenger amenities and modernization of railway stations is made under Plan Head-Passenger
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Amenities. Stations in the state of Orissa are situated in the jurisdiction of three zonal railway viz.
Southeast Central Railway, South Eastern Railway and East Coast Railway. The information
regarding allocation of funds for passenger amenities etc. is being collected.

(d) Following surveys for new lines falling fully/partly in Orissa have been taken up.
(i) Extension of Naupada-Gunupur line up to Theruvali.
(i)  Junagarh-Ambaguda.
(i)  Kantabanji-Rajkhariar-Ampani-Navarangpur-Jeyore.
(iv)  Khurda Road-Rajatgarh bye-passing Bhubaneswar.
(v)  Rayagada-Gopalpur.
(vi)  Raigarh-Mand Colliery to Bhupdeopur.
(vii)  Banspani-Barbil.
(vii)  Keonjhar-Badampahar.
(ix)  Digha-Jaleswar-Puri.
(x)  Malkangiri-Dantewara.

Survey of railway lines in Chhattisgarh

13792. SHRI SHREEGOPAL VYAS:
SHRI SHIVPRATAP SINGH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Chief Minister of Chhattisgarh has given information to conduct a survey
of some railway lines;

(b) whether Ambikapur-Garwa route connecting Jharkhand is also included in it; and

(c) the details of the target fixed for conducting a survey of these railway lines, route-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(C) No such proposal has been received in the recent past.

Railway safety fund
13793. SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased to state:
(a) the objectives of Railway safety fund;
(b) the year in which the Railway safety fund was introduced;

(c) the total amount collected, so far, in the Railway safety fund;

tOriginal notice of the question was received in Hindi.
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(d) the types of activity on which amount from the Railway safety fund was utilized during
the years 2006-07, 2007-08 and 2008-09; and

(e) the total amount collected on passengers ticket under Railway safety fund from the
year 2001 to 2008-097?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Railway Safety Fund has been set up primarily to channelise the Railways’ share of the diesel
cess and petrol cess, receivable under the Central Road Fund, for road related railway safety
works such as construction of road over/under bridges, subways and for the improvement to

level crossings including their manning, interlocking etc.
(b) The Railway Safety Fund was created in the year 2001-02.

(c) The total amount received from Ministry of Finance till March 2009 and appropriated to
Railway Safety Fund is Rs. 4542.09 crore.

(d) The Fund was utilised for construction of Road Over Bridges, Road Under Bridges,
Subways and for the improvement to level crossings including their manning, interlocking

etc.
(e) Noamount has been collected from passengers ticket for Railway Safety Fund.
Vacancies in Railways

3794. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be pleased to
state:

(a) in view of admission by the Ministry that there were 1,72,444 vacancies in Group A, B,
C and D as on 31 March, 2008, whether the Ministry explain the steps taken so far to fill up all

these vacancies;
(b) how many such vacancies were filled during 1 April, 2008 to 31 March, 2009; and

(c) who is responsible for such serious lapse of not resorting to recruitment inspite of
sanctioned strength?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) In
a large organization like Indian Railways, vacancies are likely to exist at any point of time. The
policy of the government is to fill up these vacancies promptly. General Managers have been
instructed to place indents with Railway Recruitment Boards to fill up Group ‘C’ vacancies and

Railway Recruitment Cells to fill up Group ‘D’ vacancies.

(b) As per figures available in Ministry of Railways, a total number of 47,068 vacancies
were filled on the Indian Railways from 1 April, 2008 to 31 March, 2009.

(c) Creation and filing of vacancies is a continuous process. Action has been taken by

the Railways as necessary from time to time.
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Construction of double track railway line

3795. SHRI KUMAR DEEPAK DAS: Wil the Minister of RAILWAYS be pleased to

state:

(a) the present status of the construction of double track line between Maldah and New

Bongaigaon through New Jalpaiguri;

(b) whether it is a fact that the double track line between Mugalsarai and New Jalpaiguri is

yet to be completed;
(c) whatis the reason for the delay of the work; and

(d) what is the time set for completion of double track line between Guwahati and New

Bongaigaon?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
There is double line from Malda to New Jalpaiguri except very short stretch of 0.40 km. on
Mahananda bridge between Malda-Old Malda. Doubling of track on Mahananda bridge is
sanctioned and targeted for completion by March, 2010.

Double line exists between Samuktala Road and New Bongaigaon. Between Samuktala
Road and New Jalpaiguri, there are two single lines on different alignment. With the present level

of traffic, doubling is not considered necessary between New Jalpaiguri and Samuktala.

(b) and (c¢) Between Mugalsarai-New Jalpaiguri, there are two routes, one via Malda and
other via Barauni-Katihar. Mostly the routes are double line except certain single line patches on
both these routes. The doubling of remaining single line sections between Barauni-Katihar have
been taken up and is likely to be completed by March, 2011. With this, double line will be
available on this entire route via Barauni-Katihar except between Katihar-Barsoi where two

routes on different alignment are already available.

On the other route via Malda, there are single line patches between Kiul-Barharwa and
doubling of certain sections have been taken up. There is also a single line patch between
Malda-Old Malda, of which doubling is already in progress and targeted for completion during
2009-10.

(d) Between New Bongaigaon and Guwahati, there are two single lines on different
alignment via Jogighopa and via Rangia. The conventional doubling is not considered necessary

for the present from traffic considerations.
Gauge conversion of Bilimora-Waghai line
3796. SHRI KANJIBHAI PATEL : Will the Minister of RAILWAYS be pleased to state:

(a) the status of survey of extension and gauge conversion of Bilimora-Waghai line of

Western Railway up to Dhond; and
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(b) the target for survey report of the said works?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) A survey for gauge conversion of Bilimora-Waghai with extension upto Manmad has
been taken up and is likely to be completed in the year 2010-11. Further, from Manmad to

Daund, a broad gauge line already exists.
Gauge conversion of Chhindwara-Nagpur rail line

1t3797. MISS ANUSUIYA UIKEY: Will the Minister of RAILWAYS be pleased to refer to
answer to Unstarred Question No. 856 given in the Rajya Sabha on the 10 July, 2009 and

state:

(a) whether granting approval to detailed estimate and granting approval to the amount is

one and same thing, or two distinct processes;
(b) if both are distinct processes, the detalils thereof;

(c) the reasons for not fixing target for completion of Chhindwara-Nagpur gauge

conversion project in tribal areas; and

(d) whether Government would consider finishing this project early since this project is

related to development of tribal areas?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)

and (b) Detailed estimate is sanctioned for a particular amount.

(c) and (d) The completion of project would depend upon availability of resources and

other factors. In absence of assured funding, target could not be fixed.
Upgradation of stations in South Central Railway
3798. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased to state:
(a) whether there is need for a face lift of many railway stations in the country;
(b) if so, the details thereof, zone-wise especially in South Central Railway;

(c) the amount spent on each zone during the last three years compared to South Central

Railway; and
(d) the future programmes identified therefor for South Central Railway ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) Improvement to stations including face-lifting is an on-going activity and works in this regard
are undertaken as and when required through Annual Works Programme. Zone-wise details in

this regard, including South Central Railway, are as under:
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SI. Railway No. of Stations Expenditure

No. identified (Fig. in thousands of Rupees)
2006-07 2007-08 2008-09
1. Central Railway 47 346300 510900 683900
2. Eastern Railway 38 379400 600800 682500
3. Northern Railway 49 407700 693300 1033200
4. North Eastern Railway 29 233000 265500 199800
5. Northeast Frontier Railway 45 338300 478000 309100
6. Southern Railway 47 444600 761000 873900
7. South Central Railway 56 398800 1167800 1707800
8. South Eastern Railway 37 99300 136000 212300
9. Western Railway 56 287700 434400 754900
10. East Central Railway 50 223500 275300 227900
11. East Coast Railway 29 114300 194200 287200
12. North Central Railway 29 80400 183400 264200
13. North Western Railway 38 213300 231800 218400
14. Southeast Central Railway 29 169800 157200 119500
15. South Western Railway 29 192300 406200 426000
16. West Central Railway 29 140500 169200 209100
17. Metro Railway 9900 19900 21200
TOTAL: 637 4079100 6684900 8230900

Charging of superfast surcharge on non-superfast trains

3799. SHRI KALRAJ MISHRA:
SHRI SANTOSH BAGRODIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that several superfast trains clock less than 55 km. per hour
average whereas passengers are charged superfast surcharges;

(b) if so, the details thereof;
(c) whether Government plans to stop this unfair practice; and
(d) ifso, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAI\/IMED): (a)
No, Sir.
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(b) to (d) Do not arise.
Fast speed trains

3800. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Government proposes to introduce fast speed trains in the country;
(b) whether any surveys have been made in this regard; and
(c) if so, the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Ministry of Railways has decided to conduct pre-feasibility studies on six selected high
speed passenger corridors. Out of these, study for Pune — Mumbai — Ahmedabad is in
progress. Outcome of the study will be available after its completion.

Speed of goods trains

t3801. SHRIRAM JETHMALANI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the speed of goods trains is estimated between 19 kilometres
to 30 kilometres in the country;

(b) if not, the facts in this regard;

(c) whether by enhancing the speed limit of these trains, the quantity of goods
transported can be increased; and

(d) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) Does not arise.

(c) Quantity of goods transported by rail primarily depends upon demand. However,
increase in speeds will effect an improvement in turn round of wagons which will, to some
extent, enable carriage of more quantity with the same fleet of rolling stock.

(d) Speed of fright trains depends upon the line capacity, trailing load carried, the wagon
design and track parameters. Improvement in wagon design, track parameters etc. is a
continuous process.

Problems faced by passengers due to milkmen

1t3802. SHRI PYARELAL KHANDELWAL: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that milkmen around Delhi enter into general bogies;

tOriginal notice of the question was received in Hindi.
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(b) whether it is also a fact that train passengers have to face a lot of problems because
of their activity and they have also complained many times in this regard; and

(c) if so, the measures taken to address this problem?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Milkmen holding monthly milk vender tickets are authorized to travel in nominated
coaches/trains only. However, some cases of milk venders travelling in other than these
specified coaches/trains, causing inconvenience to bona fide passengers, have come to
notice.

(c) Railway Protection Force/Government Railway Police are deputed to conduct regular
checks to apprehend milkmen travelling in contravention of the specified instructions and charge
them as per rules.

Repair and expansion of stations in Chhattisgarh and Madhya Pradesh

13803. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of RAILWAYS be pleased to state:

(a) the names of railway stations identified for repair and expansion in Chhattisgarh and
Madhya Pradesh during financial year 2008-09;

(b) the details of amount allocated to each station for this purpose, station-wise; and
(c) by when repair and expansion works of identified stations are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Names of railway stations identified for repairs and expansion in Chhattisgarh and Madhya
Pradesh during financial year 2008-09 are given in the Statement (See below).

(b) and (c) Repairs and expansion of railway stations are undertaken under Plan Head-
Passenger Amenities. Station-wise allocation of funds for this purpose is not maintained.
However, allocation of funds under this Plan Head, during 2008-09, for the Railways which cover
stations in the States of Chhattisgarh and Madhya Pradesh is as under:

Sl. Railways Allocation of funds
No. during 2008-09
(Figures in crore of Rs.)

1. Central Railway 53.34

2. North Central Railway 27.97

3. Southeast Central Railway 15.05

4. West Central Railway 22.59

5. Western Railway 62.65

tOriginal notice of the question was received in Hindi.
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Works of repairs and expansion of facilities at stations is a continuous process and is
undertaken through Annual Works Programme depending upon availability of funds and other
relative priorities.

Statement

Details of railway stations in the States of Chhattisgarh and Madhya Pradesh
identified during 2008-09 for repairs and expansion

1. Chhattisgarh

Southeast Central Railway (23 nos.) — Raigarh, Baraduar, Korba, Champa, Kotarlia,
Naila, Bilaspur, Bema, Bhatapara, Tilda, Raipur, Bhilai Power House, Durg, Dallirajhara,
Uslapur, Ambikapur, Bishrampur, Rasmara, Murhipar, Bakal, Musra, Rajnandgaon,
Jatkanhar.

2. Madhya Pradesh

Southeast Central Railway (14 nos.) — Anuppur, Shahdol, Nowrojabad, Umaria,
Rupound, Mandla Fort, Seoni, Balaghta, Howbagh, Gowarighat, Shikara, Binaikai,
Ghunsore, Pendrai.

West Central Railway (53 nos.) — Barkhera, Dewanganj, Salamatpur, Sanchi, Vidisha,
Gulabganj, Mandi Bamora, Ganjbasoda, Mungaoli, Pipraigaon, Ashoknagar, Guna,
Kumbhraj, Chachora Binaganj, Biora Rajgarh, Pachor Road, Samarpur, Shajapur,
Miyana, Shivpuri, Hoshangabad, Habibganj, Itarsi, Bina, Bhopal, Banapura, Katni
Mudwara, Jabalpur, Madan Mahal, Satna, Katni, Maihar, Rewa, Nurshingpur, Sihora,
Salichoka Road, Amdra, Salemnabad, Majhgawan, Mandideep, Powarkheda, Dhunkheri,
Bagaratawa, Suhagpur, Pipariya, Bhankhedi, Gadarwara, Kareli, Shridham, Jukehi,
Jaitwara.

Central Railway (7 nos.) — Ghoradongari, Pandhurna, Parasia, Khandwa, Nepanagar,
Kohadad, Bagmar.

North Central Railway (8 nos.) — Gwalior, Antri, Datia, Sonagir, Motijneel, Kailaras,
Sabalgarh, Sheopurkalan.

Western Railway (20 nos.) — Ratlam, Indore, Ujjain, Mhow, Nagda, Meghnagar,
Shujanpur, Dewas, Neemuch, Mandsor, Jhora, Bamnia, Thadlaroad, Kachrod,
Bairagarh, Kalisindh, Kalapiapl, Raoti, Mangliagaon, Berchha.

Construction of overbridge at Similia level crossing
13804. SHRI RUDRA NARAYAN PANY : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware of the long standing demand for construction of an
overbridge at Similia level crossing between Shyama Charanpur passenger halt and Dhenkanal
station under Khordha Road division of East Coast Railway;

(b) whether the Ministry is also aware that Chief Minister of the State has recently laid the
foundation of this railway overbridge there; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the time by when the railway overbridge would be ready?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) It is learnt that foundation stone laying ceremony was held by State authorities.

(c) Diversion of road for construction of Road over bridge (Railway portion) is in

progress. Target date for completion of Railway portion of work is December, 2010.
Joint venture of Indian steel industry with overseas partners
3805. SHRI TARIQ ANWAR: Will the Minister of STEEL be pleased to state:

(a) whether Indian steel industry, cautious in current economic scenario, have preferred

joint ventures and acquisition deals while getting into tie up with partners overseas;

(b) if so, whether Japan, the third largest steel maker is reportedly looking for a venture

with India’s Bhushan Steel to set up a $1.8 bn. steel factory in West Bengal;

(c) whether the demand of steel is going to be stabilised in the latter part of 2009 as per

the expectation of World Steel Association Industry; and
(d) if so, to what extent it will help the steel industry?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a) and
(b) Joint venture and acquisition overseas are commercial activities of the concerned
companies are not normally made public until their finalization and approval. The details
regarding proposals of steel companies for joint ventures and acquisition overseas are not
available in the Ministry of Steel. However, on a specific query, M/s. Bhushan Steel Limited has
informed that, the company is currently having preliminary discussion on the issue of joint

venture with some of the Japanese companies for their projects in India.

(c) Inthe “Worldsteel Short Range Outlook” published on 27th April, 2009 the World Steel
Association (worldsteel) had made a forecast that worldwide apparent steel use is expected to
decline by — 14.9% to 1,018.6 million metric tonnes (mmt) in 2009 after declining by (=) 1.4%
(1,197 mmt) in 2008. However, World Steel Association has predicted that world steel demand

is expected to stabilize in the latter part of 2009 leading to a mild recovery in 2010.

(d) A stability in world steel market is expected to cause a steady demand — supply

situation, thereby, helping the industry to plan for its future business growth.
Diversification of activities of NMDC and MECON Ltd.

3806. SHRI VIUAY JAWAHARLAL DARDA: Will the Minister of STEEL be pleased to

state:

(a) whether PSUs like National Mineral Development Corporation Ltd., MECON Ltd. Have
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diversified their activities towards consultancy and similar disciplines to share their expertise with
private or other non-steel public sector units;

(b) if so, what is the percentage of their earning from consultancy activities, PSU-wise,
during the last three years; and

(c) the details of the Research and Development activities in the steel sector and the
annual funds allocated for the purpose during the last three years ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a)
MECON Ltd. and Sponge Iron India Ltd. (SIIL), Public Sector Undertakings (PSUs) under the
administrative control of Ministry of Steel are providing consultancy services primarily in the field
of iron and steel.

(b) The percentage of earnings of MECON & SIIL form consulting activities during the
last three years are given below:

Year Percentage of earnings of Percentage of earnings of
MECON from consulting SIIL from consulting
activities activities
2006-07 41.5% 1.70%
2007-08 58.6% 0.67%
2008-09 63% 0.40%

(c) Research and Development (R&D) in steel sector is pursued mainly at the in-house
R&D Centers of SAIL and Tata Steel Ltd. (TSL). Other companies like RINL, NMDC, MECON,
MOIL, SIIL, Essar Steel, Ispat Industries Ltd., JSW Steel etc. have also started making efforts in
this direction. Indian steel companies have taken up a large number of R&D projects which
primarily focus on the areas of Productivity improvements, Energy conservation, Beneficiation of
raw material, Product development, Quality improvement etc.

Financial assistance for R&D activities in steel sector is provided by the
Government from the Steel Development Fund. The fund released during last three years is as

under:

(Rs. in crore)

Year Fund released
2006-07 19.31
2007-08 10.12
2008-09 7.27

Further to supplement R&D efforts, the Government has made a budgetary allocation of
Rs.118 crore during the Eleventh Five Year Plan period for the first time for promoting R&D
activities which inter-alia includes quality upgradation also.
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Expansion plan of SAIL

3807. SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
SHRI MAHENDRA MOHAN::

Will the Minister of STEEL be pleased to state:

(a) whether the Steel Authority of India Ltd. (SAIL) has drawn up plans to borrow nearly
Rs. 5000 crores in the current fiscal year to increase the expansion capacity of its plants;

(b) if so, how SAIL would borrow such huge amount and repay the same; and

(c) the details of steel plants in which such investments are likely to be made and to what
extent the expansion capacity of the SAIL plants are to be increased?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP): (a) and
(b) The Steel Authority of India Limited (SAIL) plans to borrow upto Rs.6500 crores in the
current financial year for expansion and modernization of its plants. The funds are proposed to
be borrowed in combination of bonds and term loans for a period of 5 to 15 years from banks
and other institutions. The repayment of loans on maturity would be out internal resources of the
company.

(c) SAIL has undertaken the Modernization and expansion of its integrated steel plants at
Bhilai, Bokaro, Rourkela, Durgapur, Burnpur (IISCO Steel Plant) and the special Steel Plant at
Salem. SAIL proposes to increase the production of hot metal from the present level of 14.6
million tonnes per annum (2006-07) to 23.46 MTPA in the present phase.

Privatization/Disinvestment of PSUs
3808. SHRI RAMDAS AGARWAL : Will the Minister of STEEL be pleased to state:

(a) the names of the undertakings under the Ministry which have been privatized or where
disinvestment has taken place till date;

(b) the undertaking-wise amount of funds received by Government through such move;

(c) whether any irregularity has taken place in the course of privatization or disinvestment
of these undertakings;

(d) if so, the details thereof; and
(e) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a)
Disinvestment has taken place in the Steel Authority of India Ltd. (SAIL) in the years 1992-95
and KIOCL Limited in the Year 1995-96.

(b) The Government received Rs.1036.33 crores and Rs.11.40 crores from such

disinvestments in SAIL and KIOCL Ltd. respectively.
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(c) The Government is not aware of any irregularities in respect of these disinvestments.
(d) and (e) Does not arise.
Hike in price of foodgrain

13809. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that a report, ‘Agricultural Outlook 2009-2018" has been published
as a result of concerned efforts made by UN Food and Agriculture Organisation, and

Organization for Economic Co-operation and Development;;

(b) if so, whether it is a fact that according to this report the prices of cereals have

declined in the rich countries while the situation is quite contrary in poor countries;

(C) if so, the facts thereof, and whether there will be a rise in the number of poor people in

poor countries due to price-rise; and
(d) if so, reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) to (d) According to the Agricultural Outlook 2008-2017, food price inflation (not just
foodgrain prices but all food prioes) was generally higher in a sample of 15 developing countries
as compared to 10 developed countries over the period from February, 2007 to February
2008, though food price inflation in India, at 5.8% was the lowest in the group of developing

countries.

According to the above report, there was a marked slowing in food price inflation during the
period February, 2008 to February, 2009 most developing and developed countries but not in
India where the rate of food price inflation accelerated sharply. However, there is substantial

variation among countries and generalizations are not possible.

As per the FAO estimates, the number of malnourished people in the world increased to
1.02 billion in 2009 as a result of higher food prices and the financial crisis. Whether this number
will rise still further depends on how quickly the world economy recovers from the crisis, trend in

food prices in future and how soon wages catch up with higher food prices.

In order to increase availability of foodgrains and to have a check on their prices, the
Government is implementing a number of schemes such as the National Food Security Mission,
Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize (ISOPOI\/I), Integrated Cereals

Development Programme etc.

tOriginal notice of the question was received in Hindi.
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Hundred Days Programme

3810. SHRISABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of STEEL be pleased to state:

(a) whatis the 100 Days Programme

(b) what other programmes will be taken up after 100 days period; and

(c) the steps being taken to ensure full utilisation of current year’s Budget ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP): (a) A
copy of the Programme is annexed as Statement (See below).

(b) The Ministry of Steel performs an on-going role for facilitating the development of
the Indian steel industry. The Ministry is also responsible for nurturing the various public
sector undertakings functioning under its ambit. The Ministry would consequently adopt and
implement various policies and programmes from time to time in pursuit of its mandate, even
after the 100-day period.

(c) The progress of utilization of the budget provisions in respect of both the Ministry and
its Public Sector Undertakings is periodically reviewed by the Ministry from time to time.

Statement
Details of the agenda for hundred days’ programme of the Ministry
Accelerated Investment in Steel Sector Projects

One of our first priorities is to accelerate the pace of steel capacity addition projects in the
country, both in the Public and Private sectors. We will make all endeavours to see that the 124
million tonne steel capacity, projected by the year 2011-12, is realized by way of policy facilitation
and vigorous coordination efforts with the concerned State Governments and the Central
Ministries. A key priority in the current year will be to expedite greenfield and brownfield capacity
expansion, already in various stages of progress.

During the current year the three Public Sector Units: SAIL, RINL and NMDC have planned
to invest nearly Rs.13,000 crore in their ongoing capex and modernisation projects. We intend to
put in place a proactive mechanism for ensuring time bound progress for all these PSU projects.
It will be our endeavour to ensure that all PSU steel projects are completed as per their targeted
plans, without delays.

A concerted effort will similarly be made for facilitating the completion of all major Private
sector steel projects, so that these capacities are commissioned, as targeted.

Integrated Steel Plant (ISP) of NMDC at Nagarnar, Chhattisgarh

NMDC has already decided in-principle to set up a 3 million tonne per annum (MTPA)
Integrated Steel Plant at Nagarnar in Chhattisgarh with a capital investment of Rs. 16,000 crore.
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995 Acres of land is already in possession of NMDC for this plant. The matter of acquisition of
additional land for this project is being taken up. We will endeavour to obtain environment
clearance as well as allotment of water for the project within the next 100 days. Short listing of
technology providers and finalization of appropriate technology specifications for ISP will also be
completed during the next 100 days, which will enable start of work for this plant within this

financial year.
Restructuring the smaller PSUs of the Steel Ministry

There is a critical need to review the structure, functioning and objectives of some of the
smaller PSUs of the Ministry with a view to maximising efficiency, synergies and the benefits of
scale. A Committee set up by the Ministry has already begun a detailed study of MSTC Ltd.,
KIOCL Ltd., Ferro Scrap Nigam Ltd. (FSNL) and Hindustan Steelworks Construction Ltd.
(HSCL) with a view to undertake restructuring/mergers, as warranted.

The Committee will submit its recommendations to the Ministry within the next 50 days. The
Ministry proposes to finalise its strategy for restructuring these companies within the next 100

days.
Reopening of Panna Diamond Mine

Panna Diamond Mine of NMDC, a Navratna PSU of Ministry of Steel, is located at Village
Majhgawan, District Panna, Madhya Pradesh. This mine was commissioned in 1968-69 with an
initial capacity of 12,500 carats per annum, which was expanded to 1 lakh carats per annum in
2001-02. This mine has a special importance as it is the first mechanized diamond mine in Asia.
The project was providing direct employment for about 250 people. This mine has been lying
closed since August, 2005 due to problems relating to environment clearance and permission
from Wild Life Sanctuary, as the mine falls in the Gangau Wildlife Sanctuary. As a result of
persistent efforts, the directions of Hon’ble Supreme Court have been obtained recently, paving
the way for reopening of these mines. Hon’ble Supreme Court has imposed certain conditions,
including payment of an amount of Rs. 10.69 crore to Madhya Pradesh Government as Net
Present Value (NPV) for reopening this mine, which are being complied with at the earliest. We
will endeavour to reopen this mine within the next three months. This will not only result in
additional revenue for NMDC, but will also provide direct as well indirect employment to a

number of people around the project site.
Merger of Sponge Iron India Limited with NMDC Limited

Sponge Iron India Limited (SIIL), a PSU of this Ministry, was established in 1975. SIIL has
its sponge iron plant in Paloncha in Khammam District of Andhra Pradesh with a production
capacity of 60,000 tonne sponge iron per annum. The company has not been able to show
optimum performance for a number of years due to operational and financial constraints.
Ministry of Steel has therefore initiated the process for merging this unit with NMDC, a Navratna

PSU of this Ministry, for ensuring improved synergy and growth for both the companies. The
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merger process will be completed within next three months. NMDC has planned capital
investment of more than Rs. 1000 crore for the capacity expansion of sponge iron production of
this unit to 2.6 lakh tonne per annum and also for forward integration into manufacturing steel
(long products) with a capacity of 0.3 million tonne per annum (MTPA) at the plant of SIIL at

Paloncha after merger.
Merger of Bharat Refractories Limited (BRL) with SAIL

BRL produces assorted type of refractories used primarily in iron and steel making. BRL has

its corporate headquarters at Bokaro Steel City in Jharkhand. It has four plants:
(i) Bhandaridah Refractories Plant (BHRP), Bhandaridah, Jharkhand
(i) Ranchi Road Refractories Plant (RRRP), Marar, Jharkhand
(i) Bhilai Refractories Plant (BRP), Maroda, Bhilai, Chhattisgarh
(iv) IFICO Refractories Plant (IFICO RP), Marar, Jharkhand

The Government has already decided that BRL will merge with SAIL. Efforts will be made to
complete the merger procedure and to issue the final orders for merger so that the de factfo and
de jure merger of BRL with SAIL is effected within 100 days. After the merger an investment of
Rs. 77.13 crore is proposed to be made by SAIL for modernising the production facilities in the
BRL units.

Merger of Maharashtra Elektrosmelt (MEL) with SAIL

Maharashtra Elektrosmelt Limited located at Chandarpur in Maharashtra is the largest
producer of Manganese based Ferro Alloys in the country and has been engaged in the business
of Ferro Alloys since April, 1947. It was taken over by Steel Authority of India Limited in 1986 as a
subsidiary, with SAIL holding 99.12% of shares.

The process of merger of MEL with SAIL is being completed. Efforts will be made to ensure
that all the approvals are obtained in the next three months and the merger process completed
by the end of the financial year 2009-10. After the merger, a capital investment of Rs. 250 crore

is proposed to be made to enhance the capacity of the plant.
Conferment of Navratna status to Rashtriya Ispat Nigam Limited

Rashtriya Ispat Nigam Limited (RINL), a Miniratna company, is one of the most modern
integrated steel plants in India with an annual production capacity of 3 million tonne per annum.
An expansion plan is underway to double the capacity to 6.3 MTPA by 2010-11. It may be
recalled that during 1990s, RINL had made accumulated losses and was reported to BIFR as a
sick company in the Year 2000. However, the company has managed to turn around since and
has been consistently making profits since 2002-03. RINL has also attained techno-economic

production parameters that are among the best in the country. A proposal to declare RINL as a
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Navratna company is under consideration of the Government which will give it greater autonomy
in making investment and commercial decisions. We would endeavour to see that Navranta

status is conferred to RINL within 100 days.
Allocation of Chiria mines to SAIL

Out of the ten mining leases of SAIL in the Chiria-Gua belt of Jharkhand, six are under
deemed extension and the balance are under dispute. Recently the Govt. of Jharkhand has
finally responded positively to a long standing request of this Ministry and has issued orders for

accepting the change in the ownership of the Chiria leases from [ISCO to SAIL.

Further concerted efforts will be made in the next 100 days for ensuring that the requisite

formalities are completed for settling all the pending issues in favour of SAIL.
Allotment of Sansangda Iron Ore Mine to NMDC

Government of Jharkhand has recommended to Ministry of Mines, Government of India for
grant of mining lease for Sansangda NE Iron Ore Block with iron ore reserve of about 45 million
tonne over an area of 115.46 Hectare in West Singhbhum District, Jharkhand to a Joint Venture
Company of NMDC Limited and Jharkhand State Mineral Development Corporation (JSMDC) in
June 2008. We will take up the matter with the Ministry of Mines for expediting prior approval of

Ministry of Mines for allotment of this Iron Ore Mine to JV Company of NMDC Limited.
Forestry Clearance for the Rowghat mines in Chhattisgarh

Development of the Rowghat mines in the State of Chhattisgarh is critical for meeting the
expanded iron ore requirement of the Bhilai Steel Plant. The Government of India has granted in-
principle approval for diversion of forest land for the Rowghat leases in Nov ‘08. SAIL has
deposited about Rs.418 crore on account of the net present value of forest land and for
compensatory afforestation. The proposal for final forestry clearance is likely to be

recommended by the State Government shortly for the approval of Government of India.

We will endeavour to get the final forestry clearance from the Ministry of Environment and
Forests, Government of India in the next 100 days, which will pave the way for the work to

commence on developing the Rowghat mines.
Restructurig of Hindustan Steelworks Construction Company Ltd. (HSCL)

HSCL, a Kolkata based company, was established in 1964. HSCL is engaged in the
construction of integrated steel plants and other infrastructure development activities. The
company has accumulated losses to the tune of Rs. 1379 crore due to heavy interest burden and
excessive manpower in the past. However, the company has shown operational profits for the
last several years. A revival/restructuring package is being evolved by the Government aiming at

expediting the process of modernization of Steel Plants and infrastructure projects by HSCL.
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HSCL would be in a position to take up fresh infrastructure projects and earn profit after the
implementation of the revival package. The Ministry will endeavour to seek approval of the

Government for restructuring of HSCL within next three months.
Restructuring of the Bird Group of Companies

A proposal for restructuring the Government owned companies collectively called the Bird
Group of Companies (BGC) for ensuring their revival is under active consideration of the
Ministry. Rashtriya Ispat Nigam Limited (RINL) has been identified as the strategic partner for
acquiring controlling stakes in the Bird Group. The organizational structure proposed is for
Orissa Mineral Development Corporation (OMDC) and Bisra Stone Lime Company (BSLC) and
Eastern Investments Limited (EIL) to be subsidiaries of RINL, which would be the holding
company. This arrangement would be beneficial to both the companies as it is expected that
while RINL would have greater access to raw material, the Bird Group of Companies
would benefit from the infusion of funds by RINL for mechanization and development of mines
besides benefiting from the managerial and technical expertise available in RINL. Efforts will be
made to procure approval of Government within 3 months for restructuring of Bird Group of

Companies.
Commencement of work of Steel Melting Shop — SAIL’s Bhilai Steel Plant

The SMS Complex of 4.0 million tonne (I\/IT) per annum capacity, with latest state of the art
technology and modern quality control systems, has been envisaged in the modernisation and
expansion plan of Bhilai Steel Plant (BSP). The new Steel Melting Shop Complex comprises of

the following main packages:

(a) Basic Oxygen Furnace (BOF) Shop Complex with 3 convertors of 160 tonne capacity

each and annual capacity of 4.11 million tonne.

(b) Continuous casting plant with 4 casters of total annual capacity of 4.0 million

tonne.

Orders for both the packages have been placed and the total estimated cost of the entire
Steel Melting Shop Complex is expected to be around Rs. 3,500 crore. The major benefits of the
projects are that BSP shall be producing 4.0 million tonne of clean steel of superior quality with

an environment friendly and energy efficient technology.

The work on executing this major project would commence within the next three

months.
Strategic Partnership between Neelachal Ispat Nigam Limited (NINL) and RINL

The proposal for induction of a strategic partner for Neelachal Ispat Nigam Limited (NINL)

a PSU under Department of Commerce has been under consideration. Ministry of Steel has
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proposed for Rashtriya Ispat Nigam Limited (RINL) to be the holding company of NINL. This
move would impart synergy to both the companies as it would satisfy RINL’s basic requirement
of raw material from the mines owned by NINL and simultaneously allow investment by RINL in
NINL’s future modernization and expansion plans. The Ministry of Steel has already taken the
matter up with Ministry of Commerce and would endeavour to have a consensual decision on the

matter and seek clearances from concerned authorities for the proposed partnership.
Joint Venture of SAIL with the Shipping Corporation of India (SCI)

SAIL and SCI have joined hands to sign an MOU to form a joint venture company which will
essentially take care of SAIL’s shipping needs. This is a step towards backward integration as
SAIL is dependent on imported coking coal. Around 10 million tonne of coking coal is being
imported at the moment which with expansion of SAIL will continue to increase. SCI, which is
the biggest shipping company in India, has the expertise to complement SAIL’s requirements in
this field.

We will endeavour to set up this Joint Venture Company in the next 100 days.
Joint venture of MOIL and SAIL for setting up Ferro Alloy Plant

MOIL as a part of its diversification and expansion plans has decided to set up a Ferro Alloy
plant comprising of 1x16.5 MVA capacity furnace for production of high carbon Ferro Manganese
and 2x27.0 MVA capacity furnace for production of Silico Manganese at village Nandini, Bhilai
(Chhattisgarh). This project envisages a total investment of Rs. 400 crore under the joint venture
participation with Steel Authority of India Ltd. (SAIL) on an equal partnership basis. MOIL and
SAIL have formed a Joint Venture company namely “SAIL MOIL Ferro Alloys Pvt. Ltd.” which has
been incorporated on 31st July 2008. Work on setting up this plant is expected to commence
within 100 days.

Joint venture of MOIL and RINL for setting up Ferro Alloy Plant

Considering the enhanced demand of Ferro Alloys, MOIL has purchased 100 acres land in
Growth Centre, Bobilli, Andhra Pradesh for setting up of a Ferro Alloys plant and also to utilize
the same as a stockyard for importing Manganese Ore by creating blending facilities
incorporating crushing, screening, sintering process/project. MOIL has signed a Joint Venture
Agreement with RINL for setting up of the Ferro alloys plant. We will endeavour to have the JV

company with partnership of RINL and MOIL incorporated within 100 days.
Wiping out accumulated losses in MECON by September 2009

MECON Limited is an engineering, consultancy and contracting PSU under the Ministry of
Steel. As a consequence of economic downturn during the period between 2001-02 to 2003-04,
the company had suffered an accumulated loss of Rs. 210.04 crore until 2003-04. Government

of India had approved a Restructuring and Revival Plan for MECON in February 2007, at a total
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12.00 Noon.

for MECON in February 2007, at a total cost of Rs. 100.72 crore. At that point of time, the
networth of the company was negative at (=) Rs. 132.30 crore and it had an accumulated loss of
Rs. 162.81 crore.

The Company has since performed very well during the financial years 2007-08 and 2008-
09. As on 31.03.2009, the networth of MECON has turned positive at Rs. (+) 34.85 crore.
However the company still has an accumulated loss of Rs. 68.13 crore in its books.

We will take all efforts now to see that the entire accumulated loss of MECON is wiped out
by September 2009.

Strategic partnership between KIOCL and NMDC Ltd.

KIOCL, a Mini Ratna PSU, is facing problems in the operations of its Pellet Plant and Blast
Furnace due to closure of mining operations since 2006 and also due to the global downturn. It is
proposed that NMDC, a Nav Ratna Company under the Ministry, will acquire majority stakes in
KIOCL and KIOCL will acquire the stake in NMDC. There is a perfect synergy between NMDC
and KIOCL as both are mining companies. The partnership acquisition will ensure continuous
supply of iron ore to KIOCL from NMDC. In addition, NMDC will have the benefit of the
experience of KIOCL in operating the pellet plant and mining.

We will endeavour to seek approval of the Government for giving final shape to this
strategic alliance within this period.

[MR. DEPUTY CHAIRMAN in the Chair]
STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION
IrfioT frehTT H=iera § Yo Wit (3w 9F) : "eiey, § 9Rd fEior arer & dey |

14 TS, 2009 DI 5T FHT H 3T 7Y SARIBT T2 HRAT 1157 &b IR P HeNng1ef Tap faavvl
(T ot f&=<1 ) T et U= @l gl

PAPERS LAID ON THE TABLE

Report (2007-08) of the Prasar Bharati (Broadcasting Corporation of India),
New Delhi and related papers

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): Sir,
| beg to lay on the Table

(1) A copy each (in English and Hindi) of the following papers under sub-section (1) of
Section 31 of the Prasar Bharati (Broadcasting Corporation of India) Act, 1990:-

(a) Annual Report of the Prasar Bharati (Broadcasting Corporation of India), New
Delhi, for the year 2007-08.
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(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.
[Placed in Library. See No.L.T. 647/15/09]

Notifications of the Ministry of Rural Development

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): Sir, | beg to lay on the Table

I. Acopy each (in English and Hindi) of the following Notifications of the Ministry of Rural
Development (Department of Rural Development) under sub-section (2) of Section 29
of the National Rural Employment Guarantee Act, 2005:—

(1) S.0. 2999 (E), dated the 31st December, 2008, amending Schedule Il of the
National Rural Employment Guarantee Act, 2005.

(2) S.0. 513 (E), dated the 19th February, 2009, amending Schedule Il of the
National Rural Employment Guarantee Act, 2005.

[Placed in Library. See No.L.T. 673/15/09]

(3) G.S.R.162 (E), dated the 12th March, 2009, regarding nomination of members to
the Central Employment Guarantee Council.

[Placed in Library. See No.L.T. 675/15/09]

(4) G.S.R. 309 (E), dated the 5th May, 2009, publishing the National Rural
Employment Guarantee (Central Council) Amendment Rules, 2009.

[Placed in Library. See No.L.T. 674/15/09]

(5) S.0. 1387 (E), dated the 1st January, 2009, amending Notification S.0. 1 (E),
dated 1st January, 2009, to substitute certain entries in the original Notification.

(6) S.0. 1824 (E), dated the 24th July, 2009, amending Schedule | of the National
Rural Employment Guarantee Act, 2005.

[Placed in Library. For (5) and (7) SeeNo.L.T. 673/15/09]

Il. A copy (in English and Hindi) of the Ministry of Rural Development (Department of
Rural Development) Notification G.S.R. 134 (E), dated the 27th February, 2009,
publishing the National Rural Employment Guarantee (Central Council) Amendment
Rules, 2009, under sub-section (1) of Section 33 of the National Rural Employment
Guarantee Act, 2005.

[Placed in Library. See No.L.T. 674/15/09]

Notification of the Ministry of Corporate Affairs

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS AND THE
MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): Sir, | beg to lay on the Table, under sub-section (5) of Section 396 of the
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Companies Act, 1956, a copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification S.0.1847 (E), dated the 28th July, 2009, publishing the M/S. Bharat Refractories
Limited and the M/S. Steel Authority of India Limited Amalgamation Order, 2009.

[Placed in Library. See No.L.T. 666/15/09]

I.  Report and Accounts (2007-08) of the Brahamputra Cracker and Polymer Limited,

Dibrugarh and related papers.

Il. Report and Accounts (2007-08) of the Institute of Pesticide Formulation Technology,
Gurgaon and related papers.

lll. MOU (2009-10) between the Government of India and the Indian Drugs and
Pharmaceuticals Limited.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS (SHRI SRIKANT JENA): Sir,
| beg to lay on the Table

A copy each (in English and Hindi) of the following papers under sub-section (4) of
Section 619A of the Companies Act, 1956:—

(a) Annual Report and Accounts of the Brahamputra Cracker and Polymer Limited,
Dibrugarh, for the year 2007-08, together with the Auditor’'s Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.

(c) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No.L.T. 667/15/09]
A copy each (in English and Hindi) of the following papers:—

(a) Seventeenth Annual Report and Accounts of the Institute of Pesticide
Formulation Technology (IPFT), Gurgaon, for the year 2007-08, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No.L.T. 668/15/09]

Memorandum of Understanding between the Government of India (Ministry
of Chemicals and Fertilizers, Department of Chemicals and Petrochemicals)
and the Indian Drugs and Pharmaceuticals Limited (IDPL), for the vyear
2009-10.

[Placed in Library. See No.L.T. 580/15/09]
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Notification of the Ministry of External Affairs

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): Sir, | beg to lay on the Table, under sub-section (2) of Section
53 of the Unlawful Activities (Prevention) Act, 1967, a copy (in English and Hindi) of the Ministry
of External Affairs (Legal and Treaties Division) Notification S.0. 1661 (E), dated the 8th July,
2009, publishing the Prevention and Suppression of Terrorism (Implementation of Security
Council Resolutions) Amendment Order, 2009.

[Placed in Library. See No.L.T. 686/15/09]
I.  Notification of the Ministry of Agriculture
Il.  Report and Accounts (2006-07 and 2007-08) of various organisation

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF STATE
IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF K.V.
THOMAS): Sir, | beg to lay on the Table:

I. (i) A copy (in English and Hindi) of the Ministry of Agriculture (Department of
Agriculture and Cooperation) Notification G.S.R. 534 (E), dated the 18th July,
2009, publishing the Organic Agricultural Produce Grading and Marking Rules,
2009, under sub-section (2) of Section 3 of the Agricultural Produce (Grading
and Marking) Act, 1937.

[Placed in Library. See No.L.T. 687/15/09]

(i) A copy (in English and Hindi) of the Ministry of Agriculture (Department of
Agriculture and Cooperation) Notification G.S.R 452 (E), dated the 30th June,
2009, publishing the Protection of Plant Varieties and Farmers Rights (Criteria
for Distinctiveness Uniformity and Stability for Registration) Regulations, 2009,
under Section 97 of the Protection of Plant Varieties and Farmers’ Right Act,
2001.

[Placed in Library. See No.L.T. 655/15/09]

Il. (i) 1. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619A of the Companies Act, 1956:—

(a) Thirty-fourth Annual Report and Accounts of the Karnataka Meat and
Poultry Marketing Corporation Limited, Bangalore, for the year 2007-08,
together with the Auditor’s Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No.L.T. 674/15/09]

(i) (a) Thirty-sixth Annual Report and Accounts of the Goa Meat Complex
Limited, Panjim, for the year 2006-07, together with the Auditor’s Report on
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the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Company.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No.L.T. 653/15/09]
(iit) A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Consumer Coordination Council,
NOIDA, Uttar Pradesh, for the year 2007-08, together with  the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No.L.T. 732/15/09]

(iv) (a) Annual Report and Accounts of the VOICE Society, New Delhi, for the year
2007-08.

(b) Review by Government on the working of the above Society.
[Placed in Library. See No.L.T. 733/15/09]

(v) (a) Annual Report and Accounts of the Federation of Indian Chamber of
Commerce and Industry (FICCI), New Delhi, for the year 2007-08, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Federation.
[Placed in Library. See No.L.T. 734/15/09]

I.  Report and Accounts (2007-08) of the All India Institute of Medical Sciences, New Delhi and
related papers.

Il. Statements giving reasons for not laying the Reports and related papers
(2004-05, 2005-06, 2007-08) of various institutions.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD: Sir, |
beg to lay on the Table—

I. (1) Acopy each (in English and Hindi) of the following papers, under Section 18 and
Section 19 of the All India Institute of Medical Sciences Act, 1956:—

(a) Fifty-second Annual Report and Accounts of the All India Institute of Medical
Sciences (AIIMS), New Delhi, for the year 2007-08, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No.L.T. 690/15/09]
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Il. A copy each (in English and Hindi) of the Statements giving reasons for not laying the
Annual Reports and Audited statement of Accounts of the following Institutions within
stipulated period:—

(i) Indian Red Cross Society, New Delhi, for the year 2004-05, 2005-06,
2006-07 and 2007-08.

(i) Indian Nursing Council, New Delhi, for the year 2007-08.

(iii) Postgraduate Institute of Medical Education and Research, Chandigarh, for the
year 2007-08.

(iv) National Institute of Biologicals, New Delhi, for the year 2007-08.

(v) Regional Institute of Medical Sciences, Imphal, Manipur, for the year
2007-2008.

(vi) Indian Medicines Pharmaceutical Corporation Limited, Mohan, Uttarakhand, for
the year 2007-08.

[Placed in Library. For (i) to (vi). See No.L.T. 735/15/09]

Report and Accounts (2007-08) of the Central Council for Research in
Unani Medicine, New Delhi and related papers

SHRI GHULAM NABI AZAD: Sir, | beg to lay on the Table, a copy each (in English and
Hindi) of the following papers:

(a) Annual Report and Accounts of the Central Council for Research in Unani Medicine,
New Delhi, for the year 2007-08, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.
[Placed in Library. See No.L.T. 656/15/09]

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Twenty-ninth and
Thirty-ninth Report of the Department-related Parliamentary
Standing Committee on Agriculture

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER OF
STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): Sir, | beg to make a statement regarding status of implementation of
recommendations contained in the Hundred and Ninety-sixth Report of the Department-related
Parliamentary Standing Committee on Agriculture.
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Status of implementation of recommendations contained in the Forty-fifth Report of the
Department-related Parliamentary Standing Committee
on Agriculture
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): Sir, on
behalf of SHRI SUBODH KANT SAHAY, | make a statement regarding status of implementation
of recommendations contained in the Forty-fifth Report of the Department-related Parliamentary

Standing Committee on Agriculture.

Status of implementation of recommendations contained in the Fortieth and Forty-first
Reports of the Department-related Parliamentary Standing

Committee on Railways

SHRI E. AHAMMED: Sir, | beg to make a statement regarding status of implementation of
recommendations contained in the Fortieth and Forty-first Reports of the Department-related

Parliamentary Standing Committee on Railways.

MATTERS RAISED WITH PERMISSION

Failure of check the spread of swine flu in the country and death of

a young girl due to swine flu in Pune
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SHRI BHARATKUMAR RAUT (Maharashtra): Sir, a lot has been spoken about the swine flu
in Pune and other surrounding areas. | would not like to the “flu’ part of it. My worry is about the
panic that has been spread in Pune and surrounding areas. Yes, there is an outburst of
epidemic, but, at the same time, there is another outburst of panic and, more than that,
rumours. The rumours are so much that everybody in Pune and surrounding areas are scared
and afraid about themselves and, more than that, about their children. | appreciate the efforts
and the explanation of the Minister. But, apart from controlling the actual epidemic, it is also the
responsibility of the Government to control the panic situation and the rumours mills because
these have long-standing effect. If you remember, Sir, twelve years ago, there was an epidemic
of plague in Surat. More than the disease, it was the rumour that had created a lot of panic all
over the country. So, it is the responsibility of both, the State Government as well as the Central
Government, to ensure that panic is not created because panic can also pose similar problem
like the epidemic. So, | would like to suggest, as the hon. Member has said, use private
television, use Government television, radio, public hoarding, railway station announcements to
tell the people that they should not get scared and there are enough medicines; there are
sufficient number of doctors, and there is a cure to this. If you are able to create that kind of
trust and confidence in the minds of people, they will not be worried. Yes, epidemic is there.
God forbid, it has happened. But we have to be ready to fight against it. And, if all people, with
conscience, come together only then it can happen. My suggestion is that the Government
should take the help of the other Ministries also — the hon. Minister of Information and
Broadcasting is sitting here, take her help — and create an atmosphere of confidence among

the people. Thank you very much.

Reported construction of Atomic Reactor in Myanmar

2 goyEor ARl (SR ¥<e) : SUFHURY Heled, SUR FHER UAl H, fIRivey
JESTATS FAER UFT H I8 TH1RIT ol & {6 IR IR & W™ § =R H atomic
reactor &1 0T foarT ST @1 21 98 R aFeNe! WReR gl s 9% aui | a8 & dladitan
I UG B IH B AT 74T © @R G8F BT AT Aung San Suu Kyi BT STt | STl foam 3T Bl
qTfPRAT b STl gSTHRIGT URATY] ISP &, STch F&ANT A $4 atomic reactor BT T faba
ST RET 2| S SIR107 QRIAT &1 781, WIRA Bl 1 Wk & 3R YR TRAT H 201 1 a1 81 $9fery
# =rEdT € f R 39 1R gchd IR &0 < 3R 39¢ deH # 3fua sriare! | g=rars |

Strike by the employees of the Nationalised Banks in the country

2 IR, Rz (ufeard dvmer) : AeIey, | anud A1ewd | U 984 8l He<ayul Jarel [a
P |HET I ATET § FAR WRAT S0l § ol ¥ FSdTdd I YT 81 R HHAR 3R AHIR,
United Forum of Bank Union, ESdTdl TR &1 4 dal W1 gedld TR & 3iR 1ol Hl gedid W &1
I I FHSIT BT HT DR X2 8 b IR 999 H improvement 811 8 TeTTdT I 319+ pension
H improvement @1 W1 AT ®X I8 &1 ABIGY, IBA = 3Meard= faar o1 for S5 da+ # 17.9 UR¥iC

BT g BT ST, IfehT I $HA UIS §€ X2 &, TP gaN Ufedd Agcd H 24 IRHT A
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WAOWWWH%W@%@%,ﬁ%ﬂﬁéﬂﬂ%eoonomyiﬁﬂﬁﬁﬁﬂwﬁ%,
I HHATRAT F I BT IGIARN H MDA @t ST I8t 21 I AR S FATHT BT 32 & S9ferg
ST g BT, I IHD! T8 R e 1 $9P (Y ARPR Bl A A PO W1 81 <1
TS| $ferY H GRBR A AT BT § b 98 39 W H intervene X1 31751 1 g1 CLC H Hifew
BN dTell B ¥R)T TR & o AR 6 gl B 3fR I7TH |HSIAl BRIy d1fh S das H
SE(ESEE RN EIR R CIC]

SHRI TAPAN KUMAR SEN (West Bengal): Sir, while joining my colleague, | would like to
draw the attention of the House to the two day’s strike which has been forced upon 11,00,000
bank employees and officers working in 26 nationalised banks and 8 private banks, because
of an immature arrogance being demonstrated by the management and the Government. For
the last two years, they have been negotiating for the second option to the existing pension
scheme, but there is no improvement. They have also agreed to bear the cost partially. They
have also been negotiating for improving the scheme of compassionate appointment or ex-
gratia in lieu that scheme circulated by the management. On both the issues, an
understanding was also arrived at. But when talks about the wage revision started, the IBA
and the Government went back arrogantly from the understanding arrived at. They had offered
17.5 per cent wage rise, but on the eve of strike they went back to 13 per cent. Now, again,
they have come back to 17.5 per cent. | think it is a demonstration of the most irresponsible
handling of the industrial relations. In a sector like bank, involving 11 lakh employees and
officers, playing a very crucial role in country’s economic management, this kind of immature
handling is totally unwarranted. At the last moment, again to sabotage the process, they have
put some new conditions, imposing a new Pension Scheme for the future employees. They
want to make the unions commit what is going to be in future. So, through you, Sir, | request
the Government — the negotiation has been slated for today before the Chief Labour
Commissioner (Central) — that the Government must take a serious attitude, appreciate the
yeoman role played by the employees and officers of the banking sector, particularly, in this
global crisis situation, and intervene effectively so that their just demand, without any
preconditionality, are met. | also request that the understanding earlier arrived at is
implemented without any precondition and a respectable wage package is given to them in

comparison to other public sector organizations. Thank you, Sir.

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, these nationalised banks have saved the
national economy in the period of global meltdown and recession. Currently, the nationalised
banks have given a profit of Rs. 67000 crores and are hardly demanding an amount of about
Rs. 56500 crores to Rs. 5600 crores. If you look at the comparative wages of clerks and peons
of the Central Government after Sixth Pay Commission vis-a-vis Bank clerks and peons, you
will see that the Clerk in the Central Government is getting Rs. 15,000, whereas, a Bank

Clerk is getting only Rs. 7600; and a Peon is getting Rs. 11,000 in the Central Government,
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whereas, the Bank Peon is getting only Rs. 6,300. So, | think, demanding 20 per cent wage
rise is not an injustice.

Sir, as has been already said, the IBA, which had agreed earlier for 17.5 per cent wage
high, is now again asking for only 13 per cent wage high, which has created this resentment.

Sir, out of Rs. 6000 crores for pension, the IBA was to contribute around Rs. 4200 crores
and Bank employees and officers were to contribute Rs. 1800 crores, which is 6.25 per cent, as
1 per cent works out to Rs. 275 crores. Rs. 1800 crores, which is 6.25 per cent, will be
deducted from the current increased wages. Therefore, if 17.5 per cent wage hike is offered and
pension cost of employees and officers, i.e., 6.25 per cent is deducted, then wage hike will be
only 11.25 per cent, which is less than all earlier settlements, hence not meeting the demands of
UFBU.

So, Sir, | request the Government to intervene immediately and make a settlement which is
better for the country, better for the employees and which will also send a correct message
across the country.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | would like to associate myself with

37 SEARTIT 9101 (ISHAT) : HBIGd, H AT e A W@ Bl Heg HRT g

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | would also like to associate myself
with it.

it wrfieeht #sh (SSH) : ey, { A 9w A WY B Hag Bl g

7t 3rafy I (UfeErh et : HEld, H AIY 9w A WY B WG Bl g
31 A 1SS (4T ) : Heled, H A He @ Bl dg SRl gl

SHRI M.P. ACHUTHAN (Kerala): Sir, | would also like to associate myself with it.

it HiTet fohee (SSHT) : WEIe Y, H i SahT 9Hei dRa gl

Cross-border infiltration despite heightened vigil along the
international border

SHRI KUMAR DEEPAK DAS (Assam): Sir, it is a matter of great concern that the illegal
infiltration continues through the international border despite heightened vigil throughout the
border.

In connection with the killing of eight terrorists at separate places in Jammu & Kashmir on
Wednesday by the Indian soldiers, | want to draw the attention of the Government that these
incidents indicate that if a cross-border infiltration is can take place despite heightened vigil and
high-tech fencing of the LoC, the Indo-Bangladesh Border is not a problem for cross-border
infiltration! Because the border fencing, floodlight and high watching tower works are yet to
completed by the authorities, which may also take another three-four years.
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Sir, illegal infiltration through the Indo-Bangladesh Border is not only a threat to the identity
of the Assamese people but is also a grave threat to our national security. Sir, a few days back a
number of members of fundamentalist terror organisation Huji were killed by the BSF along the

Indo-Bangladesh border.

Coupled with the illegal migration, the cattle smuggling, from various States like Bihar and
West Bengal, and arms smuggling are regular features on the Indo-Bangladesh border. There is
also an allegation by the local people that there could be involvement of the BSF in such
activities. A proper and thorough departmental inquiry should be made in this regard. It is,
therefore, urged upon the Government to complete the border fencing on a war-footing. BSF
battalions deployed on the Indo-Bangla border should not be given the responsibility to hold
unduly extended frontages. All country boats plying in the river near the border should be
registered and adequate speed boats and other necessary arrangements should be made to
strengthen the riverine border. Diversion of BSF battalions from the border for other tasks must
be stopped. Above all, | urge upon the Government to implement the Assam Accord in letter and
spirit. Sir, on 15th August, 2009, it would complete 25 years; non-implementation of this Accord

would celebrate its silver jubilee!

Therefore, | urge upon the Government to implement the Assam Accord in letter and spirit in
order to stop illegal infiltration and identify illegal migrants to the State, delete their names from
the Voters List and deport them for the sake of maintaining the sovereignty of the Constitution of

India.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | associate myself with what the hon.
Member has said.

SHRI BISWAJIT DAIMARY (Assam): Sir, | associate myself with what the hon. Member has

said.

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, | associate myself with what the hon.
Member has said.

S} TP T (A QW) HE IS, H 37U+ 3MTUh! $HY g Rl gl
37t sfTTe ST (B<TTE) : A 1S, | U STTUd! SHY A g Hl gl

Meance caused by monkeys in South Avenue in New Delhi endangering human lives

DR. K. MALAISAMY (Tamil Nadu): Sir, this is a matter of grave concern, not only for the
public, but also for the Members of Parliament living in South Avenue. Sir, this is about the
menace of the monkeys in South Avenue. As a regular morning walker in South Avenue, | know
pretty well about the ordeals one has to face there. | have mentioned in the Special Mention that
| made some time ago about the long-standing and serious problem caused by the monkeys.

The monkeys come from elsewhere.
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Sir, | am pretty serious about what | am saying.

MR. DEPUTY CHAIRMAN: | think, you are talking about this for the second or third
time.

DR. K. MALAISAMY : Sir, | would not like to explain the ordeals faced in detail. Several MPs
reside in South Avenue. You may ask them about this. Many people have asked me to raise the
matter in the House and, that is why, | am raising it here. | am managing with it and that is a
different matter. But several people are suffering because of this. The menace is grave and
things are pretty serious. | would like to say that in spite of making a Special Mention regarding
this issue earlier, nothing has been done. The Minister of Environment and Forests was present
here till now; he is quite serious about his work. Now, | would like to bring this to his notice. In
my opinion, this matter has not been considered with all seriousness. Due priority has not been
given. Very importantly, there is no will or skill shown by the Department that is handling it. As a
temporary measure, a special squad may be deployed from the Forestry Department and they
can put their strategies into use to scare away the monkeys. This is a temporary solution. As a
permanent solution, the Minister may consider convening a meeting with some of the MPs and
all concerned officers. | can assure them of my support in trying to find a way out in dealing with
this problem. We are all out to protect wild animals, but at the same time, human lives are more
precious. Lastly, Sir, if the Government does not take any serious action, the passers-by will
have to resort to self-defence by using their guns and pistols. This is the ultimate choice
available. | don’t think the Government would drive things to that extent. This is the point |
wished to make.

SHRI'S. ANBALAGAN (Tamil Nadu): Sir, | associate myself with what the hon. Member
has said.

SHRI N. BALAGANGA (Tamil Nadu): Sir, | associate myself with what the hon. Member
has said.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, | associate myself with what the hon.
Member has said.

Corruption in mining activities in Orissa and request for a CBI Enquiry

Y BRI 91T (ST TVIATe, SUMHTIRT HEIGT| ST &f 979 Bkl & @M, o7+
3R U | Heled, 39 <% H Rfd-l @it JweT 8, S99 9 Haiftie fowar S H ©, fbwy
U &1 A9 © b g8l IR g RPN UITed I WM 3R WSl gl § 9idR * 8l 8 B
WEIGY, ART AT B b U9 UIct & Sl ISl A1all & J9RI &, BN el #31 &1 e
T JATSITE ST FET UR IS E....(FET)...

W e (S SUwHUiy wEley, WM e’ q Sl del § 98

o} STGUTAf: 39 58 SRV ....(FALIM)... I8 SHRI 3TN Bl....(ae™)...

*Expunged as ordered by the Chair.

186



it SR T ¥gi IR g9R A diR® 3R A1ed 33 8, Rt taododio ardl &1
ST H AR &l b A Hi-Ulel e TSoiveHe R8T 81 A AR JgeT off 9 gsf o)

HIE J ...(FAUM)... HeId, IS TRBR * B I8! 81 I8 IR ARV THS G B! 2
...(TGT)...

St IUMUTART: MY I8 SSYI P! 3MMaATS P AT IMMUD! AES A5 Aal <M
... (TAHTH)...

it BE=TRIOT 9Ifdn : TR, T AT ATt < AT 39D] UB g el | Rrarn 6 a9
e I J7 foram AT 21 A SHBT T ARy HRA? 3D ARBR * BRal 81 WX, S RBTL HRPb
TP B B, ..(TEH). .

ft STuTafy : 3y o Afe, afSw

it SR YT : 98 AT BT BTH BT 21 981 TR Keonjhar fTT 81 39 Keonjhar
el # Tedhar IR BT &, S AT &1 URAT 21 39 RBTL 7 ST WREGR J AT ofie
& Y apply 2T 211 ST AT HRUREE 7 1 st & forg apply fam o1, fdg omC &1
3T TF AT ofiet TET €1 1S § 3R 9 399 garhx # o b 9 RBTL 1 ofiof <1 31t dT RBTL
P MISTT BT B < fATI RBTL BT AISHT BT st < | U8l guarding &1 BT &7 B1 98 T8T
TR ARIN Ghl H HIFIS DI CIAUIC HR 8T 81 TR, YOI H Ig IR BOIR BRIS BT "IcTell AT
YRR ST 1, Wb $9S a8 BT ART A9l SR 81 X81 € 3R & P8l ol & b ¥
weer H AR, S 98id Bl Alls $RAT 2 AR TP Favie el H Sl SIRTNR B
AT 81 B 7, U1 HBT o1 X871 & fob IR U9 H Ueb oIRg RIS T AT~ bleTell 81 38T Bl
3 HITR™ IR ST I&f 93 &, g8 ITBI new-found friend 21 98 & #ll dl Fe fh d B9 4
$H 39 THR & dieTd 9 §R 2| H [FaeT w-ar g 6 sa! Adiers 3 srRs #R1g S|
...(TALT)...

o} STGUTIFY : I 3R 81 S| ...(=@ae™).. 81, 781 719 et Ul

3t SEARTI 9107 : IR, H $HDH! GROIR A BT g ...(FAH).. AR, ST H 39 THR
HTENSTA 2 .....(FIIH)..

it IFTES Efedn ([T : R, A G 7 Sl fA9g ISR 7, H 310 1 g8 qHdH
HRAT G
it STwuTaf : 2 A &9 |

Y Frarm A (AT drer): g' W UH AR 21 g e e b AR o 8ik
18 4 9Icl HIARM 1 ...(Fae)... 84 Fii 419§ g G 872 ... (FqgM)...

SHRI MANGALA KISAN: It is their Government... (Interruptions).

MR. DEPUTY CHAIRMAN: No, Mr. Punj, what is this? In Zero Hour, nobody can raise
anything... (Interruptions ). 34 QfTT, ST ...(FELIH)... 3T 93T ..(&FILH).. This is not
possible...(Interruptions). Mr. Pany | cannot allow...(Interruptions). Because Mr. Yechury’s
name was taken, | allowed him...(Interruptions ). Y RTBIRET 27 ..(FauM).. e aifvr, a1
7 81 T8 87 ...(&AYM)... | will have to name both of you... (Interruptions ). 31Td dfSY, 3Ta
AfSTL...(caaem)... 3TUHT e 2l 2N AIg g TG ... (AYUH).. I8 TS Tl TSI AT Dl
personal AT & 21 3T ISTAT 2T, YS! STa1d < &1 STgm, i SR &ifar § o T8l
BRI

*Expunged as ordered by the Chair.
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SHRI BALBIR PUNJ (Orissa): Sir, | want to say something.

MR. DEPUTY CHAIRMAN: | cannot take it. Mr. Punj, you are a senior Member. | need not
tell you. | cannot allow.

SHRI BALBIR PUNJ: Sir, just one minute.
MR. DEPUTY CHAIRMAN: What is that you want to say ?
SHRI BALBIR PUNJ: Sir, it is not just a matter of corruption...

MR. DEPUTY CHAIRMAN: No, nothing will go on record. Now, Shri Moinul
Hassan... (Interruptions). It is not going on record.

Situation arising out of the Maoist attacks in different parts
of the country

SHRI MOINUL HASSAN (West Bengal): Mr. Deputy Chairman, Sir, | remember the hon.
Prime Minister of the country saying on two occasions, “The Maoists activities as well as the
Left-Wing Extremism is a great threat to the internal security of our nation.” But, Sir, the
incidents are increasing day by day. The common people are losing their lives, and, the affected
area is extending. Sir, during the last two weeks, in Jharkhand, twenty police people have been
killed by the Maoists activists.

Sir, in a specific area in my State, in the last five months, more than seventy workers of my
party have been killed. The Maoists are attacking at one place and are taking shelter in other
areas. Sir, in Lalgarh in West Bengal, joint action by the Government of India and the
Government of West Bengal is being taken. But, Sir, | have seen that they have shifted to
Jharkhand. After some time, they come back and destabilise the normal situation. Sir,
normalcy is not being restored in this process. So, my first demand is that effective coordination
with the adjoining States of West Bengal and Jharkhand should be established by the
Government of India through its officers and Ministers.

Sir, while this joint action was going on, | have seen in the media some Ministers belonging
to the Union Cabinet going to Lalgarh, breaking Rule 144, speaking and giving bhashan in
meetings, instigating the people, and, also encouraging Maoists. Sir, it is absolutely perplex
situation. So, | would like to know whether these Ministers know the guidelines of the
Government of India with respect to what to do and what not to do. The Government should
come out with a fresh vision in this regard. Sir, in this regard, with your kind permission...
(Time-bell rings) Sir, forty seconds were lost.

MR. DEPUTY CHAIRMAN: No, no. The clock was restarted. Please conclude.

SHRI MOINUL HASSAN:: Sir, in this regard, with your kind permission, | would like to quote
only one sentence of the Home Minister, which he said in this very House. “All sections of the
House must recognize that if we must remain a democratic republic ruled by law, we must
collectively rise and face the challenge of Left-Wing Extremism.” Sir, the Home Minister is
saying, “collectively rise”, but the Members of the Union are not doing this. | would like to
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request the Government of India to come out with a clear vision in so far as Lalgarh case is
concerned.

SHRI SITARAM YECHURY (West Bengal): Sir, | would like to associate myself with this
important matter and add that the Government must explain as to how the Ministers of the Union
Cabinet are instigating the Maoists. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He has mentioned it. ...(Interruptions)... You just associate.
...(Interruptions). ..

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | would also like to associate myself with the
issue raised by my colleague. ... (/nterrupz‘/ons)...

SHRI SAMAN PATHAK (West Bengal): Mr. Deputy Chairman, Sir, | also associate myself
with this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please associate only. ...(Interruptions)... Okay. Now, Shri P.
Rajeeve.

Discrimination against women candidates in the recruitment process of the
State Bank of India

SHRI P. RAJEEVE (Kerala): Mr. Deputy Chairman, Sir, | would like to draw the attention of
the Government towards the barbaric discrimination against women candidates in the
recruitment process of State Bank of India. Sir, in the medical fitness test, which is the last
stage of recruitment, the women candidates are compelled to undergo a pregnancy test, which
has been introduced for the first time in the State Bank of India. Now, the LIC is also thinking of
introducing this pregnancy test in their recruitment process.

Sir, as per the directions, in case of a female candidate, if it is found that she is pregnant,
she should be rendered ‘temporarily unfit’, and, after three months of delivery, she should also
be compelled to undergo another pregnancy test. In the guidelines, clause (a) states, for
females, pregnancy is a bar for immediate appointment. Only after three months of the delivery,
a fresh examination should be undertaken.

This compulsory pregnancy test in the recruitment process does not find place in any other
bank including private banks in this country. It is shameful for the country. Therefore, | urge
upon the Finance Minister to intervene in this matter and amend these guidelines immediately.
Thank you.

37 HeRTSl P81 (IR U<2N) : STFHTINT S, H W D1 399 Hdg PRl g

7t TBTRT STASH (FERTE) : STFHTIRT SN, H T D1 SH Helg BT L

Supply of spurious milk in Maharashtra

2} T TR (RER): AR, § Us 9gd &1 Hecayul a1d 6+ & AT+ I a8 gl
g ST A BRI, AR (H3TS B DI 8, clfch =T 11T & 1 5 g effer [dfed ga v
AART, AERTE § AATS [HAT 71 98 8 7 I BT 8 3R 7§99 &1, afed 39 SiHded A
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SR I &, 1 QT iE G i} gY g8l Aeers far ma on w i gg § fh s i gu
T g3 MoTsal @K, S9! Yl B ATes HIT 87 W), A1 9aTdl 9gd BIel 91 81 § I8
TS § b 8 BT a1 GaAT 11 AT 84 feedl Ud 3170 I R W &, ST Sfid 8I1 Aoy
fop gt 9 9% @ @1 81 97 8Tl & AT R YRAT A 9 Y BT &1 3N &1 Uid-Uid g efe”
Thell U UH &1 TRAT H eelTs {51 511 7T 21 314 | 1 ) =79 9 €, et @ &, 9
PP 3T U8l I §¥ 3R I ASTE & IR d SIHBRI U<l R Aoy fb IqH sRIATe 81
T S8 3RS & AT R AT BT F1 §AT 21 5 Thell g8 A fhs11 WRI BRI & MR TR &
TR DT 9§ gRT IHIT ST B

BN e TRex AT8d Y I8f 93 8Y &, AR I74 W11 © % 98 39S IR 3 oRT &9 &
(FAIF)... TR, H MYD] E & § ...(AUM)... TR, § A9 &1 DI D8 &1 g & I8 1 g9 Bl
T BAT A SR el 311G 2, T8 aIId § 8 BT a1 & I JRAT (11T g8 HT a1 2,
3T SRT g9P IR H Al U1 TA1SY| ST Hadl ST 81 Bl 2| I8 9gd & TR A1l 21 395
IR H B IR IGIR R ST H 9 31 DT & 3R 39 AHCl H U Slaex dl gdhsT Sl gl 6l
SHPT Aded I8 Tl fh I8 STacx WIS $Hd HRY = 81 dlel YT Bl bl 8RN 3R
3% JMMfewt AT &I TG o ST 81 STy 9, 9fh I8 984 f WK JFel 7, $afag
JMIDT D IR H ST} &1 ST A11RY|

S1. 99T IR (ISR AR, H Al 371 TAIRIYE Bl |
MR. DEPUTY CHAIRMAN: We will now take up Special Mentions. Shrimati Maya Singh.
S1. (3frRl) IO UL BUE: IR, TR {2 31 918 H o Sy L. ([agH) IR,

AT, AT .. (e

MR. DEPUTY CHAIRMAN: No, no, what is the issue? There is no issue. ..(/nterrupt/ons)..

S1. (3Tl AT U RUgE WS, W1 Sd1 QR AR 39 91§ H o el
...(TGET)

MR. DEPUTY CHAIRMAN': | have completed the list. There is no issue.

S1. (sThieih) 91 U, BUGT: IR, I8 AYD] 33 el ©, I8 BARI 33 2| IS Aletiall bl
TR T ...(TIM)|

7t SuMUTAfY: TEI-7TE1, 98 SIS BT 3G B4 AT 7 ... (JIETT)

S1. (37eH) TSI Q. UG@T: TR, I SIP] 599 8, SP] 399 8, )1 39 5 W, IS 37
QRN 132G B ... (FTHT)

1} STAHTILT: TE ART AT AYHT 181, BT D1 33 BI1 AT

S1. (11l STSTHT Q. {UGaT: IR, 3Tof 84 8189 H I8 HeX IO 81 © ... (JgH) WRBR
F wfgen Rerde fda & fog ifg foear o1 f5 9 39 100 S97 9 AT, $7R IRGR S Te] dd
3T 1 3T I TART 3 2. (U

S1. 99T BTGR: TR, $HS ofQ g4 A faar o ... (gaem)|

oft STqufy: IRIT, e I &1 Adcld I8 21 & P 3T B sl BTST H ST Thd B
..(AET)
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ST, (sTFrel)) 971 €. ¥Ug@n: 9%, A 81 31 7 &1, I8 WaTdl AIfcH H1 el 8l ...(aeH) ...
TS 9§ a1 g 3R

S1. (3fieth) TSI T et ¥R, I8 e AlCH B & 81 78l, Afeersli & et &1 warea
difeq d 72T A € . (@AY)... I8 {6l W B d e Mg, A1 Al 8 B a1 8
. (IAYTH)... | We want the very 33 per cent reservation Bill should be brought.
..(Interruptions).. 1t should have been brought in this Session. ..(Interruptions).. Sir, | have
never made noise in the House. ..(Interruptions).. But today, | am going to make noise.
..(Interruptions).. Sir, | am definitely going to raise my voice. ..(Interruptions)...

Sl s R (e e : W), B9 R AT S99 91 Bl SSMT dT8d ol ...(aEH ). .

SHRI MOINUL HASSAN (West Bengal): Sir, | stand to... (Interruptions)...

it ST|HTARY: 3R, 39 ST, 39 9T IS B &2

S1. (el 91T . BUg@ET: §), M9 fha W @t i 7 8, fha Wt ARTS i 7 8,

but, | am going to raise my voice.

et wren Rig: W), & 33 uftrera Afgel iRernT faer &1 a9k € 6 S| a1 gan?
..(AI)... T8 H) RARTH B2 ...(GM).... TTBT A1 AlRAT3N Bl Bd AT ? ... (FTLH)...

ot Syumfa: e 2, o 2

DR. V. MAITREYAN (Tamil Nadu): | am supporting her, Sir. ... (Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, we want 33 per cent reservation Bill to be
brought in the next Session. ..(/m‘errupz‘ions).. All of you should support me.

..(Interruptions)... TR, $A folg Sicd o1 ff @ST 1 AR ...(THT)... 3T TG W TS Bl
JIfere =1, 31T ART 98 A1 87 ...(HaEH)...

it ST 3R, T8 FTBIRBT 82
S1. (#fFrh) o T Fugen: W), <Ray 99 9ud e I 21 gOY ) |ule 3R T
..(TALTH)... A1 S 9132 € ..(aaem). .|

MR. DEPUTY CHAIRMAN: All of you have expressed your views and sentiments.
..(Interruptions).. Please ...(Interruptions)... 99 34 I T ...(RAL)... Now, Shrimati Maya
Singh. ..(Interruptions)).. 31 TH {1 T TE| Bal 7 ...(TIEM)...|

ST. 9T IR IR, ATl o fory 33 Hfererd Reider e ... (xaem)...

s} SyquTafe: g Trﬁ, 3@'{', All of you have expressed your sentiments. 37d ?Rﬁ 3R
I & T I 82 ...(FIHM)... TRIY, ST, BIATINE BN ...(Ee)... J8T X 88 7
T HfeHe TRIN fhaT §, S SUTST 319 3R T 91l Ihd © ....(FILH)... 31T ISV, Wil
..(SAYT)... TEI-T81, AN VeI TE1 31T &, MY S| & ..(FALM).... NS ...(FEH)..|

S1. 991 STGR: TR, TARI RFA DI R 81 ...(FGHH)...

oft Syt <RI, ol §9 Tarss fhar o7 4, 319 919 81 TS ....(SHau ). . 379 W
e, S 9 Rl
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SPECIAL MENTIONS

Need for Presidential assent to the organized crime laws relating to the
States of Gujarat, Madhya Pradesh and Chhattisgarh

SHRIMATI MAYA SINGH (Madhya Pradesh): Sir, | wish to raise a matter of public
importance. Yesterday, the Special Court in Mumbai convicted and sentenced three terrorists
for having engineered twin blasts in 2003. | firmly believe that conviction and punitive and
deterrent punishment to terrorists, who were responsible for killing 58 people in Mumbai and
injuring several and destroying public and private property, was possible only because in the
year 2003 a stringent law, Prevention of Terrorism Act, was in force. But for the application and
existence of this law, collection of evidence, special procedure for trial and deterrent punishment
may not have been possible.

It is a matter of deep regret that this law was repealed when the UPA first came to power
and, today, no such deterrent law is in force. Even though Maharashtra has the Maharashtra
Control of Organised Crime Act, similar legislation for Gujarat, Madhya Pradesh and
Chhattisgarh have not been given approval by the Central Government. The enactment of these
laws will empower the police and judicial system in these States to have an effective
investigation, a special procedure for both investigation and trial, and a deterrent punishment to
those committing acts of organised crime and terrorism. It is the enactment of an effective law
which will terrorise the potential terrorists from committing violence against humanity and
society. | demand that the Organised Crime Laws of Gujarat, Madhya Pradesh and Chhattisgarh
should be forthwith given Presidential assent.

SHRI'S.S. AHLUWALIA (Jharkhand): Sir, | associate myself with the Special Mention made
by the hon. Member.

SHRI K.B. SHANAPPA (Karnataka): Sir, | associate myself with the Special Mention made
by the hon. Member.

Y TWT 3 (e U RT): MRS, H S WIS 4 9 370 & G g Hdl gl
Q3T STIRISAT S (He Y<¥0): HEIed, H 59 WIS HIH 3 3T Bl qHg PRall g

Y TSN AT (TSR : HEIG Y, § 30 WIS HT 9 37T B TG Bl g

37t sfTaTer T (B<iTe): Heled, H S99 TRIe e 9 31U Bl FFelg el
Need to resolve the issue of wage revision of bank employees

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, bank employees throughout the country
are waiting for their wage revision since 2007. Many rounds of talks have taken place between
the Indian Bank Association and various unions. All of a sudden, the Indian Bank Association
went back from its earlier offer of 17.5 per cent wage revision and declared that it can now offer
only 13 per cent. Sir, this is unheard of. In any negotiation, the management never takes such a
u-turn. The Indian Bank Association not only came down from its earlier offer on wage revision
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but also denied another option to PF optees and denied to work out the Compassionate
Appointment Scheme.

The sudden change of stance by the Indian Bank Association is highly provocative,
insulting and humiliating to millions of bank employees. More worrisome is the fact that the
Indian Bank Association has informed that all the issues have been resting with the Government
and without its direction, matter cannot proceed further. In the light of this total volte face by the
Indian Bank Association, the bank employees are left with no option but to take the path of
agitation.

At the last moment, the Indian Bank Association has offered entirely new formulas on
pension and compassionate appointments. This is not the way to conduct negotiations. When
the Government has accepted the Sixth Pay Commission Report, it cannot treat PSU bank
employees with a different yardstick. There cannot be double standards for two sets of
employees.

| demand that the Government should take proactive steps and ensure justified wage
revision, second pension option, and compassionate appointment scheme, and avoid
unnecessary friction.

S} SEARTI 91T (ISIAT): HEIG, § 379 B 39 WA HH I TG Bl g
Y wrfiRelt wrsh (S<HT): wEiey, H W oru &l 59 WeTd WY | HR g bRl gl

SHRI K.B. SHANAPPA (Karnataka): Sir, | associate myself with the Special Mention made
by the hon. Member.

Q3N ST S (e U¥N): HE IS Y, H 59 WIS HeH ¥ 3T B FHg PRl g
Y TSN AT (TSR : HEIGY, § 3 WIS HT 9 37T B GG Bl gl

Need to take steps to give reservation to the Limboo and Tamang Tribes in
Legislative Assembly of Sikkim

SHRI O.T. LEPCHA (Sikkim): Sir, | wish to draw the attention of the House to an urgent
need for reservation of Limboo and Tamang Tribes in the Legislative Assembly of Sikkim.

Way back in September 2004, the State Legislature of Sikkim passed a Resolution for
increasing the strength of the Legislature from 32 to 40 and reservation for Limboo and Tamang
Tribes in the Assembly. In view of the Resolution, a proposal in this regard was sent to the
Government of India by the Government of Sikkim in January 2005. The matter was lying with the
Central Government till September 2008 when the Government of India requested the
Government of Sikkim to furnish another Resolution clearly outlining the category-wise
reservation of seats being proposed by the State Government. The State Government furnished
another Resolution in December 2008 inter alia reiterating the increase in the total number
of seats in the Sikkim Assembly from 32 to 40. Article 371 of the Constitution gives power to
the Parliament to make provisions for reservation of seats for different sections of the State
of Sikkim. The seats for Limboo and Tamag are to be reserved as per the proportion of their
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population, which is not available at present. The next census which will be taken in 2011 is far
away. |, therefore, propose that a special census of these tribes may be carried out in the State
so that seats in the Assembly can be reserved for Limboo and Tamang. In the meanwhile, | also
urge upon the Government to move a legislation in the Parliament to increase the number of
seats from 32 to 40 as a special case. Thank you.

SHRI MAHENDRA MOHAN (Uttar Pradesh): Sir, | associate myself with the Special
Mention made by Shri O.T. Lepcha.

SHRI SAMAN PATHAK (West Bengal): Sir, | also associate myself with the Special Mention
made by Shri O.T. Lepcha.

Need to redress the grievances of the Loco running staff of
Indian Railways

SHRI' N. BALAGANGA (Tamil Nadu): Sir, | wish to draw the attention of the Railway
Ministry to the grievances of loco running staff of Indian Railways. They have staged almost all
the trade unions but in vain. Their demands are: (1) reduce the duty hours at a stretch to eight
hours for loco running staff, train driver; (2) upgrade the grade pay of assistant loco pilot to
Rs.2800; (3) distinct grade pay for different categories of loco pilots; (4) revised running
allowance according to RAC-80 formula.

The duty hours, at a stretch, of loco running staff is an issue from the inception of the
Railways. Many Commissions such as Justice Rajadhyaksha Committee, Railway Labours
Tribunal of 1969, etc. submitted their recommendations. Now, the duty hours of loco running
staff is 13 hours. They are not demanding reduction of duty hours per week which stands at 52
hours. They request that a stretch of duty should not go beyond eight hours a day. The Assistant
Loco Pilots are recruited through Recruitment Board. Their responsibility is to run the train safely
and punctually. They are paid grade pay of Rs.1900 which is Rs.100 more than the lowest class
of Government employee. This grievance is to be redressed soon. The loco pilots are working in
goods, passenger, mail and superfast trains. Motormen have distinct responsibility and require
different skill. They all are being paid one and the same grade pay of Rs.4200. | sincerely urge
upon the Government to persuade the Railway Ministry to settle the long pending demands.
Thank you.

SHRI' A. ELAVARASAN (Tamil Nadu): Sir, | associate myself with the Special Mention
made by Shri N. Balaganga.

SHRI' S. ANBALAGAN (Tamil Nadu): Sir, | also associate myself with the Special Mention
made by Shri N. Balaganga.

Need to have consensus at national level before making any law regarding
homosexuality in the country

S0 IM TR (BRI : HEIGd, HI YO BT 81 Hol UPid bl WP 1 AUHIID
AR e iR FHS1 & ol 91 21 3MS0HI0w0 BT &RT 377 BT HeNE JeIH & Rifdh
g W, faRTad iR Sfiaa-3ei, uftas @1 919 &Rk g9 9 =1 1 orc: I&8f &)
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AP, G ATIAIST MR ST -ATHRYT B AHAINTD A b I &1 1077 TS Dl Wi
BT B
[SuRTHTEIE (10 TS0 FRI) Feri= gu)

AEIGY, STdT 3+ fHratfera gfaffer & #eaw & dae # o faar) &t rfyarfs w=a
B 31 AIAGT BT SIF-H1GT & oI o7 o1 TueTrdifaes 81 S=-9ra+1 & fausid &1
I IT IR | I/ 9L -9 < | 01T U1 i1 8, S USie= # 7 usdl 81 U
1ol S -rawen &1 famed €1 ofd: I8 & @1 )l @ {6 39 &1 Ardl qifgdl w
T 9T 1 <=0 5 39 AT <1 8, S a1 o14/B1 §s 87 T 39 4 child abuse 1 81
FS? T fael FHIRTDT &1 WRd 3rgT d a1 99 S ? giRarRe iR arior Siia+ agd-
TE Gl e 81 SIQI? &I AXHR BT U fIwy U= a7 o1 STadt 82 37 : 3RT IRBR | R 2
o faftr=r orifare <o, o, & STt/ Adst, TeeT ARGRI, G 15T B gdhrsdl e I
RTI YT/ R 3T TN GG 91 7 BIg DI AeNgT BN, 7 fhi) =Ararerd  931/279e0 3
< HEIGY, Al BT o BT §RT aa e Sgferd el

7t sfiTaTer T (B<TTTE) : Helad, H T &1 S10 I UHhIel & $9 ARy Iooid ¥ G g
PRAT G

7 9T ST (20 U< ¥0)  9E e, H A avg Rl gl

Y SEARTIO 9IfdT (ISIT) : HEIed, § W) Wg PRl gl

#} 9% AR A (SIATG) : HBIGd, § W Tdg PR gl
it oo s RrEs (Gfemrg) : 97, § i gaIiige wRar gl
Need to fill up the vacancies at National Library in Kolkata

DR. BARUN MUKHERJEE (West Bengal): Sir, the National Library in Kolkata is the biggest
library under the Gol system and the premier institution of the country. It is the seat of century
old library tradition of India connecting its pre- and post-independence era. It is, therefore,
necessary to maintain its glorious image by developing it further as a most modern library of
international standard. But, unfortunately, it is now suffering due to its inadequate staff
strength. Many of its sanctioned posts, numbering over 250, are lying vacant for long. A full-
time Director for the library is also to be appointed. To continue its wide-spread routine work
and users’ service, as well as, to introduce many much-needed modern techniques of library
services, it is urgently needed to fill up the vacant posts immediately. The situation and
condition of the Central Secretariat Library, New Delhi, the second largest under the Gol system,
is also the same, if not worse. | urge upon the Union Ministry of Culture to consider it seriously

and take necessary steps immediately. Thank you.

SHRI MAHENDRA MOHAN (Uttar Pradesh): Sir, | associate myself with the Special

Mention made by Dr. Barun Mukherjee.
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1.00 P.M.

Need for proper implementation of the provisions of protection of
women from Domestic Violence Act

2 TE Aed (SR TS SUAWEHE HEICy, H WS Pl &4 8Re [d1 I & d8d
I Afearalt ® R & TR faam aea gl

N 2T I & S5 e 9 TRl [T A Al ERefvr g §9e g1RT 2005 H 9Tk fowa
AT AT JAFCIR 2006 W $H THTET TN TATI 59 BIA b U B 81 TN, (&1 3 U=l Al eraii
H T 3TN B o |ty ST gdbIdd 39S [degpel [AURId 81 $9 S b HTaeT 984
3 T, U 3AP] BT 31 <lell 2 b [RART SII-H1-31 a1 s 21 Hra=ag &1 WRE
g, e @ B IR TWHR & fAurl iR =rguiferet § a9=aa &) w41, Vi 5 Sl 8,
T BIROT I BT [T BT ST a1 83Tl &

EDIdd I8 © b 98 A AT 7 Protection Officer &1 appoint Tl f&d §1 R {6 & @
el vap 1R &1 ffaiReh R < o 2, a9 99 €1 81 81 $9 S 4 Protection
Officer T Ul B! &, 1T 9gd Aeyul &1 &, SN el fBa1 511 ¥81 81 4l 7 39
BT $ [T DI U1 37T & GRS 71 f6a1 81 59 B & g ST {0 @i 3i 7 IR
&1 a1 21 gferd &1 Raar A 1A $ Ul SSRAA 8, Fiifh I8 U Civil Law 81 SITERIR Bl
# 9gd fIcid 81 38T 21 31d: 39 9T Bl <@ R I 7 b &H RIth B 9 & Sieal 5l 39S
foTQ strarware @i a1 Hrafaae o 6l B Big e 781 81 SRR B4l H Al S+ 81
IR &, FI! b BT a1 A uget il

31 ART ARPR ¥ AR & 6 1 W11 3lR I£ 2T Bl R g8 I §11 17 8, I
T ¥ X PR $HP BRATIIT H 81 K& b 1IR3 BHA| P §R [T S|

7t SR 9Ifdn (IS : AR, § S fAwT & A1 319+ 317Uh] Hag HRal gl
Y TWT 31T (e UR): TR, H 39 fAT & A1 37 3MUD] Hg Bl gl
i} 3ifret 39 (e U wn): WY, H 59 fAwy & A1 31U Sueh! Heag el g

Need to bring out the Hindi and English translated versions of Ritu Samhar written by Kalidas

#f gorEuT fart (SR 9<90) : HE816 Y, WRd ARPR & I A do arell dferd Hel
3fBTEH! 7 HET Bfd Pl B B Fg WK S fewal R S # By 1Y argare &l o
S1 S2P] A TS I H T &, STafdh IbIgH! &b Afd §RT ATED Bl I AT [T a1 AT
o I Al uBIRIG fham SITQ| U8 HeThTed YHeol I 19T d qaiaR v ERefor & forg arfa
HET FT 8, I JTBIGH! & ISR gRT Ioglaaf o1 8 9% 3 3@ S gwivayel g
e 81

3 ARBR H TRIY T b 98 dAferd el ABIGH! Bl 59 FSTHT & IS 3R 3=l 4
P 1Y SrgaTe 1 Ao FH1RIT B &1 e |

Need to provide the facility of electric trains in Madurai

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, | would like to bring to the notice of the
Government the long pending demand for establishing electric train facility in the Madurai
Metropolitan City connecting its allied sub-urban areas and neighbouring towns. Madurai, an
ancient city located on the banks of the Vaigai River, is one of the thickly populated metropolitan
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cities in Tamil Nadu. The number of people migrating from other areas for getting employment
and education is increasing day by day. According to the last Census 2001, the total population
of this city was nearly 30 lakh, but the number has become double within the current decade.
The people living in extension areas solely depend on the bus service. Even though adequate
bus service has been provided by increasing the number of buses, it has caused traffic
congestion, rather than providing amicable transport facility to the people. The Madurai district,
being one of the most important Hindu pilgrimage sites of India attracting a large number of
tourists, offers ample scope for textiles, readymade garments, agro and herbal products, rubber
and plastic industries. Therefore, | request the Central Government, through the House, to
initiate measures for establishing electric train facility in this city. The trains can be operated
between Madurai and Dindigal, Madurai and Virudhunagar, Madurai and Melur with necessary
stopping, as such activity will provide amicable transport facility to the people of this area and

will also reduce traffic congestion on roads. Thank you.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with this issue.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | also associate myself with this

issue.
SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, | associate myself with this issue.

Need to withdraw the rules pertaining to new L.I.C. agents allegedly

threatening their job security

SHRI P. RAJEEVE (Kerala): Mr. Vice-Chairman, Sir, | would like to draw the attention of
the House to the serious threat faced by more than six lakh LIC agents in the country. As per the
new Agents Rules 2009, which was circulated on 24 July, 2009, the minimum required first year
premium is Rs. 1lakh. As per the 1972 rule, there were classifications such as rural and urban

areas and different rates of first year premium had been fixed.

But the new rule directs flat first year premium of Rs. 1 lakh. If the new rules are
implemented, these agents would lose their jobs. This would reduce the presence of LIC agents
across the country, especially in rural and hilly areas. LIC agency has good scope for
employment and additional income. Lakhs of unemployed youth in the country earn better
through LIC agencies. This rule also affects the Development Officers of LIC who are supposed

to meet the target by a number of agents.

LIC will also face serious problems because of this new rule. The contribution of these

agents is 1.25 crore policies and Rs. 10,000 crore to Rs. 15,000 crore first year premium.

Actually, this is against the recommendation of the Standing Committee on Finance in
regard to the Insurance Amendment Bill, 2001. It had stated that the Government should provide
necessary safeguards to protect the LIC agents. The new rules are totally against these

recommendations.
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Therefore, | urge the Finance Minister to intervene in this matter and give proper direction to
withdraw the new rules and protect the six lakh LIC agents in particular and LIC as a whole.

Thank you.
SHRI MOINUL HASSAN (West Bengal): Sir, | associate myself with this issue.

SHRI SHYAMAL CHAKRABORTY (West Bengal): Sir, | associate myself with this

issue.

Need to take preventive measures to check adulteration in edibil oil ghee andl

other food items in the country

SHRI VARINDER SINGH BAJWA (Punjab): Sir, the Government, no doubt, is aware of
widespread practices being followed by unscrupulous and anti-social elements in the country to
adulterate edible oil including the making of spurious desi ghee and other foodstuffs. Though
there is a strict law to prevent such malpractices /.e. the Essential Commodities Act 1955 under
which action is required to be taken by the States, for obvious reasons, the machinery in States

to check this menace is at a standstill.

| would, therefore, request the Central Government to impress upon the State Governments
to activate the machinery so as to collect samples of edible oil, desi ghee and other foodstuffs
including sweetmeat, etc. and an overall mechanism under the control of the Central

Government be evolved.

Need to take measures to check the circulation of fake currency

in the country

SHRI RAJEEV SHUKLA (I\/Iaharashtra): Sir, the Naik Committee, set up to assess the
menace of fake currency, has said that counterfeit money in the range of Rs.1,69,000 crores is in
circulation in the country. Fake notes of Rs.100, Rs.500 and Rs.1000 are affecting the economy
of the country. As per reports, such notes are coming out even from ATMs and banks. Making,
keeping, distributing or using fake currency is the handiwork of anti-national and anti-social
elements and should be curbed by combined efforts of all concerned agencies of the

Government.

SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Sir, | associate myself with what the

hon. Member has mentioned.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | also associate myself with what the hon.

Member has said.

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sir, | also associate myself with what the hon.

Member has said.
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Need to give more powers to the Central Vigilance Commission to exercise

check on corruption in Government and Public Sector

SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): During March, 2009, one of the
Vigilance Commissioners of the CVC had mentioned that no difference had been made by the
Commission in curtailing corruption primarily due to inherent flaws in the system. The main
thrust of his argument was the limitation of CVC’s mandate and he had urged that without a
proactive view taken by the Ministries and departments, corruption could not be eliminated. CVC
does not conduct field investigations and do not have a proper system or the capability to test
the authenticity of complaints received by the Commission. He suggested Government using its

prerogative to provide more teeth to the CVC and the investigating agencies.

Recent happenings indicate that the Indian judiciary has found itself mired in accusations,
scams, pointing to the venality of judges despite having enjoyed the trust, confidence and faith
of the Indian masses for a fairly long period. | would, therefore, request that the Government
must take initiatives to conduct a deep and holistic study of the prevailing systems of
governance, extent of transparency and the level of accountability for those spending crores of
rupees from the national exchequer on developmental activities so that benefits of planning and
implementation become more inclusive to redeem the vision of this Government for percolation

of benefits to the target segments in the coming hundred days of governance.
Need to withhold the proposal of disinvestment in BHEL

SHRI SHYAMAL CHAKRABORTY (West Bengal): Sir, through newspapers | came to know
that the Government is planning for the disinvestment of BHEL. There seems to be a planning
also to implement the VRS and ERS scheme for the workers. BHEL, which falls among the
“Navratna” PSUs in our country, is a profit-making organisation and for long has been serving
the nation’s interests. The entire process will have an adverse effect upon the workers and their
families concerned. The fear of a bleak future will also create conditions where the working class
concerned will be forced to rise in protest. Alongside, the disinvestment of organisations like
BHEL will be detrimental to the interests of our country. The Government must immediately drop

down such proposals concerning the disinvestment of our profit making PSUs.
SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | associate myself with it.
SHRI MOINUL HASSAN (West Bengal): Sir, | also associate myself with this issue.
SHRI RUDRA NARAYAN PANY (Orissa): Sir, | also associate myself with it.

Need for amicable settlement of Dimaraji issue in North Cachar Hills

District of Assam

SHRI KUMAR DEEPAK DAS (Assam): Sir, the people of district of North Cachar Hills in
Assam embody in their lives all the values derived from centuries of shared living by different

ethnic groups in the lap of nature. But for the last several years, the civilian population of the
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district is suffering physically, mentally, economically and otherwise by witnessing the violence
and counter violence activities arising out of the movement started for special attention to the
Dimasa tribes, which constitute a significant section of Assamese community and a sizeable part
of the district’s population. There were rays of hope due to the peace initiative through the
ceasefire agreement and proposal of talk by Dima Halam Daogarh, DHD, and the Government of
India within the Constitution of our country.

Sir, the present spark of communal violence of Dimasa and Zemes in North Cachar Hills
again aggravated the situation. A lot of people lost their lives and thousands of families become
homeless due to such violence.

It is, therefore, urged upon the Government to grant sufficient ex-gratia to those who lost
their lives and provide adequate rehabilitation to the affected people and bringing the Dimaraji
issue to an amicable solution at the earliest by meaningful dialogue between the Government
and Dima Halam Daogarh, DHD, Dimasa People’s Party, DPC and other interested party/parties
of the district.

SHRI BISWAJIT DAIMARY (Assam): Sir, | associate myself with it.
SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, | also associate myself with it.

SHRI SREEGOPAL VYAS (Chhattisgarn): Sir, | also associate myself with this

issue.

Need to amend the rules for determining BPL status to extend the benefit of PDS to all poor
people in the country

3l W9 gTed (UfTEH! dTe) : HEIeY, H UG HIEgH W b WRBR Bl e 41104,
3R 190, TgRT § GUR A B 3R IHE BT AT

HEIGd, HAaSId [GaRoT gorett gl w0 I AT 21 596 Jiequl 81 & RO $HBT
14 FED AR IR TR BT T1 et 9T 51 3ATST W1 < b 75 FRIRIa i S+ 20 3UY | HH
TS UTT 8, 30 TTRTd @RI 1 3T SITST 81 ST U /% &1 S99 TRl ddb Ag/ordd ugar d
TREHR I Y& B ARGy, TGS Ao Jomel! B GRER FEld S W AR N 3R 69 a1
& fory e g2 s S

HeIed, AIY-E-AI PR B & .47, BT Jieyol Ardei W AT P BT
TG ARBR TRI&1 B &1 fERY AN 0.41.get. 3R d.9.0ed. & 99 W qic &1 81 89 =Ted &
o STeRaiE G TRIET B ARBR ST FEfordd Ua™ Hx| 7eied, d.01.Ud. TF B b1 Sl
13 AT 27t AT IR | T {61, 98 ARTER SIATEING ©l 59 2 9 aRifdd TRIa) Bl
3T e T8l fhaT ST HepalTl I8 13 I3 2 ffeyol 8

37 : H ST HATEH I TRBR H SR HRAT AT b TSI+ [IT=0T ForTett 96 o forg
AT BRI WY AR .0 g, FeiRor Hxe b1 i 13 g o €, S e fhar sie dife

B TNIE I Fgfoad Ugd b |
Y SR 9IfdT (SSI) : ARG, § 39 vy | W &) A g B gl
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i} e g HIAYRY (STR I : 9, H 59 vy & w3 &1 T g IR gl
Y 3. &Y. oo (Rifde™) : 97, § 59 v 9 w9 &) aag Hra gl

Need to remove anomalies in the pay scales of Railway Engineers/Technical
Supervisors in view of the recommendations of the Sixth Pay Commission

3t SEARTIU TIfT (ISIAT) : HBIGY, BS dad AN &I AGIR & 918 <9 & By
9T & PR B PR B Gl & RieR Y €1 Veld & TR SolIR $9H Tq
RIeR €1 376 50 fawg 1 § AT & A1EH | ISNR HReb D] M8 QU SN g TR

PTGl

Sir, | demand to fulfil the following grievances of railway engineers:

Q)

@

©)

)

®

©
@

@®

©

10.

1.

Recognition of All India Railway Engineers Federation to discuss and resolve the
problems of Railway Engineers/Technical supervisors as per the Khanna Committee
Report.

Grant of Grade Pay of Rs.4,800/ - to JEs (Junior Engineers) at par with Nursing Sister
and Rs.5,400/ - to Section Engineers and Senior Section Engineers at par with Matron
with standard designation of JE/AE, that is, JE (GP-4800) and AE (GP-5400).

Group ‘B’ Gazetted status to all, that is, JEs (JE-II/JE-I) & AE (SE/SSE) as per
DOPT Gazette Notification No.605 of 9th April, 2009.

(a) AC-Il entitlement to all JEs at par with other departments and as recommended
by Sixth CPC.

(b) Inclusion of father & mother in privilege pass.

Change of classification and provide designation also (since no financial implication is
involved) under MACPS.

Time-bound scales/promotions from JE to JA grade.

Grant of special pay @ 30 per cent to all engineers and technocrats at par with
scientists.

Revision of rates of incentive bonus of engineers (JE-II, JE-I, SE & SSE) as per
revised pay bands plus grade pay.

(a) Incentives/arduous duty allowance @ 30 per cent to JEs, SEs, SSEs,
CMS/DMS/CMT staff.

(b) Design/Planning/PCO allowance @ 30 per cent to drawing, design/IT (EDP)
engineers.

Exemption of all allowances (DA & HRA) from income-tax.

No corporatisation of Railways.

| urge the Government to take immediate steps to consider and fulfil the above demands of

the Railway engineers.
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SHRI SAMAN PATHAK (West Bengal): Sir, | associate myself with the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | associate myself with the hon.
Member.

SHRIMATI KUSUM RAI (Uttar Pradesh): Sir, | too associate myself with the hon.
Member.

37 HeRTSl 8T (SR U9  WEIed, § 39 Ay A W@ &l Grelg Rl gl
37 TR STASHY (FERTE) : R, H 41 30 P! gAY THINITE BRI gl
7 IPTEs et (S < IR, H W) 39 4wy 9 ghiRiye SR |

Concern over beggars being on the verge of death due to hunger and their inclination towards
criminal activities because of soaring prices in country

Y TUT 31 (FeY U< : SUMHIEE Heled, <1 § Ui &1 BRIS iRl & gTerd aa= i
g1 981, Ifch axofT 81 W2 B focel # a ficell WRPR gRT Udb BRA SINI fhar = & b
Commonwealth Games d Tgel faeet! fiar) 7w R &1 3 PRI $u” AT g SIdT a1 397
foTQ IS Faen HY 75 872 81 I FaTd 8 ARPR d1.UL.Td. a1 ol 8, T.UL.Ie. 91 gabl &,
<ife war 2t g7 PRl @t swra e 7 ot 872 # fafoa safow § 6 ea RAidas &
1.8, W[ WA 37 T <1 fHgfd 9d IS W8, F8] SIRReR] e[ W A &7 T U e
ST e Wi B faeelt H a7l el fadl i Hid PRl &1 gs &1 Sta H4 uar foan O gar g
o TR & arereh 31 PRIl 1 8 & Wig 9 &1 dreea ) Ta1 gt off| 391 3§ 31d TRy
BT, T S99 Saeid FHR IR IReR ®I & 31 =12yl 91 430 SR 2 foh 8 98 &1 39
H B 80 I & AN B oIl Wk & HeR F ! 81 I8 W STHHRI 8 fh <21 W # 396
ATegH J 39 PRt & i ruRTe BRA aTel AT Ht TR 81 81 U8 9% e el § fh
ARgTRT § S oS TR UTT ST &, S7eh Faer AT STIRTERIT & 81 ® iR 9 S forg 2 &
P R I B ARG H A T 1 UR oigt Rt &) wven suret gkl 7, 981 IR BHE
B =1RY HRYT T2 & f5 o R BHEH 81 g8 1 321 § 9 38 U ST 1 Iy <% & oy
TS 1 AT ARG H BIs 7 BIS 26/11 S TS1 IREIA & fIY 7! ATeH a1 g3 U
SFHRI 3R el 8 {6 ST 7818 & BRI AN 319 Wi WY 781 <dl| $© iRl &1 s o
b gl U fae § 20-25-30 U el 911 2, 319 I Ry 981 <2 B

TR IRBR F 7 © fh <91 & 9t FIRaiRat &1 BEH &1 ST Q2 Si 31erh 3R sroiivl &,
I oTg N URT 1T 1Y AT Ih IR H H© Qa1 Sy 77 {RaT 7191 2 b 594 Yerd &R
AR B g o 98 g1 R 81 931 favar € & et ffrariRal ol 2 Sita fier
TAT IT2TH SR 37Tl PARITRAT BT e Ud ISt e il a=are|

PO AT US : HBIGY, B9 A1 9G4 WY Bl Haqy PR 6

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, the whole House associates itself
with this Special Mention.

Concern over drought conditions in several parts of Karnataka

SHRI K.B. SHANAPPA (Karnataka): Sir, the Karnataka State has received 460 mm of
rainfall from 1st June to 31st July, 2009. This is 7 per cent more than the usual rainfall during this
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period. However, the districts of Bidar, Gulbarga and Bellary have recorded the deficit rainfall of
48 per cent, 41 per cent and 21 per cent respectively. The districts like Bidar and Gulbarga have
been affected very badly. The crop-sown area in Bidar is 2.06 lakh as against 2.93 lakh hectares
and in Gulbarga 4.22 lakh as against 5.66 lakh hectares and out of which the area affected due
to the drought is 83,000 hectares in Bidar and 60,000 in Gulbarga.

Sir, in 57 taluks of 16 districts, the rainfall is less than 20 per cent and there is a deficit
rainfall of more than 50 per cent in 16 districts. Five taluks in Raichur district, 10 taluks in
Gulbarga, 5 taluks in Bidar districts are hit by drought. Based on the rainfall, dry spells and
agriculture conditions, most of the taluks of Bagalkot, Bijapur, Bidar, Gulbarga, Raichur, Koppal
and Bellary have been notified as drought affected as there was shortfall of rain during this

period.

In Karnataka, Kharif season commences from April in some parts of Southern districts.
Short duration pulses like black gram and green gram are also taken up in the second fortnight of
May in North interior Karnataka districts like Bidar, Gulbarga, Raichur, Koppal Bagalkot, and
Bijapur. Sowing of regular rain-fed Kharif crops begins in June after the onset of Southwest
Monsoon. But due to less rain during this period in North interior Karnataka region, the farmers
are migrating from this area to Southern interior areas. The North Karnataka area is more

backward area as there are no big industries, techno enterprises, companies, etc.

The break monsoon during the period covering almost two months caused unprecedented
moisture stress of rare severity in North interior Karnataka, that is, Gulbarga, Bidar, Raichur,
Koppal, Bagalkot, Bijapur, etc. The situation has warranted to take up drought mitigation
measures in the affected areas like employment generation, arranging drinking water, providing
fodder to livestock, providing supplementary nutrition, agriculture input, subsidy to the small and
marginal farmers. As the affected areas of these districts need to be considered sympathetically

and warrant special attention.
Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned for lunch till 2.30

p.m.

The House then adjourned at twenty -four minutes

past one of the clock.

The House re-assembled after lunch at thirty two minutes

past two of the clock.

MR. DEPUTY CHAIRMAN in the Chair
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ANNOUNCEMENT BY CHAIR REGARDING PRIVATE MEMBERS’
RESOLUTION

MR. DEPUTY CHAIRMAN: Hon. Members would recall that discussion on a Private
Members’ Resolution on relationship between Legislature and Judiciary moved by Shri Ramdas
Agarwal on the 24th July, 2009 had remained inconclusive. The Resolution was carried forward
to the next day allotted for Private Members’ Resolutions /.e. today. Since it was earlier decided
to cancel the Private Members’ Resolutions scheduled for today, if the House agrees, the partly
discussed Private Member’s Resolution scheduled for today may be taken up as the first item on
the first day allotted for Private Members’ Resolution in the next Session.

SOME HON. MEMBERS:?: Yes, Sir, we all agree.
SHRI RAMDAS AGARWAL (Rajasthan): Sir, | am thankful to you.

MR. DEPUTY CHAIRMAN: We shall now take up the Metro Railways (Amendment) Bill,
2009.

GOVERNMENT BILL
The Metro Railways (Amendment) Bill, 2009

THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): Sir, with your
permission | beg to move that the Bill further to amend the Metro Railways (Construotion of
Works) Act, 1978 and to amend the Delhi Metro Railway (Operation and Maintenance) Act,
2002, as passed by Lok Sabha, be taken into consideration.

Sir, presently, there are three Acts governing development, construction, operation and
maintenance of Metro Railways namely, 1. The Metro Railway (Construction of Works) Act,
1978 for governing construction of Metro Railway in the metropolitan city of Kolkata and Delhi,
with provisions for extension to metropolitan cities of Mumbai and Chennai through notification.
2. The Kolkata Metro Railway (Operation and Maintenance) Temporary Provision Act, 1985 for
governing operation and maintenance of Metro Railway in the metropolitan city of Kolkata. 3.
The Delhi Metro Railway (Operation and Maintenance) Act, 2002 for governing operation and
maintenance of Metro Railway in the National Capital Territory of Delhi. The Central Government
proposed to extend the Delhi Metro area under the Control of New Okhla Industrial Development
Area (NOIDA) in the State of Uttar Pradesh and to Gurgaon in the City of Haryana. The
construction work has already begun by the Delhi Metro Rail Corporation Limited. In view of the
Commonwealth Games being held in October 2010, these extensions are required to be
completed before that period. In fact, Metro extension to NOIDA is scheduled for
commissioning by 30.9.2009. The Metro Rail System has been approved by the Central
Government for Bangalore and Chennai and the construction work has already begun at these
places. The other cities where such system is under different stages of construction and
implementation are: Chandigarh, Hyderabad, Kochi and Mumbai. There are no statutory
provisions at present which may provide a legal cover for development, construction, operation
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and maintenance of Metro Railway in the cities. Therefore, it has become necessary to make
suitable amendment to the Metro Railway (Construction of Works) Act, 1978, and to the Delhi
Metro Railway (Operation and I\/Iaintenance) Act, 2002, so as to make provisions of both these
Acts applicable to the Metro Railway in the NCR, metropolitan cities and other metropolitan
areas for development, construction, operation and maintenance of Metro Railway. The
provisions of the Delhi Metro Railway (Operation and Maintenance) Act, 2002, are not
being made applicable to the metropolitan city of Kolkata, because the operation and
maintenance of Kolkata Metro Railway is, at present, being regulated in accordance with the
provisions of the Calcutta Metro Railway (Operation and Maintenance) (Temporary Provisions)
Act, 1985.

The Bill seeks to achieve the above objectives. Thank you.

The question was proposed.

37t TH.Q. IEAIfer (IIRWS) : SUFHIURT FEIgY, H AgI Yeldst (3hisHe) fad, 2000
TR el & v wer g _§"| IS, I f9f Metro Railways (Construction of Works) Act, 1978
3R Delhi Metro Railway (Operation and Maintenance) Act, 2002 ¥ HRNEM &= & foIq o
AT B I ggel A1 H AT Vel 99 dTel Rex $MeRA $1 g=gare <1 g, ST g
HHI BT BISfrId fT@R gU, HEI ¥ BT U ARGl NREH Seld B [TE@RIT| a8 2002
H $D] UBell R YR g AR aY 2005 H AT BT GORT Bl 41 ATe] HR 71 17| &1 A1 8
o <9 oh oo dip | AT Yoldsl & IR § U o forar 71 211 998 Al &1 ART shfse
SNeRA ST Bl & T {5 #NeRT St 7 <1gH Aed & Usel 81 Hioiae ®l )7 {61l ve aga
e e S Al XU SRIaIe e RiRed & - R 894 Blahldl § <l 3R ST &l I8 IR
TR 3N 3RET SaetgHe AT 7 s ft Al RIS 8, 981 IR S9! 7 B BIRTeT ot
g, SAP! UEA BT 7, 3% IR H 9gd IR fIaR-fawet gon 71 fRieeht # 9 AT Yord a9 @
BT &, IUH 3T $B ST 3T ol 51 ST Y |G IS A RIS 394 ool PRl 8 IR,
I & 3T <9 g RIS 7 AT H gad fhan g9 iR TIfaamid SRS A $ R g9 @t
fafTe Y 3R SHPI W1 8, as a B9 HHS! & $R & WU H 31 1, $9d cled IR
UG BT <SG BT HIBT T B T8 IR S8 84 8% X8 B vl 918 fh 349 #e Fifieis
3R TR FfACIST DI B¥ B & 1Y, I U a1-9I1 RIREH &, fobgg 314t 2010 & U,
BHIATI] I & Tl Sl I8 AR IS % AT AIGeT T SV iR 38R [eT1d T 1Y, ol 396
TFe H $© st o, foad] e qR1 -+ & foy 3 9} i 18 1S 2 ..(FaEH)... B Al
Y% BT &1 AT, FIfh AR 95 ot iR ST, 2009 § Bfde 7 fedfiom foram o ik 39 e 3
RN B BT I AT T3 ISP 918 Al T 9 81 T3, Al FHT F$9TTed &1 91 & 918 I8
fer agt 2T o1 W1, SARIY 3@ Ye DR MY &1 A Sl ST AlqSge HIAT1 &, a8
National Capital Territory of Delhi P STE National Capital Region X1 2l As per the National
Capital Region Planning Board Act, 1985 P TEd T 21 National Capital Region Planning Board
Act, 1985 BT SII-ST1 FeAToioT 8, SHdT faeel Al YoTd HRURYM Tde & dgd Yl Hax BT 8,
WWWWW%I ﬁlﬁiﬂﬁﬁ_{ﬁ, sﬂﬁ For deeming the Commissioner as a Civil Court
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for the purpose of section 121 of the Evidence Act Bl H PR BT %, S»HI(BN 4} I8 ST %\I
AT 391 &) B8 & b sRIBTed I 31T B Urban Development Minister 8 3R 310 &1 3¢
?z'_bﬂﬁ 1 ST9 319 National Capital Region T BRI oIy, I9H National Capital Territory of
Delhi 31X National Capital Region J M1 &, National Capital Region P 3R Territory of Delhi

3T 81 Some part of which is controlled by the MCD and some part is controlled by the
NDMC and the law and order is controlled by the Ministry of Home Affairs. But when you are
extending it to three States, all those States will be involved, as far as law and order is
concerned. In Gurgaon, the Haryana Police will be involved. In Noida, the U.P. Police will be
involved. 3T S9H $¥7P U BIS UTAETH 8| oITT| SHBT FIT BRI ? HT fb Apart from other
things, S 31T Construction of works, operation and maintenance <lUl| K aﬁé terrorist
Act. %, ﬁs‘ sabotage %, aﬁ‘s‘ or K'f@’ 3TN UTecld %, Employees are same, commuters are
different, the area is different. I8 T LISTel a1 1T, faeett, Jdt iR gRamom 3t a8l d&
319 TG, A1 3R Y ieil o [enia F A1geT Bl 1 SISl 3R SISTd a13i1| [STia F AIgS]
B SATel, A1 SER I Y8 ¢TSI YRT I27MM| I8 F 39T AT i I8 6] ave d el el
élmmmﬁﬁﬁmﬁ%ﬂﬁﬁ?ﬁmg,Wsﬂﬁﬁ-ﬁ?numerical changeaﬂﬁaﬁ
ST 3R yragrEl § W gRece dTd 3R g8 WY H <@ & National Capital Region & &T-
T consequences %\;I g AT fpaaT %\*, ‘T Iz Inter-State Council dT %\’ T J& National
Capital Region % 37efie B 31K National Capital Region &1 Tl ATfeTdh H1- 87 8 fifRex €
1 <A1 e & 9w fAfed €, faeel &, g0 & SR sRAT0N &1 A1 A9+ AT DI AR g
& forg @IS a1 F 2 o Y 3T dTet FHa Y T U SMTEY & A OR R A areft &
TG, I HaR R & fIY BIE T BRA BT 12T, T8t 37 39S &I Ggd fmar S
JH | H 31 A1 HEDR, 9 [de1 BT FHT HRaT g AR H 937 § b 59 [ &1 vap fa7 )
W BRAT HGT & HIE IR db bl D1 B 39 (91 B STea]l F IR BRh o fBar 911g,
M &9 BT T RT3 U8l $HD! AR PR eb|

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, | rise to support the Metro Railways
(Amendment) Bill, 2009. | also support further amendment to the Metro Railways (Construction
of Works) Act, 1978 and to amend the Delhi Metro Railway (Operation and Maintenance) Act,
2002. Sir, as we are discussing this Bill, we all know that construction is a sign of development
and progress. And, especially, Metro Railways construction is also a sign of further
development and progress. By this amendment, Delhi Metro will be extended to Noida and
Gurgaon. Starting this facility in other metropolitan cities like Chennai, Bangalore, Mumbai and
other places which have been stated by the hon. Minister is, definitely, a sign of progress. We
support the Bill. As has been said by Ahluwaliaji, this amendment is being made, mainly, to
replace the words “metropolitan city of Delhi” by the words “National Capital Region” and the
words ‘National Capital Territory of Delhi” by the words “National Capital Region”. If you look at
the whole amendment, be it amendment no. 2, 6, 7, 13, 23, 26, 34, you will find that

everywhere those words have been substituted to enhance the purview of the Bill excepting one

206



area, that is, the Annual Report, whereby the Chief Commissioner of Railway Safety shall, for
each financial year, prepare in such form, and within such time, as may be prescribed, an
annual report giving full account of the activities of the Commissioners during the financial year
immediately preceding the financial year in which such report is prepared and forward copies
thereof to the Central Government. This is a very important area by which activities could be
reviewed and this will give further scope to the Central Government to review the activities of
the Commissioner. Sir, while supporting the Bill, | just want to mention here that, as has been
said by Shri Ahluwaliaji, Shri Sreedharan, who is the chief of the Metro Railways, has,
definitely, done a good job. His work, definitely, needs to be appreciated. Not only he but
also all his team comprising of engineers, officers, workers who have contributed to the
completion of the Metro Railways, Delhi and Konkan area, wherever it may be, need to be
appreciated, because it is a team work. While saying so, | would like to draw the attention of
this House to the Starred Question No. 463, and the incidents occurred in the Metro
Railways. While appreciating their good work, we cannot also ignore the accidents which
have happened at the construction sites of Metro Railways. In reply to the Starred Question
No. 463, it was said by the hon. Minister that the number of accidents is 130; out of which 102
were fatal accidents and 94 people were injured. From 2005-2009, these accidents occurred,
killing 102 persons, mainly, the workers and the general public, or Delhiites. Now, the point is,
while we are doing more construction works, expanding the Metro Rail activities, we should
not forget and ignore the healthcare and safety standards of the workers. You may construct
the Golden Quadrilateral roads, or, Metro railways and make progress but for whom is this
development meant? We should not be complacent with our work. As the work is in
progress, could you imagine that the workers working in Delhi are not getting the minimum
wages? They are getting less than Rs.100/-. Could you imagine that the persons who are
working in Metro Railways have no standard life? They do not have houses to live in. They
are not getting BPL-standard wheat, rice, whatever is needed. They are working for more
than 12 to 13 hours. So, while appreciating the work of the Department and the Chief of the
Metro Railways, | would also like to tell the House, to the Government and to the hon. Minister
that we should expedite the work. It must be completed before the commencement of
Commonwealth Games. All the general public of this country is with you. But, side by side,
we must not also compromise with the health standards, safety standards; we must not also
compromise with corruption, nepotism and we must not also compromise with the interest of
our country. Sir, | would also like to make a mention of the point, which has been replied by
the hon. Minister here. Sir, the Comptroller and Auditor General’s Performance Audit Report

on the Implementation of the Phase | of Delhi ...
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SHRI M. VENKAIAH NAIDU (Karnataka): Khuntiaji, you have gone on record. Are you sure

that the workers are not getting even hundred rupees ?

SHRI RAMA CHANDRA KHUNTIA: Yes, they are not getting. That is on record. | am telling
you. ...(Interruptions)... | said, there is complaint that they are getting less than hundred

rupees; and there are no safety standards, no houses in Delhi for them. It is happening.
SHRI S. JAIPAL REDDY : Sir, can | intervene?
MR. DEPUTY CHAIRMAN: Khuntiaji, the Minister wants to intervene.

SHRI S. JAIPAL REDDY: Sir, to the best of my knowledge, the point made by the hon.
Member is not founded in fact. They are governed by the Workmen’s Compensation Act and
many other Acts. Therefore, | would like to place it on record that these allegations are not

founded in reality. ... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | would like to make a small submission.

...(Interruptions)...
#} SEARTI 91101 ([SIAN): IR, T ATH FSIGR] A 8] &1 STl 81
MR. DEPUTY CHAIRMAN : No; no.

SHRI TAPAN KUMAR SEN: | think, it will help. Sir, he is not telling about the direct
employees of the Company; not about the DMRC direct employees. But there are a lot of
contract workers whose working hours are more than 12 hours. They are not being paid
minimum wages and other problems are also there. So, definitely about the DMRC employees,
we cannot even dream that they are not being paid. They are a part of the Government
employees. ...(Interruptions)... But the contract workers are also there. They are a part of
your Metro network and they are also contributing in fast completion of the project. So, please

take a note of it. ... (Interruptions)...

SHRI RAMA CHANDRA KHUNTIA: Sir, | also mentioned that they are not the Metro
workers. The Metro is engaging several contractors and sub-contractors. But as the principal
employer, the Metro also has some responsibility. If some allegation is there, the Metro should
also take that into consideration and try to rectify that. They are definitely not the Metro workers.
They are the contract labourers who are engaged directly or indirectly by the contractors and

sub-contractors.

Sir, however, in this case, the Comptroller and Auditor General’s Performance Report also
should be taken into consideration. We do appreciate the work done by the Metro; we do
appreciate the initiative taken by the Central Government to expand the Metro Rail facility to
Gurgaon, Noida and some parts of the country. But we also want that while making this

progress, we must also take care of the other people who are involved in the completion of the
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construction work and they should not be just left at the mercy of the contractors, employed
directly or indirectly. Sir, since | belong to a particular State, in addition to all these activities, as
has been mentioned by the hon. Minister, | request him, if it is possible, to include
Bhubaneswar-Cuttack, the twin city, in the Metro Railway activity. That is very important for our
state Orissa.

With these words, | once again support and appreciate ... ... (Interruptions)...
7 IFICTH AT (ISR AR, H 29 4t 1 e P_al g

37 ST AT AR g (SIREE): R, § 91 59 f9d 31 9uic dRar gl

37 SEART 9Ifdn: W), H ...(aum). .

MR. DEPUTY CHAIRMAN: Not from here; you have to go to your seat to support it.
...(Interruptions,)... ATIOT ST, QA &, 3T YT HIT TR STHR FUIC BITYI Don't support it

casually. Go to your seat and support. ... (/m‘errupz‘/ons)...
7t SEARTET 9Ifon: W), H W 59 9 19U HRar gl

SHRI RAMA CHANDRA KHUNTIA: So, Sir, | once again support and appreciate the Central
Government’s initiative for expanding the Metro Rail activity to Gurgaon, Noida and to other
cities of the country. We do expect that we will be able to complete this work as per the target
fixed by the Government.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, we welcome this Bill and we welcome
the extension of Metro facilities to the National Capital Region. Actually, | want to know from the
Minister — this point was also raised by Shri Ahluwaliaji — how is the coordination chapter
between the State and the Urban Development Ministry will be maintained in this Bill. At the
outset, | would like to say that, in Kolkata, it is run by the Railways and it comes under the
jurisdiction of the Railways, whereas, some Metro facilities are under the Ministry of Urban
Development. Why don’t you follow a — | urge the Government, not your Department alone — a
uniform policy ? There should be a uniform policy. In this Bill, there is a provision that the Fare
Fixation Committee will be jointly shared by the State Government and the Central Government.
That is mentioned in this Bill. There is mention of Fare Fixation Committee. But, Sir, in Kolkata, |
know even some important decisions are being taken unilaterally.

The Kolkata Metro is being extended now up to Goria. The State Government has shared
33 per cent of the cost but even the date of opening ceremony has been unilaterally announced
by the Railway Ministry. There must be coordination between the State and Central
Governments and there must be a uniform policy. | remember — it has just now crept into my
mind -- that | was a Mayor at that time; Dr. Sishir Bose approached me to name a station after
Netaji. | wrote a letter as the Mayor; got a reply. They said that the opinion of the State
Government is necessary. | asked the Chief Minister. He wrote a letter and the Government
sanctioned it. But now, the railway stations’ names are being announced unilaterally, without
consulting the State Governments. So, there must be a uniform policy.

Then, Sir, safety is very important point. Here, in Delhi Metro, there is monitoring done by
Close Circuit TV. How is that being monitored? You may watch an incident over that but how do
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3.00 P.M.

you detect that thing? The hon. Minister must throw some light on this. Then, Sir, in the Delhi
Metro, why does the staff not have the right to form their associations or unions? | think this right

is being denied. The Minister must kindly look into this matter.

Lastly, Sir, about accidents in Delhi Metro, we discussed it here. The hon. Minister was
kind enough to bring the report here. | would only request you to look into this chapter, Sir,
because | am afraid, when you said that inadequate strength due to lack of concrete. Are there
such deficiencies elsewhere also, other than that area? Do you go in for random testing?
Another point is whether ISO number was specified while indenting cement. Kindly look into the
matter. Are there discrepancies in the hours of curing, as recorded in the measurement books ? |
would not expect the Minister to reply here but kindly check it up with your engineers and
officials, because we are afraid; if such discrepancies occur in other stretches also, what would

be the method to detect them? With these words, | support and welcome this extended facility.

7t goryEoT far (STR U<w0): STWHRT 78184, Metro Railway (Amendment) Bill, 2009
H1 S I 2, § IS FHAT BT §1 ST 6 AT A7 ST 19 awhed H I8 qard
S-S AT YoTd &1 {3 81 3T 2, ST &5 95d Y81 2, SUP! S gU 396 [IH, 396
XTI T $9d XG-YQTT & foIU 8H TH statutory provision BT SRR 8, SHBT AT B
SR Bl 399 Efie ¥ U8 921 € fF 7R 319 39 UHR & AfIGR 81 <d &, 39 THR I SHHT
BT -e7 e TG E, 1 S B I H fEahel ST 37T AT 98 &1 SaTeT Ah g 8, IR
I & -1 B 59 UR i €T <7 81 f 3R I§ mode of transport I8 W 81 ST,
1 IE 3 AN &1 g9 & 18 81 S| I8 VP 9gd <] Jaen &, TR RifP 584 golt
SITET ST B, U SITT oIl ©, S9TY 89 I Bl Sd AT-81-A1 Ig W) &urd H @1
=R 5 I 1 AT & Ugd & F1ER 7 8 UG

IR, SO a1 I8 & 6 1 glagmd €, S ff eur 3@ A1fey, St GRan &1 W e
@ AT 3R I & A1 -H1A3] FITh 14 T Il AN BT AT b TN H I feanry o1, iRy
IAH $ER S T A1 g g8 &, S Al AT fIfRid g9 ol €1 S9% a1 vl €, 89
R A1 g9 Fe 4 9 I g8 6l

9 IR A 59 e ¥ 91 =4l g% 21 379 Rl I8 UIoidae 89 Seal YRT HRAT 8, ST fam-
1T B B &, b il 7oigR g8 BM - 8, S oif gfaerd fyet anfey, St 3= a7
e =12y, I & WY Bl &1 3 KGR N TR Bl I© e giaen fa a1y, 98
Gfaer 3= T&1 et 1 X&) 21 3fery 84 SR Fedd 39 Uit d ioiae &1, 371 &1 fb 98 €1
AT &, YRT BRAT & Al 3 B4 AHUCT H <SG 81 SR Gl =Sl 1 agd &1 &1 @1 8N
R R 39 B H HEI Pls HHI X8 T I I8 98 81 JHAFISE AN 8 Gball 5| H8ed,
319 ST € b PR ek STedrsil # §91¢ 1Y 3R S9 &I ura 3 HH1 <8 W1, 39 B
SIS 3 Bl 311 A1 1 Uap 907 GEieT 81 Habel! © 3R I8 98d &l §E8 AR JHAMCE AIidd
BT weied, H |Hsiar § {6 39 99 =Sl &1 &1+ 391 F1fey e o fai-feT IRt T~
HET BT IR BT 21 3791 SSIAT A S B 7197 371 W& & 3R 97 & g &3 4 {7l &t Af
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Y 3R @ WY Al &1 e 81 sl 39 & fadrg ol efe § gax &4 59 g &
IR ®==T A1fRy|

81 Pea] & A1 H 9 fA9Teh BT qHT Rl U U1 a1 FHIK DRl §l g=IdTa |

SHRI'N. BALAGANGA (Tamil Nadu): Thank you, Sir, for allowing me to speak on the Metro
Railways (Amendment) Bill, 2009. As Chennai metropolitan city is covered under this Bill, | am
very much happy to participate in this discussion. Sir, Chennai metropolis has been growing
rapidly and the traffic volumes on the roads have also been increasing enormously. Hence, a
need for a new rail based rapid transport system has been felt, and towards this objective, the
Chennai Metro Rail Project is being implemented. This project is divided into two parts. One is
Corridor-l and the other is Corridor-ll. The Corridor-l covers areas of Washermenpet -
Broadway - Chennai Central Station - Rippon Building along Coum River - Government Estate -

Tarapur Towers - Spencers - Gemini - Anna Saalai - Saidapet - Guindy - Chennai Airport.

The target of completion is tentatively fixed at 2014 and the budget estimated is Rs.14,600
crores. Sir, in this regard, | would like to present my request that Thiruvotriyur is a fast-
developing town where major industries and cottage industries are located in thousands. The
distance between Washermenpet and Thiruvotriyur is only five kilometres. The business people,

educational institutions have been demanding...
SHRI' S. JAIPAL REDDY: What is the population of the town?

SHRI N. BALAGANGA: Nearly three lakhs. Thiruvotriyur is an assembly segment. It comes
under the North Chennai Parliamentary constituency. One Assembly constituency consists of
minimum population of two lakh voters. | personally know that 2.5 lakh voters are there. Even

adjacent to Thiruvotriyur, there are also many small villages, small industrial units.

SHRI S. JAIPAL REDDY: | would like to intervene and clarify that the Bill is intended to
provide legal cover to all such Metro projects which may be proposed or found viable in all such
cities and agglomerations that may have more than one million population. Therefore, wherever
there is a population of more than one million, if the initiative is taken by the State Government,
the Central Government will respond to it. However, it is all subject to the fact that the project is

found commercially viable.

SHRI N. BALAGANGA: Thank you, Sir. My second request is wherever there are terminal
metro stations, they are very-well being integrated with the railway stations. Sir, the MRTS
project, which was started in 1980, is still to be completed. The escalator machines fixed at
many of the MRTS railway stations for example in Chepauk and Velachery are not functioning
well. In this regard, CBI has also registered a case, and it is under investigation. Finally, | urge

upon the Minister to complete this project within a time-schedule. Thank you.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | rise here to support the Metro

Railways (Amendment) Bill, 2009. While participating in this discussion, | want to raise certain
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issues because of the ghastly incident of July 12 at South Delhi, which has taken a toll of six
lives, and, another twenty people got injured. After this incident, we saw some sort of
controversy between the Minister in charge of transport, and, the Chief Minister. They were not
sure as to where the mistake lies. One is blaming the DMRC. Another is saying that DMRC is
not directly involved into it.

The most surprising thing is that when the concerned construction workers were
complaining about the cracks and other things, it was not properly looked into. Sir, had that

complaint been taken seriously, perhaps, this casualty would not have occurred.

Sir, we are having the report of the Comptroller and Auditor General of India, which came
on July 18. It has criticized the DMRC for not following certain parameters like soil-testing
mechanism and violating several safety parameters. They have also pointed out certain
shortcomings and lapses in certain quality control things, and, then it is also pointed out that the
DMRC has been conducting several tests in non-accredited laboratories, and, violating noise

pollution levels.

Another more serious lapse that we have found is about the contractors. Sir, the entire
thing is handed over to Gammon India. We are very surprised. The same contractor was held
responsible when two years ago in September, 2007 in Hyderabad, a flyover, work on which
was being undertaken, got collapsed and there were some casualties. The Government of
Andhra Pradesh appointed a Committee which found the negligence on the part of Gammon
India. | am only surprised that despite knowing all these lapses and shortcomings, once again,

how this contract was handed over to Gammon India.

Sir, what we have observed is that when we give certain work to some big contractors,
they hand it over to sub-contractors, and, in turn, they also handover the work to some petty
contractors. In this process, safety parameters are getting violated. We must see to it that while

selecting the contractors, we should be very much over-cautious.

Now, there is a target is to meet the deadline of Commonwealth Games. Sir, just to finish
and complete the work in the stipulated time, whether we are violating certain procedures and
norms; | do not know. These are certain shortcomings which, | think, we have to take into

consideration.

Finally, | just want to say about Hyderabad Metro Rail Project. Certain controversies have
come there. | think, we have finally sorted them out. But | would like to know from the hon.
Minister when you are going to ground it and when you are going to finish it. Seeing the growing
traffic in Hyderabad, we feel that it is really the need of the hour that we start and ground the
work at the earliest. So, with this, | support the Metro Railways (Amendment) Bill 2009.

SHRI P.R. RAJAN (Kerala): Thank you, Mr. Deputy Chairman, Sir for giving me this
opportunity to speak on this Bill. First of all, | support the Metro Railways (Amendment) Bill,
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2009 which intends to make 80 per cent functioning of the Metro rail system in the country. In
these circumstances, the Delhi Metro Railway Act 2002 and the Metro Railway Construction Act
1978 received amendment. Hence the present Amendment Bill of 2009. The intention of the
Government behind amending the Act is to remove obsolete provisions and add new provisions

in the Act. | welcome the provisions of the Act.

As the hon. Prime Minister always emphasises on the inclusive growth, the function of the
Metro has to be extended so that the poor man can also realise the development of the country.
The Metro Railway Corporation is planning to extend the functioning of its activities to other cities
and places also. In Kerala, the Government has decided to start metro services at Kochi city.
Preliminary discussions were conducted with the authorities concerned. The Sate Government
has requested the Government of India to accord sanction for the project. | request the hon.
Minister to take up the issue, consider it favourably and take a decision in the matter and also

give necessary financial assistance to the State to complete this project.

From the reports, it is seen that there are accidents in the past. In the last 11 years, 130
accidents have taken place and 102 persons died. This is an alarming situation. Therefore,
Sir, we have to look into certain observations in the audit report by the CAG. The observations of
the Standing Committee have also to be looked into. Anyway, the functioning of the metro
railway system is going on well. |, on behalf of my party, support this Bill wholeheartedly. Thank

you.

SHRI S. JAIPAL REDDY': Sir, at the outset, | must place on record my deep sense of
gratitude to all the Opposition parties because it were they who agreed to get this Bill taken up
today and that too in an out of the way fashion. | am very happy to see a rare gesture of unison

and unanimity on this Bill.

Sir, it is a historic step, because, for the first time, we are providing an enabling legal
framework for metro construction in all million-plus urban agglomerations. Not that these metro
projects will be taken up immediately in all these areas, we are providing the legal framework.
To begin with, apart from the National Capital Region, all major cities are offering themselves and
State Governments have taken initiative. In all other cities where projects may be proposed by

State Governments, we will certainly respond positively.

This august House does not need to be told about the urgent and ubiquitous need for
mass transport in urban areas. In a country like India, the need is far more acute than
elsewhere. Even in a country like America, the need for mass transportation is being felt for a
variety of reasons, for reasons of environment, for reasons of fuel cost, and for reasons of traffic

jam.

Mr. Ahluwalia has showered generous praise on Sreedharan who is truly the chief architect
of the DMRC. It gives me pleasure to agree with Mr. Ahluwalia in regard to the quality of work

rendered by Sreedharan.
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Sir, he raised one substantive question as to who will look after the law and order issue that

may arise outside Delhi, in Uttar Pradesh, and in Haryana.

So far as the security of metro train system is concerned, the CISF is there. However, the
extension to all the States from the DMRC will never succeed unless meaningful cooperation is
procured from State Governments. For the sake of Metro, | cannot deprive State Governments
of their function to look after law and order. At the end of the day, we are one nation, we are

one union. | do not think such problems will arise.

Rama Chandra Khuntiaji referred to accidents while, of course, supporting the Bill. | made
this point before. Perhaps it bears repetition, reiteration. All the accidents have taken place
during the construction phase. We need to distinguish between accidents that take place during
the construction time and accidents that take place during operation time. It is not that these
took place during the last five years. During the last 11 years of construction phase, 130
accidents have taken place. These are no doubt unfortunate. Allin all, 102 people have died. In
this also, | must tell you that 15 people died elsewhere. This includes the deaths of both phases.
But, there are some global benchmarks. There are international indices to judge for ourselves
whether we, as a nation, are doing well. Sir, in terms of recognised global indicators, we are well
ahead of Singapore; we are slightly behind London. | am not saying, in accidents also, we
should compete. | am not saying that. But, | am mentioning this only to enable the House to
have a sense of proportion, to develop proper comprehensive perception on this entire issue of
accidents. As for DMRC workers, we have taken care of their interests, their salaries and so
many other things. Even in regard to the workers employed by contractors, the DMRC told me
that they are doing their best to see that all the provisions of all the labour laws are adhered to.
There could be violations. | can’t say that there have been no violations. | will further request the
DMRC to see that the working conditions of contract labour employed by the contractors and

private companies are properly looked into.

Sir, | would like to assure the House as | did earlier also. No doubt, we want to complete
certain projects before the Commonwealth Games in Delhi. The Commonwealth Games are only
a big peg on which we hang the targets of major civic projects. Heavens will not fall if we don’t
complete these things. But, whether the Commonwealth Games happen here or not, we need
to do these things. Therefore, we will not, under any circumstances, sacrifice the quality or

safety of construction of projects for the sake of speed.

Sir, references have been made to some observations of CAG. Sir, | am not able to lay my
hands immediately on the papers. (Interruptions) Sir, | have been able to lay my hands on the
CAG Report. The CAG is an eminent Constitutional institution. We always attach high value to
the findings of CAG. When CAG makes some observations, critical or otherwise, they are

invariably looked into by our Parliamentary Committee and this Report of CAG will be looked into
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by the Public Accounts Committee. As and when the Public Accounts Committee comes out
with its findings, we will naturally act upon those findings to the extent found feasible. But, Sir,
the CAG Report itself is a very interesting blend of generous compliments to DMRC and some

critical observations of marginal kind. Sir, let me read from conclusions of CAG Report:

“The Delhi MRTS Phase-| project has been widely assessed as a success story in project
implementation that is worth emulating in other projects. It is a unique project under the
present administrative model. Some of the innovative practices that contributed to a
successful implementation of the project as reported by the management, as also observed
by the audit, are — sorry, Sir, | am taking some time — (1) All decisions were taken by
participative discussions rather than through file Notings. This led to speedy decision-
making. However, the Company needs to record the minutes of its discussion for future
reference and guidance, to maintain continuity and to secure proper accountability. (2)
The Company has adopted exemplary practices to minimise inconvenience caused to the
public through construction project. (3) The Company has adopted international standards
for fire, safety and environmental safeguards at work sites which are now being emulated by

the other projects being executed in the country”.

Now, | come to the lapses which were referred to by our Members. The same Report

says:

“The audit pointed out certain shortcomings and lapses in the systems and procedures, as
highlighted below:”.

For what? | want this House to note it.

“(1) To facilitate the management to further improve its systems and bring it at par with the
best practices. (2) The innovative practices adoptable for a project need to be adequately

documented for the benefit of similar and other infrastructure projects”.

Therefore, the CAG Report needs to be viewed in a holistic way. Some marginal critical
observations are being played up. The CAG Report did not use the word “irregularity”. When the
CAG looks into these things, apparently with the wisdom of hindsight, it would find certain things
to be odd and they will all be attended to.

Sir, | don’t know whether | have the time to refer to the points made by all the Members.
But | want to make this point about the CAG and the CAG did not cast any aspersions and did
not talk of irregularities. It did make some critical observations of the marginal kind while

heaping very high praise on the entire project.

Sir, Brij Bhushan Tiwariji has talked of fare. | would like to say that the Metro Rail projects
are almost forbiddingly capital intensive. Equity is provided by the State Government and the

Central Government on fifty -fifty basis. We have been trying to obtain soft loans from foreign
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countries. Japan has been very generous in providing soft loans with just 0.1 per cent interest to
DMRC. It is prepared to give some loans for other projects in the country. In spite of that, they
are allowing the land in and around the stations to be commercialised. We are doing all this so
that the fares can be moderated. So, we are not going to allow the fares to spin out of control.

We will see that all sections of the people can travel in these Metro projects.

Shri N. Balaganga said something about Chennai. | would like to tell him that Chennai is a

model based on DMRC. It will be, in all probability, executed within the time schedule.

Hon. Member, Shri Azeez Pasha, referred to Gammon India. As | said in this House, a
show-cause notice has already been issued to M/s Gammon India as to why it should not be

blacklisted for two years. We have taken serious notice of what has happened.

Then there was some reference to the Hyderabad Metro. No proposal has been received,
as yet, from the Andhra Pradesh Government. We learn that they are going in for PPP model
as the Maharashtra Government went in for PPP model in Mumbai. As and when the
Government of Andhra Pradesh approaches us for viability gap funding, which can be provided
only up to 20 per cent of the total cost of the project, we will then look at the project. We,
naturally, will help the Hyderabad Metro Project. But we will look at the proposals when they

come to us.

Sir, at the end of my brief reply, | must, once again, thank all sections of the House for this
unqualified support to the Bill, to DMRC in particular. We will all work together for the spread of

the Metro Rail System in our growing urban areas. Thank you.
MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Metro Railways (Construction of Works) Act, 1978 and to
amend the Delhi Metro Railway (Operation and Maintenance) Act, 2002, as passed by Lok

Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the
Bill.

Clauses 2 to 16 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI S. JAIPAL REDDY': Sir, before | move the Bill, | would like to respond to one point
made by the hon. Member Shri P.R. Rajan from Kerala. The processing of Metro project
proposal at Cochin is at a very advanced stage. The Planning Commission has given the

clearance. If everything goes well, we should be able to ground it.
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| move:
That the Bill be passed.

The question was put and the motion was adopted.

MR. CHAIRMAN in the Chair
FAREWELL TO RETIRING NOMINATED MEMBERS

MR. CHAIRMAN: Hon. Members, today we bid farewell to six of our nominated colleagues,
namely, Dr. Bimal Jalan, Shri Dara Singh, Shrimati Hema Malini, Dr. Chandan Mitra, Dr.
Narayan Singh Manaklao and Shri Ram Jethmalani, who are retiring on the 26th August, 2009
on completion of their term of office.

| place on record my heartfelt appreciation of the valuable contributions made by the
retiring nominated Members in the deliberations of the House and by making the debate of this
House rich and lively. They would be missed by all of us in the House. | do hope that the retiring
Members would carry with them happy memories of their association with this august House. |
am confident that they would continue to serve the nation with the same vigour and earnestness
as had been shown by them in the House. Wherever they may be, | wish them well and many

more years of fruitful service to the nation.

DR. BIMAL JALAN (Nominated): Sir, with your permission, | would like to take a few
minutes of this House to express my personal thanks to you, and through you, to Mr. Dy.
Chairman, the Vice-Chairmen for the courtesy extended to us. | must say that for a non-
political, non-Party, nominated Member, it has been a unique privilege to be a part of this House

and | am most grateful for that.

Sir, as | look back over the last six years, which is a fairly long time, | must make a specific
mention of the progress that has been made in making the proceedings in the House more
orderly without disruption. | must express my personal appreciation, and, | am sure, | am
speaking for our country, as a whole, when | say that the consensus that you have been able to
bring about among the Members of this entire House in conducting a disruption-free House,

mostly, is something about which we can all be very proud of.

Sir, while | speak, | must also say that the Secretariat of Rajya Sabha has performed a
service which is unique in many ways. Among our outside colleagues, and | am sure — | have
been a member of the Executive in my professional capacity for many years in different Ministries
and the Reserve Bank — there is a lot of dissatisfaction with the working of, what you call, our
bureaucracy or the Civil Service. But if you want to see exemplary behaviour, | would say it is
that of the Secretariat. For example, | am surprised at the fact that the verbatim record of

proceedings of the House can be recorded — we see Parliamentary Reporters coming in for
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taking down the proceedings — and made available to us the very next morning. It is something
that proves to me that you can really do what you want to do provided you have the will,
provided you have the autonomy and provided you have the power. And | am saying this not only
as a matter of formality but something that is really being done. And most of us who want to
improve delivery of services, most of us who want to alleviate poverty, or do whatever we want

to do, we can say that it is within our power, if we have the will.

Finally, Sir, | must also express my gratitude to the Leader of the House, the hon. Prime
Minister — the country is extremely fortunate to have a leader of that stature, of that quality and
of that intellectual background — the present Leader of Opposition, the previous Leaders of the
Opposition, who may have political differences, but who, when it comes to the crunch, are
together, and other Members of the House who have given us unfailing courtesy all the time.
This has particularly been because of our non-party status, and | must thank them for all their
courtesy as | leave the House. | would be leaving the House, but | would continue to be a citizen
of this House and | will be watching the proceedings of the House, and | would certainly be
writing and speaking about it from outside. So, this is not the end of my association. In fact, |
feel a freer person now although | am leaving. It is amazing to think that as Members of this
House, all the 250 of us, represent India, all the castes, all the different languages, all the
different States, of hundred crore people of India in this House. You look around; they may have
different political views, but they are all Indians. And the only reason we are here is the great
democracy that our Constitutional fathers have given us. | wish you well while you conduct this
House, and | am grateful for having been given this privilege and opportunity to be here which |

didn’t really deserve as a non-political person. Thank you.

DR. CHANDAN MITRA (Nominated): Mr. Chairman, Sir, first and foremost, may | express
my deep sense of gratitude to you, and through you, the Deputy Chairman, and all the Members
of this House, especially the Leader of the House, the hon. Prime Minister, the Leader of the
Opposition and Leaders of every political party from across the spectrum, for the enormous

cooperation and support that | received during my six years in this House !

Sir, | came here from above, | mean, from the Press Gallery there. | used to be there,
taking down notes of proceedings. Then, | was deeply honoured when the former President of
India, on the advice of the former Prime Minister, nominated me to the House. That time, many
people told me that it was very unusual that a person without grey hair was coming in the
nominated category. Sir, my beard, has, of course, greyed over the time. This is not anything
meant to all my colleagues and friends who have grey hair; some day | will also get it. But, | must
thank, particularly the former President, Dr. A.P.J. Abdul Kalam for having nominated me at a

much younger age than my predecessors.

Sir, at this point of time, | can only say with the feelings and very deep emotions that are

running through me of having been a Member of this House and participated in so many debates
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and discussions. Sir, | can only refer to a song by Sahir Ludhianvi, which, | think, sums up my
sentiments and, | think, the sentiments of many Members in this House. With your permission,

Sir, if  may quote Sahir Ludhianvi:

qoT4 gl el TR 31T 3R TR def 7Y,
DT IATE WD ol TV, P M bR el 7T,
gl 1 U Ul 1 fopear o1, H WY Ueh Ul bl fhaT g,
B G S[&T B SIHATI, ST 31T JFeRT ol g
Dl 3R A T B Reefell Hfert o aret,
TR 8% He dTel, JAY J8a) G are,
# Udl 31 U BT AR §, Tl &1 I A Bl &,
Uel &1 Ul 1 BRI 8, Ul &1 Uel Bl Raril 8 f”
BRUEICH

31, IRIEY R AMeaE (AW-FERE) A 99k 7eied, Janed H oSl 59
fIQTE & 3TaER IR AU F=IdTE 3R HR Fhe BT dTadl gl THR Fa &b =1 3R Ufrdel &
T SR G Tl b I3 BT AAT HeH Db FHK SR BT §ad ¥ YR JHT BRI §l B8
AT db 39 99 § U e & Y § TR O Udb A1eTeT IhY, U1 e IR FMHINTD BRI B
qTel fRh BT FI b IRT AN H F 12 AR AT, AR g g &1 91 off &R 39 forg #
TPTA T ST, ThTel= SURTSUT ST, TeebTell| Tem H2i1 51 3R TehTel= SUMET Hal
St AT FeabTetl et 31 it 1 SR @b $Ra g, i+ g1 I8 e &1l I8 9ed b
U1 o 981 2, foTad =i gasis d $isd 8] 81 GaN 9ad & U<l Udsrs 3 U A1 IS o
3R TP |1 &1 I 21 I§ VAT 981 & Foreas Sl uaiste TTE] ofll, a1 99+ I5l ©, UKl oS
Y& € 3R S X8l 61 I8 Yo FAR=IR U1 € SR ST Y1 b T8 3ATS] 89, ST fob 3ot A1
T = BEl {b 7S Bferl &b yRpfed B & forg o<l ered & SiR 78 Dol Sl &1 9¢f & T
3ITST B9 39 4TS & 3aWR UR Ugd &1 I8 U 3R 3Ud 3R Sl B gal, [oTdd! 89 <,
TS 39 TSI 4 g ¥l UhR B Bls a1 781 8, H 379 3! MRAT= AR 69~ 78gd
PTGl

H 1 AT &1 I ISHR 31T §, T P AFHT 3R IR0 AdhR, Y: AT A D &
H I THEH $ 1Y BRI BRI DI IRV bR ST I8T §1 H 9 AR IR Yo 1l 379 Hel
TG 3 MU W1 6 AT b A1 I8 dTel Ig Wiefl, T BICT AT AHIGD HRidbdT gl §
TSR & SR TER H BT HRAT G 519 S AT FER I bl 1 B4 I SegR ST
TS A7 AT T AT BT B ST dTe, Al Gl U FaWR A & | 31 ATID] a@DHR Uh
FrIe el 3R S AT & gl IR H 2gd TR o) A1 AT BT AR 37T BIH B FPH|
S81 TRl & A1 A9 I BT YF: T IR g9dTa, IHR THT AT § 3R IHIE Bl § &
AT BT I I, JATIBT FEANT 3R T 91 I | g arg|
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VALEDICTORY REMARKS

MR. CHAIRMAN: Hon. Members, the 217th Session of Rajya Sabha comes to a close
today. It commenced on 2nd July, 2009 and was largely devoted to the financial business of the
Government. In addition to the Government business, this Session provided rich opportunities to
the Members to discuss several issues of importance.

Hon. Members, the 217th Session of Rajya Sabha comes to a close today. It commenced
on 2nd July, 2009 and was largely devoted to the financial business of the Government. In
addition to the Government business, this Session provided rich opportunities to the Members to
discuss several issues of importance.

The working of six Ministries was discussed during the Session, which is a record in terms
of number of Ministries covered in the recent past. Various procedural instrumentalities, such as
Calling Attention and Short Duration Discussion, were also used for discussions. Members were
also provided regular opportunity to make Special Mentions on matters of public importance. |
commend the Members for the constructive manner in which they participated in these
discussions and | thank the Ministers of the Government for doing likewise.

Despite the marked improvement in the functioning of the House, the Question Hour was
lost on four days due to disruptions. It is to be hoped that the collective wisdom of the ‘House of
Elders’ will bring forth an arrangement by which the concern of Members on matter of recent
occurrence can be expressed without transgressing on the right of fellow Members to seek
answers to carefully crafted questions. | have directed the Secretary-General to make available
the statistical information regarding the Session.

Seventeen new members from ten States and NCT of Delhi joined the Council of States
during this Session. | am sure, they would make rich and valuable contributions to the House in
the days to come.

| thank the Leader of the House, the Leader of the Opposition, the Leaders of various
parties and groups and the Hon. Members for the wholehearted co-operation extended by them
to facilitate smooth conduct of House proceedings. | also thank the Deputy Chairman, the
Members on the Panel of Vice-Chairman and the officers and staff of the Secretariat for their
help and co-operation.

(The National Song, “Vande Mataram” was then played)
MR. CHAIRMAN: The House stands adjourned sine die.

The House then adjourned sine die
at fifty minutes past three of the clock.
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